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Fhe Lok Sabha mer at
Clock .

Eleven of  the

| MR. SPEAKER in the Chair ]
ORAL ANSWERS TO QUFSTIONS

Purchase of Property by Sheikh Abdulluh
and other Kashmiri Leaders

+

*661 SHRI KANWAR LAL GUPTA ;
SHRI SHARDA NAND :
SAR1 SHRI GOPAL SABOO :
SHRI ONKAR SINGH :

Will the Minister of FINANCE be
pleased to state :

(a) whether  Government's  attention
has been drawn to the news-item appea-
ring in the *Organiser’ of the lith January,
1969. stating that Sheikh Abdullah, Mirza
Afzal Beg and Ghulam Mohd. Raisho have
either purchased properties or have built
houses in Kashmir recentity;

(b) whether the Income-tex Depariment
has made enquiries 1o find out the sources
of the investment of these persons; and

(c) if so, with what resalts ?

"Sheikh Abdullah has not

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE ( SHRIP.C.
SETHI ) (a) : Yes. Sir.

(b) Enquiries are being made into the
matter.

(c) Enquiries made so far show that
purchsed any
land in Tanmarg arca. lt, however, appears
that Sheikh Abdullah and one Shri Ghulam
Mohiuddin have entered into an agreement
on 5-12-i968 10 purchase a Property in
Srinagar for Rs. 3.6 lukhs. The sale has
not so far been effected. but the entire
amount has been paid to the wvendor by
Shri Ghulam Mohiuddin as loan out of
his own funds and the payment is duly
recorded in his books. Shri Ghulam
Mohiuddin is being regular!ly assessed to
Income-Tex.

Investigations in respect of the allega-

tions against Mirza Afzal Beg and Shn
Ghulam Mohammad  Rawsbo arc in
Progress.

ot Weewrw gem . e gwgAT 1953
Y %1€ aqar frodlt Wt A4Y F G ) IER
arg g vt nT fadw arn QT A
g% @ weh gy & qgA L
Tk gart arnE), AT Q1 9T § v
! & nrgel pRd-aw w8 5,000 e
o &1 o ga B & ang o), et el
a7 WP 3w A 0w &t
fafegn 3. wiw, 60 gWIT %o % qUGHY
R Aww & fent efl g fau#
win o o gew N E 1 qEd T
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s W@ WA f gy wET SR CF
qiee camd H @adr § g ag ®
g% am faeet WR TR F§ &F -
gz g TH AYET F Atw ¥ A& e
¥ RHT § 1 IEIA AT T 5 M & AW
g @07 qAary € fE =T €
W g § Wk "R wefwa & amw
g argzid Sl g@ddr § 0 & gedy
waigq 8§ @At w/ga g fv a7 ag
feafs § a3 441 0@ qgE ¥eq a9 A
AFT iTm h wadl 7 W Y g Ay
sq7 AT THN daw % gefawa
fereide & U WA F FRAFT
sTAMr & ag wwaT  Fai @ ST W)
gawTad HYy g § 7

SHRI P. C. SETHI : As for as being
an assessee is concerned, 1 have alrcady
said that he is not an assessee. He is also
not paying wealth tax because he is not an
assessee there too. About his source of
income, we are making enquiries into the
matter,

st fxram T - B q@rar fE
waqr ¥ e Frovn & giw sUiv ?

WS ALY : FIGT |

st fuvw g fawi  awaw
WMAM 6 "% w9 AW ¥
wirm § o T ¥ W wEw %
A # araTt wOA ) FTer ww
oo fareT 8 T g wEAT & 1 W<-
wrem & and ¥, fared e e foeht
Fdr R, goee A fawf www I W
feed qt t fear &, famwr wree
w20 gt %o wfT R ) & W
g f fe o o ag war et ¥
wrar § 1 Wt g gEeRw T £ o
-y wgent We drfewary gk whe ¥
e fre & it o) Rw v qwer
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A7 47 | ITH FoAr & TF frareay 1FIT
™ OAR AraY Tk & wIAT Az 9%
T | THE HATAT A HRET L WA AegEAT
Wit qrfeeam gré &fqaa & queaia @
O, 3@ W ogFd af ) g wnwE
fafez:7 se-wara w=t 3 §, wafaw
FIEARAT & qra-yrq 3w Fr fagEifeer
® o a{ %Y 37% 9T & 1 A @ial
® fagrar @y gu ag ard 39 WIE-
TET 7 @ amgd A4 T@al wEE
gra-q faafe & s g | ot faar @
UFT T qgi W WIT agT Wy #deHe faw
f& ¥ sregar &) age ¥ 4@ famar
g wafad st &3 dazm faa § 5T
@F g FAT F9-¥ETA WA ;) A
de &0 mrfo &Y ¥ &% arfy  ag wAAT-
it FRam f Y ag daT Tw el ®
qrE AT § qg gL g wgi y wrar g 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHR1
MORARIJI DESAI) : Revenuc intelligence
staff is more competent to muke these eng-
uiries and therefore they are making enqu-
iries. We are going into that. About the
other Person, Mr. Raisho, there aie four
or five persons of that name and we have
to locate which exactly is the person. That
is taking a little time. Certainly we shall
look into it and find out what it is.

ot wTeRr Wy F e AT W@
AAAT AEAT fE ¥ ¥ gwmer wiw
wqd fe gz e o wrerw
wuir g ?

st droant etk g 3T T
A g TR AY % wwx §°

ot wew fagr@t wwdeht . w7 ww-
Tzw ¥ fewrdt § av wff ?

oft sraoeht vk : ag WV s
wec st §
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SHRI V. KRISHNAMOORTHI : Mr.
Speaker, Sir, the question involved is not
only pertaining to Sheikh Abdullah but all
politicians, . . ,

MR. SPEAKER : This is only about
Shcikh Abduliah, unfortunately.

SHR1 V. KRISHNAMOORTHI : When
we question Sheikh Abdullah. we should
question ourselves: if a proper net is cust
alot of fish will come in. What | am
asking "he hon. Finance Minister is whe-
ther the Government will come forward
with specific probosals that politicians, like
any other Government scrvants, if they
accumulate wealth more than their income,
should show the accounts cither to the
judiciary or to some other authority. Will
the Govermment come forward with a
proposal whi:h will cover the entire politi-
cia_m. both present and past 7

MR. SPEAKER : No please.
allow that question,

I do not

SHRI V. KRISHNAMOORTHI : The
Finance Minis'er was rising from his seat.

MR. SPEAKER
rate question,
question about it

tIt is enticly a sepa-
You can put a separate
Next question,

sl w1 W

*664. ot On eveq fawrat
st aTOTm ereq waf :
FATO wAw g

vt dgifwan awr varow Wit ww
v Wy BN 4g wAy € pOT SO
f¥ :

(%) 1968-69 & gw fewht wdi
&1 wrary fgr oy

(w) forfr
wii & 7f a0 TAw  wreATd ) oAl
el & i

(m war gee ¥ tw oY wiw

CHAITRA 3,

wToaTAY ﬂ"ug‘
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%1 & fir war g7 @l 7 Iy O i
&l & wqura & grg7 amar @ wqAr
®|roIFT I wIw ¥ I¥ 4 &
saifwat & gra aw fear g W

(v) afr af, & Sa® w1 @
g7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHF-
MICALS AND MINES AND METALS
(SHRI D, R. CHAVAN) : (a) 52,072 tonnes
upto November, 1968.

(b) A statement showing relcases made
by the State Trading Corpoiation to the
s0ap units in the organised sector and
fatty acid units registered with the Directos
rate Geperal of Technical Development,
and releases made lo State Governments
for meeting the requirements of the units
in the small scale secctor is laid onthe
Table of the House. [ Placed in Library
See No. LT—463/69). Det {ls of relcascs
to individual units in the small scale seclor
by the State Governments are not available.
Details of tallow in'ported by individual
units during 1968-69 against import licences
issued prior to April, 1968 are not availa-
ble.

~ (c) In regard to soap onits in the orga-
nised sector and fatty acid units, the Dire-
ctorate General Technical Development
collect information regarding the consump~
tion of various raw matcrials going into
the manufacture of soap and fatty acids
in anv particular year. The consumption
of tallow in the production reported by
the units is considered reasonable in the
light of the soap produced. Io regard to

. units in the small scale sector it is presumed

the State Governments, who make releases
of tallow, ensure like-wise, ll'l.ll lhc hllo'
is not being mis-used.

(d) Does not arise. .

i

oft T wwen fgerdt ;196768 &
o | wrw, 27 gure, 394 ifew o
M oy i QY o ot qwaw
Tud waqrn oehd oY § ) K e W
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g s smagy aam § 3 sfrag
afggid ? o adt g€ N war ag @
gl f& N & ot s § el wd
arge Y aavdt § gwfes ESY ®1 @wgA
¥ ogxAure 4 & 0l F  gRAN FC
WE ) W 4% W & O qi4
w; w1 7

SHRI D. R. CHAVAN : Concerning
the figures which my hon friend has given,
that in 1967-68 the tallow which was
imported was lower than that in 19568.69,
is not correct. [ will give the fligures for
your information. For 1966-67, the import
was 19,552 metric tonnes. valued at Rs
3.34 crores. In 1967-68, it was 1,27,395
tonnes valued at Rs 17.46 crores. In
1968-69, up to MNovember, 1968, it was
52,072 tonnes-which 1 have given in the
main reply-and that was valued at Rs 6.79
Crores.

Then, in the main reply it has also been
mentioned that the import of tallow is
<canalised through the State Trading Corpo-
ration, and all the units in the organised
sectors are registered with the Director,
General of Technical Development, and
on the Director-General of Technical Deve-
lopment’s recommendations, which are
accepted by the State Trading Corporation.
the releases are made to the private s:clor
units in organised sector. As regards the
supplies to the State Governments, they
are made to the Directors of Industries and
every year there are annual returns in the
officcof the D. G T. D. These put a sort
of check on the use of wllow in the manu-
facture of soap.

it vrewen fewrdt | T AT e
@ off w1 g # @IS KT & fawy
¥ fegrm ¥ o 8 s 09 ¥
29 garé N xe qE 153 6 AW
¥ g 7Y wEEg ¥ g ar fE afewin
It s e w@wmsE &
gadd N Fw i wd £ IR
oy &< ferr a1 o x2 @ wfeaw
f&e W% ww fod wi fe ag ww
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satn gyt & ar gl grar g ag ¥
frgd o® wata ¥ warg ¥ gz A
ar + & s w1gT g e oww aw W
tq faua & #ar wiiard &Y &1 agv AW
St wgA e § sAe ang w3
¥ frg f& zas ggmr @ar g argEw
s 7 gar & ? A W dme A
FLA ARA F Ay AT grErw g ?
%7 A% S AT9X TAE! FLA AT AL ¢
w1 twE I ag @ g ¢ fw A
®awvst 7 wraF FgT g W AT ¢ e
W A9 A% ang fear fe ¥ faws
f& AT &1 T8y 9@/ glar & a1 I
Arga AW rEAmrA A7 FEr &R AT
§FT AN ang w00 5y fag @
fot @i @ ® 3a8 vaar 75 fasm 7

SHRI D. R CHAVAN : Previously
also this question was referred to the
former minister. . . .

MR. SPEAKER : It was such a long
question in Hindi and T will tell the House
honestly that [ could not follow it to
decide whether to allow it or not.

SHRI1 D. R. CHAVAN : Shall I answer
it, Sir 7 A suggestion was made by some
hon. members to the former minister why
the matter should not be taken up with
the manufacturers of soap that they should
not use tallow and if the soap contains
tallow, they should put it on the wrapper
that that soap contains tallow. It was stated
by them that there are certain manufactu-
rers in the country who are not using
tallow but vegetable oil and they are putt-
ing it on the wrappers. By implication,
the users can see whether a particular
brand contains tallow or pot.

st vrmrwey feoat 0 & amow
somw wigAr g 0 YU gaiE @l
ar | M EH wT AW s § X
w7 fad ? Ia @@ s & fao Wt
oy wff fearamr g 7
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_SHR.I D. R. CHAVAN :We have no
objection if they write.

ot grg'wg quw : fam wrTEral )
fadwi & snmifaas wdf m Est 2 mé R,
A% ATHY &) wrad g & &) I8 &
arel & o 5 forar &1 I aiar 7@
a1 grex fear 7Y ek w1 IRV AW
Y e fowr, ag w1 A faar ?
wH FaA @ty ww 37 s AT AR
ok 5 9% gmr &) wr ewmw A
O 7 g T E91 &1 g A8 ®@
A 3761 AR gD F @i @7

SHRI D. R. CHAVAN : Tallow is
normally used in the manufacture of soap
during the last three or four years. 1 have
mentioned that there are certain brands
which are not using tallow, but \egetahle
oil, These brands, like Maharani, specifi-
cally mention on the wrappers that that
particular brand does not conlain tallow.

wt ey wg wwiww o gAYt § Atw
fegr mar 2 7 g -+ (g'zeeww)

SHRI D. R. CHANAN :
been able to follow what he said.

it wgrax fgg Wi ; 0F 9 &
wriw § ATEIC €Y ATE A gg wET A
q1 fE gaegfs 3 #7 &0 § @3 & fag,
sofay w4 ga wm w & wmvd &
e wigar g fif gamfa dw %o
w0 § IawIqU-E & fad aer sW F
wae fet § o war o HY AA R e ¥y
aTgA W AT W ¢ W gad fam ammn
7Y A g} AT Iq i w1
£t 3a% fad wif 1 g aeh g ?
wagdtrexl fega da & = ag-
#a Iq wiagriet w1 R M g A
go o fs on & w §, w0} ow SR
E
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SHRI D. R. CHAVAN : The availabi-
lity of vegetable oil, as my hon. friend
has referred to, depends upon the availa-
bility of groundnuts and that in turn
depends upon the vagaries of the monsoon.
Therefore, in the year 1966 when tallow
was imported the production of groundnut
was too low. As a matter of fact, by the
import of tallow we are saving nearly
about 1,25.000 tonnes of edibl: oils  As
regards the choice of the people for a
particular brand, 1 may say that the people
in the country have accepted soap with
tallow broadly speaking.

SHR1 SONAVANE : May | know whe'
ther the use of tallow in soap is so  harni-
ful to the users as to prohibit it ?

SHRI D. R. CHAVAN : No, Sir.

SHRI LOBO PRABHU : I would refer
the Minister to the statement showing the
distribution of tallow bectween different
States. I find that Delhi is only second to
Maharashtra in the allocation. Two uscs have
been discovered for tallow. One is the legi-
timate one in the manufacture of soaps and
the other is the undesirable one of adultera-
tion of ghee. May | know whether there
are so many soap factories in Delhi or there
is so much adulteration in Delhi that it
should get so much more than Mysore and
Madras which have very minimal quanti-
ties ? The hon. Minister said that DGTD
is the distributing authority. May 1 enquire
whether the proximity of Delhi, U. P. and
other States to the distributing authority is
the reason for a larger allocation ?

SHRI D. R. CHAVAN : There are
quite a large number of factories in Delhi
also. Of course the number is smaller
than what it is in Maharashtra and in
Bengal, but it is quite sizeable. As a matter
of fact, all these units are registered with
the Director General, Technical Devclop-
ment. As T submitted, earlier, the Direc-
tor General. Teconical Develop nent makes
recommendations to the STC which
releases tallow to the various units on the
basis of their past performance.

SHRI LOBO PRABHU : Can you
relate it to the capaciiss of these factories ?

SHRI D R. CHAVAN : Jt s related to
their capacitics.
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st wo mo fourdy : ma 7 awl
¥ faar &9t wmar § WR ST OEEE
guh faq fegar Tarmn ¢ ?

SHRI D. R. CHAVAN : | have already
gtven the figures. 1 gave the value that
has been paid. Tallow is not manufactured
in the country and it comes from outside.
The value that | mentioned gives the moncy
paid in foreign exchange.

off wew fagrd adaY © wAaT &
wAagus g fs aiga awn ¥ fag
w el HarE Wt g Sy et A fawe ¢
¥ ST ¢ ¥AMfE Ig @A ggar 8, 4
aAY mgag A feafa 2§ & g+t
faware feor g% f =l &1 sy oY F
faam & fou €Y gar & 7

SHRI D. R. CHAVAN : On the basis
of the information that I have got 1 can
sssure the House that it is not being used.

st ofm wem : & ey mEew A
wAAT FIgar 4 fF Ay § Y Sk
yag wry @rgA § W EAY gedAm
wA R’ wwa wilgm, 4z IFT TA
waar g, 1857 & A% W1 9% T 9T
g ¥E wFT A7 67 , 17 P ¥ qrgar
f f5 el wgiey 37 @rgAl & A aan
%, afE 9 ST IT ST GEATTH FA E,
¥ TM-EATT BT AR

SHRI CHENGALRAYA NAIDU : Sir,
there is a lot of oppasition from the people
for wusing tallow in the manufacture of
soaps. There is also the possibility of
mixing this tallow in ghee, In view of this
will the hon. Minister stop importing this
tallow and encourage the agriculturists to
produce more groundnuts so that ground-
out oil may be used in the manufacture
of soaps 7 Just now the hon. Minister said
that due to the vagaries of monsoons enough
groundnut is not produced. It is not a
fact. Is it oot a fact that due to _the waga-
ries of Covernment the production of
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groundnut has gone down ?

SHRI D. R. CHAVAN : The hon.
Member asked whether it is not a fact that
on account of the vagaries of Government
the production of groundnut has gone
down. The Government is not produ-
cing rains; rains depend on the monsoons.
Tallow was imported from foreign coun-
tries when the availability of groundnut oil
was considerably reduced. Then the price
went up to such a height that one tonne of
groundnut oil was selling at Rs. 5536 as
against Rs, 2000 per tonne of imporled
tallow. On the whole, there has bLeen no
complaiant concerning the use of tallow in
soaps. If any hon. member brings to my
notice that in a particular place tallow is
mixed with ghee for its adulteration cer-
tainly we can look into it. 1 can assure
the hon. Member that, on the basis of my
information, there is no adulteration.

MR. SPEAKER : His question was
entirelly different. The hon. Minister is
answering to an earlier question. He asked
why the Government is not stopping the
import of tallow and producing more
groundnut oil,

SHRI'D. R. CHAVAN : It canrllm l::e .
stopped because there is wide variation In
production and prices,

SHRI N. K. SOMANI : A number of
gross irregulariies are taking place in the
matter of misuse of imported commodities
and raw materials like mutton tallow both
under the actual users import licences as
well as under the import entitlement scheme,
a fault which T have pointed out with cer-
tain details to the Mimstry of Foreign Trade
and Supply. In view of these Ioopho1c_l.
would the Minister take it up with his
colleague in the Forcign Trade and Supply
Ministry, from where the policy is about to
be announced in a few days time, so that
all loopholes can be plugged and the
misuse of imported raw materials both
under actual users’ licences and dnder
import entitlement scheme can be stopped ?

SHRI D. R. CHAVAN : The hon.
Member does not have the proper infor-
mation. As a matter of fact, under the
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actual users' licences tallow is not impor-
ted. Ths entire import of tallow is
channelised through the STC Before April
1968 the import used to be under import
licences. From Ist April, 1968 the import
of tallow by private purchasers has been
stopped and the entire import is channe-
lised through the STC.

SHRI S. R. DAMANI : The imported
tallow is not fully used in the manufacture
of soaps but it is being used in certain
other items like textiles. Is it not a fact
that some chemical substitute for tallow
has been manufactured; if so, may [ know
what quantity of that is being produced
and how it is proposed to increase the
production of that chemical substitute ?

SHRI D. R. CHAVAN : The new item
which is likely to be manufactured will go
a long way n reducing our dependence on
tallow. That is synthetic detergent. In
1966, 11204 tonnes of this was produced,
16547 tonnes in 1967 and 17104 tonnes in
1968. This synthetic dctergent which is a
substitute to soap docs not contain tollow.

st oitq gwrw aqmy : ¥ AN AEY.T R
ATAAT ATgaT § fw a3 2 Tw A W
aEAETd § fF EA-aEf § mE e g
AT FT 94T @AY & WA § afawi
AT T gUT 4T A K q&6 & g4
§H ¥ A% aifas wrAET ® wrere
qEFAT & 7 %31 ATFIY ¥ qI9 TH I
& furwrad ar€ ¥ aur g fagr aar @
fe 37 qrgAt & daw 9T faar amg
oY S&f § 7 ;T §OEIC A AT &
STA% ATAATHI ®T €T TRA FU ATEA
frwfaral &1 a1 a3w fear & e ¥ wod
A ¥ e o1 fad & wd 9@ }
s ¥ ot aifas wamel o Tar
wTah ! qfg @y aree 4 famr g A
wat afi fear g 7

SHRI D. R. CHAVAN : | have men-
tioned that two brands are there which do
not contain tallow. Therefore, by impli-
cation, the rest of the material that ks
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available in the market contains tallow and
you can exercise your discretion and not
purchase that if on sentimental grounds
you are opposed to tallow.

o QY9 SETH EY . WEaw "E)Ey,
TRIA AT AW F IO A fgar | s\
FY qTfe® qEaTdl ®1 owm § @mw gn
WITA $agA  ®1 AT WIET &GY A
femr fe g aga & fox wx fod f& am
Sdf & aamar T g w9 w3 g &
AT oA Ag fafoaa #x & 5 39 #)7
HT qIg7 SEARTH ®TAT R, 9T W19 A
Wt tmr a'fvg &7 & wRw &
&Y fear ?

SHRI D. R CHAVAN : I have slated
that all the soaps contain tallow except
one or two brands and on the wrappers of
those brands it is mentioned that they do
not contain tallow but contain vegetable
oil. By implication it mcans that all the
other brands contain tallow.

oY @YW SwTE AT . wegE HEIRT,
¥ Ty 7 WAV WEATE | ¥aTATIA
g% wrara g faar 7

MR. SPEAKER : Order, order. 1 will
explain it to you, He has said that it is
printed on the cover of one or two soaps
that there is no tallow in them: therefore,
anybody, who does not want to purchase
soap which contains tallow, can purchase
them.

AN HON. MEMBER : Who can pur-
chase them 7 They cost Rs. 2 or so.

MR. SPEAKER : Whether it costs Ra.
2or Rs. 4 isa different question, but he
has answered that on the cover of some
soaps it is clearly stated that there is no
tallow in them and anybody who wants can
go and purchase them.

o witw wwmw wTh . wow AR,

qg AT TEAHTY wOr Al & Ay
awT k)
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SHRI P. VENKATASUBBAIAH : Shri
Piloo Mody said that indigenous tallow
was available. [ want to know from the
hon Minister, through you, if he was

reforring to human tallow or to catile
tallow.

SHRI RANGA : [ hope, not only the
Minister concerned but the whole of the
Government would ramind themselves of the
fact that that was one of the reasons due to
which the war of independence in our country
had burst out in 1857, It has been SUggest-
ed just now that beef as well as pork are
being used or are likely to be used in the
manufacture of tallow. Would Govern-
ment keep in mind the explosive character
of this allegation and, if it i3 true, see to
it that they would not continue this evil
practice of importing it for thes various
reasons which my hon. friend has retailed
for this House ? It is a very, very explo-

sive thing and 1 would like to warn the
Government about it,
SHRI D. R. CHAVAN : Nobody is

compelling the people to purchase a par-
ticular type of soap which coniains tallow.

SHRI RANGA : Tt is not a question
of compulsion; it is a question of the senti-
ment of th: pzople and it would bs very
dangerous and suicidal for this Government
and for this country as well as for law and
order in this country,

ot avircana : gg fad ¥
aerfa o @A ¥ Qar wrfgeNar § fe
WAy g & wrogEh wdt
fraf ot ? ok mradi @ @Yy
wx wr T wrcw & 7

Import of Equipment for Fertilizer
Indastry from U.S.S.R.

+
*665 SHRI RABI RAY :
SHRI MANIBHAI J. PATEL ¢
Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be. pleased to state :

(a) whether it is a fact that U. 8.8, n.
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has been approached for the supply of
items of equipment for the FPertilizer
Industry;

(b) if so, the
requested for; and

details of the items

(¢) the reaction of U. S. 8. R. Govern-
ment thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
( SHRI D. R. CHAVAN): (a) to (o).
Counsequent on the conclusion reached
during the visit of a high level delegation
led by the Deputy Chairman, Planning
Commission to the Soviet Union in Septe-
mber/October 1968, a technical team was
deputed to U.S. S. R. to determine the
extent to which U. 5. 8. R. would be ina
position to supply equipment for fertilizer
plants based on know-how and processes
available in India. The team presented to
the Soviet Officials documents containing
lists of equipment required and wusually
imported, together with the standards used
for fertilizer plants in India. The Soviet
authorities agreed to inform us shortly the
extent to which they would be able to
meet our requirements.

st tha g w1 7R 7R Far-
T & oz wafafa gea sifs g0 @
qT, ¥4T IHY AT A X F1q AT Hie-
arEee cqrz & faefad & ik v g
faar & ?

SHRI D. R. CHAVAN: As | mentioned
last time in this House or ian the other
House, three coal-based fertiliser plants
are proposed to be established during the
Fourth Plan, one at Korba, another -at
Ramgundam and the third at Talcher in
Orissa. A echnical team headed by Shri
Kasturi Rangan, an officer of the Ministry
of Petroloum and Chomicals, was -sent to
foreign countries to study the procoess and
the technical know-how of the coal-based
fertiliser plants. This matter was -taken
up by the team that had gone to Western
Europe.

ot tfe v oerw whve, sl
wiiew st amey v oy afafiny e



17 Oral Answers CHAITRA 3,

fadw a1 av A fawrfon & i feeg-
wHH fw ¥ sz w@rr @
a5a & | & ooy wElgw ¥ @rAAT =R
# I & T ¥ Wy I wfeanso
CAFE AMA FT FET a® ATA , IA®
LT H EA AT AT E R W
FE ATETC T AT Y g H AN
q ®iq d%T SfzemzaT cqme, Sy 99-
Fafs NomT ¥ qa w7 & faafaa &
"TeaTE & 7

SHRI D. R. CHAVAN: As | mention-
ed, three plants are proposed to be establi-
shed at Korba, Ramgundam and Talcher.
Yesterday, the Chief Minister of Orissa
came and discussed the matter and we said
that this is under consideration.

SHRI CH[NTAMANI PANIGRAHI: 1
would like to know from the hon. Minist-
er whether, at all, any final decision” has
been taken with repard to the establishment
of coal-based fertiliscr plants in India and,
il so, what is the amount of machinery
which is necessary for the sstting up of
coal-based fertiliser plants and whether we
have also the capacity in this country which
is lying under-utilised to manufacture the
machinery for the same 7

SHRI D. R. CHAVAN: Regarding the
coal-based fertiliszr plants, as I mentioned,
the matter is under consideration. To set up
some coal-based fertiliser plants has been
accepted in principle.

MR. SPEAKER : He is asking whether

the machinery is being produced in India
for these plants.

SHRI D. R. CHAVAN: Whatever eq-
uipment will be manufactured and fabricat-
ed here, will be fabricated. Ia addition,
the technical process, the know-how and
equipment which caanot bs had or manuf-
actured here will have to be imported.

SHRI CHINTAMANI PANIGRAHI:
The team led by the Dasputy Chairman, _l’l-
anning Commission went to negotiate to im-
port machinery. They do mot know what
is the equipment manufscturod here sad
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what is the capacity here.
essment made ?

Is there no ass-

SHRI D. R- CHAVAN: Another team
of technical officers was sent to U. S. S. R.
for the purpose of discussing which machi-
nery they can give, They said that within a
period of two months they would be in a
position to tell us.

SHRI CHINTAMANI PANIGRAHI :
What is the answer ? 1| wanted to know
whether they have made the assessment.
What for are we importing machinery ?

SHRI D. R. CHAYAN : A tcam cannot
be sent unless an assessment has been made.
The team has been sent for the purpose of
our feriiliser programme, for finding out
what equipment they are likely to give for
our fertiliser plants. So many fertiliser pl-
ants are to be set up. A team is not sent

unless the proper assessment has been
made.

SHRI SAMAR GUHA : Russia has
made a remarkable progress in the produc-
lion of industrial equipment and, therefore,
it is quite patural that India should have
industrial equigment from Russia. But it
is also well-known that, after 50 ycars of exe
periment in intensive cultivation through
collective farms, Russia has not been able
to achieve sell-sufficiency in food produc-
tion. Therefore, why should the Govern-
ment of India try to buy fertiliser equip-
ment from a country which has not been
able to help its own production, instead of
from countries like France, Japan, Israel
and Norway which have achieved self-suffi-
ciency in food production 7

SHRI D. R. CHAVAN : The hon. Me-
mber's question is not based on proper in-
formation. The tzam that I mentioned is
different from the team that we had sent to
western countries for the purpose of finding
out the technical know how for coal based
plants. This is another team which we sent
to Russia. 1 do not know whether Rum-
ians have succeeded In increasing produc-
tion on account of collsctivisation and all
that. But it is also equally true that Rus-
ian development in science and . technology
is vory high.
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¥ aTer & aygian mfaa
aar wygfam wifm mfat &
wrafeal & fou asm
artfgra woan

*666. it wrmg T : FaT FAITGT
aq1 qfcane fratwa sl faato, oaw
wa1 g fawm@ 541 9g aqE T F9
w5

(%) war ag v & f& Fdhw aawIR
¥ ugafaa sfadl qor eqgfaq anfem
anfag} & swarft § aaq fagel ¥
fFor o mwm 33 ¥ owmwEt ¥ oard
sfearedi &1 @an w0 AT R ;

() 7o ug a=x ¢ f& wggfe
wifadi 7ar sgfea sfew sfaqi &
sHar g wifany & sgarfl §Y

gET H Al H @z H ooty § ok
afeesar & aaTI 9T 9 20 & 25 a9
g g gw faw a9 ;) A9

() afz g, ot ga1 g @ faam
aygfaa sferal qar sgfea orfew
mfadl & &7 @FER & s &
faa s arfua sA w1 g ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI BD.
8. MURTHY) : (a) The Scheduled Castes
Welfare Organisation of India had rep-
resented that Scheduled Castes Government
employee find difficulty in getting houses,
on reaot, from caste Hindus.

(b) Though there is no provision in the
application forms for residential accomm-
odation about the castes and creeds of the
applicants and as such no specific statistical
date is available in the Directorate of Est-
ates on this point, it is true that the empl-
oyees belonging to the Scheduled Castes
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and Scheduled Tribes must be late in seni-
ority ;

(c) Government find it difficult to reser-
ve general pool accommodation on the basis
on caste and creed.

o} WYery T : wEgy wAvEw, &
81 T FR & aTAT 2T AT I Flers
g - wfy wea & oream Y QU FE A
wfears &, TawaY 77 fagfem ® wfeand
& TwzAY # wew w1 § wfend ¥
R FET AR F Wt FArag #§ -
G Y QU I F wfzAE &1 safao &
ST |rgan § war fF ogw 9w # oA
mar § 5 5a & @ A § @ 20425
o Fre o § o1 feT FAF =F F
HTETT 9T FA1ET A1 20-25 99 & arg &
fadrar &1 f6T 7 37 997 Fgr EN T=@i®
gy Ae ¥ 3% faq agw faear oe-
A7 § ? AYFIT 37 arg 9T fyam @i
Az} wedY & ? auiw safeai g Sy
& faasY Tae €1 F1 150 H g9 wAl
21 g9 qt faw v @i /gy @ar ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS, HO-
USING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : It is a difficult ques-
tion This question has been considered fou
times : it was considered in 1960, it was
again considered in 1961, it was again consi-
dered in 1965, again in 1968, but unluckily..

AN HON. MEMBER :
forth nothing.

But brought

SHRI K. K. SHAH : If the hon. me-
mbers bear with me ,then they will be able
to share the difficulties with me. We have
not got sufficient accommodation. First of all,
we have nolt been able to reach, in some
cascs, even persons who have been appoin-
ted in 1949, persons who have been appoin
ted in 1940, persons who have been
appointed in 1944... ... (Interruptions)

AN HON. MEMBER : Scheduled Castes.
SHRI K. K. SHAH : All classes. Even If
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1 make some reservation, juniors will have
to be given preference over seniors . .
(Interrup-ions) 1 am prepared to consider
everything. [ want your assistance. If
juniors ger preference over seniors, it will
create heart-burning. 8o, all these things
considered and it was thought that the only
way to meet them was to give them prefer-
ence in out-of-turn allotment. By granting
them out-of-turn allotment, the demand on
medical grounds has becn so much that
today I have got more than 900 cases, allo-
tted on the basis of out-of-turn allotment.
which I am not able to mcet. This is the
diffcult situation,

vt Arag gAY g W W)
aRi€ aff g wen st w3 2E &
qIIET-97 ARTA WT § 1 &1 wraEA-gw
faad wrad saar o9 #7 qF qU STAN
THFT §G SR TGN g AT AT A=A
afaw aff ¢ f& w19 vaw Fodtmee wa+
T H A gu &, wr-e)T &Y @n
art FE=IfTET Y gaear g9 W & fag
AT A & 1 AEAU F gEAE] XY FAEAT
arg wfas $T @ & 9T 9wy waw
FEmeE FHU F d37T qrd T ad
§ &Y & Srar srgaT g 5 AW @mna
T GIET 1% 27 & W qT oY §#q1ET
ONE T W@ &, e wErar w4 Al
U dxfeaw QU @ioF @wA § WY
uggfas snfagi & wiarfol f) s
feend ¥ wewar A7 GO 7

¥ Fomy: W F K AN
g7 ¥ g it § ad gw sifaw 5w
1955 a% qf« §, ¥ & gaem A8 of¥
& 1 =Y wroEY e g R oae -
o Y sarEr frfew 98 ) i e
9T, 9w W § ¥ sifow s@ o
ar N Nfew S B GG A Sfew
O gi9T % wifaw w@ §1 Afew
qg ag @17 § fs feeslt § a%% 50,000
a¥Tiz qiveg &1 A aw  wqrET w§t
T &
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of weow wotw ;gAY ogd o)
5OV § oRY W rguem g fe
feesit & wrae sz fgmg aww A% 9,
& zaw1 a¥T w7 wgar g« foee &
dw ari® A oW g fs g agdr
%% 2t myw tfowmw # ar o
w1 Ay thrag ) sma ¥ F owg
ETTIHTHT &3 § 1

AN HON. MEMBER :

, They pay rent
in time.

That is why they are preferred.

SHRI SONAVANE : - Is the Jan Sangh
leader prepared to give residentic| quarter
to the Harijanis' ? Let him come with me
and do it.

o awTw Al gefay o
fw B‘réw FEE aret §1 AE) a&g,“:;
LEr

SHR1I KRISHNA KUMAR CHA-
TTERJI : Inview of the fact that the
hon. Minister has stated that hanlfns
difficulty is there for the scheduled castes
and scheduled tribes, I want to ask this.
The Constitution has provided for special
representation even for representation of
these people in the State legislatures and
n the Parliament. Even then, some kind
of priority will have to be givin so that
this question will be solved and we should
nol put obstacle or obstruction in the way.
So, I want to know this. Is the hon,
Minister prcpared  to find out some
means of giving special priority in view
of the fact that these scheduled castes and
scheduled tribes people do not get
accommodation with caste Hindus and their
accommodation diffieulty is very real ?

l...

SHRIK. K. SHAH: 1 am prepared
to take the help of leaders of political
parties in this matter and I am prepared
to work on those lines. '
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frwra fagr, s = & a5 % fao
10 71" fAser @& W 1T F4-
wifl & fau war a@f e awd |
¥ w2 § R wam weRt & omw
% fad war ¢ g9 aa N Fhaw T
Gl & fou agd ww qETEn @
ureF faaa feeelt & Fdwrd § Fan
wF19 fad a7 | T3 YA o9 w5 T
MT § 7 o AWy 7 ¥ o O
A 2 fr w3z 1% =% ¥ amw 9% foawr-
T W WY g faw o F e s
FHArE 20,20 =17 A ¥ gud wEE
wFT AT % AR fae wr ¥ oTae
1T F AT F& W9 q@Ey afs fadi-
foolt arerzdiz a=x €

R AU T I g 2 5 aar ap
aer @ fF Feda feeelt § S mEA &
qrg saT 300 FFTET AY gfeew wreay
% faq amq Mo @ 9 W AR gy Pw,
A WF A aar B, Afww o aw W

w21 fvo 0 & 1 397 %1 97 Frow o5
St A T ?

st %o ¥o wWig: gEY Faraw W
wara f gy IAE Fr &Y grer mre =
gaizie a7 & fzar adifs s as
fory a3z ATE & weredTy TWE 9z
grESH M quw FUF F wme W7 A
=H AT FAX |

ot gtararg fadd . wwe Oy I
AT FAY &, TAY FY QW w4 ?

lﬁ*oiso!n'!: 10 g3z & Toyg
A8 AR qTHZ ATIT A I FATHE
&< fagr w1 o) frad wiE fed § st
W g A A qU AR AR AR § )
fog & foedez 77 amar g’ W dar
wret fadr &t €7 W qU s N wfew
w6 | Tulw grgw W qar §, awy A

R, mut o< firrlt wifewr @) @ B, T
firer wt § ot srereterEE s
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sit ayg faad =5 foqg a=i o @S
GRCES

it %o %o wig : T EE AT F )

MR. SPEAKER : [f the hon. Minis-
ter answers through the Chair, then there
would be no difficulty. He seems to
agree with everything that the Opposi-
tion leaders are saying. That is why there
are so many interruptions.

SHRI K. K. SHAH : Itisa difficult
task, Along with unauthorised occupa-
tion on one side, 1 have 1o deal with the
unauthorised occupants for whom plots
have to be found and buildings have to
be constructed. and crores of rupces have
been spent on that. For Government
servants also, crores of rupees have been
spent. What greater demonstration of
it can be given than the number of
colonies which have sprung up ? 1t is true
that there is paucity of funds and we have
not been able to do as much as we can.

SHRI RANGA : Don't wasic money
on a new bungalow for the Prime Minister.

SHRI BAL RAJ MADHOK : Will he
divert the funds that he has allotted for the
Prime Minister's house and other such
things which could wait ? Is he piepared
to divert those funds for constructing hou-
ses for Government servant’s 7 He can get
enough funds from this for that purpose.

SHRI K. K. SHAH : That way,
a number of questions can be asked. For
instance, the question can be asked whether
the Vithal Bhai Patel House should have
been constructed or not, . ...(Interruptions)

siefe va: ag @ a IR
AT WE AG A E ) 10 FHTE To ¥
THIA qeAT &1 WHA AG) AT E |

MR. SPEAKER :@ Without getiing
into arguments, he may say ‘Yes' or ‘No".

SHRIK. K. SHAH: No, it is not
necessary; we can find the amount other-
wise also.
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SHR1 BAL RAJ MADHOK : What
about the allotment of houses in Tagoré
Gardens 7 There are about 300 houses
there waiting for allotment for two years.

SHRI K. K. SHAH : I shall examine it.

SHRI BASUMATARI : It is evident
that there is some mental reservation inside
and outside and also in the reply given by
the hon. Minister. The purpose of the
question is this. Al present, the allotment
is based on seniorit, of service, but the
Scheduled Castes and Scheduled Tribes
being appointed only two to three years
before in services would not be able to getany
allotment ont hat basis. May I know whether
special consideration would be shown to
them as a matier of policy and whether
such circulars will be sent to all Depart-
ments by the Home Minister or by the hon.
Minister in charge of Housing ?

SHRI K K.SHAH : AsI have said,
fam prepared to take the advice of our
friends, but the difficulty will be when we
give to Scheduled Castes and Scheduled
Tribes, there will be others also who will
have to be considered; it is not such an
¢asy qucstion that we can find a solution
quickly, but T am prepared to give it a
second thought.

=t ago wwo WY : st AT,
q7 §ATH qgF TFHIT E 0 gA WA A
R AT aifge fE ogEt @ wgfee
aify & & § ga% @ § ared il aw
g1 =Ty T8 fegr 8, A Y wEEE 69
FHY § IUF FIIO I AT FT AFEE
Y & 1 gAY W ARA A @Y,
feedt & 7 i, aur gwy oz twr @ fw
wree farg agw sz MY wwA WA ¥
fersm o afi ‘g 1 s oz &
& grIfan A¥ wig Mo w@ATET WA
& o ot AYefeat § reger wreew Wl
& fau qafag carr 7@ § W@ @ gt
I WY A AGF fawar § g A IR
Ty W agy wew ¥ Qe g A
g weft AT & waran fe g wwry

1891 (S54KA) Oral Answers 2

¥ w¥eq 91 q¥ gu § Sw dwen
faar, @ g8 fgara & A gAFY s I
¥ A gy 4 fasrr 1 afae & qaTe
7% & f woft w@ew 7wy f fadedt
o & gar ¥ gw g AT ATEy § |
A & w7t AgieT § g daT " QOAT
a1zaT § f woe fadt 2= & Aar &
R WY AV a3 HT F1E hawT KA ar
IE% FAT wAT FA & fAw gawa
AaiT 27

oY %o &o mrw : A A & wraw
TG M ALY | vAT A A AFAT )

ot werAty orew ;. medT walTm 3
3y fuamd qardt 8, gzt ag & fF 1949
A% & AN F1 g4y % g% A8 fqw
21 7T @ P ag w7 fr o gfe-
FA & wew & fauw f@d gw oW
HTa@W @ @t A ¥ e o dal
gk W & wEar dzr @ e faw
aETH] & A H AW w7 § wfzarf
R W R O ew AW Y AT 7 w@d
gufraam a it g U ¥ 7y T
g i feesdt |y wifasr &, om A &
AN & w=ToF w@AT 2 &g gfoan)
WX gERAHIAT R WFM T H QAT
FL &, I &1 AE Wy 1 oMy
M WX AETT & W= W@ grLEAY
w1 oz g IEM A H TR gu
it & @Y we% mewrd Awa ¥
oy g aq 47 ¥z gAAR ¥ AW
A wifz & qrady & geerm fear man
1 gfau q91 ¥ @ g ® gRT AR
o & wrt fawry maAl & wae gfEf
w1 avefoai ofs & ooy & g W
S Py e A sgwedr Y 4 ww AW
7g & fr dhyges wTec Wit daew grow
% gOTd  wwifal B @y ¥ fag
awr wrfy Tt fawd £ Oy s wowe
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Waa A faarr § @y gy f5 o
oaTe & wTA FfeE sara gy @y
TATH AAAIF g1 Y 5% a1 F OF
FAFFAT BAT 9T qF¥N  arfw o Aq
AFANG 7 3 § 997 1 gI@T g
Tl & fag §g afowa (ot
[ qE 7

AL AT WY &1 |ediy §, WA
% TqqHET AT § 93 W WeT Fgf
qFA & wAd § gfiwa  sd=Rdr w@
VIR & 3T AIFIT T4 I0@ F1 | 2417
@A !

SHR1 K. K. SHAH :

it already.

I have answered

ot ®e wto @wal : gfd FarEd
i g W @ o) @ glaa awwrd
SRS &1 9517 faag i & ar & g0
#g1za § g ImArFigat § fw @@ ag
W 1 &1 a3 {5 faadr sed
g &% T faeen 997 1 @A FF
agf gfeml & amed Fareg a4 & 7 aid)
At sgmedw gfewal 1 agad @)
I AU gREATHl % g9 & fAq wae-
Y W@ Y w47 §IHIE IR0 AT
am 93 gt FAifal & srar
REAT w1 g ®37 & fag fagsw waw
tmata< fwar smdan ?

MR. SPEAKER : Shri Sonavane.
SHRI S. M. BANERJEE : 13 it belng
acquired or not ? Let him answer that

portion.

MR, SPEAKER : That isa different
question. The main question here relates
to accommodation for Harijans.

SHRI SONAVANE : May 1 know
whether the hon. Minister has projected
the mind of the officials or he has projec-
ted the mind of the Congress Minister
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who is a disciple of Gandhiji who cared so
much for Harijans and their welfare ?

SHRI SURENDRANATH DWIVEDY .
The hon, Minister has just now told us
that he has ieceived applications for out-
of-turn allotment which if he wants to
fulfil it will tuke about seven years. May
1 know whether he has stopped allotting
out-ofstura accommodation altogether or
he will take seven years to fulfil the out-
of-turn demands or applications which are
there now and then stop it ?

SHRI K. K. SHAH : 1 have slopped
out-of-turn allotment completely.

MR. SPEAKER : Next question.

sl W WA © Mae  §ged, A4
RO R d FW O w9 Sig [
arfgr

AeaW WPTE . qga Sl &1 S0
fear mar £

&Y g WF ¢ 3 gfkeml &1 aaa
2 =aivu gf@q dwd sray @@ aig @
#Tq®T =g 7 F1PW |

awe RghRy ;. H1EY, wigT ) X 3
WA waAT g ferar g

=t g Wi o gfemt i @ a@
wEgAT A13A § TEF! alwA £ AQ | g
WRgE aR ¥ yu e g oF fame
¥ ad g% T & oar Wy g Afe
@ O A § IAH qg 9T qig fqd
Srar § |

MR. SPEAKER : I am notg oing to

allow him now. 1 have aiready gone over
to the next question. If he wants to shout,

he may do wi he likes Afier
all, his leader bas asked a question, If he
wants a Scheduled Caste leader, then

sixty or seventy of them may join together
and elect a Scheduled Caste leader. Now.
next question.
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Performance of Soviet-alded

Drug Projects

*667. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of PETRO-
LEUM AND CHEMICALS AND MINES
AND METALS be pleased to state :

(a) whether it is a fact that the head of
the recent Soviet Delegation, Dr. 8.
Skachkov, was critical of the poor perfor-
mance of the threc Soviet aided drug
projects in the country;

(b} whether some measures were sugge-
sted for improving their parformances; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) No, Sir.

(bYand (¢) . Do not arise,

SHRI CHINTAMANI PANIGRAHI
Is it a fact that the management of the
Rishikesh factory itself wrote to Government
requesting them to fix a meeting with the
concerned Soviet authorities to rectify the
defects in the machinery which has been
set up ? Giving a blanket ‘no” answer does
not do. I think the Minister has not read
anything concerning this. If the reply to
my question is in the affirmative, may 1
know whether the meectings were post-
poned 7

SHRI D. R. CHAVAN : 1
notice.

require

SHRI CHINTAMANI PANIGRAHI :
This raises a matter of privilege. I shall
have to scek vour protection. This is
misleading the House. Why is he sitting
bere and not answering questions 7

Are Government aware that the Public
Accounts Committee in its report has said
that these three Soviet-aided factories are
incurring losses, and the loss in 1967-68
was Rs. 3 crores ? Ther had made certain
recommendations. I would like to know
wherher these were also discussed with the
Soviet mission which came here, or Govern-
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ment have completely neglected all these

things that have happcned since the last
three years 7

SHRI D. R. CHAVAN : Please look
tc the question-whether it is a fact that the
head of the recent Soviet delegation, Dr.
Skachkov, was critical of the poor perfor-

msnce of the threce Soviet aided drug
projects in the country to which the
answer is ‘No'. Il the hon. members

wants the profit and loss accounts of all

these projects under IDPL, let him table
a separate question,
SHRI CHINTAMANI PANIGRAHI :

Will Government place on the Table the
letters which the management of the
Rishikesh lactory has wiitten to Govern-
ment so that you and the House can judge

whether the Governmient are misleading
the House.
MR. SPEAKER : 1 do not think I

am prepared to ask Government to do that,

SHRI CHINTAMANL PANIGRAHI :
Then I can do it

SHRI RANGA : This House is alw
entitled to that information. The hon.
member has put two very relevant ques-
tions, to which the Ministers are expected
to givc replics. The question is whether
some measures were suggested by the
factory to rectify the defects, and if so
what have Government done. Surely. it
arises out of the main question. They have
sent 4 letter complaining ebout the poor
performance of the machinery and wanted
certain improvements to be made. Why is
it that the Ministers arc not prepared to
give any answer 7

AN HON. MEMBER : Russian satel-
lites !

SHRI PILOO MODY :1 do not know
whether the Minister is aware that one of
the plants, the ope at Rishikesh, was first
installed in China, then dismantied, and
sent back to the Soviet ‘Union, and that
plant has been supplicd to Rishikesh. 1 do
pot know whether the Minister is aware that
the plant has not been able to manufacture
consumable penicillin and is trying its band
at the manufacture of animal feed.
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In view of this, [ would like to know
from the Minister, when was the agreement
signed for the four plants, what was the
date of completion of these plants, what
was the rated capacity of these plants and
what is the present production of these
plants. All these questions are relevant
to the original question that has been
answered. .

SHRI D. R. CHAVAN : For all these,
1 require notice (Interruptions).

SHRI S. K. TAPURIAH : What is
this ?

SHRI RANGA : Both the Ministers must
be dismissed.

SHRI PILOO MODY : I do not know
whether he understands the meaning of

the word ‘performance’.

SHRI N. K. SOMANI : Why is ‘it not
relevant 7

st myg fawd : meger agiEE, s
drg #E & "ara F1 A= wAT gy o
fr g & FE W T 9@ OF www
ardzg g @t fzar a1 & Svaar Srzan
g fF 3% ST AEE TR A FH-
argy wv af ?

MR. SPEAKER : Even Mr. Panigrahi’s
question was partinent. This question
is also pertinent. It is not out of
order, but they do not have the informa-
tion. They want notice. They are not ready.
I mean they can ask for time. They have
asked for notice. The question is pertinent-
there is no question about it. I am asking
the Minister 1o place it later on the Table
of the House.

SHRI D. R. CHAVAN : The letter
written by the Management is not oow
with us. Therefore, I said, I will require
notice. 1 have to examine whether such
type of letters can be placed on the Table
of the House. 1 cannot give the assura-

MR, SPEAKER : 1 am not asking you
to place all the lotters on the Table of the

MARCH 24, 1969

Oral Answers 32

House. Certainly not. But a gist of them
or some information can be placed.

SHRI R. BARUA
order, Sir.

: On a point of

MR. SPEAKER : There is no question
of point of order. ' This is question hour.

st vy faad : ag fasgw wfrar &
HTHT % 19 gW wiF § R 1w
W 9F I £ 1 oW oAaw ¥ AQ
e

MR. SPEAKER : That is what I
saying.

am

SHRI D. R. CHAVAN : I read out
the question and the main reply. If they
want general information concerning the
IDPL. . . (Interruptions).

sl fa vm . T wa w wgfiA
foar sy
SEVERAL HON. MEMEBRS rose.--

MR. SPEAKER : You are losing time
now  Will you kindly sit, all of you ?
The hon. Minister will see the questions
and then place the information on the
Table of the Housc later on.

SHRI SURENDRANATH DWIVEDY :
I want to ask a question.

MR. SPEAKER
next items now.

I have called the

SHRI SURENDRANATH DWIVEDY :
He has denied that any such statement
has been made. It arises out of that. I
want to know whether it is not kmown to
the Government that so far as Rishikesh
factory is concerned, whatever equipment
they have brought from Russia, even one-
third of the rated capacity cannot be manu-
factured there even if it works to the full
capacity. Is he aware of it 7

SHRID. R. CHAVAN : I am aware
of it. The question was whether a parti-

cular person made critical remarks. [ said
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*No.! If they want further information,
they may give notice and I will provide
the information.

WRITTEN ANSWERS TO QUESTIONS

Corruption and Management in Bailadila
Iron Ore Project

*662. SHRI KAMESHWAR SINGH :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be plecased to refer to the reply given to
Starred Question No. 639 on the 10th
December, 1968 and state :

(a) whether the cases regarding corrup-
tion and mismanagement in the Bailadila
Iron Ore Project have since been examined;

(b) il so, the dctails of the enquiry:
and

(c) the action taken thercon ?

THE MINISTFR OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN) : (a) Yes,
Sir.

(b) The National Mineral Development
Corporation was required to conduct a
preliminary enquiry in these pseudonymous
complaints, The N. M. D. C. has not
reported any definite findings.

(c) In view of the reply to (b) above,
it has been decided that no useful purpose
would be served by pursuing the investi=
gations further.
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Reserve Bank Governor's Siatement on
Demand for Funds for New Industries

*670. SHRI S. K. TAPURIAH :
SHRI P. C. ADICHAN :
SHR1 HIMATSINGKA :

Will the Minister of FINANCE be
pleased to state :

(a) whether Government's attention has
been drawn to the statement of the Gover-
nor of the Reserve Bank of India that
while finance for starling new industry and
for development of industry in the coun-
try was available, curiously the demand
for funds from entreprencurs was lack-
ing;

(b) if so, the precise position in this
regard ; and

(c) the steps which have been and are
being taken in co-operation with the
Chambers of Commerce and Industry, the
Industrial Devclopment Bank of India and
other allicd institutions to find remedy for
this situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) to (c). Government are
aware of the statement of the Governor of
the Reserve Bank of India referred to in
part (a) of the question.

In the past two years or so, there has
been a rclative slackness in the demand
for funds from the entrepreneurs on finan-
cial institutions like the Industrial Finance
Corporation of India, Industrial Develop-
ment Bank of India and the Industrial
Credit and Investment Corporation of India
Limited. This may be mainly attributed
to the cfiects on investment levels of the
slowing down in the growth rate of industrial
output as a result of the droughts in
1965-66 and 1966 67.

The measures taken or proposed to be
taken by Government to improve the
investment climate in industry have already
been mentioned in the ‘Ecomomic Survey®
and the budget proposals submitted to the
Parliament. As far as the financial institu.
tions are concerned, the Industrial Develop-
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ment Bank of India, as an apex institution
has started giving favourable consideration
to a much wider range of applications. The
Industrial Development Bank of India aiso
adopted several measures for widening and
cheapening its refinance and rediscounting
facilities to augment the flow of funds to
industry. In order to be more active assi-
stance in the generation of projects in
different areas and particularly to be of
greater help to the medium and small
sectors of industry, the Bank is improving
its liaison with offices of banks and Statc,
Financial Corporations in a number of
ways, It expects to have branch offices in
the mnear future in different parts of
the country. It is also considering taking
steps to provide initially on a modest scale
advisory services on technology, manage-
ment and marketing for the banefit of
small entrepreneurs who are not always in
a position to take adequatc carcof thesc
aspects. More recently, the Bank extended
its Scheme for rediscounting of machinery
bills, which was hitherto restricted to pur-
chaser users in the private sector to cover
purchaser-users in the public scctor such
as autonomous bodies like Electricity
Undertakings, Transport Corporations and
Government Industrial Companics. There
has also been some pruning down in the
cost of credit by paring the maximum
discount rates chargeable by approved
banks under the Scheme by 1 per cent. In
addition, in December, 1968, the Industrial
Development Bank of India announced a
new scheme under which it agrees to parti-
cipate with approved commercial banks
for providing direcr assistance by way of
term finance and guarantee facilitics to
industrial concerns, both in the public and
private seclors, exporting capital and
cogineering goods on deferred payments
basis.

Visit of Dclegations Abroad

*671. DR. SUSHILA NAYAR :
SHRI G. C. NAIK :
SHRI D. AMAT :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :
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(a) the number of delegations sent
abroad during the last two years by his
Ministry ;

(b) the name of countries visited by
those delegations;

(c) the amount spent by each delega-
tion; and

(d) the resuit achieved thereby 7

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) 34.

(b) The names of the countries visited
were Switzerland, U.S. A., U.S. S. R.
France, Mongolia, Uganda, Thailand,
Chile, Denmark, United Kingdom, Austra-
lia, Singapore, Japan, Sweden, [Italy,
Canada, Poland, Hungary, Hawai (Homno-
lulu), Nepal, West Germany (Berlin),
Afghanistan, German Democratic Republic
and Czechoslovakia.

(c) The amount spent by each dele-
gation was as follows :—

Rs.
(i) 21,034.00
(ii) 8,058.00
(iii) 7,585.00
(iv) 11,287.00
) 32,532.00
(vi) 45,671.00
(vii) 19,190.00
(wiii) 1,756.00
(ix) 3,750.00
*x) 6,703.07
(xi) 11,272.00
(xii) 26,531.60
(xiii) 14,253.00
(xiv) 12,540.50
(xv) 8,443.00
(xvi) 7,366.22
(xvii) 450.30
(xviii) 3,205.00
(xix) 16,031.82

In 14 of the remaining cases, the expen«
diture on travel and living abroad was
met by Foreign Governments or other
agencies. In ome ¢ise, details of the
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expenditure incurred are awaited from our
Embagsy abroad.

(d) The objects of the visits weie to
participate in international conferences,
workshops, seminars, etc. and to inspect
certain Works undertaken by the Govern-
ment of India abroad; these objects were
fulfilled.

Allotment of Accommodstion for M. Ps.

*672. SHR1 S. C. SAMANTA : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to statc :

(a) the reasons for the flats and bunga-
lows or other kind of housing accommoda-
tion meant for Members of Parliament

left over after allotment to them lying
vacant;

(b) the number thereof;

(¢) the difficulties in allotting this

accommodation to other suitable persons
on market rates; and

(d) the loss being incurred monthly as
a result of their being lying vacant 7

THE MINISTER OF STATE IN THE

MINISTRY OF HEALTH AND FAMILY"

PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) to (c). The allot-
ment of accommodation in the M. Ps.
Pool is controlled by the respective House
Committees of Parliament. The accommo-
dation deglarcd surplus by these Commi-
ttees, from tlime to time, is allotted
temporarily to Government servonts and
is fully utilised. As on 15th March, 1969,
27 units including a few bungalow/flats
cle. in the M. Ps. Pool arc lying vacant
as these have not been allotted by the
House Commiltees,

(d) These residences remain vacant for
shcrt  periods for unavoidable reasons.
No cstimalc is readily hvailable of the
differcnce  between the actual and the
theorctically maximum  rcalisable  rent in
these cases,
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Shortage of Drinking Water In States:

*673, SHRI A, SREEDHARAN : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether it is a fact that there has
been an acule shoriage of Drinking water
in many States of the country during
1968;

(b) il so, the names of those States;

(c) whether any financial help has been
given to those States for digging tube-wells
and storage tanks during the current year
or proposed to be given next year; and

(d) if so, the details thereof 7

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) and (b) .
Scarcity conditions of wvarying intensity
and exteat including shortage of drinking
water were reported by all the States except
Jammu & Kashmir, Kerala and Punjab in
1968,

(c) and (d) : A slatement containing
information about central assistance released
to States towards drought reliel expendi-
ture (including cxpendilure on emergency
water supply arrangements) during 1968-
69 (upto 20th March, 1969) is laid on the
Table of the Sabha.

Starcmenr

Central assistance  to States towards
drought rehel expenditure (including cxpen-
diture o ¢wwrgency water supply arrange-
ments) Vo 1968-69.

f R+ in crores)

Central assiviance re-

Stute leas d during 196369
so fur ( upto 20th
March, 1969.)
1
1. Andhra Pradesh 12.55
2. Mysore 813
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1 2
3. Orissa 5.00
4. Rajasthan 6.00
Note :

1. The Sate Governments of Assam,
Bibar, Maharashira, Nagaland and West
Bengal have not made any request for
financial assistance from the Centre towards
drought relief expenditure in 1968-69.

2, In the case of Gujarat, Haryana,
Madhya Pradesh and Tamilnadu, the
quantum of assistance to be provided will
be decided in the light of the report of the
Central tecams set up to make an assess-
ment of the requirement of funds for
various drought relief measures.

3. For Uttar Pradesh, a ceiling of
expenditure of Rs. 80/- lakhs during 1968-
69 has been adopted for purposes of Cen-
tral assistance. The State Government
have not so far asked for the relcasc of
any assistance against this cciling,
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Finalisation of Study Report by Dr.
Bose Re. Delhi's Land and
Housing Problems

*675. SHRI K. LAKKAPPA : Will the
Minister of HEALTH AND FAMILY PL-
ANNING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
refer to the reply given to Starred Question
No. 451 on the 2nd December, 1968 and

state

(a) whether the report of Dr, Bosc re-
garding tackling of Delhi's land and hous-
ing problems has since been finalised and
submitted to Goveroment : and

(b) il so, the decision taken by QGove-
rament thercon 7

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS, HO-
USING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) The study on
the land and housing problems of Delhi
undertaken by the Institute of Economic
Growth under the control of Dr. Ashish
Bosc, has becn reccived by the National
Buildings Organisation at whosc instance
the work was done.

(b) The siudy is being examined by the
National Buildings Organisation who, it is
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expected, will refer to Government points
requiring consideration and action.

Raids to uncarth Unaccounted Money
) from Film Stars.

*676 SHRI SITARAM KESRI : Will
the Minister of FINANCE be pleased to
state :

(a) the number of raids conducted on
the premises of Film Stars to unearth una-
ccounted money during the last two years;

(b) the total amount recovered; and

(¢) the action taken against the

culprits 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C.
SETHI) (a) During the ycars 1966-67 and
1967-68, two raids were conducted in the
premises of Film Stars.

(b) Nil.

(¢) In one case, no conccalment was
found and so, the question of taking any
penal aclion does not arise. In the other
case, the concealed income has been brought
to tax and penaltics have also been levied.

Income-Tax Arrcars Duc From Former
Chiel Minister of Orissa

*677 SHRI YAJNA DATT SHARMA:
SHRI J. B, SINGH :
SHRI BHARAT SINGH
CHAUHAN :
SHRI1 HUKAM CHAND
. KACHWALI :
SHRI P. N. SOLANKI :
SHRI KIKAR SINGH :
SHRI DEVEN SEN :

Will the Minister of FINANCE be plea-
sed to state :

(a) the présent position of Income-tax
arrcars due from the former Chiel Minister

of Orissa, Shri Biju Patnaik and the conc-
erns with which he is connecied ;

(b) the arrears that were due from him
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at the end of the ycars 1968, 1967 and 1966
and

(c) the steps taken to realise the same
and the success achieved so far in this
direction 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) to (c). A statement is placed
on the Table of the Lok Sabha. [Placed in
Library. Sec No, LT-464[69]

Oil Find at Bodra (West Bengal)

*678. SHRI GEORGE FERNANDES :
SHRI INDRAJIT GUPTA :
SHR1 RAGHUVIR  SINGH

SHASTRI :

Will the Ministcr of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether it is a fact that the oil stri-
ke at Bodra (West Bengal) has turned out
to be a hoax ;

(b) the total loss incurred in the Bodra
drilling operations with location-wise details ;

(c) whether Government propose to in-
slitute an enquiry into the entire matter and
take action against the officials concerned
responsible for giving publicity in this
regard ; and

(d) if not, the reasons therefor ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND ME-
TALS (DR. TRUIGUNA SEN) : (a) It had ne-
ver been claimed that Borda is an oilfied. The
Press note issucd by the Oil and Natural Gas
Commission in June, 1968 only gave factual
information about the results obtained in the
course of drilling namely interesting exist-
ence of a sand at depth which gave indica-
tion of oil under flour pe and indicati
of oil in drilling mud. The Press relcase
clearly stated that while these indications
appear to be favourable, it was too carly to
say whether or not this w2ll had revealed
the presence of an oilfield and that this will
be known only after several wells had been
drilled.




45 Written Answers

(b) Testing in a number of horizons in
Botra Well No. 1 is still in progress. In oil
cxploration loss or gain cannot be related
to the expenditure incurred on the drilling
of any single well ; it has to be assessed on
the basis of the overall result of exploration
and development over a period of time.

(c) and (d). Do not arise.

Protest Day by Doctors on
18t July 1969

¥679. SHRI M. L. SONDHI :
SHRI UMANATH :
SHRI P. GOPALAN :
SHRI GANESH GHOSH :
SHRIMATI SUSEELA
GOPALAN
SHRI D. C. SHARMA :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS, HO-
USING AND URBAN DEVELOPMENT be
pleased to state :

(a) whether th: attention of Govern-
ment has been drawn 1o the report that the
doctors in the country arc planning to ob-
serve the 1st July, 1969, as a protest day ;

(b) if so, what arc the grievances of
the doctors ; and

(¢) the steps which Government have
taken to redress them 7

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS, HO-
USING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) Govenment have
seen a report in the press in this regard.,

(b) The main gricvances of the doctors
are regarding (i) lack of adequate [facilities
in the rural areas ; (i) working conditions
under various employing authorities ; (iii)
inadequate remuneration ; and (iv) the pr-
oposal to exempt existing unqualificd medi-
cal practitioners from prosecution.

(<) It is understood that the Indian Me-
dical Association will be sending a detailed
memorandum to the Govgrnment which will

be ¢xamined,
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Extension of C. G, H. S. in
other Cities

*680. SHRI S. M. BANERIJEE : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether any decision has been taken
to extend the Central Government Health
Scheme in other cities in the country ; and

(b) if not, the reasons thercfor ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) and (b). The
Central Government Health Scheme is being
cxtended to Allahabad with effect fiom the
25th March, 1969. Depending upon the
availahility of funds. trained personnel and
suitable accommodation, the Scheme is pro-
posed to be extended by stages during the
Fourth Five Year Plan period to other cities
where there is large concentration of Cent-
ral Government cmployecs,

Import of Nylon and Polyster
Yarns into Nepal.

*681. SHRI MADAU LIMAYE: Will the
Ministe: of FINANCE be pleased to refer
to the reply given to Unstarred Question
No.4720 on the 16th December, 1968 regar-
ding import of nylon and polyster yarns in-
cluding lurex metallic yarn by Nepal during
the year 1967-68 and state :

(a) whether it is a fact that out of one
kilogram of nylon and polyster yarn anythi-
ng between 14 to 18 metres of fabrics can be
manufactured ;

(b) whether itis nlso a fact that the
manufacturc of the cloth out of the total
imported yarn by Nepal is likely to exceed
the total figure which Ncpal has voluntarily
agreed to cxport to India ;

(c) if so, whether Government have con-
sidered the possibility of the excess fabrics
and yarns/entering into India in an unau-
thorisod manner and without being detected

by the Customs authorities ; and
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(d) if so, the action taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) The metreage of fabrics ma-
nufactured out of one kilogram of nylon
and polyster yarn is dependent on the deni-
erage of the yarn, construction of the cloth
and other factors.

(b) His Majesty’s Government of Nepal
have agreed to regulate the export of synt-
hetic fabrics to India with a view to limit
them in quantity and value to the level of
1967-68. The figures for such quantity and
value are being worked out in consultation
with His Majesty's Government of Nepal.
It is, thercfore, not possible at this stage to
say whether the fabrics manufactured out
of the total quantity of yarn imported by
Nepal are likely to exceed the total figure
which Nepal has voluntarily agreed to ex-
port to India.

(c) and (d). The question of the synt-
hetic fabrics of Nepalese origin  entering
into India in excess would arise only after
the figures of the .ceiling for export have
been arrived at.  All feasible steps will be
taken to detect such unauthorised imports.
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Rent paid by Public Undertakings in
Mectropolitan Cities

*683. SHRI GADILINGANA GOWD :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the public

‘undcrlakings located in Delhi, Calcutta,

Bombay and Madras arc paying about one
¢rorg rupees per apnym as rent, and
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(b) if so, the reasons for paying such
heavy reats and the steps bsing taken to
adopt economy measures in this respect 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! P.C.
SETHI) : (a) Yecs, Sir.

(b) The accommodation is rented out
by the Public Enterpriszs in the major cities
for locating their Head Offices, Branch Offi-
ces,Purchase Organisations, Sales Offices,
Show-rooms Shipping Offizes, Guest Houscs,
cic. Guidelines are issued from time 1o time
to the enterprises for restrizting the expendi-
ture on this account by suitable location of
their Hzad Offices, cconomy in Guest House
arrangements, elc.

Increase in Bank Rate by U.S.A. and Canada

*684. SHRI P. M. SAYEED : Will the
Minister of FINANCE be pleascd to slate :

(a) whether U. S, A, and Canada have
increasad their bank rates recently ; and

(b) if so. w what extent this would
affect India ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAD : (a) Yes, Sir. On 18th
December 1968 the Bank rate in the US.A.
was raised from 5.25 per cent to 5.50 per
cent and in Canada from 6 per cent to 6.50
per cent. Canada has further increased
its bank rate to 7 per cent with effect from
3rd March 1959,

(b) Thesc changes would have only a
limited effect in-so-far as India is comcern-
ed. The increase in the cost of credit in
the U. S. A. and Canada consequent upon
the raising of their Bank rates may affect
slightly their demand for India’s exports.

Bailding for Lawyers of Delbi Courts

*685. SHRI SHRI CHAND GOYAL :
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to refer to the reply givem to Unstarred
Question No, 3788 on the 9th December,
1968 and state :
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(a) whether any steps have since been
taker by Government to provide better
accommodation for lawyers of Delhi
Courts; and

(b) if so, the nature thereof ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (d) and (b).
It has been decided to place the adjoining
bungalow presently occupied by the Super-
intendent of Police (South) at the disposal
of the Delhi Administration to serve as
additional space for the New Declhi Courts
till such time as a new court building is
built.

Pollution of River Water by Industries

*686, SHRI M. N. REDDY : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether on account of the growing
aumber of industrial establishments in the
country and in view of the dangerous conse-
quences involved for the people who are
mainly dependent on the river water for
agricultural and drinking purposes, Govern~
ment have taken substantial measures to
prevent the pollution of river water by the
discharge of dangerous by.products of
industries;

(b) if s0, the details thereof; and

(c) if no action has been taken the
reasons therefor 7

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) and (b).
Government of India have been considering
the subject and now propose to introducy
in the Parliameot a Bill to prevent water
pollution in the country.

(¢) Does not arise.
Family Planning Device

*687 SHRI BABURAO PATEL : "Will
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the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:

(a) Whether itis a fact that a block
device of nylon silk is being developed
to block the flow of sperms thiough the vas
deferns for use by males to prevent concep-
tion in women ;

(b) the names of countries where this
block device is being developed and with
what results so far: and

(c) whether an advance order for this
device has been Placed by India with the
countries wheie it has been developed and
if so, the quantity and value thereef and if
not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH ARD FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR, S.
CHANDRASEKHAR): (a) Research is in
progress in Irdia on the introduction of
suture and otker materials in the vas
deferens.

(b) As far as Government is aware,
work in this field on an expeiimental basis
is being done in U. S. A.

(c) No, Sir. Some material for experi.
mental purposes has been received as a
grant for laboratory experiments. The ques-
tion of Procuremcnt of the device would
arise only after the completion of research
woirk.

Development of Calcutta

*688. SHRI SAMAR GUHA : Will the
Minister of HEALTH AND FAMILY PLA-
NNING AND WORKS. HOUSING AND
URBAN DEVELOPMENT be pleased to
sate

(n) whether the West Bengal Govern-
ment submitied a scheme of Rs.£0 crores
for the development of Calculta to be incl-
uded in the Fourth Five Year Plan ;

(b) whether Government have refused
to meet the request of the State Government
regarding Central amistance as asked for;

(¢) if so, the reasons for such
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(d) whether Government disagreed with
request of the State Government to permit it
to seek financial assistance from World Bank
and P. L. 480 USA Fund for developn.ent
of Calcutta ;

(c) if so, the reasons for such refusal
and on what considerations similar forcign
assistance of Rs. 60 crores for the develop-
ment of waler supply system of Bombay
was allowed; and

(f) whether Government propose 1o
find any alternative resource for helping
the development project for Calcutta ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) Originally. in
their draft Fourth Five Year Plan, the Gov-
vernment of West Bengal had proposed an
outlay of Rs. 7952 crores for various deve-
lopment schemes for the Calcutia Metropo-
litan District. After discussion with the
planning Commission, the State Govern-
ment have proposcd a revised outlay of Rs.
43:38 crores. keeping in view thcir own
prioritics for other programmes.

(b) The Development schemes of Cal-
cutta will be continued during the Fourth
Five Year Plan as State Plan Schemes for
which Cential financial assistance will be
provided in the usual manner. However,
loan assistance will be provided to the State
Government, outside the State Plan, to cover
the expenditure on the sccond bridge
over the river Hooghly, during the Fourth
Five Year Plan.

() Does not arise.

(d) and (e). No request has been rec-
ecived from the Government of West Beng-
al for permitting it to seek financial assis-
tance from the World Bank and P. L. 480
Funds. Foreign aid, whe her from the Wcrld
Bank or from P.L 480 Funds, is part of the
resources for the Five Year Plan and, as
far as the States are concerned, is part of
the flow of Ceotral financial assistance.
The Government of India have not permit.
ted foreign assistance of Rs. 60 crores

for the development of water supply system
in Bombay.
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(f) : Does not arise.

N. U. Development Programme

*689 SHRI R. BARUA :
SHRI VALMIKI CHOUDHARY :

Will the Mintster of FINANCE be pleased
to state ;

(a) whether it is a fact that U. N.
Development Programme has approved four

new pre-investment projects in India during
1969 ;

(b) if so, the names of the projects that
will be undertaken ; and

(c) the total amount that will be provi-
ded by U. N. for these projects ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The Governing
Council of the United Nations Develop-
ment  approved in  January, 1969
assistance to two new Lndian projects and
authorised supplementary assistance to two
existing projects.

(b) The two new projects are Pelagic
Fishery Investigation on the Southwest
Coast ; and Farmers, Training and Functi-
onal Literacy.

The two existing projects for which su-
pplementary assistance has besn approved
are the National Apprenticeship Scheme
and the Power Engineering Research Orgas
nisation, Bhopal.

() 4 million.

Iacidence of Deaths due to Cancer
*590. SHRT ONKAR LAL BERWA :
SHRIMATI JYOTSNA
CHANDA :

Will the Minister of HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that study made
by the Sarojini Naidu Momorial Medical
Colicge at Agra on the incldence of cancer
in the country has revealed that 4,25,000
persons die of cancer every year in India;
and
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(b) if so, the steps which are being ta-
ken by Government to check the high inc-
uidece of deaths due to this disease ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(HRI K. K. SHAH) : (a) So far asitis
known no study his bren carried out in the
S. N. Madical College, Agra. which would
give he incidence of cancer in the Country
as a whole. The Cancer Unit of the Depart-
ment of Pathology S. N. Medical College.
Agra has becn primarily interested in stu-
dying the oral and oropharyngeal cancer in
the district of Mainpuri. This work has
been carried out under the auspices of the
Worli Health Organisation which had also
established an International Centre at Agra
for these <tudies under Prof. Wahi, From
thess studies it was found' that the incide-
nce rate for oral and oropharygeal cancer
was 21.4 per 100,000 of the population of
the district. No accurate information is
available on th= extent of the problem. The
Cuncer Committee have estimated 200,000
deaths annually.

(b) The Government is encouraging
research in ths causation and treatment of
cancer. Cancer ressarch centres exist at
Calcutta, Madras and Bombay. There are
31 Cobalt units for radio therapy in the
Country. Assistance is also given by Cen-
tral Government for obtaining Cobalt units
for radio therapy in the Country. Surgi-
cal treatment of operable cas:s of cancer
is given free to poor patients in all Gene-
ral Hospitils in the Couatry, where adeg-
uate facilities arc available. The Indian
Cancer Society is publishing periodically
literature giving early symptoms and war-
ning signals of cancer with a view to detect
cases of cancer as early as possible.

Christian Missions Iavolved in Foreign
Exchange Rackst

4052. SHRI BABURAO PATEL : Win
the Minister of FINANCE be picased to
state :

(a) the names and addremses in India
of Christlang Missions who have 30 far been

caught dolng illegal transactioas in foreige
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exchange and the amount involved in each
case with nature of transactions;

(b) the name of the Doctor--dentist of
Bangalore who has made a confession of
the money remitted by him to his daughter
in U. S. A, through a Christian Missionary
with the name of the missionary and the
the amount of foreign exchange involved
therein;

(¢) the names of American brokers and
Missions involved in this racket with names
of their contacts and clients in India; and

(d) whether  the Central Bureau of
lovestigation has been asked to invesligate
and if so, with what results so far 7

THE DEPUTY PRIME MINISTER &
MINISTER OF FINANCE (SHRI MORA.
RJI DESAI) : (a) Some persons connected
with Christian Missions in India have come
to the adverse notice of the Enforcement
Directorate in connection with unauthorised
transactions in foreign exchange. In cases
alrcady adjudicated by the Director of Enf.
orcement. a total amount of approximately
Rs, 32 lakhs is involved; some others
at various stages of investigationfadjudicat.
ion. Mainly, the transactions involved,
receipt of donations from abroad through
upauthorised channels.

The question singles out Missions of
one perticular religious faith to seck infore
mation about illegal transactions in foreign
exchange. The Government feel that it
would be invidious to disclose the names.

(b) As the case is still under adjudicat.
fon, it would not be proper to disclose any
details at this stage.

(c) The enquiries made by the Enforce-
ment Directorate indicate that two ‘Americ-
an brokers’ iovolved in these cases are
Messrs. Cooper & Co. Inc. and Messrs,
Deak & Co. It is not possible to furnish
-names of their ‘contacts’ and ‘clients’ in
India.

(d) No-such case was referred by the
' Enforcement Directorate for investigation to
the Caatral Bureau of lovestigation.
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Gencral Insurance Companies
SHRI BABURAO PATEL : Will the
Minister of FINANCE be pleased to state :

(a) the number and names of General
Insurance Companies under investication
by the Controller of Insurance for alleged
misappropriation of funds, the sums invol-
ved in cach case and the nature of frauds
and complaints against each one of them;

(b) the manner in which the Controller
pins down the crimes when under the pre-
sent Insurance Act, 1938, There are no pow-
ers to seize papers and account books; and

(c) the steps Government propose to
take to remedy this situation ?

THE DEPUTY PRIME MINISTER &
MINISTER OF FINANCE (SHRI MORA-
RJI DESAI) : (a) The Central Government
ordered. under Section 33 of the Insurance
Act. 1938, an investigation into the affairs
of the Advance Insurarce Company. The
company filed a writ petition before the
High Court of Delhi challenging the order
on the ground amongst others that section
33 was ultra-vires the Constitution. The
petition is still pending before the court.
Since the court had meanwhile passed a
stauy order no progress has been made in
the investigation.

A voluntary investigation into the affa-
irs of another insurer by an auditor appoi-
nted by the Controller of Insurance is in
progress. The investigation was undertaken
as a result of certain complaints alleging
payment of illegal rebate and manipulation
of accounts. Since the investigation is a
voluntary ooe and not under any scction of
the Insurance Act and was agreed to by
the insurer, when it was aware that action
under section 33 against another insurer is of
had been stayed by a court of law, it
isonsidered appropriate that the mname
the insurer should not be made public.

Until the investigations are complete it
would not be possible to say whether the
allegations are well founded and if so the
funds involved.

(b) and (c) The absence of powers to
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search and seize records has been a serious
handicap, notwithstanding the fact that
sub--scction (2) of Section 33 requires offi-
cers of the insurer to produce hefore the
investigator whatever documcnis he may
demand. However Section 34H ncwlv ins-
erted by the Tnsurance (Amendment) Act,
958 giving the Controller the power to sg--
arch and scize records remedies the
position,

Contraband Gold Scized from 1. A. C.
Passengers and Freight
Offices

4054, SHRI BABURAO PATEL : Will
the Minister of FINANCE be pleased to
slate

(2a) the total value and quantity of
contraband gold scized from Indian Airlines
Corporation passengers or freight offices dur-
ing the last two years: and

(b) the names of persons or firmsin-
volved in the crimes and action taken against
them 7

THE DEPUTY PRIME MINISTER &
MINISTER OF FINANCE (SHR1 MORARIJI
DESAT):(a) 162.6 Kgs. of gold valued approxi-
mately at Rs. 13.6 lakhs (at the international
rate)were seized by the Customs and Central
Excise authoritics during the years 1967 and
1968 from the Indian Airlines Corpration
passengers or freight offices.

(b) the names of 3] persons who were
arrested are as uonder:---

I. Amarchand Agarwal,?. Arun Man-
Ik Sampath, 3. M. Prakash, 4. D.K. Kader
T.A. Mohd, 5. Narayanswamy Ramana-
than, 6, Joseph Mathews, 7. Mohamed
Hassan Khan, 8, Mrs. B.nu alias Suseela,
9. R 5. Kalyanaraman, 10. Kumari Saroja,
11. K. Champalal, 12. Manilal J. Sheth, 13,
Rikabchand. 14. M.C. Joseph, 15. Smt. San-
tosh Rani Gupta, 16. Vir Singh Dhuraji
Rachor. 17. Roshan Lal Jain. 18. Lok Pal
Jain, 19. Smt. Sumitra Devi, 20. Narinder
Kumar Jain, 21. Miss Shasi Jain, 22,
Fransis Romeo Britto, 23 Champah! alias
Champaklial. 24, Vilas Vishnu Lachke, 25.
Decpchand, 26. Rajendra Kumar, 27, Vimal
Kumar, 28. M.D. Bhore, 29. Nirmull Kumar
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Motilal Gupta, 30. Smrathmal Nandram Jml
and 31. Bimalendu Sckhar Roy.

57 Kgs, of gold valuzd at Rs. 4.8 lakhs
has so far been confiscated. Apart from
this, personal penalty of Rs. 31,000/~ has
also been imposed on 8 persons.  Adjudice
ation proceedings for the remaining cases
are in progress.

Prosecutions against 11 pecrsons have
so far been launched. out of which one
person has been convicted, one discharged,
and the rest of the cases are pending in
courls. The question ol launching prosecu-
tion in other cases will be considered after
completion of the adjudication proceedings.

Posts And Telegraphs Enginecrs On
Deputation To C.P.W.D. Fer Mainte-
nance of Antomutic Vote Recor-
ding Equipment in Parliament
House

4055 SHRI SURAJ BHAN : Wil
the Minister of HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether certain Officials of Posts
and Telcpraphs Department are on deputa-
tion to Central P, W, D. for the specialised”
maintenance of Automatic Vote Recorging
Equipment in Parliament House Since last
year;

(b) if so, whether they have been able
to maintain the Voling Equipment properly
and whether C. P W, D. authorities feel
eotirely satisfied with their work;

() whether the PAT engineers have any
difficulties and if so, the nature thereof;

(d) whether in the absence of deputa-
tion allowance, certain amenities viz, Gov-
ernment accommodation and Special Pay
for specialised work have also not been
sanctioned to them so far;

(e) whether Government have any prop-
ceal to remunerate them with retrospective
effect for their arduous .ud specisiised

job; and
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(f) if so, to what extent and the details
thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT ( SHRI
B. S MURTHY) : {a) Yes, Sir, Services of
wwo officers of the P. & T. Department
have been requisitioned for the purpose.

(b) Yes, Sir.

(c) The P & T Officials huve been wan-
ting Government accommocdation near the
Parliament House where they are working.

(d) to (). Government accommodation
will be given to them in their wurn  accor-
ding to the prescribed rules. As regards
grant of Special Pay, a proposal in this
regard is presently under examination.

Implementation of Recommendation of
S d Pay C ission in respect of
C. P. W. D. Eogloecrs

4056. SHRI S. D. SOMASUNDARAM :
Will the Minister of HEALTH AND FAM-
ILY PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleaszd
o state :

(a) whether it is a fact that Governmsnt
bad accepted the recommendation of S:e-
ond Pay Commission to make 80 per cent
of the posts permanent which are cootin-
uing for more than 8 years ;

(b) if so, whether the above decision
has been implemenied in  respect of C. P.
W. D. engineers in all ranks keeping in
view the constant work=load of the Depar-
tment for scveral years;

(c) the details of permanent and temp-
orary posts sanctioned at present in all
ranks;

{d) whether all permanent posts crea-
ted have been filled up, and

(e) if not, the number of posts having
bocn kept vacant and sioce when and the
reasons therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.S.
MURTHY):(a) and (b). Yes, Sir. Orders were
issued by the CGovernment in 1960 that 80
per cent of the temporary posts which have
been in existence for a continuous period
of not less than 3 ycars and which are
required for works of @ permanent nature
inay be converted into permanent posts.
This basis is being generally adopted in the
case of the Engincering establishment in the
CPWD

(¢) A statement giving the required
information is given in Apnexurc I laid
on the Table of the House. [Placed in
Library. See No. LT-465/69]

(d) and (¢). A statement giving the
required information is given in Annexure
II laid on the Table of the House. [Placed
in Library. Sce No LT-565/69]

Medical Council for Indigenous Systems of
Medicines

4057. SHR1 S. D. SOMASUNDARAM :
Will the Minister of HEALTH AND FAM-
ILY PLANNING AND WORKS, HOUS-
ING AND URBAN DEVELOPMENT be
pleased to state :

(a) whether Government have prepared
a comprehensive Bill for setting up of the
Council of Indian Systems of Medicines;

(b) whether it has been circulated
all the States for comments;

to

(c) if so, the comments received from
the Government of Tamil Nadu on the
Bill: and

(d) the further action which has been
taken on the comprehensive Bill ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) Yes.

(b) No. The proposal to cnact Central
legislation to set up a Central Council for
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Indian Systems of Medicines and Homoeo-
pathy was. however, circulated to State
Governments in January, 1966, for comments.

(c) The Siate Government of Tamil
Nadu ( then Madras ) agreed 10 have a
<common legislation for the Indian Systems
of Medicine subject to the following con-
ditions ;

(i) that Siddha System is treated as a
Separate system;

(ii) that a separite Board or Commi-
ttee or Council is formed 1o deal
wilh Siddha System as for Ayur-
veda and Unani; and

(ii)) whenever any co-ordinating or
common Committee for the Indian
or Indigenous Systems of Medi-
cine is created, adequate repre-

scntation is given 1o Siddha
system in consultation with that
Government,

(d) The Indian Medicine and Homoeo-
pathy Central Council Bill, 1958 was intro-
duced in the Rajya Sabha on the 27th
December, 1958, and came up for consider-
ation on the 25th February. 1969, when it
was decided to refer it to the Joint Select
Committee of both the Houses.

Separate Committee For Siddha System

4058, SHRI S. D SOMASUN-
DARAM : Will the Minister of HEALTH
AND FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state the reasons for
not setting up a separate Committee for
Siddha System of medicine as has been
done in the case of Ayurveda, Unani and
Yoga Systems ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : The Siddha
System of medicine is practised in a limited
area in the country and as such a scpamate
Committee for it on the apalogy of the
other Advisory Committees has not been
considered necessary. However, an expert in
Siddha has been nominated on the Central
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Council of Ayurvedic Research, The
Ayurvedic Pharmacopoeia Commitiee has
constituted a Siddhs Pharmacopoeia sub-
commitiee. Provision has been made in the
‘Indian Medicine and Homoeopathy Central
Council Bill, 1969 for a separate Committee
for Siddha as for Ayurveda, Unani and
Homoeopathy.

Eviction of Quartcrs from Staff of Telephone
Revenue Accounts Office on Transfer
to Posts and Telegraphs Depertment

4059. SHRI ABDUL GHANI DAR :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

{a) whether it is a fuct that some
Central Government cmployces, on transfer
fiom Telephone Revenue Accounts Office
to Posts and Telegraphs Department in
D:zlhi are being evict:d from Government
quarters allotted to them by the Directorate
of Estates without providine them aog
alternative accommodation while they are
still Central Government employees statio-
ned in Delhi

(b) if sn. the reasons for not provi-
ding them allernative accommodation before
they arc cvicled |

(¢) the number of persons ‘who are
affected in this way ;

(d) whether there is any difficulty in
transferring these quarters to the Posts and
Telegraphs Department, who have 4 scparate
Pool, in lieu of quarters given to Posts and
Telegraphs Department by the Works,
Housing and Urban Development Departs

(¢) whether it is also a fact that they
are being charged about Rs. 170 P.M. as
market rent and are also not being paid
house rent allowance |

(f) whether it s further & fact that,
in the past in similar cases, quarters were
trasferred to the Departments (who bad a
scparate Pool) to which employoes wers
transferred ; and
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() if so, the reasons for not doing the
same in these cases ?

THE MINISICR OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) to (c). It has becn
decidzd that the accounting functions of
the lelecom. Branch of th2 P&T should be
transferred from the office of th: C. & A.G.
of lndia to the D.G.P&T. The staff working
in the D.G.P.&T. and Telephone Revenue
Account Office is cligible for alloiment of
general pool accommodation as this staff
is not cligible for allotment of accommoda-
tion from thz departmental pool. Due to
the transfer of the work of accounts ot the
DGP&T, some of the members of the staff
have be:n transferred to the office of the
General Manager, Telephones, which is an
incligible office for allotment of general
pool aczommoditisn because they havea
scparate pool for their employees. It is
the policy of the Government  that the
employees working in those offices which
bave got their own departmental pools,
should not be made eligible for allotment
of general pool accommodation so as to
avoid double benefit to such employecs.

Since the staffl has been transferred to
an office which has got its own pool, it is
for that office to provide them alternative
accommodation from the departmental pool.
The Dircctorate of Estates issues notices for
vacation of general pool accomodation as
and when the facts about the transfer of
staff from eligible o ineligible offices
are koown. So far the facts of transfer
from Telephone Revenue office to the
Office of the General Manager Telephones
etc. has besn conveyed in respect of 3
employees in whose cases thc allotments
have been cancelled after giving them the
usual concession for retention of accommo-
dation.

(d) to (g). The general pool residences
are not transferred from this  pool
to the departmental pools  with the
transfar of Qovernment employees, in
occupation of general pool accommodation,
to other offices which have got their own
departmental pools. The P&T Department
pave got its own pool coostructed from
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its funds and it is for that Dcpartment to
augment its pool by making necessary
provisions of funds. There is an acute
shortage of general pool accommodation in
Delhi and in case it is decided to transfer
gencral pool residences to outher depait-
mental pools with the transfer of employces,
the interest of the Government employces
working in Offizes eligible for general pool
accommudation will be jeopardized There
is alrerdy a shortage of accommodation in
the gen:ral pool and in Dethi/New Delhi
it has been possible only to meet 409 of the
demand.

The employces in whose names the
allotment of general pool accommodation
is cancelled, have to pay the damages at
market rate of rent which is different for
house to hous:. The Government emplo-
yees, till they are in occupation of Govern-
ment accommodation are not eligible to
draw house rent allowance.

The cost of coastruction, plinth area elc.
vary from pool to pool and change of
accommodation from one pool to another
pool therefore creates  administrative
difficultics of adjustment. This pattern is
therefore avoided.

Gold Deposits in Mysore

4060 SHRI C. K. BHATTACHARYYA:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to refer to the reply
given to Uunstarred Question No. 1802 on
the 30th July, 1968 and state :

(a) whether investigation undertaken
in 1967 regarding the occurrcnce of gold in
Kappat Hill Range in Dharwar District of
Mysore has since been completed;

(b) whether
prepared ; and

any report has been

(c) if so, details thereof ?

THE MINISTER OF STATE IN THB
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND MBE-
TALS (SHRI JAGANATH RAO):
(a) No. The investigation is still coati-
auing.
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. (b} and (c). An interim Progress Report
1S under preparation. Samples collected by
the Geological Survey of India are being
sent to Hutti Gold Mines Laboratory for
analysis,

Non-Payment of Dues by Ex-M.Ps. and

Ex-Ministers
4061. SHRI C. K. BHATTACHA-
RYYA :  Will the Minister of HEALTH

AND FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to refer to the reply
given to Unstarred Question No. 3646 on
the 12th August, 1968 and stalc :

(a) the outcome of the action taken
under the Public Premises (Eviction of
Unauthorised Occupants) Act, 1958 against
11 cases of ex-M. Ps. and 7 Ex-Ministers
for arrears of rent, stating the result in
each individual case separately ;

how

(b) these  arrears accumula-
ted ; and
(c) the reasons for not applying the

usual rule of deducting rent from the

monthly salary in these cases ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : (a) As per statements
laid on the Table of the House [Placed in
Library See No. LT—466/69] No case has
been initiated against any ex-Minister under
the Public Premises (Eviction of Un-autho-
rised Occupants). Act, 1958.

(b) and (c) . The outstanding amounts
consist of rental arrcars for periods of
OVer-stay  i.e. periods during which the
ac commodation was retained after the
expiry of the concessional period, and the
cost of missing articles of furniture, etc,
As during these periods the Ex-Ministers
and Ex-M. Ps. concerned did not draw any
salary, the question of effecting the out-
standing amounts from their salaries did
not arise. However, when the accommo-
dation was vacated by them, the outstanding
amounts were sought to be recovered
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through their final dues through the Lok
Sabha/Rajya Sabha Secretariats and what.
ever amounts were available have already
been adjusted against the outstanding
amounts originally worked out.

Rent charged from Class IV Employees
after their Promotion to Ciass I1I For
Lower Type of Accommodation

4062. SHRI R. R. SINGH DEO :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that some
Class 111 employees of the Central Govern-
ment after their promotion from Class 1V
Posts are continuing to occupy type |
accommodation ;

(b) whether it is also a fact that rent
charged from such employees is for type Il
accommodation while they are actually
occupying type 1 accommodation ; and

(¢) whether, with the merger of a
part of Dearness Allowance with the basic
pay, the remt paid by these employees is
considerable and whether Government are
considering to allot them the accommoda-
tion according to their entitlement or
charge rent at lower rates according to the
type of accommodation they are actually

oocupying 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) Yes. In those
cases where either the Government servant
concerned has not reached his turn for
allotment of accommodation of the entitled
Type or where, such a turn having been
reached, aliotment made has been refused.

(b) Yes. In those cases omly where
the Government servants have refused
allotments of accommodation of . their
entitled class (viz, Type 1I) and are conti-
nuing to occupy accommodation . of
Type L

(¢) Under the existing rules, rest
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or Government accommodation is charged

on the basis of the standard rent under
FR. 45-A of the accommodation allotted or
10%/74% of the emoluments, whichever is
less (734% is recoverable in the case of
class IV employees). In the case of allot-
tees of Type I accommodation, the rent
under FR. 45-A being generally higher
than those recoverable on the basis of
emoluments, recovery from such allottees
is generally made on percentage of pay
basis. Thus, with the merger of a part of
D. A. into pay, the rates of recovery; of
rent in such cases has increased propor-
tionately.

There is no proposal to consider
employecs in occupation of Type I resi-
dences for allotments of accommodation in
Type I, as this would mean large-scale
out of turn allotments, at the cost of
others awaiting such allotments. There is
also no proposal to charge rent at lower
rates, as this would result in loss of
revenue to Goveroment (there being alrcady
an element of subsidy in the existing
formula of rent -ecovery from Government
employees) besides the necessity to change
the allotment rules.

Rellef For Drought In Gujarat

4063. SHRI NARENDRA SINGH
MATIHDA : Will the Minister of FINANCE
be pleased to siale :

(a) whether it is a fact that the
Government of Gujarat have prepared a
scheme for providing relief to the various
drought affected areas ;

(b) whether the State Government
bave urged the Central Goveinment for
more funds for tackling the problem of
the said districts of the State; and

() if so, the amount that the
Central Government has already advanced
to the State and whether in pursuance of
the above request more funds will be
advanced to this State ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) (a) : Yes, Sir.
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(b) and (c) . The State Government
had sent a report some time ago regarding
the occurrence of drought conditions in
parts of the State and requesting for
Central assistance towards their reliel
programme. A Central team of officers
visited the State towards the end February,
1969 for asscssing the requirement of
funds. In the light of the team's report,
a ceiling of expentdiure of Rs. 427 crores
on various relief and rehabilitation measures
during 1968-69 has been adopted, for
purposes of Central assistance. An amount
of Rs. 1.50 crores has so far been released
to the State Government. The release of
further assistance will be regulated in the
light of the progress cf actual expenditure.

Allotment of Funds to Gujarat

4064. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of FINANCE
be plcased to state :

(a) whether it is a fact that the
institutional funds canctioned by the
Industrial Development Bank. State Finance
Corporations, Agricultural Finance Corpora-
tion, Industrial Finance Corporation and
the Life Insurance Corporation in Gujarat
for capital investment during the period
from the inception of the State to
November, 1968, have been inadequate ;

(bY whether the Gujarat Government
have asked for more funds during the
above period and that they have not been
given its due share ; and

(¢) if so, the manner in which the
Central Government propose to increase
these funds ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) (=) to (¢) . The
financial assistance sanctioned for the period
from the inception to the dates indicated
against each, by the financial institutions
referred to in the Question to the industrial
concerns located in Gujarat State is as
below :

Ed
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Rs. in
Crores.

1. Industrial Finance Corporation
of India. (upto 31-12-1968)

2. Industrial Development Bank of
India. (upto 30-11-1968)

3. Life Insurance Corporation of
India. (Upto 30-11-196%)

4. Gujarat State Financial Cerpora-
tion. (upto 31-3-1968)

5. Agricultural Refinance Corpora-
tion (contributions to Schemes
for land reclamation and Deve-
lopment, minor irrigation, plan-
tation and horticulture) (upto
30-11-68)

22.35
35.32
7.95

9.13

7.84

Besides th above financial assistance in
the form of term loans, underwriting of
debenturcs, preference and equity  shares of
joint Stock Companies, the Life Insurance
Corporation of India had also investments
in Gujarat Stale in State Government
Sccuritics, approved sccurities, municipal
securities, loans to State Government for
Housing Schemes, loans to  municipal
committees, loans to Industrial Estates,
loans to co-operative housing finance
societies and loans to Electricity Board
totalling Rs. 50.78 crores. The Industrial
Development Bank of India has also
contributed Rs. 0.22 crores by way of
subscription to the bonds of the Gujarat
State Financial Corporation.

So far as these institutions are concer-
ned, the Gujarat State Government had
not asked any funds from them during
the above period; in fact these institutions
sanction financial assistance to eligible
industrial projects in various States and do
not grant financial assistance directly to
States as such beyond thc normal support
(in the case of the Life Insurance Corpora-
tion) to the loans floated by State Govern-
ments. The extent to which the institutions
are actuallv in a position to assist projects
in Gujarat State depends not so much on
the willingness of these institutions, but on
the initiative of the entreprencurs and their
approaching them with viable projects for
financial assistance. The all India financial
institutions do not ecar-mark funds for
financing of industrial projects on Statc-wise
basis.
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Filing of Income-Tax Returns by Ministers

4065. SHRI KANWAR LAL GUPTA :
Will the Minister of FINANCE be pleased
to state :

(a) the names of present Central Mini-
sters and of those in office before February,
1967, who did not file their Income-tax
returas for any year from assessment year
1965-66 to 1968-69;

(b) the names of such Central Minist=
ers who filed their Income-tax returns of
any year latc in the aforcsaid years; and

(c) the action which has been taken agai-
nst the Ministers who either did not file
the Income-tax returns or filed their returns
late 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE ( SHRI
MORARJI DESAL ) : (a) to (¢). The requi-
site information in being collecied and will
be laid on the Table of the House in due
course.

Provision for Shed and Shelter
Embassy, New Delhi

near Pak.

4066. SHRI M. L. SONDHI : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether it is a fact that there is no
latrine, shed and shelter near Pakistan
Embassy, New Delhi, for use of visitors;
and

(b) if so, the steps taken by Government
to provide these amenitics for the visitors ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEYELOPMENT
( SHRI K. K. SHAH ) : (a) Yes, Sir.

(b) The provision of normal convenie-
nces for visitors 10 the Foreign Missions
in India isthe responsibility of the Mission
concerned and not that of the receiving
State.
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Eaquiry agalast (MTicers of F. A. C. T{ or
spending momey on certain Fares

4068, SHRI KAMESHWAR SINGH :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to refer to the reply given
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to Unstarred Question No. 136 on the 11th
November, 1968 and state :

(a) whether the responsibility has since
been fixed on the officers in the manage-
ment of Fertilizers and Chemicals Travancore
Ltd., for spending Rs. 5 or 6 lakhs each on
Madras and Delhi fares;

(b) il so, on which officers;

(c) the nature of action taken against
them; and

(d) if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM & CHEMI-
CALS AND MINES & METALS ( SHRI
D. R. CHAVAN ) : (a) No.

(b) and (¢) . Do not arise.

(d) Tt is not considered necessary to fix
the responsibility as there is no malafide
involved in the cxpenditure incurred.

alul guadfa  gwA ® awsar & o
ATRIDY FJIFAT & WEUFT 9T
Iaarfaa wrHAT
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Loans by Commercial Banks to Agricaltu-
rists In Gujarat

4071. SHRI NARENDRA  SINGH
MAHIDA : Will the Minister of FINANCE
be pleased to state :

(a) the names of commercial banks in
Gujarat who have been permitted by.the
Reserve Bank of India to give loans to the
farmers; and

(b) the amount of loans given by them
in the years 1965-66. 1966-67 and 1967-68,
year-wige 17

THE DEPUTY PRIME MINISTER AND
MINISTER. OF FINANCE ( SHRI MOR-
ARJI DESAI : (a) and (b). The Reserve Bank
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has asked all commercial banks to increase
their lending to farmers in the country. No
information is available regarding quantum
of commercial banks’ loans to farmers in
Gujarat. Efforts will be made to collect it
and lay it on the Table of the House.
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Allotment of Quarters te Government
Employees in Chandigarh

4073. SHRI SHRI CHAND GOYAL :
Will the Minister of HEALTH AND FAM-
ILY PLANNING AND WORKS, HOU-
SING AND URBAN DEVELOPMENTS be
pleased to state :

(a) the number of Government emplo-
yees in the Urban Territory of Chandigach
who bave applied for the allotment of
Government houses but have not been able
to get Government accommodation so far;
and

(b) the steps taken by Government to
meet their demands 7
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY): (a) and (b) . At present
no general pool accommodation is available
at Chandigarh and as such no statistical
data, relating to the number of Central
Government employees at Chandigarh and
the number out of those who have applied
for allotment of Government residences
but have not been able to get accommoda-
tion so far, is available in the Directorate
of Estates. Sanction has been accorded
for construction of 132 residential units at
Chandigarh and these are likely to be
completed by the middle of 1969. Itis
also proposed to take up construction of
520 residential units at Chandigarh during
the Fourth Five year Plan, subject to the
availability of funds.

Financial Assistance to Orissa

4074. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FINANCE
be pleased to state the amount of financial
assistance granted by the Centre to Orissa
in the form of loans and grants durinpg
196667, 1967-68 and 1968-69 so far ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAT) : The Central assis-
tance allocated for the Annual Plans of
Orissa during the last three years has been
as follows :

(Rs. in crores)

Year Loan Grant Total
1966-67 25.24 4.7 29.95
1967-68 20.10 590 26.00
1968-69 21.21 kX 25.20
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Import of Naphtha for Barauwni
Fertilizer Plant

4077. SHRI KAMESHWAR SINGH :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to refer to the reply given to
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Starred Question No. 767 on the 16th
December 1968 and state :

(a) whether naphtha will be im-
ported for Barauni Fertilizer Plant; and

(b) if so, the total amount of foreign
exchange likely to be spent cvery year on
this import and for how many years it is
likely to be continued to be imported ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
‘SHRI D. R. CHAYAN) . (a) No.

(b) Does not arise.

Foreign Exchange for Import of Zinc

4078. SHR1 KAMESHWAR SINGH :
Will the Minister of FINANCE  be pleased
to state :

(a) whether it is a fact that forcign
exchange was sanctioned in 196869 for
import of various grades of zinc; and

(b) if so, the total amount of foreign
exchange sanctioned ?

THE DEPUTY PRIME MINISTER
AND "MINISTER OF FINANCE (SHRI
MORARIJL CESAIL): (a) and (b) . During
1968-69, in view of indigenous availability
of electrolytic zinc, import of zinc was
placed under ‘Actual Users Restricted’
category from Scptember, 1968, except for
high purity zinc.

Beforc that data, actual users in cer-
tain priority category of industries were
able to use their normal licences for raw
materials for import of zinc also, if zinc
was among the raw materials needed by
the industry. No specific foreign exchange
was allocated to them for import of zinc.
As for the rest, Rs. 253.24 lakhs of US
AID funds had been allocated for import
of zinc. M.M.T.C. was also allotted Rs.
200 lakhs for U.8.5.R. imports and Rs.'30
lakhs of Free Foreign Exchange for import
from General Currency sources.
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Sarvey of Ghagra River

4080.. SHRI A. SREEDHARAN :
SHRI K. LAKKAPPA : .
SHRI VISHWA NATH PANDE Y
BHRI YASHPAL SINGH : :
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Will the Minister of IRRIGATION
AND POWER be pleased to refer to the
reply given to Starred Question No. 464 on
the 2nd December, 1968 regarding survey
of Ghagra River and state :

(a) whether the joint inspection  has

since been completed;

(b) if so, whether the report has  been

submitted to Government; and

(c) if not, when the report is likely to
he submitted ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER ( SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). Yes, Sir.

rc) Does not arisc.

orgE faw Yew gansd F o €8T
aq s A & fafwa

408 1. st WI" QI QAT
i ArEw faEq wwt
TAIG wHeT FuTd
o 7w v famndt

71 Tmeeq aqr qftare  fgem
iz faafm, wram agr arda fawm=
w4l ag TATA F IO w4 fF

(%) amt aTsr *1 emaA garaE-
a5t 7 wwifoa g qurae §7 97 Faman
aar § f& argd faF Jga g & d97
Aqr aifew o7 gaTer ONF Fr fafwear
grasdt ¢ ot = fag s & @7
aFT F §41 A §g ATAT qHA @ §;

(=) afz g, & a1 g6 *7 T
agrer AN & qrrw ¥ FgEwTT €O
¥ fag dui §1 3@ gw17 A gleaw
YT HATET GI FLA & f=mrC ¢ FW
fir ag waYdfaw evedl &Y gzrr w00 3;

(w) afz @, &t wr; A

CHAITRA 3 1891 (S4KA)

Written Answers

(w) afradl, & 39§ @ W

37

e @qr ofrmir  faatm W)
fanta, g agr awdm faw|w A
(%t & &o wWig) : (F) & (7). Y-
Ffgs Wox gaTeY § FaT qar {gOw
FT yETeR W FT TATH (Y AFA GEARHT
1T & X § fEdr qurar g § yafoa
HAAIFTT FY FAFIT FTHTT F1 741 § 49,
FAM-HET 41 § Aafed) Y qw FTE@
F aege F wfagw AT4ET ¥ TCHRC F)
grea g & e fasre faear a2 &

Tarifft Commission's Report on Prices
of Drogs and other Medicines

4082. SHRT K. LAKKAPPA :
SHRI RANIJIT SINGH :
SHRI ATAL BIHARI

VAIJPAYEE :
SHRI SURAJ BHAN :
SHRI JAGANNATH RAO
JOSHLI :

SHRI BRIJ BHUSHAN LAL :
SHRI RAM GOPAL SHALWALE:
SHRI A. SREEDHARAN :
DR, SUSHILA NAYAR :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to refer to the reply
given to Starred Question No. 602 on the
9th December, 1968 and state :

(a) whether the report of the Tariff
Commission on the prices of important
drugs and other medicines has since been
considered by Government; and

(b) if so, the nature of decision taken
thereon 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) No. 1t is
still under consideration.

(b) Does not arise.
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Extension to Officers in the Ministry
of Petroleum and Chemicals and
Mines and Metals

4083. SHRI K. LAKKAPPA :
SHRI A. SREEDHARAN :

Will the Minpister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) the number of cases in which ex-
tension or appointment has been given to
Class 1 officers who were going to be
retired at the age of 58 during 1968;

(b) the names of those officers; and

(c) the reasons for their extension or
re-appointment ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) There has
been no such case in the Ministry of
Petroleum and Chemicals and Mines and
Metals.

(b) and (c). Do not arisc.

Chinese Currency Seized in Shillong

4084, SHRI YAIJNA DATT SHARMA:
Will the Minister of FINANCE be pleased
to state :

(a¥  whether it is a fact that the Central
Excise and Land Customs unearthed huge
quantity of Chinese currency notes of
old regime sometime during the second
week of December, 1968 at Shillong; and

(b) if so, whether any investigation
in the matter has been tonducted and with
what results ?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MORAR-
JI DESAI): (a) On the 12th December,
1968 officers of the Shillong Central Excise
Collectorate, recovered from a dwelling house
in Shillong, Chinese currency notes of
Kuomintang regime of the face value of
2,32,200 yuans which are of 00 value now,
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(b) On investigation it was learnt that
these old currency notes had been collected
by the local Khasi people from the wrec-
kage of a Chinese aircraft which crashed in
1944 in the United Khasi and Jaintia Hills
ard had been passed on to different hands.

Supply of Cooking Gas

4085. SHR1 YAJNA DATT SHARMA:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether it is a fact that the Delhi
Administration has sent a scheme to his
Ministry to supply cooking gas to the
city

(by whether it has found favour with
Government ; and

(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) No.

(b) and (c). Do not arise.

Industrial Finance Corporation

4086. SHRI1 PREM CHAND VERMA:
Will the Minister of FINANCE be pleased
to state :

Industrial  Finance
sct up, what
were its aims and how far it bas been
possible to achieve the aims and targets;

(b) what financial assistance the Cor-
poration rendered to the industries in the
country during the last three years;

(a) when the

() how much loan was advanced
during the last three years with the names
of parties who received loans of more than
Rs. 5 lakhs;

(d) bow many bad debts have accumu-
lated during the last three years with the
names of parties whose loans have turned
into bad debts upto the 31st March, 1968
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along with the
debts: and

amount of each bad

(¢) the total amount of loans which
have not been repaid according to the
schedule, and what part of it is principal
and what part inte est ?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MORAR-
J1 DESALI) : (a) The industria! Finance Cor-
poration of India was established on the
Ist July, 1948, under the Industrial Finance
Corporation Act, 1948 with the object of
“making medium and long-term credits
more readily available to industrial concerns
(public limited companies and cooperative
societies) in India, particularly in circums-
tances where the normal banking accommo-
dation is inappropriate or recourse to
capital issue method is impractiacble.™ lts
primary role is to finance industrial projects
in the private sector, In accordance with
these objzctives, the Corporation is playing
an important role in the industrial develop-
ment of the country. During the last 20
vears of i's existence upto 30-6-68. the
Corporation has sanctioned n=t
assistance to the extent of Rs. 305.05 crores
for 443 industrial projects on 952 applica-
tions. MNet  assistance  of Rs. 19997
crores was for new project and Rs. 105.08
crores for expansion, modernisation and

diversification of existing concerns. The
total amount of  assistance disbursed
amounted to Rs. 266.19 crores out of

which cash disbursements amounted to
Rs. 215.42 crores. The assistance extended
by it covers a wide variety of industries
and the projects financed by it are distri-
buted all over India. The Corporation has
been able to secure a fair amount of
diversification of its activitics on a regional
basis. In consonance with the Government's
policy of affording special encouragement
to industrial cooperatives, the Corporation
has played a significant role in the develop-
ment of the cooperative sector. The finan-
cial assistance of Rs. 56.84 crores
sanctioned by the Corporation to industrial
cooperatives upto 30-6-68 represents about
18.6% of the total net financial assistance
sanctioned by it upto that date.

(b) and (c). The accounting year of the
Corporation is from July-June. The infor-
mation about the financial assistance
sanctioned by the Corporation during its
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last three accounting years ending 30th
June, 1966 30th June. 1967 and 30 June,
1968 along with the names of all the parties
to whom the assistance was sanctioned is
contained in Appendix ‘B’ of the Industrial
Finance Corporation’s 18th, 19th and 20th
Annual Reports which were laid on the
Table of the Lok Sabha on 10th November,
1966, 23rd Novembar, 1967 and 18th Novem-
ber, 1968 respectively.

() The Corporation has not writien
off any loan or part of a loan as bad debt
during its lust three acconnting years ended
30-6-68. However, there has been an
increase in the amount of defaul's in the
payment of interest and instalments of
principal by the loanee concerns because of
adverse business conditions in most cases
and not due to any deliberate intention to
avoid payment of dues of the Corporation.
However, as a measure of prudance a sum
of Rs. 25 lakhs was transferred to the
Reserve for Bad Doubitful Debts in each of
the years 1966-67 and 1967-68,

(¢) Out of the 261 concerns from
whom loans were outstanding as on the
30th June, 1968 for a total amount of
Rs, 139,68 crores, 48 concerns were in
default as on that date, in payment of
instalments of principal and interest amoun-
ting to Rs. 149.32 lakhs and Rs. 202.81
lakhs respectively.

Demographic Traloing and Research Centre
Bombay

4087. SHRI GEORGE FERNADES :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased 1o state :

(a) whether Government have received
any fresh represeniations concerning the
administration of the Demographic Training
and Resecarch Centre, in Bombay ;

(b) il so, the nature thereof;
(c) the steps taken in the matter; and
(d) whether inquiries into the allega-

tions against the conduct of the Director of
the Centre have been completed 7
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOLSING
AND URBAN DEVELOPMENT (DR. 5.
CHANDRASEKHAR) : (a) Yes.

(b) Regarding maladministration, and
misuse of power.

(c) The matter is enquired
into.

being

(d) Enquiries into the allegations
against the Director of the Demographic
Training and Research Centre, Bombay,
will be completed shortly.

Lepers in Sacred Places

4089. SHR1 M. L. SONDHI : Will
the Minister of HEALTH AND FAMILY
PLANNIRG AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether it is a fact that a very
large number of lepers throngh the sacred
places like, Hardwar, Rishikesh etc. and
foreign tourists are taking photos of these
people for anti-Indian propaganda purposes
abroad; and

(b) if 5o, the steps which Government
have taken to remove these persons to
appropriate Ashram/Hospitals ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENE (SHRI K. K. SHAH) : (a) It is
true that beggars including those suffering
from leprosy frequent places of pilgrimage.
It may be that some tourists might have
taken their photographs.

(b) There are Central and State laws
to deal with the problem.

Enquiry Ioto Working of Directorate of
Estaites

4090. SHRI M. L. SONDHI : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :
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(a) whether it is a fact that the
Directorate of Estates has been empowered
1o issue eviction notices and cancellation
of allotment of Government quarters;

(b) whether any case of misuse of the
power vested in the Directorate of Estates
has come to the notice of Government;

(¢; il so, whether Government propose
to hold an enquiry into its working; and

(d) if not, the reasons therefor ?

THE MINSITER OF STATEIN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
URBAN AND DEVELOPMENT (SHRIB.S,
MURTHY) : (a) to (d). The allotment of
general pool residences to the eligible
Government cmployees is governed by
the Allotment of Government Residence
(General Pool in Delhi) Rules, 1963,
Under the said rules, allotments are liable
to be cancelled by the appropriate Officer
of the Directorate of Estates or deemed
to be cancelled on the happening of certain
cvents like retirement, leave, transfer,
resignation subletting et¢. After cancella.
tion of his allotment, the occupant becomes
unauthorised in the premises and in case
he does not vacate the premises, the case is
referred to competent authority i. e, Estate
Officer appointed under Section 4(1) of the
Public Premises (Eviction of Unauthorised
Occupants) Act, 1958. The Estate Officers
commence proceedings for eviction by issue
of show causc notices under Section 4(1) of
the said Act and finalise the procecdings
according to law. The orders of the Estate
Officer made in this regard are subject to
judicial scrutiny by the District Judge and
he can, if satisfied, set aside the orders of
the Estate Officer. Accordingly it is the
appellate authority i, . District Judge or
the Additional District Judge, who is to
judge whether there has been any abuse
of powers vested in the Estate Officer. So
far no case has come to the notice of the
Government wherein the District Judge has
pointed out the misuse of powers by the
Estate Officer.

Appointments of Superintendents in Hospitals

4091, SHRI NARAIN SWARUP
SHARMA :
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SHRI RAM SWARUP VIDYA-
RTHL :

SHRI OM PRAKASH TYAGI :

KUMARI KAMALA KUMARI:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state : '

(a) whether it is a fact that while
inaugurating the annual conference of the
All India Medical Association in New
Delhi, he had mentioned that mostly such
persons were appointed as Superintendents
in Hospitals who did not have knowledge
of Hospital Administration; and

(b) if so, the steps taken by Govern-
ment to remove this deficiency ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K, SHAH) : (a) While
inaugurating the 8th annual convention of
the Indian Hospital Association on the
14th December, 1968, the then Health
Minister had observed that *‘the Medical
Superintendent, the Deputy Medical Superin-
tendent and other officers in most hospitals
have no formal training in this field.”

{b) A post-graduate course in Hospital
Administration is conducted at the All India
Institute of Medical Sciences. The Natio-
nal Institute of Health Administration and
Education has staff college courses.
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Drinking Water Schemes of Andbra
Pradesh and Madhya Pradesh

4093. SHRI GADILINGANA GOWD :
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) the number of schemes submitted by
the Governments of Andhra pradesh and
Madhya Pradesh rcgarding the supply of
drinking water with details thereof during
the Fourth Five Year plan period ;

(b) the number out of these-which have



91 Written Answers

been approved by the Central Government
and those which have been referred back ;
and

(c) the reasons for referring them back
to the State Governments 7

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) and (b). The re-
quired information is given in the statements
Annexures I & II. laid on the Table of the
House. [Placed in Library. See No. LT-
46769) ’

(c) The reasons for referring back the
schemes to the State Governments are su-
mmarised below -

In the case of Urben Schemes. They
were returned for modification and revision
or re-examination for one or more of the
following general reasons :-

(1) Only outlines were received without
details of the proposals or drawings or with
out full justification for the proposals

(2) Re-examination necessary to reduce
the high per Capita cost without affecting
efficiency by revising the several technical
details on the lines suggested

(3) Exploring the possibility of tapping
a ground water supply in consultation
with the officers of the Geological Survey
of lIndia in preference to a fully treated
surface source ;

(4) Re-examination of the source and
its location with a view to avoid contami-
nation of the supply.

In the case of the Rural Schemes.

(1) Many of the schemes could be appr
oved by the State Government under po-
wers delegated to them by the Ministry of
Health etc.

(2) Revision of the scheme with a view
to reduce the high per cupita cost on the
lines indicated ;
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(3) Additional details called for to jus-
tify the proposals ;

(4) Examination of an alternative regi-
onal water supply scheme to serve the group
of villages to ensure a reliable and safle
supply.

Crisis in Alumipium Industry

4094. SHRI M. N REDDY :
SHRI D. N. PATODIA :

Will the Minister of PETROLEUM &
CHEMICALS AND MINES & METALS
be Pleased to state :

(a) whether it is a fact that on account
of the flourishing condition of aluminium
industry in the private sector, the two
Public Sector plants which are to go into
production in 2/3 years are faced with the
problem of finding suitable markets for
their produce;

(b) if so, the necessity of setting up pl-
ants in the public sector at huge cost;

(¢) whether a detailed study was made
before considering the desirability or other-
wise of setting up plants in the public sector;
and

(d) how the present situation is prop-
osed to be rectified ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM & CHEM-
ICALS AND MINES & METALS (SHRIL
JAGANATH RAO) : (a) No. The two
public sector aluminium projects under im-
plementation are likely to go into production
during the years 1973 and 1974 and will not
be adversely affected by the production of
aluminium in the private sector.

'(b)'l'he Public Sector plunis are being set
up with a view to meeting increased in the
demand for aluminium during 1969-74,

(c) Yes.

(d) Does not arise.
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Public Undertakings in Gujarat

4095, SHRI NARENDRA SINGH
MAHIDA: Will the Minister of FINANCE
Se pleased to state :

(a) the amount invested in the Central
Government Industrial and commercial pu-
blic sector undertakings in Gujarat upto
1967-68 ; and

(b) the further amout which was prop-
osed to be invested in the State for the same
purpose in 1968-69 7

THE DEPUTY PRIME MINISTER &
MINISTER OF FINANCE (SHRI MORA-
RJI DESAI) : (a) The vaule of gross bl-
ock in the units of Central Government in-
dustrial and commercial undertakings loc-
ated in Gujarat, as at the end of 1967-68
was Rs, 77.8 crores.

(b) - The exact figures relating to the
State-wise investments during the current
year will be available only after the annual
accounts for the year are closed. However,
multi-unit undertakings like Oil & WNatural
Gas Commission and Indian Oil Corporati-
on Ltd. are expected to make substantial
investments in Gujarat during 1968-69.
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Impact of India’s Exports on Balance
ol Payments

4098. SHRI P.C. ADICHAN :
SHRI S. K. TAPURIAH :

Will the Minister of FINANCE be plea-
scd to siate :

(a) the foreign trade figures for the
first nine months of current financial year
from April to December, 1968 and the bal-
ance of payments position for this period;

(b) the estimates about the foreign tra-
de and the balance of payments for the re-
maining three months and for the year as a
whole; and

(c) the special efforts being made o
reduce the balance of payments gap during
the last thrce months of the year ?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MORARJ1
DESAI): (a) and (b) . India’s imports and
exports during April-December 1968 were
about Rs. 1376 crores and Rs. 1019 crores
respectively. The trade deficit was adcordingly
Rs, 357 crores as compared to Rs. 582
crores during the corresponding period last
year, The trend to increase in exports and
decrease in imports resulting in the total
trade deficit being lower, is expected to hold
good for the year as a whole. However, debt
servicing paymeants in the year will be higher
than in 1967-68, and net IMF repayment will
be § 78 million against net drawsl of $ 32, 5
million in the previous year. As a result, fo-
reign cxchange reserves are expected to show
just a marginal improvement over the year
as a whole.

(¢) The efforts made for export prom-
otion and import substitution have been
continuing.
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Allegations Made Against Officers of
Enforcement Directorate by Shrimati
Mala Sinha

4099. SHRI BABURAO PATEL : Will
the Minister of FINANCE be pleased to
state .

(a) the nature of complaint all allega-
tions made by Shrimati Mala Sinha against
thc Officers of the Enforcement Directorate;

(b) the names and designations of the
officers concerned:

(c) whether this complaint was referred
to the Central Bureau of Investigation; and

(d) if so, the result thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARII DESAIL) : (a) It was alleged
that the Enforcement Officers who conducted
search at the residence of Smt. Mala Sinha
at Bombay on 24th August, 1964, mis-
appropriated (i) a transisior Tape recorder
and (ii) ten gold sovereigns from the cash
and valuables seized at the time of
search.

(b) (i) Shri S.G. Sahasrabhojne, Deputy
Director, Enforcement, Bombay and

(ii) Shri G. 1. Sirguruh, Enforcement
Officer, Bombay.

(c) Yes, Sir.

(d) On investigation, the Central

Bureau of Investigation, found the allega-
tions to be unsubstantiated and came to
the conclusion that there was no material
for taking anyv action against the concerned
officers.

Slums in Calcutta

4100. SHRI SAMAR GUHA : will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :
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(a) the total number of slums in Cal-
cutta and 'the number of inhabitants living
there;

(b) whether such huge population
living in slums created various problems
for the greatest city of India which is known
as the nerve centre of Indian economy in
the eastern region of our country; and

(c) if so, whether Government proposc
10 assist with funds for the development
of these slum areas by offering better
housing facilities for the sulm dwellers ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
FLANNING., AND WORKS, HOUSING
AND URBAN DEVELOPMENT ( SHRI
B. S. MURTHY) : (a) About 7 lakh per-
sons arc living in about 3200 bustec
holdings in Calcutta.

(b) Yes, Sir.

(¢) The problem, which is common to
all Metropolitan and other large cities in
the country, is primarily the responsibility
of the respective State Governments.  The
Central Government have been assisting
them to the extent possible under the slum
Clearance and Improvement Scheme, which
was introduced In 1956. By the end of
1967-68, Central Assistance amounting to
over Rs. 3 crores had been made available
to the Government of West Bengal under
this Scheme.

Aid For Night Shelters For Homeless
Persons in Calcutta

410r, SHRI SAMAR GUHA : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether itis a fact that thousands
of homeless people other than slum dwellers
are found in Greater Calcutta area;

(b) whether these people are creating
social and health hazards for this city; and

(¢) if so, whether Government propose
to offer Central help for bullding night
shelters for thes homeless persons 7
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 8. MURTHY) : (a) Yes.

(b) This is not unlikely.

(c) The Slum Clearance and Improve
ment Scheme which was introduced by this
Ministry in 1956 provides for grant of
financial assistance to State Governments,
inter alia for the construction of night
shelters. It is entirely upto the State
Government to ulilise an appropriate part
of the financial assistance available to it
under the Scheme, for the construction of
night shelters at appropriate places.

Incidence of Abortion in India

4102, SHRIMATI ILA PALCHOUD-
HURY : Will the Minister of HEALTH
AND FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that the incid-
ence of abortion in India is estimated at
more than six times than in the United
States; and

(b) if so, the details in this regard and
the basis for arriving at this conclusion 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT ( DR.
S. CHANDRA SEKHAR ) : (a) and (b).
In India statistical date regarding
abortions are maintained in respect of
cases treated in hospitals only. In the
absence of complete and reliable data,
it is not possible to make any comparision
about incidence of abortions in Iodia and
the U. S. A.
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Cheap Electricity For Agricultural Purposes
" im Uttsr Pradesh

4104, SHRI VISHWA NATH PANDEY :
Will the Minlster of IRRIGATION AND
POWER be ploased to state :
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(a) whether Government propose 10 give
financial assistancé to Uttar 'Pradesh in
1968-69 to increase the quantum of power
in the State for utilising cheap electricity
for agricultural purposes.

(b) il sa, the details thereof. and
ic) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1 SIDDHESHWAR PRASAD):
(a) and (h). Yes, Sir. During the year 1968
69, earmarked Central Assistance amoun-
lng to a total of Rs. 11 crores was given
to Uttar Pradesh as per details below :

. (i) Ramganga Multipurpose
Project -Rs. 3 crores

(ii) Rural Electrification
Schemes —Rs. B crores.

(c) : Does not arise.

National Water Supply And 'Sanitation
Scheme in U. P.

4105 SHRI VISHWA NATH PANDEY :
Will the Minister of HEALTH AND FAM-
ILY PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state the extent and nature of assistance
provided by the Goveroment for Uttar Pra-
desh during Third Five Year Plan and in
1966-67 and 1967-68 for introducing WNati-
onal water Surply gnd Sanitation Scheme in
urban and rural arcas of the State 7

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS HOU-
SING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : The water Supply
and Sanitation Schemes, both urban and
rural. of all the States under the National
Water Supply and Sanitation Programme,
are entitled to assistance from the Centre
in the following manner:--

(i) Urban water Supply Schemes—100%
loan.

(ii) Rural Water Supply Schemes:~
30% grant-in-aid. (Water Supply
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Schemes of small towns with popul-
., ation upte 20,000 as per.1961 censud
are also entitled for 50% grant-in-
aid with effect from 1966-67).

tiii) Sewerage Schxmes--1007% loan' upto
Third Plan which has bzen amended
to 79% loan and a. subsidy of 25%,
to bs shared equally by the Centre’
and States in the case of schemes
where the effluentis used for agri-
cultural purposes. from 1966-67
onwards.

Assistance provided by the Centre un-
der the programme’ to Uttar Pradesh during
IIT Plan ' and 1966—67 ‘and  1967-58 is as

under :--

’ Y T (Re. i Jakhs )
Il Plan_ 1966-67 1967-68 Total

Urban 818.51 229.3!} 147.50 1195.39

Rural 6593 10 Bu 13 R0 90.53

Grant to Medical Colleges in U. P.

4106. SHR1 VISHWA NATH PANDEY :
Will the Minister of HEALTH AND FAM-
ILY PLANNING AND WORKS, HOUS-
ING AND URBAN DEVELOPMENT be
pleased 1o state :

. {a) the amount of grants given by the
Central Government to each of the Medi-
cal Colleges in Uttar Pradesh During 1967-
68; and

(b) the amount of grants allocated for
the d:velopment of these medncal colleges
durm, 1968-09 7

TH.E. MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING. AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) & (b).
Central assistance for the development of
medical education is given to the State
Governments under two schemes, namely,
the centrally aided schemes and centrally
sponsored schemes.

Assistance for the Centrally aided sche-
mes, which include the scheme for the
establishment of new medical colleges, is
released as a whole for such schemes in
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groups and not for  ifdividual msmutton,
scparutely. It is, therefore, not 'possible fo
indicate the amount of Central assistance
refeased . for individual medical colleges in
Uutar -Pradosh: in the year 1967-68 and the
amoum allocated- for the purpose ‘in the
year 1958-69. Rs. 0.69 lakhs and Rs. 30.24
lakhs were, however, rcleased in the year
1967-68 and 1968-69. respectively, 'as Cen-
tral assistance for the 'Cemtally aidéd !chc-
mes in the State for the year 1967-68,
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As, regards the ganjrally,. spunsored
schemss, which inglude the schemes. for the
expansion of the admission capacity of the
existing medical colleges and, .the establis-
hment of Post-gradvate medical/dental
departments, an amount of Rs. 6. 17 lak-hs
was released in the year 1968—69 as Central
assistance on account of the year 1967-68.
The allocation of central assistance to  diff-
erent medical colieges was the responsibility
of the State Government.

During the current financial year a
provision of Rs. 4.22 lakhs has been made
for the Centrally sconsored schemes relating
to medical education in Uttar Pradesh.

Miolsters and Delegations visit Abroad

4107. SHRI VISHWA NATH PANDEY
will the Minister of FINANCE be pleased
o state

(a) how many Ministers, Ministers of
state. Deputy Ministers and delcgations vis-
ited the foreign countries during the period
from the 1st December, 1968 to 15th Febru-
ary, 1969,

(b) the purpose of their visit to the
foreign countries; and

(c) the total amount of foreign exchange
spent on them during their foreign tours ?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHR1 MORA-
RJI DESAI) : (a) to (c). The information
is being collected and will be laid on the
Table of thhe House as soon as available.

Ammosis Plant of Trombay Usit of F.C.].

4108. SHRI GEORGE FERNANDES :
Will the Minister of PETROLEUM AND
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CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether the Ammonia Plant of the
Trombay Unit of the Fertilizer Corporation
of India was out of commission for 3 mon-
ths from June, 1968;

(b) whether an expert was summoned
from U.S.A. to rcpair the defective Oxygen
pump;

(c) whether a new Oxygen pump was
also imported from US.A;

(d) the cost of the imported oxygen
pump and the expenses of the expert who
came to India:

(¢) whether it isa fact that the newly
imported pump was found to be defective
when opened; and

(f) how the plant was finally putin
workiog order; and the total loss in produ-
ction due to closure of the plant ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D.R. CHAVAN): (a) No. The period
during which the plant was totally shut
down was seven days in August. 1968,

(b) Yes.

(c) No. Only a spare rotating clement
was ordered from US. A,

(d) (i) Cost of the imported Component
amounted to $ 7663.00 in foreign currency
plus Rs. 17860.93 in Indian currency.

(ii) The expenses on the expert amoun-
ted to $ 2079.00 in foreign currency plus Rs.
11666.60 in Indian currency.

(c) The imported component was found
defective.

(f) The company has wtilised the old
working parts by salvaging them in their
workshops. The expert had arranged to
bring with him the following items :

(i) A new modified type of coupling
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(i) A modification kit to arrange 1o
have downward thrust on the bearing of
the motor instead of previously designed
upward thrust.

(iiiy A modification kit to arrange for
oil lubrication for the machanical seal
instead of previously designed grease
lubrication,

The modifications were carried out on
the oxygen pump and the pumps were put
back successfully into operation by Trom-
bay engineers and technicians.

The total loss in production on the
basis of established targets ammunted to
4440 tonnes of Ammonia.

Criticism Against a Former Income Tax
Officer by a Judge of Calcutta High Court

4109, SHRI JYOTIRMOY BASU : Will
the Minister of FINANCE be pleased to
state :

(a) whether the attention of Gowvern-
ment has been drawn to the adverse criticism
made by Mr. Justice P. B. Mukherji of
Calcutta High Court in the suit No. 2005
of 1965, Turner Morrison & Co. Ltd. versus
Hunger Ford Investment Trust Ltd. (in vol-
untary liquidation) against a former Income
Tax Officer, now an employee of Messrs
Turner Morrison & Co. Ltd., as the Head
of an Internal Audit Department: and

(b) if so, the action proposed to be
taken by Government on the said judg-
ment ?

THE DEPUTY PRIME MINISTER &
MINISTER OF FINANCE (SHRI MORA.-
RJI DESAI) : () Yes, Sir.

(b) A copy of the Calcutta High Court
judgment has been received only very rece-
ntly by the Government and is under exam-
ination for appropriate action in the matter,

Daitri Iron Ore Mine

4110, SHRI CHINTAMANI PANIGRA-
HI : Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :
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(a) whether th: Daitri Iron Ore Mine

has commenced mechanised production from
Tune, 1968;

(b) if not, the reasons therefor;

{¢) whether the Ore Handling Plant has
been commissioned;

(d) the total amount spent so far in
the Daitri Iron Ore Project; and

(¢) when the export target of 1.5 million
tonnes of ore from this project is likely to
be achieved 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI JAGANATH RAO) : (a) No.

(b) The Daitari Iron Ore Mine is bcing
developed by the Orissa Mining Corporation
Ltd.. which is a Orissa State Government
undertaking. The Corporation have indica-
ted the following reasons for not going into
production as yet : (i) paucity of funds,
tii) delay in procurement of imported mach-
inery, and (iii) delay in obtaining the scarce
materials like Cement and Steel Plates.

(c) No.
(d) Rs. 7.90 crores approximately.

(e) According to present estimates it
should be possible to achieve this by
1971-72.

Forelgn Collaboration

4111. SHRI MANGALATHUMADAM:
Will the Minister nf FINANCE be pleased
to state :

(8) whether the Government of the
Reserve Bank of India has remarked recently
that foreign collaboration of industries ham-
per the flow of forcign exchange earnings
of the country; and

(b) if s0, the reaction of Government
thereto 7

THE DEPUTY PRIME MINISTER &
MINISTER OF FINANCE (SHRI MORA-
RJI DESAl) : (a) No such remark of the
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Governor, Reserve Bank of India, has come
to the notice of the Government.

(b) Does not arise.
Pattern of Fertilizer Production

4112, SHR1 HARDAYAL DEVGUN :
SHRI R. K. SINHA :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact that Government
are considering to effect major changes in
the pattern of fertilizer production in the
country; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRID. R. CHAVAN) : (a) and (b). No.
The Government do, however, encourage
the production of complex fertilizers and
fertilizers of higher nutrient content where-
ver possible.

Seizure of Goods by Customs and
General Excise Departments

SHR1 HARDAYAL DEVGUN:
SHR1 NATHU RAM AHIR-
WAR :

4113,

Will the Minister of FINANCE be
pleased to state :

(a) the main items seized by the cus-
toms Department and Central Excise Depa-
riment during the years 1967-68 and 1968
69 so far and the mode of their disposal;

(b) whether all the goods scized have
been disposed of;

(c) if not, the reasons therefor; and

(d) the total value of goods still lying
with the Customs Department for dis-
pasal 7

THE DEPUTY PRIME MINISTER AND

MINISTER OF FINANCE (SHRI MORAR-
JI DESAI) : (a) to (d). The information s
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being collecied and will be laid on the
Table of the Sabha.

Pilot Project Under Rural Housing
Development Programme

4114. SHR1 B. K. DASCHOWDHURY :
Will the Minister of HEALTH AND FA-
MILY PLANNING AND WORKS, HOU-
SING AND URBAN DEVELOPMENT
be pleased to state :

(b) if so, the details thereof: and

(¢) the approximate amouat to be spant
on the projects for Rural Housing ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
$. MURTHY): (a) No, Sir.

(b) and (c). Do not arise.

Suggestions Made by American Expert
Re-pumping Iron ore Through Pipelines
4115. SHRI S. R. DAMANI :
SHRI K. P. SINGH DEO :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact that some
American experts have recently suggested
thé feasibility of pumping iron ore through
pipelines from the mines to the Port;

(b) whether this suggestion has been
examined ; and !

(©) if so, Governiment's reaction thereto
and the details of the economics of
this' proposal ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI JAGANATH RAO) : (3) to (c).
Presumably the question is with regard to
the Kudremukh Iron Ore Project. The
National Mineral Development Corporation
have entered into an agreement with Mar-
cona Corporation of U. 5. A. and three
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Japanese Trading Companies (collectively
called the MON Group) for undertaking
techno-economic feasibility and pilot plant
studies in respect of Kudremukh Iron Ore
deposits in Mysore. One of the items of
study within the scope of the agreement
in respect of methods of storage, ship
loading and discharge of iron ore in slurry
form to be undertaken by Marconas at
their own cost keeping the National Mine.
ral Development Corporation, MON Group
and the Minerals and Metals Trading Corpo-
ration informed. The pilot plant studies
are expected to be completed by 1970. It
is only then that adequate data will be
available with regard to the transportation
problems.

Expenditure on Public Sector Industries

4116. RAGHUVIR  SINGH
SHASTRI1 : Will  the Minister of
FINANCE be pleased to state :

SHRI

(a) the amount of capital invested so
far in various public sector industries;

(b) the total income accrued therecn
a0 far; and

(c) the amount by which the income
from the capital in public sector industrics
increases or decreases over th: average
income from the capital in private sector ?

THE DEPUTY PRIME MINISTER &
MINISTER OF FINANCE (SHRI MORA-
RJI DESAI) : (a) The investinent at thé
end of 1957-68, the last financial year,
both by way of equity and loan, in Central
Government industrial and commercial
undertakings way Rs. 3333 crores.

(b) Presumably the Honourable Member
is referring to the annual return from the
investment. In respect of 1967-68, the Public
Enterprises, other than the undertakings
under construction and also Life Insurance
Corporation of India. made a total net loss
of Rs, 35 crores. This was, however, after
providing Rs. 121 crores for depreciation.
Rs. 74 crores for interest and Rs. 19 crores
for tax. When these provisions are taken
into account, the working results for the
year show a gross surplus of Rs, 179

crores.
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In the case of Life lnsurance Corpora.
tion," the surplus as determined by the
latest valuation covering the period of
two years from st April. 1965 to 3lst
March, 1967, amounted to Rs. 72.28
crores, out of which Rs. 68.67 crores was
al'otted to policy-holders and Rs. 3.61
crores to the Government.

(c) The private sector investments to
which the Honourable Member is referring
are not clear whether it is to the entire
investments in the private sector or in the
different segments thereof. Moreover,
since the investment in the private sector
15 not comparable with the investment in the
public sector, it may not be feasible to make
u realistic comparison of the returns in the
two cases.
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Construction of Dam at Kishan

4118. SHR;.I SURAJ BHAN : Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether a meeting of the represen
tatives of the Governments ol Haryana,
Himachal Pradesh and Uttar Pradesh,
Central Water and Power Commission and
his Ministry was held at Lucknow on the
17th and 18th January. 1969 to discuss the-
coustruction of a dam at Kishan; and

(b) if so, the details of decision arrived
at ?

THE DEPUTY MINISTER OF IRRI-
GATION AND POWER (SHRI SIDDHE-
SHWAR PRASAD) : (a) No, Sir.

(b) Does not arise.
Seizure of Undeclarcd Tmported Goods <"

4119. SHRI B.K. DAS CHOWDHURY:
SHRI N. R. LASKAR : -
SHRI CHENGALRAYA NAIDU:
SHRI ONKAR LAL BERWA :

Will the Minister of FINANCE be

pleased to state :

(a) whether the Customs Officials
recently raided a number of shopping
centres and houses on the 25th January,
1969 in Delhi and seized undeclared impor-
ted goods;

(b) if so, the total amount of goods

seized and action laken against persons
involved;
(¢) the total pumber of undeclared

goods seized by the customs authorities in
Delhi and other parts of the country after
the expiry date prescribed in the Customs
(Amendment) Ordinance; and

(d) the acton taken or proposed to be
taken by Government against those who
did not declare their goods 7
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THE DEPUTY PRIME MINISTER
AND MINISTRY OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes, Sir.

(b) Cosmetics, sarees & nylon crape
valued at Rs. 18.925/- were seized on the
25th January, 1969 in Delhi. No person was
arrested in the above seizures. Adjudication
proceedings are in progress.

(c) The following wundeclared goods
were seized by the Customs authorities in
Delhi and other parts of the country after
10th February, 1969 :--

() Goods selzed in Delhi.

MARCH 24, 1969

Description of goods Value (Rs.

thousands )
Waitches. 21

Fabrics, Sarees & knit

wears eic 54
Alcoholic liquor. 20
Cosmetics. 24
Transistor Radios 15
Photographic Goods. 47
Total : 181

(il Goods seized in other parts of the
country :

4696
3298

Watches

Synthetic & Metallised yarn.

Fabrics, sarees and knitted wear. 4523

Aleoholic liquors. 2205

Cigarettes. 53

Cigars.

Cigarcties lighters and flints.

Fountain pens etc.

Perfumes

Cosmetics

Blades

Playing cards and Battery
operated toys.

Transistor Radio.

Transistor, and diodes etc,

Stero, Tape Recorders, tape
and cartridges.

Electric appliances.

Photographic

Other Goods

1
83
15
16

5
40
38
9
25
%0
10

282
11
Silver. 1770

Total : 17960
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(d) In all the cases adjudication pro-
ceedings have been initiated.

Development of know-how for Fertilizer
Industry

4120. SHRI D. N. PATODIA will
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS
be pleased o state :

(a) whether it is a fact that one major
handicap from which industry is suffering.
particularly the fertilizer industry, is the
lack of initiative to organise and develop
adequate know-how for the preparation of
drawings for the machinery for indigenous
production;

(b) whether it is also a fact that while
the foreign collaborators provide the public
sector projects with know-how, they do not
provide the required drawings;

(c) whether there are many private
sector organisations like the Dastur and
Company, Dalal Engineering, etc. who have
both the requisite experience and resources
to prepare drawings for complicated machi-
nery; and

(d) if so, whether offort has been made
1o pool all available talents both in the
public and the private sectors to set up an
organisation to under-take drawing and
designing of machinery ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) There is

. some gap in the matter of workshops in the

country being able to prepare shop dra-
wings based on basic design data from
Process Engincering Organisations.

(b) No. The forcign collaborators pro-
vide such information as in considered
necessary for carrying out Process Engi-
neering drawings.

(c) There are a few private Engineering
organisations  besides the public sector
organisations which are in a position to do
detailed eagineering work provided basic
know-how is made available to them.
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(d) P&D Division of FCI and FEDO
of FACT arc doing everything possible to
prepare  drawings, designs, etc. or help
private fabricators in their preparation
whenever necessary and suitable. In addi-
tion fabrication shops are being encouraged
10 sel up in their own shops the necessary
design and engineering facilities, as part
of their activities. In view of theseit is
neither desirable no necessary to set up
one organisation for the purpose.

Transfer of Assets Abroad by Shri
Haridas Mundhbra

4121. SHRI JYOTIRMOY BASU :
Will the Minister of FINANCE be pleased
to state :

(a) whether itis a fact that Shri Hari-
das Mundhra is winding up his concerns
here and transferring his assets to foreign
countries particularly Great Britain.

(b) whether it is also a fact that Shri
Mundhra has already floated a number of
henami companies in U. K.

(c) whether it is further a fact that these
benami foreign companies floated in London
are operated through one Shri Sukhdeb
Varme, Sydney Tailons and others; and

(d) if so, the steps, if any, which have
bezn taken by Government to stop these
activities of Shri Haridas Mundhra 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAD fa) to (d). Some
reports to this cffect have come to the
notice of the Enforce nent Directorate and
necessary enquiries are in progress, Appro-
priate action will be taken according to
law ih the light of the results of enquiries.

Loans given to ‘Birlas’ by Governmest
Financial Agencies.

4122. SHRIJYOTIRMOY BASU : Will
the Minister of FINANCE be pleased to
state :

(a) the total loans given to the *‘Birlas”
by Government sponsored and other finan-
cial agencies till date;
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(b) whether any interest free loans has

been advanced; and
(¢} if so, the details thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) The loans dis-
bursed to the industrial concerns belonging
to the ‘Birla Group® by the Industrial
Finance Corporation of India and the
Industrial Credit and Investment Corpora-
tion of India Limited upto 31.12.1968 and
by the Industrial Development Bank of
India and the Life Insurance Corporation
of India upto 31.1.1969 aggregated to about
Rs. 8.95 crores.

(b) No. Sir,

(¢) Does not arise.

Drinking Water in Villages

4123. SHRI JYOTIRMOY BASU :
Will the Minisier of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be plcased to state :

(a) whether it it a fact that at present
only 1 lakh and 20 thousand out of 5 lakh
and 70 thousand villages and towns in
India have arrangements for drinking water
supply; and

(b) if not, what is the exact position ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) and (b).
According to the census report of 1961,
there are 567,718 inhabited villages and
2,690 urban towns in the countiy. A survey
of Drinking water facilities awvailable in
rural areas conducted through the Block
Organisation in 1964-65 revealed that 1.19
lakh villages were s:ill without any source
of drinking water. On a rough assessment
madc some time back, it was estimated
that 675 towns had established water supply
facilities,
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Government Officer’s and Industrialists
Visits Abroad

4124. SHRI JYOTIRMOY BASU:
Will the Minister of FINANCE be pleased
to state : '

(a) the nim":r of Government officers
including Officers working in the public
sector undertakin:s and industrialists who
visited foreign countries during the years
1967-68 and 1968-69 so far; and

(b) the total amount of foreign e:cﬁang-.-
allotted for the purpose ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b) . The in-
formation is being collected and will be laid
on the Table of the Housc as soon as it is
available,

Ganga Water Pollution Enquiry Commission

4125. SHR1 K. M. MADHUKAR :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) when the Ganga Water Pollution
Enquiry Commission is likely to  submit its
report; and

(b) the reasons for the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) By end of
April, 1969

(b) As per revised terms of reference,
to enable the Commission to suggest suita-
ble measures against recurrence of such
happenings, the Commission had to wvisit
other refineries in the country, It had also to
examine a large number of witnesses,
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Aid From U.S.S.R. For Research and Practi-
cal Paldiatric Centre of Kalavati Saran
Children’s Hospital, New Delhi

4127. SHR1 NARENDRA  SINGH
MAHIDA :
SHRI B.K. DASCHOWDHURY :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAM DEVELOP-
MENT be pleased to state :

(a) whether an agreement was signed
at New Delhi on the 30th January, 1969
between the Governments of the U. S. S. R.
and Tndia concerning technical assistance
for the research and practical paediatric
centre of the Kalavati Saran Children's
Hoaspital, New Delhi ; and

(b) if so, the details thereof ?
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THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
;'!ENT (SHRI K. K. SHAH) : (a) Yes,
ir,

(b) The salient features of the
At{::mcm signed by the Government of
India and the U,S.S.R. are the following :—

(i) The agreement will remain in
force for a period of two years. Thereafter
it shall continue until three months’ notice
of termination is given by either side.

(ii) A team of Soviet Experts consisting
of one Director, two Pacdiaticians, one
Haematologist, one Biochemist and two
Scicntific workers assisted by three Interpre
ters will coordinate their activities with their
counterparts in the Kalavati Saran Children’s
Hospital for the establishment of a Research
and Practical Paediatric Centre. The Soviet
team will work for curative, consulling,
pedagogical and scientific research pure
poses.

(iii) The appointment of the personnel
of the Soviet team will be made for a period
of two years in the first instance which may
be extended by mutual agreement.

(iv) The cost of passage salary and
other related expenditure of the Soviet
experts will be borne by the Government
of U.S.S.R. The Government of India will
meet local costs and provide facilitics
normally given to foreign experts.

(v) Accommodation will be provided
to the Soviet experts in accordance with
the rules of the Lady Hardinge Medical
College and "Hospital,

(vi) The Soviet team will be provided
free medical treatment and the wuse of
trasport for official purposes.

(vii) The equipment, apparatus, medi-
cal literature, drugs and ambulance car
neceded by the Kalavati Saran Children's
Hospital for the laboratories, workshop and
hospital, which may be agreed to be
supplied free of cost by the Government
of the U. S. S. R. will be treated as a gift
from that Government to the Hospital.
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Purchase of Shares by Life [nsurance
Corporation

4129. SHRI 8. 5. KOTHARI : Wwill
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that stock
broking firms in Calcutta, Delhi and
Madras are at a disadvantage compared
to their counterparts in Bombay with
regard to the purchase of shares by the
Life lnsurance Corporation as all purchases
are made from the Bombay Central
Office ;

(b) if so. whether Government propose
to examine this issue and provide remedial
measures ; and

(c) whether powers are proposed to
be enforced upon regional managers to
conduct  such purchase locally within
pre-determined limits 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) No, Sir. Offers
for investment are received in LIC Office
not only from brokers at Bombay but from
other places as well. Under the practice
followed by the Corporation in the matter
of considering such offers, the brokers in
Bombay do not get any special advantage.

(b) Does not arise,

{c) No, Sir.
Top Ten Income Tax Payers in Kerala

4130, SHRI A. K GOPALAN :

SHRI VISWANATHA MENON:
SHRI E.K. NAYANAR :
SHRIMATI SUSEELA

GOPALAN :

Will the Minister of FINANCE be
pleased to state :

(a) the names of top ten individuals
who pay the highest Income-tax in Kerala
with the amount of income assessed and
tax paid in each case during 1967-68 and
1968-69 ;
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(b} the arrears due from each of the
above as on the 31st March, 1968; and

(c) the steps taken to
arrears 7

recover the

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAl) : (a) to (c). The
requisite information is being collected and
will be laid on the Table of the House as
early as possible.

Foreign Jute Plantations and Jute Factories
sold by Foreigners in India

4131, SHRI LOBO PRABHU : Wil
the Minister of FINANCE be pleased to
state :

(a) the value of plantations and jute
factories sold by the foreign owners to the
Indians during the last three years

(b) the resultant imcrease in foreign
exchange payments during the above period
from the repatriation of capital invest-
ment ;

(¢} the reasons why Government have
not investigated if the fall in tea and jute
exports is due to the loss of connections
which the foreign ownpers had with the
London markets; and

(d) whether Government have consi-
dered any measures to encourage foreign
investment to remain in plantations and jute
factories ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The sale pro-
ceeds of plantations and jute factories sold
by companics incorporated abroad to
Indians during the yecars 1966, 1967 and
1968 were Rs. 108 lakhs, Rs. 48 lakhs and
Rs. 106 lakhs respectively. Information
regarding sale of shares of Indian com-
panies engaged in the plantations and jute
industry from foreign sharcholders to
Indians is being collected and will be laid
on the Table of the Lok Sabha to the extent
it is available.
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(b) The amounts remitted abroad on
account of sale of plantations and jute
factories were Rs. 43 lakhs, Rs. 8 lakhs
and Rs. 15 lakhs for the years 1966, 1967
and 1968 respectively. Information regarding
the amounts remitted abroad on account
of sale of shares of Indian companies
engaged in plantations and jute industry is
also being collected and will be laid on the
Table of the Lok Sabha to the extent it is
available.

() The decline in exports of  jute
goods has been due to serious competition
from Pakistan and from synthetics. Bulk
handling has also resulted in loss of
markets abroad.

The decline in exports of tea is not due
to the few sales of tea estates owned by
sterling companies but to other internatio-
nal factors. Further, sterling companies
still account for about 504, of the total
production of tea in India and there is,
therefore, no loss of connections as suggested
by the Hon'ble Members

(d) Government do not encourage
fresh foreign investments in plantation and
jute industry ; Government also neither
encourage nor object to the continuance of
the existing foreign investmenis in these
industries.

Newspaper Report re : Foreign Sples in Oil
and Natural Gas Con.mission

4132. SHRI K. P. SINGH DEO :
SHRI V. NARASIMHA RAO:
SHRI R. K. AMIN :
SHRI P. K. DEO :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether Government's attention
has been drawn to a report in the March
of the Nation Weekly of the 1st February,
1969 regarding the Oil and WNatural Gas

Commission being infested by foreign
spies; and
(b) if so, the reaction of Government

theroto ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS, AND MINES AND ME-
TALS (SHRI D.R. CHAVAN) : (a) Yes.

Government have no reason to
that there is any truth in the

(b)
believe
report.

Legislation to regulate Functioning of
Chit Funds

4133, SHRI D. N, PATODIA :
SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister

of FINANCE be
pleased to state : .

(a) whether it is a fact that functioning
of the Chit Funds in the different parts of
the country has been fur from satisfactory
and it often results in fraudulent practices
leading to huge loss of money by the small
income group investors;

(b) whether some financial companies
also take loans on high interest rates and
very often go into liquidation or show their
inability to pay to the creditorsin time;
and

(c) whether Government propose to
suggest any legislation for adoption - by the
State Governments for regulating the acti-
vities of such institutions and if so, when 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF TINANCE (SHRI
MORARIJI DESAI) :(a) and (b) . Yes, Sir.

(c) A survey conducted by the Reserve
Bank shows that about 80%, of the turn-
over of the chit fund companies is concent-
rated in the States of Kerala and Madras,
Legislation regulating the conduct of chits
is in force in Madras City. the Kanyaku
mari and Tirunelveli Districts of Madras,
and in Kerala and the Delhi Union Terr-
itory. It has been suggested to the Madras
Government that the Madras Chit Funds
Act, 1961 should be brought into force in
the other districts of Madras State. The
question of taking further action in regard
to chit funds or other financial companies
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will be considered, if necessary, in the

light of the report of the Banking Commi-
ssion.

Demonstration in Barasni Fertilizer
Factory

4134. SHRI YOGENDRA SHARMA :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND MET-
ALS be pleased to state :

(a) whether it is a fact that a big demo-
pstration was held in Barauni Fertilizer
factory on the 7th March, 1969;

(b) if so, the demands of the demonstr-
ators; and

(c) the reaction of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D.R. CHAVAN) ; (a) Yes, about 80
to 100 persons led by the Secretary, Gaon
Bachao Samiti held a demonstration before
FCI Office on Tth March, 1969,

(b) A statement is attached.

(<) Similar demands were raised by this
organisation in an carlier demonstration and
meetings with.the senior executives of the
Corporation, including the Chairman, Wher-
cver possible the management has made
every effort to accommodate the demands
of the local people, keeping in view the
overall interest and policy of the Corpora-
tion. A formal reply to the earlier demons-
trators’ demand which covered most of the
points included in the in reply
to part (b) has also been given to the Gaon
Bachao Samiti and Barauni Parkhand Yuvak
Congress, who had organised the demonst-
ration. The management have also brought
out a hand-out both in in Hindi and Eng-
lish, explaining the action being taken by
the Corporation to rehabilitate the Oustees
and the coacessions they have offered for
recruitment of Oustees{Local people.

The demands of the demonstrators
were

(1) Intimation of sanicioned posts in
each category to Gaon Bachao
Samiti and the State Government.

(2) Number of persons appointed in
cach category show.ng thzrein the
pumber of oustees, the number of
local people and number of persons
brought by lateral transfer should
immediately be furnished to Gaon
Bachao Samiti and the State Govern-
ment.

(3

-

Lateral transfer should be stopped
for providing employment opportu-
nities to oustecs and local people.

(4) Knowlcdpe of typing should not be
made an essential qualification for
the post of L D.C.

5

—

All vacant posts of senior Accounts
Clerk should be filled in by oustees
and local people who appeared for
interview.

(6) In the matter of new appointments,
experience and other qualifications
are so added in the advertisement
that oustees and local people are
casily excluded. This should be
removed and oustees and local peo-
ple possessing minimum qualifica-
tions should be appointed.

(7) Science graduates, educated people,
engineers and stenographers among
the oustees and local people should
be given first preference in appoint-
ments,

(8) Local M. P.and M. L. A. should
be associated in the Interview
Board.

(%) Contractors of FCI should also give
preference to oustees and local peo-
ple in the matter of appointments
of their staff.

(10) Copies of advertisements should be
sent to the Gaon Bachao Samiti,

(11) All promotions made so far have
been done not according to the
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established rules and procedures
and Biharis have been excluded

from these promotions. This should
be enquired into.

(12) Highbandedness of the authority
should be stopped. The Officer who
made appointment of two persons in
Mechanical Department without
interview should be punished.

Evaluation of Family Planning
Programme by U. N. Mission

4135. SHRI R. R. SINGH DEO :
SHRI NARENDRA SINGH

MAHIDA :

SHRI B.K. DASCHOWDHURY :

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI RAMACHANDRA VEER-
APPA :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS.
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

{a) whether itis a fact that an U, N.
Family Planning Mission visited India recc-
ntly to evaluate the progress of family pla-
nning programme in the country since 1965
when the last team was here;

(b) if so, the nature of evaluation made
and improvements suggested: and

(c) Government’s reaction thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT ( DR. S.
CHANDRASEKHAR) : (a) Yes.

{b) A copy of the terms of reference of
the Mission is coclosed.

Their Report has not been received so
far.

(c) The question does not yet arise.

Statement

The teams principal task was to make
an evaluation of the Indian Family Planning
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Programme within the context of the Third
Five Year Plan and subsequent Plans, with
aview to making recommendations, as
deemed appropriate, for the improvement
of the Family Planning Programme =

In more specific terms, the Team was

required to :

(1) Make an evaluation, in relation to
established national objective, of
the organisation of the Family Plan-
ning programme heing implemented
at the Centre, State and local
levels by public and voluntary agen-
cies, and of the resources available
for the programme;

(2) Evaluate the progress made towards
achicving the objectives of the proge
ramme, giving due attention to the
effectiveness of the various compo-
nents of the mational family planning
programme, and the regional diffe-
rences in  performance and their
causes; these regional differences
should also be examined with res-
pect to differences in other develop-
mental fields;

—

(3) Examine social and socio~psycholo-
gical factors in relation o their
implications for the family planning
programme, including attitudes,
motivations and  communication
regarding the desirability and mscce-
ptability of the small family norm;

(4) Identify special problems being ene-
ountered in implementing the prog-
ramme, such as problems related to
administration, staffirg, training,
finances, equipment and supplies,
motivation, tcchnical cooperatiom
with international and private agen-
cles, eic;

(5) Study the types of research, infor
mation and data necded and make
necessary recommendations for imp-
rovements in these areas in  general
and, in particular, for a continuing
evaluation of the family nlanning

programme at various levels.

—
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Caustic Soda Plant In Ethiopia

4136. SHRI VALMIKI CHOUDHARY :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND MET-
ALS be pleased to state :

(a) whether an Indian firm has bcen
requesting for the settine up of a caustic
soda plant in Ethiopia;

(b) if 50, the name of the party and the
details of the proposals; and

(c) the reaction of the Ethiopian Govern-
ment thercto ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHt.-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) Government
of India are not awarc of any request from
any Indian firm for setting up of a caustic
soda plant in Ethiopia.

(b) and (c) . Do not arisc.

Shifting of Offices from Delhi to
neighbouring Towns

SHRI YASHPAL SINGH :
SHRI RAGHUBIR SINGH
SHASTRI :

4137.

Will the Minister of HEALTH AND

FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Government have any

fresh proposal under consideration to
shift some offices from Dzlhi to the nei-
ghbouring towns of Delhi; and

(b) if so, the details thereof and the
amount of expenditure involved therein ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : (a) No.

(b) Does not arise.
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C. G. H. S. Doctors
4138. SHRID. N. PATODIA : Will

the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleca-
sed to state @ |

(a) whether it is a fact that a doctor
in a Central Government Health Scheme
Dispensary has to dispose of more than
150 patients in 2 hours’ time;

(b) whether as a result, the doctors
are not able to devote adequate attention
to patients;

(c) whether because of the lack of
time, a large number of cases are referied
to hospitals for further treatment which
could otherwise be done in the dispen-
saries:

(d) il so, the basis of allocating doc-
tors to a divpensar. and whether any
survey has been made 1o find out that
the dispensaries of the Ceniral Govern-
ment Health Scheme are adequately  sta-
fied; and

{e) if not, the shortfall under cach
dispensary ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRIK. K. SHAH) : (a) and (b) .
The dispensaries under the Central Gove-
rnment Health Scheme function for a
period of six hours each day. In 1967-68
the average number of patients attended
to by a medical Officer was 122. During
this period on the average 40 posts of
Doctors remained  unfilled  inspite of
attempts to make ad-hoc recruitment.

(c) Only such cases as require spe-
cialised investigations or advice are referred
to hospitals.

(d) and (e) . Doctors are allocated to a
dispcnsary on the basis of the number of
patients required to be attended. A Com-
mittee which reviewed the working of the
scheme in 1961 recommended the poiting
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of one medical Officer to cater to the
needs of 2,000 beneficiaries. Judged by
this criterion the Central Government
Health Scheme dispensaries are adequa-
tely staffed.

Inter-State River Water Disputes

4139. SHRI D. N. PATODIA :
SHRI MANGALATHUMA-
DAM :
Will *he Minister of IRRIGATION

AND POWER be pleased 1o state :

(a) whether it is a fact that inter-
State river water disputes take an inor-
dinately long time before any decision in
the matter is reached,

(b) the number of such disputes whi-
ch are eluding solution for a long time;
and

(¢) whether Government propose to
resort to constitutional methds to seltle
such disputes instesd of depending on
mutual discussion as at p.esenl 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI1 SIDDHESHWAR PRASAD) :
{(a) and (b) . There are three major inter-
State river water disptues, viz. those rela-
ting to the Krishna, the GodJavari and
the Narmada, which are pending settle-
ment lor quite some time.

(c) A further effort is being madec
to settle thes: disputes through pegotia-
tions, failing which these will te referred for
adjudication under the Inter-State Water
Disputes Act, 1956.

Irrigation Programme In Bihar

SHRI S. K. TAPURIAH :
SHRI HIMATSINGKA :

4140,

Will the Minister of LRRIGATION
AND POWER be pleased to state :

(a) the extent of cultivable land in
Bihar which is lyiog without irrigation
facilities;
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(b)Y the irrigation programme in Bihar
State for inclusion under the Fourth Five
Year Plan; and

(c) the additional land which would
be brought under irrigation under the
State's irrigation programme for  the
Fourth Plan and the percentage of culti-
vable land which will still remain without
irrigation facilities at the end of the Fourth
Plan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI SIDDHESHWAR PRASAD) :
(a) About 24 million acres.

(b) and (¢). The Fourth Five Year
Plan is yet to be finalised.

Irrigation Programmes during Fourth
Five Year Plan

4141, SHRI §. K. TAPURIAH :

SHRI HIMATSINGKA :

SHRI JYOTIRMOY BASU :

Will the Minister of IRRIGATION
AND POWER be plcased 1o state :

(a) the details of major and medium
irrigation schemes proposed for inclusion
in the Fourth Five Year Plan;

(b) the total outlay proposed to be
allocated for irrigation in the Fourth Plap
and the proposed share of the Centre and
each State out of it; and

(c) the extent of irrigation potentia)
of India’s rivers which still remains uputi-
lised and how far these are likely to be
utilised by the end of Fourth Plan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND P0O-
WER (SHRI SIDDHESHWAR PRASAD) :
(a) to () . The Fourth Plan is yet to be
finalised.

Agreements for Of-Bhore Drilling in Cambay

4142, SHRI S. K. TAPURIAH :
SHRI HIMATSINGKA :

Will the Minister of PETROLLUM
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AND CHEMICALS AND MINES AND

METALS be pleased to state :

(a) whcther any collaboration agree-
ment has been reached for wundertaking
off-shore drilling in Cambay area with some
Iranian or other firm;

(b) if so, thc details of the agreement;
and

(c) the amount set
draft Fourth Five
scheme ?

apart under the
Year Plan for this

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS AND MINES AND
METALS ( SHRI D. R. CHAVAN ) : {a)
No,

(by Does not arise.

(c) Rs. B 4 crores have been earmarked
for off-shore drilling in the Gulf of Cam-
bay during the Fourth Five Year Plan
pericd,

Sources und Ways of spending of
Indian Rupee

4143. SHRI S. K. TAPURIAH :
SHRI HIMATSINGKA :

Will the Minister of FINANCE be plea-
sed 1o state :

(a) whether Government’s attention has
been drawn to the news-item appearing in
the Times of India of the Tth February,
1969, captioned “Dollar Story” detailing
sources from which the 100 cents in each
dollar come from and the ways in which
these 100 cents, are expended in the U. S.
Financial system; and

(b) if so, what is the corresponding
break-up of the Indian Rupee with regard
to its source and the ways in which it is
spent ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE ( SHRI
MORARIJII DESAI ): (a) Yes, Sir.
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(b) A statcment is laid on the Table of
the House. [Placed in Library, See No, LT-
468/69)

National Projects Construction

Corporation
4144. SHRI R. K. SINHA : Will the
Minister of IRRIGATION AND POWER

be pleassd to state :

(2) the number of employess whose
scrvices have been  terminated by the
National Projects Construction Corpora-
tion since Seprember, 1968

(b) the reasons therefor;

(¢) whether such employees would be
absorbed in the fresh projects that the
National Projects Construction Corpora-
tion would take up. and

(d) whether alternative jobs have been
provided to these employees ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
{a) The services of 15 Engineering Officers
have been terminated since Scptember,
1968. In addition, 25 non-technicnl perso-
nel who were found surplus to the require-
ments of the Corporation have also been
discharged from service.

(b) In view of the fact that the
working of the National Projects Construc-
tion Corporation showed a loss of Ras.
29,21 lakhs in the year 1967-68 a number
of economy measures are being taken to
reduce expenditure on establishment con-
tingencies etc, Also, duc to suhstantial
completion of works awarded to the Natio-
nal Projects Construction Corporation at
Farakka, Gandak and Chandan Units,
reduction in the strength of staff was
unavoidable. After a  detailed review of
the position, action was initiated by the
National Projects Construction Corporation,
which is an autonomous body, for retren-
ching some personnel. They were given
three months’/one month’s pay in lieu of
notice in accordance with the terms and
conditions of their service.
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(¢) Depending on the requircment of
additiopal hands, if and when new works
are allotted to the Corporation such of
those personnel who had a good record of
service and who are inteiested in employ-
ment in the Corporation would be conside-
red.

(d} The mnames and particulars of
personnel who have become surplus and
therefore retrenched from the Corporation’s
service have been circulated to the various
Public Sector Undertakings through the
Bureau of Public Enterprises.

Conference of Agricultural Banks in Aslan
Countries

4145, SHR1 R. K. SINHA : Will the
Minister of FINANCE be pleased Lo state :

(a) whether the Asian Development
Bank has suggested the holding of a
Conference of the Agricultural Banks in
Asian Countries to examine rural credit
plans and problems;

(b) il so, the probable date and venue
of the Conference; and

{c) Government's reaction thereto ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE ( SHRI
MORARJI DESAIl) : (a) The Asian
Development Bank is yet to consi-
der the question of making such a sugges-
tion.

(b) and (c) . Does not arise.

WS § wraw wm frore w1
WA Qi

4146. dft qo ®WIo WTEITW : T
faw 7ot ag Ty # g w0

(%) ® TwEgqE F dwEC AT
off fare fordr #  olraw drwr frw S
wraTe qraar &1 fearfera At fear o
w &

(w) afz g, aY vad war sTow §;
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gETERR, Weg-qfeedl, fazd & awl &
wiw, TIRIT 9% Mt & gereT §, 0
¥ (it fagdt & aft amo @A ¥
fao), fzan zam &, s, TR
qqr @ I A g & wq H, fza
1T F1 qifes F77 H, qe¥ F  gamAm
orfz & fear st &

Irrigation Dams in South Kanara

4148. SHRI LOBO PRABHU : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the number of irrigation dams
Salt Water FExclusion and Wented kinds-
in South Kanara and the area likely
irrigated by them;

1o he

(b)
them;

the area actually irrigated by

(¢)  whether it is a fact that a large
number of them are in disuse and if so.
why a plan for their restoration is not
prepared after expert examination of their
common defccts,

(d) how the idle investment on them
is justified particularly in the circumsta-
nces of food shortage; and

(¢) the assistance proposed to be
given by the Central Government consi-
dering the issue of food production and
idle investment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHR1SIDDHESHWAR PRASAD):

(o) to(e). Information is awailed from
the State Government and will be laid on
the Table of the House.

Irrigation Projects in Sonth Kanara,
Mysore

4149. SHR1 LOBO PRABHU : Will
the Minister of IRRIGATION AND PO-
WER be pleased 1o state :

(a) the expenditure incurred on the
Bijnor, Kanthibole and Gurpur irrigation
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projects in the South Kanara district and
the arcas irrigated by the scheme against
the tentative « stimates;

(b) the reasons for which the Plan-
ning Commission has failed to advise the
Mysare State to complete these projects
considering the claim of Mvsore for inter-
state walers;

(c) the reasons for which the defects
were ignored and the officials responsible
therefor in case of their being technically
defective: and

(d) whether the Planning Commissicn
propose to associate its experts in reviving
these projects since large public funds and
considerable potentials of production are
involved and if not, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHLESHWAR PRASAD):
(a) to (d). Information is awaited from
the State Government and will be laid on
the Table of the House

Rz @%, Gat & faims
4150, »ff whr guor : w7 faa w4
TE AT &1 FI F4O fF

(%) T Y7 aqt & &2z &=, RN
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™ WA W AgE aga F@ ¥ fag
ATHIT 3T A7 FTAATE ) 0k

(%) #gweeas ) fomd ot ag
% $g g1, ¥R frgwa fed TR §
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s Y e el STt ®
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Loans to Industries in States by
Financial Institations

415.. SHRI K. SURYANARAYANA :
Will the Minister of FINANCE be pleased
to state the loans given during the last
three financial years upto the 31st March,
1968 to the various industries in the various
States by the Central Financial agencies 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : The information Is
being collected and will be laid on the
Table of the House.
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Appointment of Professor of Ncurology at
the AN India Institute of Medical Sciences,

New Delhi
4]158. SHRI GLORGE FERNAN-
DES : Will the Minister of HEALTH AND

FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be plcased 1o refer to the reply given to
Unstarred Question No. 4733 on the 16th
December, 1968 and state :

(a) whether it is a fact that the candi-
date selected for appointment as Professor
of Neurology in the All India Institute of
Medical Sciences has never taught the
Post-Graduate students in Neurology;

(b) whether the same candidate had
been rejected earlier by the Union Public
Service Commission for appointment as
Juinor and Senior Neurologist in 1965 and
1967 respectively:

(c) if so, the reasons for selecting
such a candidate with no specialisation in
Neurology and Post-Graduate teaching
expetience; and

(d) the terms, conditions and tenure,
if any, for the present appointment of
Professor of Neurology ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
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MENT (SHRI K. K. SHAH) : (a) No, Sir.

(b) No, Sir.

In the year 1965, she applied to the
Union Public Service Commission for the
post of Additional Professor of Medicine
in the Medical College Pondicherry. She
did not, however, appear for interview as
she was abroad.

In the year 1967 she again applied to
the Union Public Service Commission for
the post of Senior Consultant in Neurology
which is a higher post than the post of
Professor, and for the post of Professor of
Medicine in the supertime grade 1I scale of
the Central Health Service. Mo candidate
was found suitable by the Commission for
appointment to the post of Senior Consul-
tant. She was, however, selected for
appointment to the post of Professor of
Medicine.

(c) She was adjudged to be the most
suitable candidate for the post.

(d) The terms and conditions for the
present appointment of the Professor of
Neurology, inter-afia, include :

(i) Pay—To be fixed in the scale of
Rs. 1900 - 75 - 2200- 100-2500
inclusive for non-practising
allowance, in accordance with
the normal rules after taking
into consideration the pay
last drawn by the incumbent
while working in the Central
Health Service.

Private practicc of any kind
is prohibited.

(ii)

(iii) The appointment is temporary
and terminable at any time
with a month's notice on
cither side or pay in lieu

thereof.
Foreign Collaboration

4159. SHRI D. C. SHARMA: Will the
Minister of FINANCE be pleased to stale :

(a) whether it is a fact that India was
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paying Rs. 30 crores as royalties and
management fees for the existing 2500

foreign collabotarions ;

(b) whether the amount is likely to rise
to nearly Rs. 100 crores by the end of the
Fourth Plan period; and

(c) if so, the steps envisaged to check
the same 7

THE DEPUTY PRIME MINISTER AND

MINISTER OF  FINANCE (SHRI
MORARIJI DESAI) : (a) A statement
showing the remittances made abroad

during the years 1963-64 to 1967-68 on
account of royaltics, technical know-how
fees, techmicians and other professional
services and management fees is laid on
the Table of the Lok Sabha. [Placed in
Library. See No. LT-470/69].

{(b) and (c) With the progress of
industrial development of the country and
the need for foreign collaboration agree-
ments in advanced technulogy it is possible
that payments on account of royalty and
technical know-how fees in respect of foreign
collaboration agreements already existing and
to be entered into and management fees may
rise from time to time. However, foreign
collaboration is sanctioned onlv when the
technology is likely to be of benefit to the
country and indigenous technical know-how
is not available. Care is also taken to
ensure that, in future, foreign collaboration
agreements do not, as far as possible, include
any restrictive clauses regarding exports.
The export potential of industrial concerns
with foreign collaboration agreements is
likely to increase so as to offset to some
extent the increased foreign remittances. In
any case, it is unlikely that remittances on
account of royalty payments, technical
know-how fees etc. will rise to Rs. 100
crores per annum by the end of the Fourth
Plan period.

Geological Sarvey of Manipur

4160. SHRI M. MEGHACHANDRA :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
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be pleased to state :

(a) whether any geological survey is
being carricd out in the Union Territory of
Manipur to find out the mineral resources
of the territory;

(b) if not, whether exhaustive geologi-
cal survey has already been carried out;
and

(c) if any survey has been done, the
arcas covered by the survey and the
findings thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO): (a) to (c). Syste-
matic geological mapping and mineral inves-
tigations including drilling have been con-
ducted in parts of Union Territory of Mani-
pur. As a result of the investigations carried
out, small deposits of nickel-copper-chroniite
and limestone in Ukhrul and Tengnoupal
Sub-divisions and salinc springs in Thoubal
Sub-division, have been located by the
Geological Survey of India.

World Bank Members’ Visit to Upper
Krishna Project

4161, SHRI R. V. NAIK : Will the
Minister for IRRIGATION AND POWER
be pleased to statc :

(a) whether members of the World
Bank visited the Upper Krishna Project
site at Almatti in Mysore State;

(b) if so, the purpose of their visit; and

(c) whether the visit has expendited the
work on the project ?

THE DEPUTY MINISTER IN THE
MINISTRY OF |IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) Yes, Sir.

(b) Ao Irrigation Reconnaissance
Mission of the World Bank visited India in
January-February, 1969. The objects of
the Mission were broadly to (i) review the
water resources development progr of
the Government of India in the context of
Fourth Pive Year Plan, (ii) identify large
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scale irrigation projects potentially suitable
for World Bank/L.D. A. support and (iii)
ascertain the extent, nature and phasing of
further preperation work required to enable
appraisal of projects so indentified,

(c) Does not arise as the visit was
purely exploratory.

gax s3m s fagir ® ofane A
& fag stafud) gt Fumwl & faaw

4162. »it fagrat feg : 71 TET
aq1 afaiz fadtsw wix fasto, saw
am AT faga G471 9g qqrT wOFAT
w4 fF

(%) sar ag 79 § f& saLsw
)1 fage & aftax faisa & fag sh-
fadi 9T IaFal &1 froes faawm 7&Y
fear o wr &, o

(@) 7@ v agt & &= §@FR
FIT 39 QAT Usgi w wemAR frasr
grafn qar safaai 8K gesww wifz
fymy §7

wreer aqr qfare e sk
fawiar, wrna aar Al fasm s=neg
# Teq wAt (w0 sitafa wedeR): (F)
feafa &1 qar samaT & @Y § | gIAT TG
FHTU & NI G 7 §@AT 99 9 &
& ST

(=) na 2 awt ¥ afcar fqatem
wrq &1 frarfafs & fad o e
R fage sl ®1 & g &
wq ¥ frafafea savfo g3 w7 -

e W&l A  Fo @rEI A
1966-67 1967-68
I RW 197.326 293,27
fagre 47.520 124.47
¥ qE IR AT & AT T @

aql ¥ w oot W frafafas g @



149 Writren Answers

frdw, §, wier fefrai, g wR
eed aF  yafad mi-fas 6 g §
fwg o7 :
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Ty Y
1966-67  1967-68
UL AW 41,900 1,78,500
fagrT 17,200 62,900

faceit # e sdaifl & fad
aw AT

4163. =t fagm fag : w01 Fem
aqr qfeare faara otz fawfom, qraw
aq1 Andta fawm@ @At g IaTT F FO
o fF

(%) 7t feeet famq srfasc gra
@R wFRIIfEl ®1 a%d 9% &
el #1¢ Q9 &@ifaa 1 oar @
g A

(@) afs gt 3 a9 e F7a7 § W
wa A q9f § AR 5w AWt ¥ fead
aeA ey g 7

smevg aqr qfcare fratwa ot
faafw, wram awm anrdg fawre s
" ¥ vew @it (st wo go gfw): (%)
oY 7Y | faweit o sifawwar & faveit
% fre aar weaw wiw wt & wafont v
uEzd & & for ol % faata e
goaifaca fear § 1 wiza famn ara-faar
gifr’ & wrare 9t fewar-w q@fa &
wa A gra arafoa ey Wy §o
aurfy, By el w1 50% wAA AW AW
wit & & wY wrieq & fay wrhaa §

(&) wwr & ¥ 9zar )
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feesit & weert wernst § gryww

4164, wt fagmr Tag : \ur cavesy
agqr qfcae fratew el fawfon,
qima aqr "Ardg fawra Wt ag q@T
&1 Hur w41 @

(%) feedll & & qCFC & wew-
arat & 4w feadr oeee migar §; Wi

(=) s & frat ogae mfeat
arg feafa H# g ok feat av@ g &
T IHL 9T § 7

arew aur ofare s i
faaim, araa ok andg fasw w9t
(Qﬂ *o%n !ﬂg) ('l?) FEg TEF
geqaral § 12 orgeg mfegt § o 7
fafren weqae 4 WX 5 geaEm
reqaTe ¥ &

(@) g wfear s== aig § Jafe
o g: mfedl £ avwa w grawsar § |

e SO (so) fafidy, wdt freeh

4165. =t fragwr med :
fawr o) 4g T & gor w0 fiF

(%) war = aremn, s aofic w=
R AR e geEw  (sTeRe)
fafadys ¥ wafeg 9% wwq grafwal

w1 ft sw wifedl (wrgea wfee)
W atwy YT §

(=) wam &7 eferat &t s ama
& afew qmar mar § W< ofy gi, &Y @
s T g W

(7) war Tl & il o o
& fadr gwt wirferal w) omr vt & fod
ot wrdardt Wt o g ?
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Ju-grr WA qar faw WA (R
"ot dwd): (%) o, g e
af feelt & qradvz gfae qrr # o
52 T @At R 19T F oF qAA F
graeg § gfem & 1966 # it gsiix w2
gFaT F fagreel e f qara o Q)
o) @ FUS THI |

(&) wr-wx & frafa ¥ a=fag
feafy &1 qar s o @ &0

(7) gAY & FEE@A T FEardy
I B T 2 61 USEgF ISH -
&7 & frRwl & wgare aeErdy afvqmns
FAErd & TGl &1 AU &I | -
< faamr 3 ot wgaAE =we ArwET &7
39 wwfadl §1 g% 7 fagr @ifF sa%
FIT <Y ST ATAT AAT 10 Ar@ w9y I
FT FTH @ IGT KT AT FF |

Use of Gas for Production of Fertilizers

4166. SHRI LOBD PRABHU : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) the average cost of production of
fertilizers with fecd-stocks respectively of
naphtha, ammonia and gas:

(b) the quantity of gas available in the
country and the percentage of it which is
used or planned to be used for fertilizer
production: and

(c) the objections for using all the gas
which is wasted and which will save
foreign exchange required for other feed-
stocks ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R CHAVAN): (a) The cost of
production depends upon not only the
feedstcok used, but on various other factors
such as proooss routes, initial investment,
aize of plant, its location, cost of various
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other raw materials, utilities and the
product mix etc. The cost of production
of fertilizers with feed-stock as ammonia
will depend upon the particular type of
fertilizer produced. It is not therefore
possible to indicate average cost of produ-
ction on a comparable basis for thc three
feedstock matcrials.

(b) 1.57 million cubic metres per day
of gas will be available in 1969-70. The
gas is used among other things, for produc-
tion of feriilizers to the extent of 0.57
million cubic meters per day. According to
the present plans, by 1973-74 the use of
gas in fertilizer manufacture is expected to
rise to 2.1 million cubic matre per day
subject to availability.

(c) The wtilisation of all available gas
for furtilizers is sometimes rot possible due
to other prior commitments such as for
power, the quality of pas, the limited
demand for fertilizers in the area elc,
The aim neverthecless, is to maximise the
use consistently with other relevant factors.

Foreign Aid and Loans

4167. SHRI LOBO PRABHU will
the Minister of FINANCE be pleased to
state

(a) the amounts and sources of foreign
aid and loans in 1968,

(b) their distribution under broad heads
of utilisation:

(c) the total amount of aid and loans
which has not been applied to investment
and how Government propose to make
repayment, when there are no cquivalent
returns for them;

(d) the programme of aid and loans
for 1969 and how much of it has been
promised; and

(e) whether, it view of devaluation,
Government have asked Ministries spending
foreign exchange, to postpone avoldable
expenditure ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI



153 Writtza Answers CAAITRA 3,
MORARIJI DESAI) : (a) and (b) A State-
ment is laid on the Table of the House.
[Placed in Library. See No. LT-471 [69]

(¢) All aid, whether project or non-
project, is used for purposes of strengthe-
aing and developing the economy, the
growth of which will make it easier for
discharging the liabilitics. As regards the
foreign exchange nceded for repayment, it
is to be found out of earnings from export,
which is also emphasised in this context.

(d) In 1969, so far, credit agreements
have been signed for a total of $ 193.67
million, It is difficult to csitmate how much
of foreign aid agreemcnts will be signed
in the remaining months of 1969. An
indication of availability of fresh aid for
1969-70 may be possible only after the
Consortium meets and  considers the
question,

(€Y The fact that devaluation has increa-
sed the rupee value of foreign exchange
expenditures as well as the fact that foreign
exchange is a scarce resource, is borne
mind when foreign exchinge expenditure is
Propused and cvery effort is made not to
incur avoidable expenditure.

wfra &7 guin

4168. st Afatra fay wtad
st S@ W qea

1 s am @A Wk @™
wqT ST A g qA € Fr w0

(%) affsr 37 JUT & 200 w2
T fafraifas 31 & ofcomerss oy
feaelt afes oz g€ 2;

(%) = 98 UM & «&fr ufw
fafrafaa #33 & ¥ 3% wig wt
TS JHE A7aT §; WK

(w) afz 7, & vx o% s=gy
W STeT 3R &Y grurr d 7
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Wgifaa qur wiaw Wk @W WY
qrneg § T weNt (st g o wegT)):
(%) 7 N7 &9 s § waw
190.71 %0z w97 & fafraiom & 1967-
68 ¥ www 23.61 AT & aATH FAT

2
(@) s, &t

() swwr ) vz

"R WAl & qrat ot faoet & fasit
®1 WA

4169. «=it gww Wy wEgA@ @ W
e qar qftny trgtes o fawk,
g war At fasw aef qg T@md
T g0 w0 f/

(%) 1w, 1967 & ¥ afaar-
A 74T 97 waH1 oA o= wAew §,
g1 fawt qar @t & &< & foae fradt
ga7ifa 4T,

(@) s safy § 7§ feesit AW
arfasr g1 War 1 faq) & feedt wA-
ofa # ain £ o€ 4, W

(w) famst e @t & fal &
art 7€ wwafe & ¥ g A e
i w1 AT s o aw g ?

v e afkare frm Wk
fata, wrara aar wrda fawra e
# vvg ot (oft @0 go gfw) : (%) ¥
() et uwfaa & o @Y & aa g
92 9T 1| & FAA

Power Sapply In Manipar

4170, SHRI M. MEGHACHANDRA
Will the Minister of IRRIGATION AND
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POWER be pleased to state :

(a) the progress made in augmeuting
the power supply in Manipur during 1968-
69 and the progress made in the purchase
of power from Assam,

(b) how much time is likely to be taken
10 make the power available to the people
of Manipur and approximate power to be
purchased; and

(c) whether the power supply will be
left w some Electricity Board or whet-
her Government will be increasing the
number of Divisions under the P. W. D,,
Manipur to tackle the increasing power
supply ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRISIDDHESWAR PRASAD) :
(a) During 1968-69, new generating capa-
city of 960 kw. was added to the existing
capacity of 2,453 kw. The agreement for
bulk power supply from Assam was signed
and the conmstruction of the lines and
substations is expected to be taken wup
shortly.

(b) Bulk power supply from Assam is
expecied to be available in Manipur during
1971-72. Initially, about 5,000 kw. of
bulk power supply will be available and it
will be gradually increased to 15,000 kw.

(¢) The Government of Manipur is
considering the creation of an Elcctrical
Circle to handle the power development
programme in the territory Further
augmentation to the Circle for tackling
problems associated with the increased
power supply will be considered in due
course.

aeq wiq w1 sfa sates wg

4171, st to wo Wifwm : a7 fawm
| qg FATT W ¥ FO0 w5

(Wemag sag & ww wod
g # wer w oA wfw safes W
o

(w) ufz i, ) xa® w1 wTw §;
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(n) w wfa safer wrg agm & At
¥ 991 § TG FT HIH AT 920
¥ amd F A fwar ar gwar §; 9K

(9) afz g, Y g@ waw ¥ weEw
F1 7T FIAAIEY FA &7 faqe g 7

9 s wAt qan faw o (s
st dark) ;o (%) wemw wiwo &
sf7-sufes wra, fadgs g & 9goew
sqarl wafy 1964-65 ¥ ggA™l
& wgat, 373.00 ©ygr & 13 11
Tl (G, wgrrg,  gudE, gf-
gran, ofeqa o, ®Ew, A9 §3W,
afas A13, #9, ¥ @R IO WRW)
Frofrafsam s ¢ A 4 Tea)
(Trwrearq, sErar, w5 #R AT aqr
fagrr) 1t wfa-sufya oo ¥ afas

(@) za% wiwm # ofagfes
qfifrafigr o fafass mmrfas aor
mifa= feafaar mfas §

(1) "= (7). Tww &1 aqifas
fag 7 53 % wfg-safaq srg q@rdt o
gFaY & AR fasmm-qrael g T
wifas fasra 37 71 wae7 fFar sm @
21 5w gwre & wifas fasre & qfcgm-
TEY Ay NIV 1 Nfa-2afe W@ 9w}
q9Ta 9% $g wa Tegl, w1 sfa-sfe
WY & qa< g1 S

e TAN ® AW GEGST DRATG

4172, Wt do we i ; 7 TAFEST
w1 afcare fadtes wix faafo, wmia
aq; AT faara g4 ag a9 & g
war

(%) war weq 3w FHIL 7 WA F
Wi ay A & T ® @ier  ang
¥ qaW §F & I F gy dvoard w0
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TR w wgafr g s F fad
AT E;

(=) afz &, @t g7 =¥ «ar g

(1) & s F far grewre grar
feadt aaifa & freas fagr sdm ?

tareqy qar qfrae faara wie
frata, wram aur it faew w9
(o ®o &o wrg) : (%) Y, 2711

(@) 1a5'7, 1968 & aw as
e UM F ¥ A0 oF wwi & Ay
F1 OF A §AC QT 9T W@ & q4Y
21 [grawmea § T o o dfed wem
LT-472/69) faas fam = qfa  #@i=-
i oared gf & Wk dhw AT g
wAtfad g 37 & 1 sw g ¥ S Iw-
qFt grsrel (7K og wiw) & amw A
& i ot «Y faamendta & s faed
¥ta AT -tareen  ghafaady srsw @
feoqnlt & aftger & mog w20 wxwTe w
ama F faq Yer faar nar @

() drsaral @ ATy F@ F qvg
freafafeas faam & wqare =07 azaar
HOHT U AFTF1 F17 § |

T 9 gfa @sArg~ 100 e =m
ury 97 gft Asmr - 50 sfrwa w@r-

qargEr (1961 § sFmqAr & sgan
20,000 g% % qrarsr arer 9= A9T

grR-gx Tt wfza)

wer e ¥ qrare-faate  ager
wfafaat

4173, ot tio wo Wifem ; WM

eaeag wart qfeare fadem st frafa,
e aar A faww 4 qg ATy
N ¥ w0 5 Teq SAW WY 196869
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¥ wa aw grar fmfo agerdr afafadd
dfad frater afr kg ?
wregg aqy qfene fratm et
fanfm, srne agqr A fewta s
¥ Tow weRt (st wo go wiw) : e
o qIF . grea fafeey wamaifoy
dramfzal & ggara 23X & faw wrg
faferez ufr faga =27 A @t agrfy,
196869 ¥, wequlw TFTX W, TR
¥ ew warerg &Y wrarfas wATd A9ETal
%) Frgifiaa $78 & far 3788 e
v & ¥ faem wamer fama ey
wf, A 21. 50 wrw Ter W & e
61T 16.38 Ara &74 0F g7 & w9 #
2 usw At gro ey W areafaw
Tfr 715, 1969 & qwgry FigH Wi o

Tt qin ¥ gra-wY € agsE

4174, st vio wo Nfwm : w1 faey
o) ag TATH *Y a1 w7

(%) ax'a, 1968 a¥T 31 IadYy,
1969 & & mer 93w ¥ arowy & w9
# feat a7 ifr ager #1 af; s

(@) T i H €Y wwfa & ¥ wted
Fq § waar wfas ? '

9 e w0 aqr faw s (ot
At erk) - (%) Tar (w). W
W ¥ wiawT wgEd & sa-d (forad
ATIYT aqy woETw A wfww §)  awwy
g A fed wgar &

aafq Ty Y of  (frrfea—
¥ afgr) arawe ToRY
) vww, ot frsig
wiwEl & WTHTC 9T §-

(ame wwat %)

920

(%) 1-4-68 & 31-1-69
863

(&) 1-4-67 & 31-1-68
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wEq AW 94 ¥ gE Agiaal & qiwe
gy 78 & F4ifF  wiwmEl w1 gFaT
TI-ARAPF ML § A7 &
&g ¥ fapgr amar 3

e qqw & qrel & fawwt w1
|AIqr WA

4175. sit tie qo difwa : Far fa=nd
wat fagga A a3 FATH F1 FAT HA
f& :

(%) 7@ w3w #Hga fera qur
fAaTaR eqa-fE 3 arel @ a9’ q, 1968
¥ 31 FAady, 1969 g fassy geard
st g §;

(=) 33 atafa & fFr aagal o
fawelt geag £ €

(7) wrt F.qqr qagat &1 faqs
aeaTs ®4 9T A fovac 77 Foar mar
LI L

(9) 53% FACTET FHFR & YA
¥ afy a7 ferft afa g 3 7

faark aar faga samy & 39 Aqt
(et fag e garr) : () Acg Ra
wga, 1968 ¥ aaedl, 1969 & w77 a%
838 w4} ¥ fawrsfr 7arf € Y 1| IaW
forxere st faaew & faar mam g
(qerwrom & wwr war | ¥fed  dwan
LT-473/69]

(w) Ivgwr wafe & 2w 33 7=
gt @77 9032 faar 99 Ffaa iy )

(7) wsr q2qw Twew fawsdt A3
gfwa fear § f'& wim-faqgfiecg
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o9f & 7T q¢ 249, 89 w1w m&u_ﬂ
ga g

(v) famely Q¥ & 1147 @@
T FTfaF UTE FT HFAT TG ] )

Thefts in Central Excise and Customs
Collectorate, Delhi

4176. SHRI LATAFAT ALI KHAN :
Will the Minister of FINANCE be plcased
to state :

(a) the total number of thefts that
took place in the whole jurisdiction of the
Central Excisec and Customs Collectorate,
Delhi during the last two years and on what
dates ,

(b) the total amount of loss caused to
Government exchequer, directly or indirec-
tly, due to such thefts ; and

(c) the action taken in all such cases?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b). The
following four theflts occurred in the Declhi
Central Excise and Customs Collectorate :

S.No. Date of Name of  Value.

theft. theft,

1. 20.2.68  Steel trunk Rs. 50/- (cost
and lock. of box and

lock)

2. 19-11-67 Precious Rs. 2,600/-
stones and
semi-precious
stones.

3. 13-11-67 -do- Rs. 4,400/-

4 31267 -do- Rs. 650/-

1o addition to the above, one package

of precious stoass valued at Rs. 18,395/-
was stolen oa 4-.9-68 by two employees of
the Handlin} Ageats, of M/s. Pan American
Airways. The consignment was, however,
recovered on the same day on account of
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prompt action taken by the Customs officers
at Palam.

A loss of Rs. 50/- has occurred on
account of theft No. 1., So far as the
theft No. (2) to (4) are concerned, no loss
to the exchequer by way of import duty
has been caused, as these goods had been
reimported; nor has compensation been
claimed and paid by Government in respect
of them.

(¢) Complaints were loded with the
local police in all the four cases. The steel
trunk couid not be traced by the police and
the investigation has been closed ; the files
lost in the trunk have, however, been
reconstructed. Loss of the consignments
at Sl. Nos. (2), (3) and (4) is still under
investigation by the police. So far as the
theft which took place om 4-9-1968 is
concerned, a complaint against the two
accused persons who are at present on bail
is being filed in the court of law.

Excise and Customs Duty Arrears of Central
Excise And Customs Collectorate, Delbi

4177. SHRI LATAFATALI KHAN :
Will the Minister of FINANCE be pleased
to state :

(a) the total amount of Central Excise
and Customs duty in arrcars as on the Ist
February, 1969 in the whole jurisdiction
of Central Excise and Customs Collecto-
rate, Delhi.

(b) the reasons for non-realisation of
that amount; and

(c) the total amount of loss caused to
Government exchequer in the form of
interest due to non-realisation of that
amouat.

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MORAR-
J1 DESAI) : (a) to (¢} . The information is
being collected and will be laid on the
Table of the Sabha.

C. P. W. D. Sectional Officers (CIVIL)

4178. SHRI 5.D. SOMASUNDARAM :
Will the Mipister of -IIEALTH AND
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FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be plcased to state :

(a) whether it is a fact that he pleaded
inability to promote the eligible Sectional
Officers (Civil) in C. P. W, D. due to reduc-
tion in the work-load of the Department
while addressing the Central Public Works
Department Sectional Officers Association
recently;

(b) whether it is also a fact that the
recruitment through the Union Public
Service Commission goes unabated even
though there is a reduction in the work-load
and some Assistant Engineers are being
reverted;

(c) whether it is also a fact that the
requisition to the Union Public Service
Commission was given for more number of
candidates in 1967 and 1968 inspite of
reduction in work load ; and '

(d) if so, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : (a) No, Sir,

(b) There has been no reduction in the
work-load of the C. P. W, D. and no need
for stopping or reducing the direct recruite
ment of Assistant Engineers through the
Union Public Service Commission. The
reversion of Assistant Engineers is avoided
as far as possible but as Sectional Officers
have been promoted much in excess of the
promotion quota in vacancies meant for
direct recruits, these ad hoc promotees
may occasionally have to revert to lower
posts when the direct recruits join.

() No, Sir. The requisitions for candi-
dates through the 1967 and 1968 cxamina-
tions were for less number of candidates
then fn 1965 and 1966.

(b) Does not arise.
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TWEQIA AZT & WY ST WIT
g & ol & aoard

4179. st g0 ™o FEWA™ : FTT
fewré qar faga w4t 16 faweas, 1968
& gardifsa g gEar 4697 & waw
F g § gg qq 4§ SO0 5

(%) Tsegm g & graqd ATEET
W A AgdY #Y qafd e § @rr
aoard T fFy @ & s s § w&@fF
aifseat w1 ot qeand 4@ fa oA
§ o

(=) o1 7FR #1 8 a@ A
quar fast @ f wree fordr & feanal
N S8 qafey qrar F queY qesd 7 5y
a S wAE F g g7

fent aur fag @ some # 99wt
(vt fegmT weT) : () 21 wwad,
1968 & fary = wfw # et & w3-
T, uifeeas ®r ot N Feard g
AT FT A MK § R AT & fad ok
ufafcs ot Ig=ew @) ¥ | @F ofe-
WTREAET, TN AT ¥ 9gA ¥ wifq
o & oy famr ar @ g faaar fs
e & qrt ¥ e ww § ) o A
AL ¥ N W ATAY AT KUK
ggar gaaw aft & ovi fear i @
WT 9gH ¥ A I FE § o= A
W

(&) #remT Tg & araew ¥ -
o awe ¥ on fod s g @
o Ed anfem g9 arer g Y 5
Y g *7 w7+ far qar 9

Standards of Black and Greea Tems
of Himachal Pradesh and Debra-Dua

4180, SHRI HEM RAJ:
Minister

Will the
of HEALTH AND FAMILY
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PLANNING AND WORKS, HOUSING

AND URBAN DEVELOPMENT be pleased
to state :

(a) whether it is a fact that the Indian
Standards Institution has been entrusted
with the task of analysiog the standards of
black and green teas of Himachal Pradesh
and Dehra Dun;

(b) if so, since when this matter is
pending with this Institution; and

(¢) when the work of analysis is likely
to be finalised ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT : (SHRI K. K. SHAH) : (a) Yes,
Sir.

(b) and (¢) . The task was assigned to
the Indian Standards Institution in Janu-
ary, 1967. No decision could be arrived
at on the basis of available data which is
not sufficient. It was. therefore decided to
prepare a document on suitable sampling
procedure. The document is since ready on
the basis of which samples will be collected
during the forthcoming plucking season
(April-October, 1969) and the Indian
Standards Institution would formulate its
recommendations towards the end of this
year.

Taxation on Inter-State Sales

418]1. SHR1 N. SHIVAPPA : Will the
Minister of FINANCE be pleased to
state :

(a) whether Government have received
a representation from the Mysore Chamber
of Commerce and Industry protesting
against the Central Government trying to
utilise the effect to the Supreme Court's
judgment regarding the Central Sales Tax
Act in the matter of taxation of inter-State
sales;

(b) the reaction of Government in this
regard ;

{c) whether before initiating action for
undoing the effect of the Supreme Court's
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judgment, the Central Government consul-
ted State Governments also ;

(d) if not, the reasons thercfor; and

(¢) whether any amendment to the
Central Sales Tax Act has been asked for
by the Mysore Chamber of Commerce and
Industry and if so, the reaction -of the
Central Government thereto ?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MORAR-
JI DESAI) : (a) Yes, Sir.

(b) The matter is under examination
of the Central Government.

(c) Yes, Sir,
(d) Does not arise.

(¢) The Mysore Chamber of Commerce
and Industry have suggested that the
Central Sales Tax Act, 1956 should not be
amended as a result of the judgement of
the Supreme Court in the case of State of
Mysore Vs. Yadalam Lakshminarasimhiah
Setty & Sons. They have further urged
that in case the Government decides to
amend the Act, such amendment should not
have any retrospective effect. As alrcady
stated in reply to part (b) of the question,
these suggestions are under examination.

Oil Find in Lranian Shore

SHRI D. N. PATODIA :
SHRI VISHWANATH
PANDEY :

4182.

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state

(a) whether the "Oil and Natural Gas
Commission has struck a second oil bearing
structure in the concession off the shores
of Iron;

(b) whether any estimate of the yearly
yield from this structure bas been made;
and .

(c) if #0, the expected gain from this
venture 7
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHR1D. R, CHAVAN) : /a)
Detailed Seismic Surveys have recently
indicated the existence of a Structure
adjacent to the Rostam Oilfield of Iran
offshore. However, as this structure has’
not been tested by drilling, it is not
possible to say at this stage whether or not
it is oil-bearing.

{b) and (c) No reliable estimate can be
made at this stage.

fafom qwl & fopavh wfewdt
w faww

4183: =it diwrrame s w47 -
v qur ofre frdtr Wik fasfa,
v o wrig fawre w5 ag e
it T war fin

(%) m i awt ¥ ¥ aram
Ayl & g fafes wont # fon-
goft afeaal & fawra aT o ¥ 7f a
Y 79 ¥ Ak ¥ A Ay o wfwr w
=T w6

(@) sowre 3 fafam oot ¥ af
fagmdt afegt T T wraTe -
Arelt ®1 fawre v F AT PS
qrreg ¥ ar wreardy sy §; W

(7) mfiw aolF FORI A TW-
war ¥ fogradft weri & famf & fod
w1 wga AR fear & el ad ¥
w1 g A FT wwTA § 7

wreey @t qfcae fdtvm Wit
fimfer, wrere aw i fawre swres
% o Wt (st wo go fw) @ (%) W
wurwg ¥ grarfaw sTATe oyaATaY &
wratmgy ¥ oy fagd @i aet # wouf
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w fraifsrafe S rf g .
o L] wtas frar fans
|graar fafeat
(0% wal ¥)
1965-66 13.14 15,00
‘1966-67 7.53 12.00
1967-68 7.56 12.00

w19 fasilg a9 #, 20.64 w0z =7
#Y i (8.64 e wqd F+7 ggrEar
®ET H oaqr 12.00 Fw wH AraA
drar fafeat) wsai #1 frag #r af &)
& of greafas ufw w71, 1969 F 717
HIGH T |

(=) =@ daram &1 @) @wlfss
qraTe NFTT [FT DIATHT T wrfa| g,
o I ¥4y 99 F¢fg deEn ¥ e
WA &1 q7arg g ) aqmfy, cqm 7Y wafa
¥ Tt #1 & Wiy qren &S @grmar
&1 woY fefarag adf fear ar 31

(7) IwEdm g 7 fed @m
agt & g8 HAAg & grnfaw wET™
qraATaY W Fraifag s & 5 310
FO% Wy fag & (028 =0z Ty
F0g ggiar ¥ w9 H, T9r 2.82 ¥z
wy s dmr fafegi) + 1968-69
% a9 % foy g% 5.67 W@ Wy
¥ gEmar & ¥ ¥ a49r 60 s&
wqd otaw @mr fom fafs & froe

frg m &1

1ad®, 1969 & wrow @@ am®
Wit e wafy &, aow 97 & /)
s-w%l & foly, e 1w soew &
qTATTo® WIATE QMg e § et
¥ AT EgEAT XeTs wgEE awr
‘awTs wW & w9 #§, ¥ fowre & fedt
fafiree s & famr sar el € i
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Tl 1 Ued A7 §, wrarg qfyq, fatas
FTa-Fu1 & far =y wrafasar & 57-
arz fafaar fraa #37  #Y exgeaar g0,
g aq # wsaic 1969-70 ¥, #w0w
Agraar & qog-sga faaaa ®, frad
TaeqE wifaw &, AT wffaw &7 A
fear mar &1

e fafes sEm £rEina

4184, =t g fag wredt : aqn
sawevq aar Afcare fadram W fanfa, -
W qar andm fasw |40 ag [a=
Fr F91 FO fF

(%) 71 ag 7= & f& qo=a fafeem
FEZANA FIREILAT 1 7T A% AT 1.5
FA7 vay %1 grfy &1 997 2,

(=) afz zi, 1 za% a7 FCw §;
=T

() @ swarwma #1 amfE
qIYIT X FAN GR IFF TV @I H
TAI FW F AR A FFIT F ¥ FH-
Igt A &1 wEAIT &7

ree agr  gfine fraama e
fautm, snae a1 ada fasw -
wa ¥ tou weRt (shwe go gfa) :
(%) g waw fmiw fom afafa w1
W T 1960 ¥ WA PN
FwT, W 31 wE, 1968 aw, 1.43
w3w W 1 afor % gifr g

(=) mar () . o% faacw g9 &)

o

wired, 1964 # fawiw, waw qar
qfr ®urEg WX faw e & wfesrfa
7w wr gk grfr & wrowd
awdter & 1 7g W g f gl & w'oa
WU @ TR A9T AAGD M AT E
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frarm % g gfrel i agoaar sa
a1 EwAT § WX TG FW FAE QU
R AT e g, fored wogd W
AT &t TR aE TE

o arfml &1 g FE & fag w17-
ORuT ¥, g7 FHFf@) ®1 foa7 &1 F1G
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FE @AT T | FTAREA & qOA F
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fear fF ST 317 ) fatg 7 7
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AwHT Y GEAT ¥ gEE IATAT, q9T g
WA 789 9T Q99T | T AL IA A
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FAJTA T FIR AT qA §
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war fs SO B A% A gAT eqrAt
% ¥ ¥ Afgy W I qréw-prefa,
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gg ga gt d 1 1967-68 ¥ F1L,
TR N g @ fag g frta st
¥4.52 s wy & g g, e
tq% ag % wufarg & 1.8 sRrm@ @

TIAT & |

4. o & free wroErd
(¥mat) &1 griwm ®@ ek afeew
T F T FTA AGT THE qArAA §
gar & fadr wmal w1 g X & AR,
vt 217 @ #, g afa, fawta, wwATE
Far gfF gAwg A21 WO WH e
vrzeaTs & fawfor aa) fﬂhwm!nﬁ
% ox afafs # cqmar £ 7€ 1 wrar §
fr, wfafa s ¥ wirer & waer R

wega %7 4t

Production of Crude Ofl and Deisel Oll

4185. SHRI A. SREEDHARAN : Will
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS be
pleased to state !

(a) the steps taken and proposed to
be taken by Government to double the
production of cruce oil and diesel oil in
the country in the public sector during
the current year and the coming year;

(b) the present capacily of the three
Government owned refineries in this regard;
and

(c) whether Government have asked
the four private seclor companies to incr-
case the output considering the additional
requirements of the country 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS, AND MINES METALS (SHRI
D. R. CHAVAN) : (a). Crude oil is pro-
duced from oil fields whereas Diesel oil is
a product of the refinery. The country
is at present deficit in crude oil but self-
sufficient in Dicsel oil. There is no imume-
diate necessity to double the production
of diesel oil. Extensive cxploration/dri-
lling in prospective oil bearing areas is
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being made tc increase production of crude
eil. No forccast is possible as to when the
production will be doubled.

(b) During 1968 the crude throughput
was 5.2 million tonnes from three Govern-
ment owned refineries of which the pro-
duction of Diesel oil was about 29%

(c) No. Additional production of diesel
il is not requircd at present.

Extension to Ministerial Employees of
A.L L M. S, New Delhi

4186, SHRI NIHAL SINGH : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state =

() whether it is a fact that some
ministerial employees of All India Institute
of Medical Sciences, New Delhi are being
granted extension even beyond the age of
58 years in deviation of Government Policy;
and

(b) if so, the number of employees
who are being granted extension and the
reasons therefor ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a). No, Sir.

(b) Does not arise.

Incomplete Fitting in Four Storey Quarters
in Sector 12, R. K. Puram, New Delhi
4187, SHRI YASHPAL SINGH :

SHRIL S. M. BANERJEE :

SHRI JAGESHWAR YADAYV :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPME-
NT be pleased to state :

(a) whether it is a fact that four storey
quarters in Sector 12, R. K. Puram, New
Delhi have been allotted to Government
employees before the completion of electri-
elty, water and other fittings;
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(b) whether senior Officers imspected
those quarters before allotment;

(c) if not, whether any higher offi-
cials have been deputed to find out the
difficulties being faced by the residents for
want of essential amenities in these quar-
ters; and .

(d) if not, the 1easons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS. HOUSING
AND URBAN DEVELOPMENT (SHRI1
B.S. MURTHY): (a) .No, Sir. The 400 four-
storeyed guarters in sector XII of Ramakri-
shnapuram were allotted after water and
electricity were available. Costly [ittings
like fans etc, were as usual, provided after
occupation to avoid pilferage.

(h)  Yes, Sir.

(c) and (d). Do not arise in view of
answers to parts (a) and (b).

sax famtm fasrm & <t & Tt

* wanfeat w wafra gza

9T W WA & ATH A¥T G-
w1 A fqmn WA

4188. =t frgm fag . 1 @
aqr afeare frdtom Wit i, wrne
aen Andn fawrw w9t o TaT ®) w0
wOr fx:

(%) #a1 ug a9 & & daz fwfo
feamr & N i ot & st W
qaafaa gEdt X W X AR &
A AHT [HAAT A A6 JEF ©W
T uEelt gedt & ot § ofe e
wenagl § wagir gedt aw faw ww
9T WY AW SHAE w AT garn
feran omar #;

(=) w7 AU %71 A= I w5~
wif@l ®1 voef gt oix fam o
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R u & faq a9 guraar 2] w E;
m.

. (m gfr gt ot $1 AR gft g, @
IT% v wrew § 7

wreer awr qfe g i
Frmtor, wvara aar ate fawra /e
¥ T "t (= HoHo ﬂrﬂ) 1 (%) qw
& 997 AT & IO ENFTOAT & | 977
Al ¥, a1 9% 3w sAIrQ wfagEs
gt A g, w faww o §wem
R F WgET ZH A X 9% qwa-
e war fear arar

(&) agr (v) gamda amai &
§MFT 9T #1 99 & ¥ fA0
fRw fadrar @ &

Violation of Customs Rules in West Bengal

4189, SHRI JUGAL MONDAL
Will the Minister of FINANCE be pleased
to state :

(a) the total number of cases initiated
by the Customs Department for the vio-
lation of customs rules against various
persons in West Bengal in 1968 and upto
February, 1969 ; and

(b) the total number of cases against
which prosecution proceedings have already
been launched 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) 6737 cases were
initiated by the Customs authorities for vio-
lation of Customs Rules including
smuggling and contravention of Imports and
Exports(Control) Act,Baggage Rules,Custom
House, Agents Licensing Regulations and
Foreign Exchange Regulations, all of which
are punishable under the Customs Act,
1962.

(b) 1o 34 cases prosocution proceedings
bave already been launched.
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Medical Colleges Turing Fourth Plan in
‘ West Bengal

4190, SHRI JUGAL MONDAL : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state : '

(a) whether the question of setting up
more medical colleges during the Fourth
Plan period in West Bengal State is under
consideration of Government:

~(b) if so. the proposed locations there-

of; and

(c) the estimated cost thereof and
when these colleges will be opened ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOPME-
NT: (SHRI K. K. SHAH) : (a)to (c)
Two medicel  Colleges . are  being
established in the Fourth Five Year
Plan, one under the North Bengal Univer-
sity at Siliguri, and thc other under the
Burdwan University at Burdwan. The first
year M. B. B. S, course has been started
from 1968-69 session in the North Bengal
University premises. The Medical College
at Burdwan is expected to start functioning
in the year 1970-71. The estimates of the
cost of establishment of these colleges have
not yet been finalised.

Housing Schenves In West Bengal

4191. SHRI JUGAL MONDAL : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state

(a) the number of new houses constru-

cted in West Bengal during the last three
years under the various Housing Schemes
of the Central Government;

(b) the total amount allotted and

utilised by the State; and

(c) the pumber of persons who ware
benefited thereby ?
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THE MINISTER OF HEALTH AND
FAMILY PLANING, AND WORKS, HO-
USING AND URBAN DEVELOPMENT
[SHRI K. K. SHAH) : (a) and (b) 19096
houses were completed during the three
years ending March, 1968, under the vari-
ous Social Housing Schemes of this Mini-
stry During this period, an amount of
Rs. 699.72 lakhs (inc'uding Rs. 155 lakhs
of L.I. C. funds) was allocated to the
State Government for construction of
houses. Against this, a sum of Rs. 61294
lakhs was drawn by the State Government
on the basis of expenditure reported by
them.

(c) 10696 familics were henefited. _

cfaan wiwma fafady

4192, =it wgrorw fey et @ #AT
Wifeaw an @A 01T o A4 a1
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L. L. C. lovestment in Birla Group
of Concerns.

4195. SHRI S. R. DAMANI : Wil
the Minister of FINANCE be pleased to
state :

(a) the latest figures of total invest-
ments made by the Life Insurance Corpo-
ration in the Birla Group of concerns (i)
in equity and preference shares, (ii) debe-
ntures, and (iii) loans against mortgages
and securities;

(b) the break up of investments under
each category and the years in which
made;

{c) the percentage of the investments
80 made to the total investments made by
the Life Insurance Corporation;

(d) the return received so far on such
invertments; and

(¢) the present market value of such
shares and debentures in relation (o their

respective book value ?



179 Written Answers

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The total invest-
ment of the LIC in Birla Group concerns
as on 28.2.69 is Rs. 2237.12 lakhs.

(b) The break-up of investment cate-
gorywise is as follows :
(Rupees in lakhs)

Debentures : 482.66
Preference Shauses : 705.32
Equity Shares : 941.64
Mortgage Loans : 107.50
Information about investment made

from year to year not readily avilable.

(c) The percentage of investment made
in Birla Group concerns to the total inves-
tment made by LIC in shares and dcben-
tures including loans is 8.949;.

(d) The return in 1967-68 was as
under ;

Debentures 7.16%,
Preference Shares 9.04%;
Equity Shares 8.60%/

(¢) The book value and the present

market value of shares and debentures
are as under :
Book Value : Rs. 2129,62 lakhs

Market Value : Rs. 2416.06 lakhs
Unit trust Investment in
Birla’s Concerns

4196. SHRI 5. R. DAMANI : Will the
Minister of FINANCE be pleased to state :

(a) the total investments made by the
Unit Trust of India in the Birla Group of
concerns by way of purchase of (i) equity
and preference shares, and (ii) debentures;

(b) the amount of loans sanctioned
and their purpozes; and

(c) the yield from th: investments 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) (a) : The total invest-
meats of the Unit Trust of India in (i) equity
and perference shares and (li) debentures of
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A\
the Birla Group of Concerns a3 at the end
of 1958 wazre Rs. 5.08 crores and Rs. 2.36
crores respectively.

(b) The Unit Trust is not authorised
to give loans and the question does not
arise.

(c) The respective yields in respect of
equity shares, preference shares and deben-
tures work out at approximately 7.7%,,
9.29 and 7.19,.

Financial Assistance Given by 1. D. B. I.
to Birla Group of Concerns

4197. SHRI S. R. DAMANI : Will the
Minister of FINAFCE be pleased to state :

(a) the total financial assistance given
by the Industrial Development Bank of
India to the Birla Group of concerns ;

(b) the purpose for which each assis-

tance was given;

{c) the return on such assistance recei-
ved so far; and

(d) whether guarantees were given by
the Industrial Development Bank of India
on loans obtained by this group of concerns
from other sources and if so, their details ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) (a) : The total finan-
cial assistance disbursed by way of direct
assistance (underwriting), refinancing and
rediscounting of bills by the Industrial
Development Bank of India to the indus-
trial concerns in the *Birla Group® since its
inception in July, 1964 upto 3lst January,
1969 amounted to Rs. 57 lakhs and Rs. 190
and Rs. 401 lakhs respectively aggregating
to Rs. 648 lakhs.

(b) The direct financial assistance
granted by the Industrial Development
Bank of India to this group was for their
cement, machine tools, etc, projects. The
refinance assistance sanctioned was mostly
for their cotton textiles, sugar, Electrical
and Mechanical Engineering industries. The
rediscounting facilitiy related to sales of
machinery by machinery manufacturing
concerns of the group.
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(¢) Information is being collected and
will be laid on the Table of the House.

(d) No such guarantees have been
given.

Guarantees Given by Financial Insti-
tutions on Behalf of Birla Group
of Concerns

4198, SHRI S. R. DAMANI : Will the
Minister of FINANCE be pleased to state :

(a) whether any of the financial instit-
utions of the Central Government like the
Industrial Finance Corporation, Industrial
Development Bank of India, Industrial Cre-
dit and investment Corporation of India, and
Life Insurance corporation of India etc.
have given guarantees on behalf of the Birla
Group of concerns for loans obtained by
them from any other sources;

(b) if so, the details thereof; and

{c) whether complaints have been rece-
ived that the companies are not carrying
out the terms of such loans and if so, their
details ?

THE DEPUTY PRIME MINISTER &
MINISTER OF FINANCE (SHRI MORA-
RJ1 DESAL) (a) and (b) . No, Sir, However,
the Industrial Finance Corporation of India
gave a deferred payment guarantee of about
Rs. 36 lakhs on behalf of Hindusthan He-
avy Chemicals in 1960 when it was being
managed by M/S. Talukdar & Law. The
Company has subsequently become a subsi-
diary of M/S. Kesoram Industries and Co-
tton Mills Limited, Calcutta which is a
Birla concern.

(c) No, Sir.
Export Bank

4199. SHRI K. P. SINGH DEO : Will
the Minister of FINANCE be pleased to
state :

(a) whether the Federation of Lodian
Chambers of Commerce and Industry has
suggested cstablishment of an export bank
on Japanese lines to meet special credit
needs of exporters of capital goods especi-
ally to the neighbouring South-East Asian
countries;
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(b) if so, whether Government have
agreed to the establishment of an export
bank as suggested by the Indian Chambers
of Commerce and Industry; and

(c) if not, the reasons therefor 7

THE DEPUTY PRIME MINISTER &
MINISTER OF FINANCE (SHRI MOR-
ARJI DESAI) (a) Yes, Sir,

(b) and (c) . The exisling institutions
appear to be adequate for deeling with exp-
ort credit and Government do not congider
it necessary at present to set upa special-
ised credit institution for this purpose, How=-
ever, it is expected that the Banking Comm-

ission will examine the need for such an
institution.

Removal of Health Officer of N. D. M. C.

4200. DR. SUSHILA NAYAR :
SHRI A. SREEDHARAN :
SHRI HARDAYAL DEVGUN :
SHRI YAJNA DATT SHARMA :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS, HOU-
SING AND URBAN DEVELOPMENT be
pleased to state ;

(a) whether it is ia fact that New Delhi
Municipal Committee has decided to revert
a Health Officer to the Armed Forces with
effect from the 16th March, 1969;

(b) if so, the rcasons therefor;

(¢) whether Defence authorities
taken objection to this decision: and

have

(d)if
thereto 7

s0, Government's reaction

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K.K. SHAH) (a) and (b). Due to
administrative reasons the N.D.M.C, decided
to revert with effect from 16th March, 1969,
their Medical Officer of Health to the Ar-
med Forces from where he was on deput-
ation. i

(<) and (d) . The Ministry of Defence
objected initially to the unilateral decision
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of th: N. D. M. C. but subssquently agresd
to the reversion of the Madical Officer of

Health with effect from the 16th March,
1969.

Selzure of Contraband Gold and
Wrist Watches Near Bombay

4201. DR. SUSHILA NAYAR :
SHRI A. SREEDHARAN :
SHRI VISHWA NATH
PANDAY :
Will the Minister of FINANCE be plea-
sed to state :

(a) whether it is a fact that officials of
Marine and Preventive Division of Central
Excise seized contraband gold and wrist
watches worth Rs, 15 lakhs from the Sea
bed near Bombay recently;

(b) if so, the details thereof; and
(¢) whether any arrest

and action taken by
matter 7

has been made
Government in this

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) (a) and (b): On the 16th
February, 1959, on information, officers of
the Marine and Preventive Division of the
Bombay Central Excise Collectorate reco-
vered 600 slabs of foreign marked gold.
weighing 69,983 grams and valued at about
Rs. 591 lakhs at international rate and
1990 wrist watches of foreign make valued
at about Rs. 1,99 lakhs from the bottom of
the sea off Manori near Bombay.

(¢) No arrest has so far been made.
Investigations are in progress.

Compensatory Allowance for C. P.
W. D, Staff in N. E. F. A.

4202. SHR1 BENI SHANKER
SHARMA :
SHRI D. C. SHARMA :
SHRI RANJIT SINGH :
SHRI HARDAYAL DEVGUN:
SHRI BAL RAJ MADHOK :

Will the Minister of HBALTH AND
FAMILY PLANNING AND WORKS,

MARCH 24, 1969

Written 4nswears 184
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether N. E. F. A. compensatory
allowance for the C. P. W. D. staff work-
ing in N. E. F. A. has not been renewed
beyond the 31th December, 1967,

(b) if so, the reasons therefor when the
Assam Government have increased the pay
scales of the employces in N.E. F. A.;
and

(c) the steps
matter 7

taken to look into the

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) to (¢) . The compen-
satory allowance for CPWD stafl in NEFA
was originally sanctioned for 5 years from
1962 to 1966 and thereafter the concession
was extended for one year upto 31st Dec-
ember, 1967 subject to its further conti-
nuance beyond that date being reviewed
yearly. The question of its continuance
beyond 31st December, 1967 has been
under review in the light of similar all-
wances sanctioned by the Ministry of
External Affairs, Ministry of Home Affairs
and P. & T. Department, for their respec-
tive staff. It has been agreed to in
principle to renew the grant of the conce-
ssion. Orders in this regard are expected
to be issued shortly.

Rise in British Bank Rate

4203. SHRI BENI SHANKER
SHARMA :
SHRI RANJIT SINGH :
SHRI D. C. SHARMA :
SHRI HARDAYAL DEVGUN :

Will the Minister of
pleased to state :

FINANCE be

(a) whether it is a fact that the United
Kingdom bas raised the British Bank Rate
recently;

(b) if so, the reaction of Governmest
thereto; and
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() its effect on the Indian economy ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) (a) Yes, Sir. The
Bank of England raised the Bank Rate
from 7 per cent to 8 per cent on 27th
February, 1969,

(b) and (c) . Changes in the U.K.
Bank Rate mainly affect the Indian economy
in respect of interest payable on official
loans, movement of banking funds and
India’s exports to the U. K.

Interest payble on furture withdrawals of
loans out of the unutilised portions of the
authorisation prior to October, 1965 would
increase Authorisation after October, 1965
are completely free of interest. The inflow
of banking capital into India from U, K.
may be lower due to higher short-term
money ioterest rates in London and credit
stringency in the U. K,

The risc in the U, K. Bank Rate coming
soon after the introduction of the import
deposit scheme may lead to a slight fall in
demand for India's exports for stock
holding purposes.

The rise in the U. K. Bank Rate will
not effect India’s outstanding payment
obligations and the flow of official loans
from the U. K.

Working of Gresham’s Law in India’s
Monetary Circulation

4205. SHRI SHIVA CHANDRA JHA :
Will the Minister of FINANACE be pleased
to state :

(a) whether it is a fact that the
Gresham's Law is working in India’s mone-
tary circulation;

(b) if s0, to what extent and the further
details thereof; and

(c) the steps taken by Government
about it and with what success so far 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) (a) : No, Sie.

(b) and (c) . Do not arise.
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Demolition of State Bank Bulilding,
Parliament Street, New Delbi

4206. SHRI D. C. SHARMA :
SHRI RANJIT SINGH :
SHRI HARDAYAL DEVGUN :
SHRI BENI SHANKER
SHARMA : '

Will the Minpister of FINANCE be

pleascd to state :

(a) whether it is a fact that the old
building of the State Bank of India in
Parliament Strcet  New Delhi was demo-
lished through a contractor;

(b) whether it is a fact that a heavy
sum paid to the contractor for the purpose;

(c) whether it is also a fact that oo
tenders were invited for the purpose: and

(d) il 89, the amount paid to the con-
tractor and the reasons for not following
the normal procedure in the matter ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) (a) No, Sir. Neo
contract has so far been awarded by the
State Banok of India for demolition of their
existing building at Parliament Street as
as there is at present no proposal to pull
down the building.

(b) to (d) . Do not arise.

AgEr & WX WO Sea groe

gATETEG

4207. =t nfir g - war faer st
7g ®ATA A FOF w0

(%) war gTeT *Y Ut wrefray o
sl § ot fadet ¥ watvr earf
O & forlr wagenm & agd ¥ A qoft
ara ¥ age ¥k off W wwAw 3
T AT AT A & ST O
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ueq ag T, @ qg 9w g & Afew
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Assets Invested Im Temples, Mosques
and Churches

4208. SHRI SHIVA CHANDRA JHA :
Will The Minister of FINANCE be pleased
to state :

(a) whether Government have made any
estimate of the hoarded wealth and the
total assets invested in the temples mosques
and churches in the country;

(b) if so, the details thereof,
tely; and

scpara-

(c) if not, the reasons therefor 7

THE DEPUTY PRIME MINISTER &
MINISTER OF FINANCE (SHRI MORA-
RJI DESAI) : (a) to (c} . Information is
not available regarding the total wealth of
religious institutions in the country. There
has been no occasion to collect this infor-
mation, as under Section 5 (1) (i) of the
Wealth-tax Act, 1957, property held under
trust for any public purpose of a charitable
or religious nature, which includes assets of
temples, mosques and churches, is exempt
from wealth tax. However, declaration were
received regarding gold held by religious
ins‘itutions under the Gold Control Regu-
lations. As stated in the reply to Unstarred
Question No, 2251 in the Lok Sabha on the
24th November, 1966, the estimated guan-
tity of gold declared by all religious instit-
utions in the country is as follows:—

(i ) Non--ornamental gold 38,15,136 Grams
(ii) Gold ornaments 29 58,908

Total : 67,714,044

AW aay wTpfaw d9 wm@m

4209. »it wwr e oy
st Are Tro qrfew :
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Bhakra Nangal Project

4210. SHRI K. P. SINGH DEO : Will
the Minister of IRRIGATION AND POW-
ER be pleased to state :

(a) whether it is a fact that the Punjab
Government have been overspending on the
Bhakra Nangal Project against the Plan
outlay and have asked the Centre to treat
the amount overspent as Central loan;

(b) if so, the amount overspeat by the
Punjab Government during 1967-68 and

1968-69;

CHAITRA 3, 1891 (SA4KA)

Written Answers 190

(c) the reasons for the over-spending;
and

(d) the reaction of Government in reg-
ard to the request made by the Punjab
Government to treat the amount overspent
as Central loan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHR1 SIDDHESHWAR PRASAD) :
(a)to (d) . There has been only a small
excusin expenditure over a long petiod above
the sanctioned loan, but no reference has so
far been received in this respect from the
State Government.

(b) . There was over-spending of about
Rs. 27 lakhs during 1967-68.

State Bank’s Scheme To Finance Agri-
cultural Operations

4211. SHRI K. P, SINGH DEO: Will
the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the State Ba-
nk of India has finalised a scheme to finance
agricultural operations in the country,

(b) if so, the details thereof; and

(c) the benefits likely to be derived by
the farmers/ienant cullivators therefrom ?

THE DEPUTY PRIME MINISTER &
MINISTER OF FINANCE (SHRI MORA-
RJI DESAI) (a) The State Bank's scheme of
financing agricultural operations of the
farmers has been in operation for the last
onc year,

(b) The scheme envisages grant of (i)
short-term loans for purchase of agricultural
inputs like seeds, fertilizers, elc.,

(ii) instalment credit loans for purchase
of agricultural machinery and implements
and (iii) medium-term loans for provision
of irrigation facilities, construction of farm
structures, development of land, allied
farming activities such as fisheries, poultry’
dairy, etc. Working capital loans are
granted on short-term basis for periods
generally up to 12 months, instalment credit
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loans for periods up to 5 years and medium-
term loans gencrally up to 10 years, The
rates of interest vary between 849 and 93%.
Margin ranges between 25 to 33 1/3% for
instalment credit loans and 50% for term
loans. Margin in the case of working cap-
ital advance is dependent upon the borro.
wer's own resources position; the main
deciding factors being his owp investments
in the past and the portion of last year's
profit likely to be reinvested during the
current year.

() The bank’s policy at present is to
operate in areas where extension of its acli-
wities would result 1in maximum benefit from
the point of view of agricultural production.
As on the 15th February, 1969 the State
Bank and its subsidiaries have sanctioned
credit limits aggregating Rs, 12. 22 crores
o respect of 7931 farmers’ accounts.

indo--Iranian Collaboration In Oil
and Petro—Chemicals

4212, SHRI K.P. SINGH DEO :
SHRI D.N. PATODIA :
SHRI SHRI CHAND GOYAL :
SHRI R. BARUA :
SHRI HIMATSINGKA :
SHRI S.K. TAPURIAH :
SHRI G.C. DIXIT :
SHRI R.K. BIRLA :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether it is as fact that the prosp-
octs of closer collaboration between India
and Iran in the fields of Oil and Petro-
chemicals which appeared bright after the
the recent visit of the Shah of Iran are now
receding,

(b) if so, reasons therefor; and

(c) the reaction of Government thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS, AND MINES AND
METALS (SHRI D.R. CHAVAN) : (a) to
(¢) : The Indo-Iranian Joint Commission for
economic, trade and technical cooperation
sot up in January 1969 following the discu-
sslons between Shahanshah of Iran and the
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Prime minpister of India had appointed sub-
committees to study different aspects of
cooperation. The field of petrochemicals is
at present under the study of one of the
sub-committees. It is proposed that the
Commission will meet as soon as possible
after the sub commiltees complete their
studies. The Government of India believes
that increased economic trade and technical
cooperation between the two countries in
the fields of oil and petrochemicals among
others will be mutually advantageous and
will be further considered on that basis.
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Charges Against Doctors Indicated in the
Report of Nurses Enquiry Commission
4218, SHRI DEVEN SIN :
SHRI P. N, SOLANKI :
SHRI D. R. PARMAR :
SHRI KIKAR SINGH :
SHRI ONKAR LAL BERWA:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to refer to the reply
given to Unstarred Question No, 780 on
the 24th February, 1969 and statc :

(a) the precise charges against the four
doctors against whom Government have
taken action as a result of the report of the
Enquiry Commission on the death of five
student nurses; and

(b) the action which his been taken by
the Medical Council on the doctors whose
cascs were referred to it 7

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) The
allegations against the four doctors of the
Willingdon Hospital are as uader :~

One doctor who has been suspended
on the findings of the Commission is alleged
to have seduced student nurse;

Another doctor, who was then the
Deputy Medical Superintendent of the
Willingdon Hospital, has been charged by
the Commission with displaying lack of
administrative acumen in dealing with the
complaint of a student nurse. Of the other
two doctors whose names have been
reported to the Medical Council of India,
onc has been held by the Commission to
be guilty of improper conduct towards a
student nurse. The other Medical Officer
was held to have teased the same student
purse for making a complaint against a
Medical Officer.

(b) The Medical Council of India have
forwarded the cases of the two doctors to
the State Medical Councils with whom the

doctors are registered.
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Dispute Between Gujrat and Madhya Pradesh
on Distribation of Narmada Waters.
4219, SHRI D.R. PARMAR :

SHRI DEVEN SEN :

SHRI KIKAR SINGH :

SHRI P. N, SOLANKI :

SHRI ONKAR LAL BERWA :

Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) when the dispute between the States
of Gujarat and Madhya Pradesh over the
distribution of Narmada waters is likely to
be resolved ;

(b) whether a solution of the disputs
acceptable to both has been found out ;

(c) if so, the details thereof ; and
(d) if not, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a)to (d). A further attempt is
being made to settle the dispute by negotia~
tions, failing which it will be referred to a
Tribunal for adjudication.

Reduction in Commission of L.I.C. Agents en
General Insurance

4220. SHRI KIKAR SINGH :
SHKI P. N. SOLANKI :
SHRI D. R. PARMAR :
SHRI DEVEN SEN :
SHRI ONKAR LAL BERWA :

Will ths Minister of FINANCE be
pleased to state :

(a) whether commission of the Lifs
Iosurance Corporation agents on General
Insurance has been reduced; and

(b) if so, the reasons therefor 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI- DESAI) : (a) and (b) . Section
18 of the Insurance (Amendment) Act, 1968
bas fixed the rates of maximum commission
in the case of fire and marine insuramon
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wolicies at 59 and in the case of miscellane-
ous insurance polisies at 109 of the pre-
mium payable on the policy. These iimits
which apply to all agents, including those
who procure general insurance business
for the LIC, will take effect when the
Insurance (Amendment) Act, 1968 comes
into force. No date has yet been fixed for
bringing into force that Act.

geTq WA w1 fam iy g

4221. =Y go ®Yo WAWT -
st o gTEAT :
wit a7 frere fag .
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&) FrivaT aTey

#q7 Taneeq aqr  qfrare frarem o
frafw, wmamm & A fase w0
g ATH A FIAT FI4

(%) 7ar ag aw f 5 fogd aw
wdl gEaT A gETa #FTEy w7 faar ard
wigza faar o ar;
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(/) a1 &FTQ  FEAITE@ W
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() B sdwfcal oY qeai fradt
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frag femr o gqr fr carede &9 &
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o g1 [qEawea § o om AR
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Payment of Wealth Tax by Ministers

424. SHRI ARJUN SINGH BHA-
DORIA :

SHRI KANWAR LAL GUPTA:

SHRI YAJINA DATT SHA-
RMA :

Will the Miaister of FINANCE be ple-
ascd to refer to the reply given to Unsta-
rred Question No. 4593 on the 16th Dece-
mber, 1968 and stat: :

(a) whether the mquir_ed information
regarding the Wealth Tax paid by Mini-
sters has since been collected;

(b) if so, the value of the Wealth
possessed by each Minister;

(c) the names of Ministers whose dec-
lared wealth has been increased by Wealth
Tax Officers during the last fouwr years
and the amount of increase effected in
each case; and
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(d) whether Government have taken
necessary steps to assess the wealth of
these Ministers ?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MORA-
RJI DESAI) : (a) to (d) . Yes, Sir. The
information furnished while implementing
the assurance given in  respect of Unsta-
rred Question No. 4593 laid on the Table
of the House, [Placed in Library. See No.
LT-476/69)

Non-Conforming Factories in Delhi

4225. SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of HEALTH
AND FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to refer to the reply given to
Unstarred Question No. 2790 on the 2nd
December, 1968 and state :

(a) whether the information regarding
non-conforming factories has since been
collected ;

(b) if so, the names of such factories
and the reasons for issue of such instru-
clions; and

(c) whether it is also a fact that the
D:lhi Development Authority has not ob-
jected to the issue of a renewal of licences
to the sams: ca:egory of factories situated
in the walled city of Delhi 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) Yes, Sir.

(b) Please see the statement laid on the
Table of the House [Placed in Livabry, Ses
No. LT-477/69]. In the case of these
non-conforming industrial units, which had
originally applied for the allotment of
alteroative sites but later withdrew their
applications ani askeld for a refund of
carnest money, the D. D. A. had requested
the Municipal Corporation of Delhi not
to renew the licences. The D.D.A. were of
the view thatif the liccnces are remewed
in these cases, the industries will not mak «
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efforts to shift from the non-conforming
areas,

(€) Inthe case of those non-confor-
niing factories situated in the walled city
of Delhi which had not withdrawn their
epplications for the allotment of alternative
sites in conforming areas and were willing
to shift from their present sites, the D.D.A.
did not request the Corporation to with-
bold the renewal of licences.

Fertilizer Corporation of India

4226. SHRI K. N. PANDEY : Will
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS be
pleased to refer to the reply given to Un-
starred Question No. 1045 on the 18th
November, 1968 and state :

(a) whether the information regarding
losses in the Ferlilizer Corporation of
India Ltd. has since been collected;

(b) if so, the details thereof; and

() if not, the reasons for the delay ?
THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS, AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a). Yes.

(b) The following are the details of
the losses incurred by the Fertilizer Cor-
poration under the different heads :-

(i) Irregularities Rs, 1844.61
Rs. 41,377.55 (Out of
this, thefts to the ex-
tent of Rs. 189392
are still under invest-
igation).

(iii) Stock shortages

(ii) Thefts

Nil

There are no stock shortages as such.
However, there are computational diffe
rences thrown up in the inventories nece-
ssarily as a result of the methods of bulk
measurement, density tests, and comparison
which have to be followed in all bulk
asscssments. Utmost endeavour is made
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to minimise these differences by improving
on the means of computation, weighment

system, checking up of calibration of exi-
sting weighers, etc.

Rs. 23,558.44 (Out
of this, losses to
the extent of Rs.

(iv) Fire and
other causes.

11,823:85 are still
under investis
gation).

In addition to the items indicated a
claim amounting to Rs. 2.56,295.00
has been preferred with the Custodian
of enemy property in regard to certain
consignments of stores which were impoun-
ded by Pakistan. This amount has mnot
been trealed as loss as such, in the acco-
unts of Corporation.

In all cases of losses, investigations
have been made. police rcports have bean .
lodged and Departmental inquiries bawve
been conducted wherever necessary. Steps
such as anti-theft measures, tightening the
security arrangements, improving vigilance
efforts as well as procedures ctc. were also
taken where they were found wanting. To
avoid losses due to short rcceipt of mate-
rial lost in transit, stcps have been taken
to ensure that consignments are covered
under transit risk,

Does not arise.

©

Counterfeit Currency in Circulation
in the Country

4229, SHRISHIVA CHANDRA JHA:
Will the Minister of FINANCE be pleased
to state ;

(a) whether Government have made
any estimate of the counterfeit currency in
circulation at present in the country;

(b) ifso, the details ihereof;

(c) the steps taken by Governmeat
about it and with what success so far;
and .

(d) if not the reasons therefor ?
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. THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b) . Reports
about seizure of counterfeit currency and
bank notes in different denominations
are reccived now and then but it is not
possible to make an estimate of such notes
in circulation, as they come to light only
when they are detected.

Written Answers

(¢) The offences relating to counter-
feiting of currency and Bank notes come
under the Indian Penal Code, which al-
ready provides for deterrent punishment.
The offences of counterfeiting and forgery
are dealt with by the State Police autho-
rities, who keep a watch in this behalfl.
The Central Burcau of Investigation under
the Ministry of Home Affairs also keeps
the problem of counterfeiting of Indian
currency under continuous study by kee-
ping records of different techniques ado-
pted and by reviewing pezriodically the
appearance of counterfeit Indian currency.
THey have also created a -cell' in their
Economic Offences Wing to undertake
investigations of serious offences of coun-
terfeiting currency and coordinating the
investigations in the States. The incidence
of forged currency notes is small in com-
parison with the notes in circulation.

(d) Does not arise.

Khureji Khas No. 1.-Evacuee Property in
Shahdara Zone, Delhl

4230. SHRI HARDAYAL DEVGUN :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Kila Nos. 6/13, 6/18, and
6/19 in Khureji Khas No. 1 in Shahdara
Zone, Dalhi was an evacuee property or
it was composite property on 13th Nove-
mber, 1959;

(b) whether it is residential area or
omarwise in the Master Plan;

lc) the purpose for which it has been
urmarked in the Delhi Master Plan i.fn
is not an rexidential area;
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(d) whether there is any Government
scheme for the development of this area;
and

(e¢) if so, the details thereof ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K., SHAH) ; (a) Acco-
rding to the Revenue Records, the land

was a composite property on 13th Novem-
ber, 1959.

(b) to (e). Information is being colle-
cted and will be laid on the Table of the
Sabha in due course.

Geological Survey in Tamil Nadu

4232, SHRI KIRUTTINAN : Will the
Minister of PETROLEUM AND CHEMI.
CALS AND MINES AND METALS be
pleased to state :

{a) whether any comprchensive geo-
logical survey to assess the quantum of
petrol, kerosene, iron ore and other metals
in Tamil Nadu particularly in Ramanatha-
puram District has been undertaken; and

(b) if so, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI JAGANATH RAO) : (a) and (b) .
Geological, gravity and magnoetic surveys
for oil exploration in Tamil Nadu have
been completed. A large volume of scise
mic surveys, Including some work in Rama-
pathapuram District, has also been carried
out. Seismic surveys are being continued.

The seismic survey led to the discovery
of favourable structures in several areas.
The structures in the Karaikal, Thiruthu-
raipundi, Nagapatinam and Thirupundi
arcas have been tested by drilling a total
of eight decp wells, butno accumulation
of oil or natural gas of any substantial
significance have been found present.
Some other structures sre _m to be w
by drilling. . -
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lavestigations for iron ore and other
metals are being continued. The details
of the mineral investigations carried out
in Tamil Nadu by the Geological Survey
of India for iron ore and other metals

CHAITRA 3, 1891 (SAKA)

are as follows :

Iron Ore
Reserves estimated :

Salem district,
Kanjamalai
deposits

Dharmapuri
district, Tirthama-
lai hills

Tiruchirapalli
district,
Valasiramani,
Urakkarai and
Mahadevi arcas

North Arcot
district, Kelur
area

Nilgiri district

: 34 million

: 178 million tonnes

(30 to 399 Fe)

: 37.11 million tonnes

(379, Fe)

: 44,25 million tonnes

(32 1o 417, Fe)

tonnes
(23 to 39% Fe)

: 7.6 million tonnes

(37 to 50% Fe)

Bauxite (Ore of Aluminium)

Salem district,
Shevaroy hills

Madurai di strict,
Palni hills

Nilgiris district
Chromite

Salem district, Sittas

mpundi area

limenite and Monazite

Kanyakumari dis- :
trict, Between Co- :
llachel and Mana- :

valakurichchi
Yattakottal

: 6.5 million tonncs

(38 to 487, Al 2°3)

: 2 million tonnes)

(409 Al 2°3)

: 2 million tonncs

(35 1o 459, Al 2°3)

: 0.22 million tonnes

toa depth of 6 m.
Cr 2°3 varies bet-
ween 18 to 31 Feo
averages 23,

Ilmenite 56,400 cu,
m. Monazite About
7300 cu,m.

: Ilmenite 16,000

tonnes Monazite
3 ou.m.
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Copper, Lead and Zinc
South Arcot district, Mamandur area

As a result of extensive diamond dri-
lling it has been estimated that there are
small deposits of ore of a grade of 0.63%
copper, 2.00%, lead and 2.73%, zinc.

North Arcot district, Alangyam area :

Recently diamond drilling for lead ore
was commenced in the Alangayam area
and upto 10th March, 1969, 238 metres
have been drilled, Initial indications are
promising but a considerable amount
of detailed work has to be carried out
before the economic viability of the deposite
can be cstablished,

Other small occurrences of copper, nic-
kel etc. are found in Kanyakumari and
Tirunelveli districts (Cheranadevi area).

Madurai disirict, Chittraparti .end Karadi-
kuttam areas :

Occurrances of molybdenite (an ore of
molybdenum) are being examined in detail
in this area. Itis proposed 1o carry out
test diamond drilling here soon.

Substantial rescrves of lignite in South
Arcot district and limestone in various
districts of the Statc arc available. Recently
an air borne mineral survey under the
auspices of the United Nations Develop-
ment programme has been carried out in
parts of the State.

Ramanathapuram District

With specific refergnce to Ramnatha.
puram district available information is
given below :

As far as the knowledge of Geological
Survey of India is concerned, there are
no important minerals deposits in this dis-
trict. Only li and lignite deposi
have been noticed in this district,

Chinnayapuram limesione deposits

Two bands of orysalline limestones
were noted in Chinasyspuram ares. The
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total available rescrves for mining upto an
assumed workable depth of 15 feet from
the surface is 5 million tons. The limestone

is fairly of high grade with 46,599, of CaO
on’an average.

Lignite

Only few minor and insignificant bands
of lignite were noticed at Managiri ncar
Karikkudi town,

Capltal Invested by Indians in
Foreign Companies

4233. SHRI BENI SHANKER SHA-
RMA : Will the Minister of FINANCE be
pleased to state :

(a) the approximate capital invested
by Indians in forcign companies and the
approximate dividend vreccived by them
annually;

(b) whether Government are aware
that Income-tax at the appropriate rate is
deducted from those dividends by the res-
pective Governments, major portion of
which is not claimed by Indian Share-hol-
ders as refund and thus it results in loss
to them and to the Indian Government
in the shape of much wvalued foreign ex-
change; and

(¢) whether Government propose to
evolve any scheme by which all such tax
deduction at source could be brought back
to India with a view to ease the position
of foreign exchange to some extent ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Ioformation is
being collected and will be laid on the
Table of the House.

(b) and (¢) . Government are aware
that income-tax at the specified rate is
deducted from those dividends by the res-
pective foreign Governments. In some coe
untries, the with-holding tax represents the
final tax liability and no part of it is
refundable. However, in some cases, where
thy'tax ‘laws of tho couatrics s0 provide,
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sharcholders can have their dividend in-
come taxed at lower rates applicable to
their incomes by filling the necessary income
returns and getting the assessments made
in the foreign country. Before allowing
reliecf on double-taxed income or giving
unilateral relief on such income, the
Income-tax authorities in India always
ask for a copy of the assessment
order for the foreign tax paid. ‘This
automatically ensures that wherc there are
any significant amounts involved, the In-
dian sharcholders do claim the refunds
due to them under the foreipn tax laws.

Suspension of Supply of Keroscne Oil by
Esso in Eustern Rcgion

4234, SHRI INDRAJIT GUPTA :
SHRI A. SHREEDHARAN :
Will the Minister of PETROLEUM

AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether M/s. ESSO have discon-
tinued the sclling of kerosenc oil in the
Eastern region of India with effect from
the 27th February, 1969;

(b) if so, whether Government had
prior information of the company’s inte-
ntion;

{c) whether it is a fact that thousands
of persons employed as distributing agents
of ESSO have becn put out of business as
a result; and

(d) whether Government propose to
consider the question of rehabilitation of
such affected persons by their obsorption
in the Indian Oil Corporation's distribu-
tion agency chain 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R.CHAVAN) : (a) . Esso will
discontinue the selling of Kerosene in the
Calcutta Supply Area after 31. 3. 69.

(b) Yes.

(¢) and ¢(d) . Some agents and dealers
of Eswo in this region will be affected,
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The Indian Oil Corporation have their
Own network of agents and dealers in this
area. In the matter of appointment of
additionial agents, however, the Indian Oil
Corporation, have been advised to consider
the claims of the ex-agents of ESSO.

12,02 brs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

Reported Peking Radio Advertisements in a
Malayalam Weekly "

SHRI SAMAR GUHA (Contai) : I call
the attention of the Minister to the follo-
wing matter of urgent public importance
and requesst him to make a statement
thereon : )

Reportered statement by the Chief
Minister of Kerala in the Assembly that
a Maliyalam Weekly printed at Calicut
has been recziving advertisements from’
the Peking Radio.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS [SHRI
VIDYA CAARAN SHUKLA) : Mr, Spza-
ker, Sir, Government have szzn press
reports of the statément reported to have
been mad: by thz Kzrala Chief Minister in
the State Assembly of March 13, 1959 that
‘Chintha’, a Malayalam waekly, published
from Calicut was getting Peking  Radio
advertissmzats. Farthar inquiries have bazn
made from ‘the State Governmznt whosa
report is awaited.

SHRI SAMAR GUHA : Mr. Sp:iaker,
Sir, Symptoms are not very unzlear that
the Congress Governmant at the Centre is
almost on the verge of collaps:. Othar-
wise, how after 5} years of the treacherous
Chinesa aggression of [ndian soil and when,
as the Defence Minister discloszd in  this
House, 15 divisions of -Chinzs2 army are
standing on the northern border of India,
an Indian weekly dare to com'nit such
anti-natiaonal act by publishingz alvertise-
ment of P:king Radio ? Accordiaz to ihe
report of the HINDU, this Muilayalam
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weekly ‘Chintha’ is bcling pﬁblishéd!'bsah
printing Press owned by the Marxists and
the name of the printing press is ‘Desha-
bhimani Publishing House.’ :

It is ironical that it should be called
the Deshabhimani Publishing house; instead
it should bhe re-named as ‘Desadhrohi
Publishing House. Theseé anti natiopal
Maoist activities indulged in by the Indian
Pekingites are not sudden upshots in our
country. It has become almost a regular
feature in our country, We find that the
Indian Pekingites are raising Maoist slogans,
distributing Maoist literature and they are
also displaying publicly, openly and with
impugnity pictures of Mao,,,

MR. SPEAKER : May I know, .there-
(11— rfn!errgpriam‘.;

SHRI SAMAR GUHA : The question
has to be concluded. The Chinese Embassy
in New Delhi is also indulging in such
activities. It has been found that due to
the spineless stance of the Central Gvern-
ment they are indulging in distributing
Maoist literature and sending letters and
receiving  telegrams from the Indian
Pekingites. According to reports just now
published from Kerala in the case of
Tellicherry and  Pulpalli episodes, the
Chinese Embassy had a direct hand in
instigating mass uprising in Kerala. The
crux of the problzm is that whanaver such
issues are raised in this House, Goverament
pleads their inability to take action due to.
ahsence of lcgal provisions. In view of
all these facts, I want to know from the
hon. Home Minister, firstly, which party
represents the brand of marxists which
owis the so-called D:shabhimani publishing
house in - Kerala and whether the Govern-
ment will take action against the weekly
Chintha and this publishing house?

econdly, as the Kerala Chief Minjster
refused to ideat.fy the channel of (he
Peking radio advertisem=nt, will the Central
Goverament institute an cnquiry to find
out the consdiratoreal source of such anti-
national Chinzse advertiszment 7 Thirdly,
do they think that providing Smt. Mandakini
Narayan. an und:r trial Naxalite prisoner
with Maoist  licraure and a transistor
radio to hear Peking broadcasts ‘inside
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Kerala Jail amounts to encouraging Maoist
politics and if so the steps taken by the
Government to stop such acts ?

Lastly, will the Government take early
steps to find suitable provisions to deal
with such anti-national Peakingites politics
of Maoist indoctrination and probing
grounds for bloody insurrection according
to Yanan pattern to subvert Indian freedom,
Indian democracy and Indian sovercignty ?

SHRI VIDYA CHARAN SHUKLA :
May I remind the House that when the
Unlawful Activities Ordinance was promul-
gated in 1966, it containgd provisions to
deal with situations that have arisen in the
country now and at that time almost all
the Members of the Opposition, including
the party now represented by hon. Member
Mr. Samar Guha, opposed those powers
which the Government sought to take to

curb those activities,  Ultimately after
discussion with them, the Bill was limited
only to antisecessionist activities. Now we

are finding it difficult to deal with this
kind of a situation. While answering
supplementary questions on a starred
question a few weeks ago the hon. Home
Minister mentioned this fact and also said
that now that these things were happening,
we had to consider this matter again. We
are considering the matter and it is going
before the Cabinet and after it is considered
by the Cabinet, the Opposition leaders will
also be consulted and then we shall take
it up in this House so that we have powers
to deal with such persons. At present the
best legal advice available indicate to us
that we have no powecrs to deal with this
matter. It is a serious matter, I agree and
we must deal with it properly but unless

. legal powers are granted to us by the hon.
House, we cannot take action in this
matter,

Mr. SPEAKER : What about his three
questions : to which party did it belong,
who is the editor and then something else.

SHRI VIDYA CHARAN SHUKLA :
As far as this wecekly is concerned, itis
true that this is printed in the Desabhi-
mani Printing House. 1tis a Malayalam
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Weekly and we do not know who actually
owns this weekly, but it is printed in the
Desabhimani Press. (Interruption)

SHRI P. VENKATASUBBAIAH (Nand-
yal) : Government does not know who
publishes this weekly ?

SHRI SAMAR GUHA : 1 referred to
the report of the Hindu also,

Mr. SPEAKER : Order, order. I have
asked the Minister on your behalf, Mr,
Samar Gubha.

SHRI VIDYA CHARAN SHUKLA :
I will find out who are the people behind
this. Butas I said it has relation to a
political party. As far as the publishing
House is conerned, obviously, if it is
published by the publishing house which
is known as the Desabhimani Publishing
House, they would be owning it, but it is
printed there; that we know. And that
particular publishing house is owned by
the communist - party, Marxist; CPI(M) is
the owner. But actually who tehenically
owns that paper, whether it is a party or
some individual, I shall find out and if
the House wants we shall lay it on the
Table of the House. '

SHRI NATH PAI (Rajapur) : I think
you were also disturbed by the reply made
bv the hon. Minister who tried to plead
the inability of the Government to act in
this matter, because he said we do not
cc-operate in helping him to get the Unlav.-
ful Activities (Prevention) Bill enacted here.
1 do not understand this kind of plea here.
There are enough powers, if only the
Government wants to act, to prevent this
kind of activity. The IPO and the other
powers are more than enough if the
Government has the necessary determination
and the will to act. But to try to cover
this lack of will on the part of the Govern-
ment, to cover up this indecision on the
part of the Government,by pointing out that
“you are guilty because you do not help us
in getting that Act passed” was an extraor-
dinarily specious plea that the hon. Minister
thought fit to put before the House.
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I would like to ask him this time a
very straight and simple question. The
Peking Radio is specialising in (a)
denigrating, maligning and slandering this
country and (b) in inciting the people
perenially to overthrow this Government.
If this Government is toppled by this
Parliament, I do not think anybody is
going to shed a. tear. But the kind of
advertisement and incitement  from
Peking Radio is to be taken along with
what is now being displayed even by the
Kerala Government in indictment against
this yoang lady and the other acts in
certain cases that are going on there. I do
not want to go into them because they are
sub judice, but along with this publication,
the Peking Radio calls upon the people
of India to engage in bloody revolution
discarding the path of parliamentary
democracy, and when this particular paper
is publishing such things, for the Central
Government here to say that we are
awaiting the report of the State Government
on this matter is once again nothing but a
dereliction of duty.

In this connection, may I read out an
extrict from the speech of the Secretary of
the West Bengal Communist Party (Marxist),
Mr Promode Das Gupta, who has this to
say 7 This is the report published by the
Hindustan Standard (Calcutt2 Edition), dated
the 18th February, 1969 :

“We have adopted the path of Par-
liamentary democracy in order to stren -
then the democratic struggle, but we
firmly believe that we would not be able
to reach our goal through Parliamentary
democracy. OQur goal is socialism and
for that is required the bloody revo-
Jution. We want to reach the state of
clash between the Centre and the State
through the path of Parliamentary
democracy to such a level that would
spark off the bloody revolution.”

This is the speech of Mr Promode Das
Gupta. So we have to act. This trial of
the people in Kerala, the publication of this
advertisement and the speech of this leader
of the party-1 am sorry that the leaders are
not here, and I do not want to take this
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occasion to insinuate anything are to be
taken together. What is the Government
doing, when we see the fabric here, the
whole fabric of democracy is being over-
thrown ? Is it enough for the Minister to
say “I do not have the powers 7" I say
there are enough powers and duties enjoined
by the Constitution to meet this. How are
they going to meet this emergency ?

SHRI VIDYA CHARAN SHUKLA :
I think the hon. Member is correct in the
sense that I understand to which sections he
is referring to in the IPC. He is probably
referring to sections 504, 506 and alsn 124A
of the IPC.

He should remember that the Supreme
Court had occasion to give a judgment, inter-
preting ‘sedition’ in a particular manner. After
that, we had the whole matter examined in
a through manner and the advice given to
us was that after that particular judgment
and with the present wording of that section,
it would not be possible successfully to
prosecute any of these people. I would
remind the House that particular ordinance
and the subsequent Bill which came before
the House did contain a provision which
would Have ecnabled action to be taken
against the activitics like propagaling the
cause of countries which had threatened
India’s security by war or aggression, the
activities of Chinese agents and of those
people who promote their activities and
their thoughts. It also contained a provision
which would have enabled the Gevernment
to prosecutc those people who attempted
or pleaded to overthrow the legal Govern-
ment by force or violence. All those provi-
sion were deleted and a very in ocuous law
was enacted by Parliament, which restricts
only anti-secessionist activitics. Now this
matter needs reconsideration. It is under
active consideration and in consultation with
the leaders of the opposition partics, we
shall try to take up the matter soon.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : 1 do not think anybody
would be convinced by 1he arguments of the
hon. Minister. It is mot a question of
banning, suppressing or taking action against
unlawful or violent activitics. The Chief
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Minister of Kerala admits titat Paking Radio
advertisement is being published in a parti-
cular weekly, but he does not know the
source through which the advertisement has
reached the weekly. He may not like to
disclose the facts. My question is, whether
the Government of India are aware of the
Peking Embassy here which is always in the
habit of sending advertiscments, money and
letters to different parts of the country,
to different persons and different parties.
Sometimz back when the Homa Minister was
replying about that telegram, it was men-
tioned that if it was not published in that
paper, probably he would not have known
about it. What is happening here ? Recsntly
I had written a letter to my personal friend
in Bombay. He got the letter along with
the typed sheet inside the letter saying,
«Please inform your friend that his letters
are being censored™. Probably some good
friend in the censors office wanted me to
be informed that my letters are bzing cen-
sored. “So, they are censoring” private
letters written by MPs to thzir friends.

Receatly, the Government of Kerala
have filed chargesheets against those persons,
involved in [firing, etc. There it is said
that some files have bzen submitted which
contain correspondence which passed bet-
ween the Peking Embassy here and the
persons concernéd. I want to know specifi-
cally whether the Government of India are
really taking any steps to see and to know
the activities of th: m2n engaged in the
Peking Embassy. whether  their  corre-
spondence is besing censored and their
activities are being watched or whether they
have been given a free hand to do whatever
they like in this country ? :

SHRI VIDYA CHARAN SHUKLA :
The activities of such pzople are under strict
watch. 1 do not think the hon, member
expects me to divulze what we are trying to
do to contain th: aciivities of these pzople.
We are taking the action which is necessary. *
As far as the information is concerned, I
have indicated in my main statement that
we have first asked the State Government to
- indicate to us...

SHRI SURENDRANATH DWIVEDY :
He wants to evade the question, The Chief
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Minister of Kerala has said, “Government
does not know if it is being received through
the Chinese Embassy .

SHRI VIDYA CHARAN SHUKLA :
This is the statement which has appeared
in the press. Now we have asked them for
authentic information. It is not that we
are going to depend entirely or solely on
the information that may be or may not be
provided by the State Government, We have
our own sources of information.

SHRI SURENDRANATH DWIVEDI :
As I said, Sir, they have submitted a file
in which there is the correspondence which
passed between the Peking Embassy men
here and the persons concerned. 1 want
to know whether the Government knew of
such correspondence ?

SHRI VIDYA CHARAN SHUKLA :1
would not go into the details of it, but we
do keep information about this.

SHRI A. SREEDHARAN ( Bada-
gara) : Mr.- Speaker, Sir, I have more in-
formation about this weekly and this pub-
lishing house than the mighty Government
of India. I am glad that my home town
has been limelighted by this Calling Atten-
tion Notice. This weekly is being run by
a public limited concerned and it is a weekly
with Marxist Communist leanings. The hon.
Minister tried to treat it in a very causal
and cavalier manner. These ~advertise-
ments are not given to popularise Peking
Radio. These are given as bribes in a
disguished form. Anybody who takes bribes
from foreign countries has no place in this
country; heshould be kicked out of this
country. I thought the Government of
India had looked at this problem from a
more wider perspective. It is not only
the Peking Radio but there are various em-
bassies here which d» this. The whole
country, the whole capital is infested with
lobbies of various foreign countries. They
always hold gala parties where wine flows
like Niagara, where even Members and res-
ponsible people participate. This giving of
advertisements is only part of a diabolical
conspiracy and that conspiracy has not
been halted by this Government during the
last 21 years. Everywhere you find some
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forcign lobby functioning. There is the
American lobby, the Russian lobby and
even mushroom countries have lobbies here.
If this Government has any sense of patrio-
tism, if this Government has the backbone
or the courage, may I koow whether this
Government has gone into the activitics of
these lobbies and embassies in this country
who route out these advertisements? If they
have done s0, may I know what action has
been taken during the last 21 years when
they have been sleeping hke Rip Van Win-
kle 7

SHRI1 VIDHYA CHARAN SHUKLA :
We have definitely gone into it and we do
keep in touch with these activities. ~We
have also taken the necessary action where-
ver possible. T think this is not the time
to give a catalogue of the action taken du-
ring the last 21 years. But. as I explained
carlier, we have to work under the law and
under the Constitution.  lin‘css we have
the power to stop them effectively we can-
not do it. That is mainly the crux of the
matter othcrwise we are always prepared 1o
solve the problem quickly in  consultation
with hon. Members of the Oppaosition.

12.24 brs.

STATEMENTS RE : SECOND OIL
REFINERY IN ASSAM

MR. SPEAKAR :
make a statment ?

Is Dr. Sen going to

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN) : Sir, 1
can give some information. ’

After a weck of my assumption of this
new office in this new Ministey., in my
enthusiasm to make India self-sufficient 1
had a series of discussions with the Plan-
ning Commission. 1 had been to Dehra Dun
to discuss with our scicntists in ONGC part.
icularly rerarding our sources of crude in
Assam,

Sir, my interest'in Assam  is twoflold, 1
was born in Assam and it was Assam which
gave me shelter when I was cxterned from
\he Presidency of Bengsl,
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1 requested Shri D. K. Barua to suggest
names of experts to study the feasibility of
an additional refinery in Assam, This T did
on my own long long ago. I went to Jaipur
to study the progress of zinc mining and
the zinc smelter. I came yesterday afternoon
and found on my table a letter signed by
Shri Hem Barua and Shri Dhireswar Kalita
informing me that they had decided to stage
a hunger-strike in front of the government
house that I occupy on the question of the
demand made by the people of Assam on
the establishment of a second refinery.,

Tat once wrote to him and to Shri

Dhireswar Kalita :

“I have just seen your letter on return
from Jaipur. You know I have tuken the
charge only recently "

Then | explained what I had done in
this matter and at the end 1 said:

“May I take the liberty to request you
and Shri Kalita to give me some time
to study this problem and not to
regisier  your protest in the way
you have mentioned in your letter.”

I wiote this yesterday and they sent me
a letter this morning like this ;

“¥our letter of March 23 had reached
us last evening. We must thank you for
all the earnestness with which you have
enpaged yourseil in the task of finding
out the feasibility for a Second Public
Sector Oil Refinery in Assam as deman-
ded by the pcople there. Since our
friends are staging a hunger-sirlke over
this question in Assam and we are
responding to the call of the Oil Refinery
Action Committee in Assam, it will be
difficult for us 1o comply with your
kind request ‘*not to register our pro-
test” however much we might be inspired
by our personal regards for you. It will
be really very welcome if it could be
possible for you to kindly announce your
decision to appoint a Committec of Ex-
peris to go into the matter and submit a
feasibility report as soon as possible on
the floor of Parliament today. This will,
we arg sure. help all apd contsibute {9
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the lessening of mounting tension over
the issuc in the State.”

) T have stated before what steps we have
taken long before this hunger-strike. 1 am
sorry, rsponsible and respected friends of
Asasm have chosen this path which amount to
putting pressure on me and the Government
This does not appeal to my of thinking. I
request them to withdraw it. We will  study
the feasibility of it and the economics of it.
Only on that T will be able to  decide whe-
ther there should be a second refinery or not.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Sir, he said in his statement
that he has written to Shri D.K. Barua to
give the names of experts. Am [ to under-
stand that only after the submission of names
he will be able to decide about the experts
who will constitute the committee or will
he himsell appoint the committee ?

DR. TRIGUNA SEN : We must find
out our experts and then take a decision,

12.27 hrs.

PAPERS LAID ON THE TABLE
PAPERS UNDER THE COMPANIES ACT

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN): I beg
to lay on the Table a copy of the following
papers under subsection (1) of section 619
A of the Companics Act, 1956:--

'
(1) Review by the Government on  the

working of the Engineers India Lim-

ited, New Delhi, for the year
1967-68
(2) Annual Report of the Engincers

India Limited, New Delhs, for the
year 1967-68, along with the Audi-
ted Accounts and the comments of
the Comptrolier and Auditor Gene-
ral tkercon. [Placed in Library. See
No. LT--457/69].

Cilcutta Metropolitan Water and Sanitation
Authority Amcndment Act

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMAILY
PLANNING, AND WORKS, HOUSING
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AND URBAN DEVELOPMENT (DR. S.
CHANDRAKHAR) : On behalf of Shri
K. K. Shah 1 beg to lay on the Table:-

(1) A copy of the Calcutta Metropolitan
Water and Sanitation Authority (Am-
endment) Act, 1969 (President's Act
No. 6 of 1969) Published in Gazette of
India dated the 7th February, 1969,.
under sub-section (3) of section 3
of the West Bengal State Legislature
(Delegation of Powers) Act, 1968,

(2) A statement showing reasons for
delay in laying the above Act,

[Placed in Library. See No. LT-458/69.]

Notifiction under Mines and Minerals
(Regulation and Development)
Act, and papers under
Companies Act

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : I beg

(1) to re-lay on the Table a copy of No.
tification No. GSR 2107 published in
Gazette of India dated the Tth
December, 1968, under sub-section
(1) of section 28 of Mines and Min-
erals (Regulation and Development)
Act. 1957.

[Placed in Library. See No. LT-2804/68].
(2) to lay on the Table-

(i ) A copy each of the following papers
under sub-section (1) of section 619
A of the Companies Act, 1956:-

(a) Review by the Government on the
working of the Pyrites, Phosphates
and Chemicals Development Com-
pany Limited, for the year 1967-68.

(b) Annual Report of the Pyrites, Phos-
phates and Chemicals Development
Company Limited for the year 1967-
68 along with the Audited Accounts
and the commeats of the Comtro-
lier and Auditor General thereon,

[Plased in Library Sos No. LT-439/63).
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(ii) A capy of the Mineral Concession
(Second Amendment) Rules, 1969,
Published in Notification No. G. S.
R. 791 in Gazette of India dated the
15th march, 1969, under sub-;ection
(1) of section 28 of the Mines and
Minerals (Regulation and Develo-
pment) Act, 1957, [Placed in Library.
Sce No. LT-460/69]

Notifications under Mines and Mine-
rals (Regulation and Develop-
ment) Act

SHRI D. R. CHAVAN : On behalf of
Shri Jagannath Rao I beg to re-lay on the
Table a copy cach of the following Notifica-
tions under sub-section (1) of section 28 of
the Mines and- Minerals (Regulation and
Development) Act, 1957:--

(1) G.S.R. 2053 published in Gazelle
of India dated the 23rd November,
1968, making certain amendments
to the Second Schedule to the Mines
and Mincrals (Regulation and Deve-
lopment ) Act, 1957, [ Placed in
Library. See No. LT-2611/68.]

(2) §.0. 4118 published in Gazette of
India dated the 23rd November,
1968, making certain amendments to
Motification No. §.0. 1923 published
in Gazette of India dated the 23rd
June, 1962. [ Placed in Library.
See No. LT-2612/68 |

Notifications under Central Excises
and salt Act and Customs Act

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 P.C.
SETHI) : I beg to lay on the Table-

(1) A copy cach of the following Notifi-
cations under scction 38 of the Cen-
tral Excises and Salt Act, 1944:-

(i) The Central Excise (Second Amend-
ment) Rules, 1969, published in
Notification No. G.S.R. 775 in Gaz-
ctte of India dated the 15th march,
1969.

(Ul) The Central Exclse (Third Amend-
ment) Rules, 1969, published Iin

Notification No. G.S.R. 776 in
Gazette of India dated the 15th
March, 1969.

(iii) GSR 777 published in Gazette of
India 15th March [Placed in Library.
See No. LT-461/69.]

(2) A copy each of the following No-
tifications under scction 159 of the
Customs Act, 1962:-

(i) G.S.R. 548 published in Gazette of
India dated the 8th March, 1969
(Hindi version).

(ii) G.S.R. 549 published in Gazette of
India dated the 8th March, 1969
(Hindi version).

(iii) G.S.R. 550 published in Gazette of
India dated the 8th March, 1969
(Hindi version).

(iv) G.S.R. 551 published in Gazette of
India dated the 8th March, 1969
(Hindi version).

(v) G.S.R. 552 published in Gazette of
India dated the 8th March. 1965
(Hindi version).

(vi) G.S.R. 553 published in Gazette of
India dated the 8th March, 1969
(Hindi version).

(vii) G.S.R. 554 published in Gazette
of India dated thc 8th March,
1969 (Hindi wversion).

(viii) G.S.R. 555 published in Gazette of
india dated the Bth march, 1969
(Hindi version).

(ix) G.S.R. 556 published in Gazette of
India dated the 8th March, 1969
(Hindi version).

(x) G.S.R. 557 published in Gazette of
India dated the 8th March, 1969
(Hindi version).

(xi) G.S.R. 558 published in Gazette of
India dated the Bth March, 1969
(Hindi version).

(xi) G.8.R. 559 published in Gazette of

India dated the Stb March, 196
Qﬂndl version). :
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(xiii) G.S.R. 560 published in Gazette
of India dated the 8th March,
1969 (Hindi version).

(xiv) G.S.R. 561 published in Gazette

of India dated the 8th March,

1969 (Hind: version).

(xv) G.S.R. 562 published in Gazette
of India dated the 8th March
1969 (Hindi version).

(xvi) G. 8. R. 563 published in Gazette
of India dated the 8th March,
1969 (Hindi version),

(xvii) G.S.R. 564 published in Gazette

of India dated the Bth March,

1869 (Hindi version).

(xviii) G.S.R. 565 published in Gazelte
of India dated the 8th March,
1969 (Hindi version).

(wix) GS.R. 566 published in Gazelte

of India dated the 8th March,

1969 (Hindi version).

(xx) G.g.R. 567 published in Gazette

of India dated the 8th March,

1969 (Hindi version).

(xxi) G.S.R. 568 published in Gazette

of India dated the B8th March,

1969 (Hindi version).

(xxii) G.5.R. 569 published in Guazette

of India dated the B8th Marh,

1969 (Hindi version).

(xxiii) G.B.R. 570 published in Gazette
of India dated the 8th March,
1969, containing corrigeaendum to
G.S.R, 1084 dated the 5th June,
1968 (Hindi version).

(xxiv) G.S.R. 571 published in Gazette
of Tndia dated the 8th March,
1969 containing corrigendum to
G.S.R. 2019 dated the 16th Nove-
mber, 1968 (Hiodi version).

(Placed in Library, Ses No. LT-462/63)
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ESTIMATES COMMITTEE

Seventy—first Report

SHRI P. VENKATASUBBAIAH (Nan-
dyal) : T beg to present the Seventy-first
Report of the Estimates on action taken by
Government on the recommendations conts
ained in the Twelfth Report of the Estim-
ates Committee on the Ministry of Defence-
Defence Rzasearch and Development Organe
isation.

12.29 hrs
PERSONAL EXPLANATION BY
A MEMBER
SHRIMATI SHARDA MUKERIJEE

(Ratnagiri) : Mr. Speaker, Sir, on the 20th
March. 1969, while there was a lot of noise
in the House, I intervened to say:- _

“] want just to say that the Hon.. Spea-
ker said that some people have taken
the monopoly of shouting. Any one who
shouts gets a chance.™

In doing this, I was only trying to help
in restoring order and discipline in the Ho-
use. You yoursclf, Sir, are aware how on
several occasions, the procedure of the Ho-
use has been unduly interrupted by noise
and shouting.

Thereupon, the hon. Member, Shri S.M.
Banerjec, who rosc on a Point of Order,
made a personal reference to me. He
said :-

“We do not shout. We raisc our voice,
Your voice is mild. That is not our fault,
The hon. Lady Mcmber is very vocal jn
the Congress Party. She defends Birlas
by shouting.”

The last sentence of the hon. Member,
Shri S.M. Banerjee, namely, “She defends
Birlas by shouting”, is npow a part of the
record of proceedings of the Lok Sabha. I
have, therefore, sought your permission to
make a personal explanation under Rule 357
of the Rules of Procedure and Conduct of
Business in Lok Sabha.

1 would like 10 statei~
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(1) that in so far as I am Member of
the Congress Party, it becomes incu-
nibént updbh me to accept the Cabi-
net declsioni’ in respect of inquiry
into the conduct of business of the
Birla complex.

(2) that in a largely controlled economy
such as ours, only the Government
can have access to authentic infor-
mation about the functioning of
indtistrial houses. Tt is, thercfore,
the responsibility of the Government
to ascertain su¢h information from
their various agencies and to deter-
mine whethér an inquiry is warra-
nted.

(3) and, finally, that it is for the Prime
Ministsr in cottncil' with - her Cabinet
to arrive at a dccision rcgarding an
inquiry into the Birla complex.

SHRI SHASHI BHUSHAN (Khargone) @
Is it a personal cxplanation or a policy exp-
lanation ?

SHRIMATI SHARDA MUKERIJEE :
On previous occasions, the Government has
held inquiries into the working of industrial
houses. The Government can, if it deems
itnecessary, hold an inguiry into the wor-
king of the Birla group of industries.

ut-wfn g fatar € gamd a
g &, Juar Fi€ OF AL wwar ¢
SHRIMATI SHARDA MUKERJEE :

This will make it clear that I have never
defended the Birlas cither by shouting, as

the hon. Member, Shri S.M. Banerjee, has
said, or otherwise,
I submit that this personal reference

which is tantamount to an alicgation by the
bhon. Member, Shri S.M. Banerjee, is untrue,
unjustiflied and most unfortunate.

SHRI P. VENKATASUBBAIAH (Nand-
yal) : And unwarranted,

AN HON. MPMBER : And ungallant.
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SHRIMATI SHARDA MUKERJEE .
Who but we ourselves can impose upon
ourselves the discipline necessary to uphold
the dignity of this House ?

SHRI S. M. BANERIEE ( Kanpur) :
Mr. Speaker, Sir, I have got to say some-
thing about it,

MR. SPEAKER : Do not extend the
CONtroversy now.

SHRI S. M. BANERJEE : I am not
raising any controversy,

MR.-SPEAKER : You accept' that' with
grace.

SHRI S. M: BANERJEE : Althtugh
Shrimati Mukerjee is not my ovwn ststét, she
is like my sister, I have great rogard for
her. Afier hearing her personal'explanation
that she never defended the Birlas, my
regard for her h s increased. 1 would only
plead with her that there should be nothing
in ber heart after this' but love and sffection
for me.

SHRIMATI SHARDA MUKERJEE :
May I record my thanks for that to-the
hon: Member 7

12.3Z hrs.

LIMITATION (AMENDMENT) BILL

MR. SPEAKER : Now we takc up the
next item.  Shri Goyal is not here; so, he
is not moving his resolution.  Shri-Gbvinda
Menon.

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI' M. YUNUS SALEEM) : Mr. Speaker,
Sir, on behalf of Shri Govinda Menon,
I move :

“That the Bill further to amend the
Limilation Act, 1953, as passed by
Rajia Sabha, bc token into codsidera-
tion.”

The House is aware that the Limitation
Act of 1908 was amended by an Act of 1963
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reducing the limitation period in certain
cases and in order to provide facilities for
such litigants who were affected by the
reduction of this limitation, one clause was
introduced in section 30 of the Act providing
a limitation of five years for the institution
of such suits where the causc of action
accrued before the commencement of the
Act of 1963, That period of five years was
to expire on 31st December. 1968.

12.34 brs.
[MR. DEPUTY-SPEAKER in the Chair.]

In the month of January 1968 letlers
were addressed to all the States inviting
their attention that the limitation period
envisaged in clause (a) of section 30 of the
Limitation Act of 1963 was due to expire on
31st December, 1968 and suitable steps
should be taken to instilute suits where the
cause of action had arisen before the enfor-
cement of the Act of 1963 and where the
limitation period was reduced. Unfor-
tunately, no such suggestion was received
from any State before the third weck of
December. In the third week of December
we received letters from UP requesting for
a further extension. Since both the Houses
were not in session, an Ordinance was
issued and this Bill had been introduced for
the enhancement of the period by two years.

With these words, T move.
12,35 hrs.

MR. DLEPUTY SPEAKER : The ques-
tlon is :

“That the Bill further to amcnd the

Limitation Act, 1963, as passed by Rajya
Sabha, be taken into consideration.”

The motion was adopted
MR. DEPUTY SPEAKER : There are

no amendments. I will put all the clauses
together to the vote of the House.

The question is :
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“Clauses 2, 3 and 1, the Enacting
Formula and the Title stand part of the
Bill.”

The mation was adopted

Clauses 2, 3 and 1, the Enacting For-
mula and the Title were added to the Bill,

SHKI M. YUNUS SALEEM : 1 move :
“That the Bill be passed”
MR. DEPUTY SPEAKER : The ques-

tion is :
“That the Bill be passed”

The motion was adopted

12.36 hrs.

ARMED FORCES (SPECIAL POWERS)
CONTINUANCE BILL

MR. DEPUTY SPEAKER : Wc¢ now go
to next item;

Shri Surendra Pal Singh.

SHRI SURENDRANATH DWIVEDY
(Kenrdrapara) : Where is he ?
SHRI ATAL BIHARI VAJPAYEE

(Balrampur) : Where is the Minister ?

SHRI SURENDRANATH DWIVEDY :
You adjourn the House.

(Interruptions)
THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE

DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM) : Sir, on
behalf of Shri Surendra Pal Singh, I move :

““That the Bill to continue the Armed
Forces (Special Powers) Regulation,
1958, for a further period. as passad by
Rajya Sabha, be taken into considera-
tion." (Imtcrruptions).
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st wew fagrt aroddt . uTemE
TErea, A faw fawr ®1 vwmE w3
& qgar §r 78 &, feewew A AT )

MR. DEPUTY SPEAKER : Thc proper
procedurc is to be followed. I know the
first item collapsed. That is one of the
reasons. Even then, you should have at
least got some authority and you should
have informed the Chair before—hand that

you are moving on behalf of Shri Surendra
Pal Singh.

SHRI M. YUNUS SALEEM : I respect-
fully submit that for introducing a Bill, the
formal authority is not necessary. As the
Deputy Law Minister I am entitled to move
the Bill.

MR. DEPUTY SPEAKER : Excuse me.
You will have to writc to the Chair.
1 do not accept that cxplanation. You

should have written to the Chair. That is
the proper way.
SHR1 M. YUNUS SALECM : But the

Chair is enlitled to give me permission. 1
seck the permission of the House 1o move
the Bill.  (Jnrerruptions)

SHRI SURENDRANATH DWIVEDY :
You adjourn the House,

ot wew fagrt add) : famr #1 fas
q7 WA & gaA A0 g afew fa= 9%
=i Y g & 1 FF v & fao ¥ AT
FCAFTE N

SHRI P. VENKATASUBBAIAH (Nan-
dyal) : 1 want to make a submission. I
am all in sympathy for the hon. Minister.
He is the Deputy Law Minister. He said
that he can move the Bill He can move
the Bill pertaining to his Ministry. This is
a Bill in the name of Shri Surendra Pal
Singh. In all fairness, Shri Surendra Pal
Singh should have beecn here I he is not
available, for somc rcason, be may scck
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your permission to move the Bill in the
name of Shri Surendra Pal Singh.

SHRI M. YUNUS SALEEM : There is
a difference between bringing a Bill to
introduce and to move a Bill for conside-
ration. I am moving for consideration. I
am entitled to have the Chair's permission.

MR DEPUTY SPEAKER : You have
been the member of the House for so long.
You must follow the proper procedure.

SHRI M. YUNUS SALEEM : Just now,
I moved earlier Bill on behall of Shri
Govinda Menen for consideration. No
Member took any objection.

MR. DEPUTY SPEAKER : You should
have first at least requested the Chair,
though in time no communication has passed
between the Minister cooceined and the
Chair, for permission to move. That should
have been your first plea.

SHRI M. YUNUS SALLEM : I am
sorry for the omission.

MR. DEPUTY SPEAKER : Evcn now
you can co. F know the Members are quite
generous and they will accept it.

SHRI M. YUNUS SALEEM : I request
that I may be permitted to move the bill
for consideretion.

SHRI SURENDRANATH DWIVEDY :
This is a bad precedent. 1 would request
vou lo go to the next ite.n.

Y wza fagrt moddr o g amfa
gruf AT # A4 €1 W7 g
FIMAT AEA £ 1 A A a1 AN 2 7

MR DIEPUTY  SPEAKLER :
pointed out the procedurc to him,

I have

Unterruptions)

SHRI SURENDRANATIH DWIVEDY:
You take the next item or adjourn the
Housc. That item cannet be token up as
there is no intimation (o you.
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SHRT DATTATRAYA KUNTE (Ko-
laba) : There is another aspect also. The
hon. Minister, while making a request for
the permission- to move-the Bill for conside-
ration has not even indicated the reasons
why the Minister concerned is not able to
‘present himself in the House. It is a great
disregard to the House, He should not be
allowed to move the consideration motion.
It is not a question of whether he is the
Law Minister or pot.

st wem fagrt amRd ;. STreAE
aQad, g adl T |

st ofa o (T8) :gg AT wTA
LETEA

SHR1 SURENDRANATH DWIVEDY :
Adjoumn the House. They should net
treat:- the House like this .

SHRI M. YUNUS SALEEM : I submit.
!nterruptions)

MR. DEPUTY-SPEAKER : You must
show proper courtesy to the House and
plead with the Opposition. If they were
unreasonable, I would have listened to you.
Now I can take up only the next item. That
is the only way for me.... ...

SHRI SURENDRANATH DWIVEDY :
For the next item also, no Minister is
present. The House should be adjourncd.

MR. DEPUTY-SPEAKER : 1 adjourn
the House to meet again at 2.00 P. M.

12.41 hrs.

The Lok Sabha adjourned for Lunch till
Fourteen of the Clock.

The Lok Sabha reassembled after lunch
at Four Minutes Past Fourteen of Clock.

[MR. DEPUT'Y SPEAKER in the Chair]

MARGH: 24, 1969

Cdntinuance Bitl bx3

ARMED FORCES (SPECIAL POWERS)
CONTINUANCE BILL

(Contd.)

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): Sir, I
would like to make a submission. I apolo-
gise very profusely for what happened be-
fore lunch hour. With due respect to the
Chair and to the House, 1 may say, it was
a misczlculation on my part, for which I
express my profound sorrow, once again. I
am very sorry.

May I have your permission to move
the motion 7

MR. DEPUTY SPEAKER : Yes.

SHRI SURENDRA PAL SINGH : Sir,
I beg to move :

*That the Bill to continue the Armed
Forces (Special Powers) Regulation.
1958, for a further period, as passed
by Rajya Sabha, be taken into consi-
dcration.”

The Armed Forces (Special Powers)
Regulation, 1958, is an enabling Regula-
tion and cmpowers the Governor to declare
the whole or any part of Magaland as a
disturbed area if, in his opinion, disturbed
or dangerous conditions prevailing in the
area necessitate the use of Armed Forces in
aid of civil power. It is only when such a
declaration is made by the Governor in the
official gazette that the substantive provi
sions of the Regulation come into force.
The regulation confers special powers on
Service Officers not below the rank of
Havildar, to enable them to aid effectively
the civil power in the disturbed arcas of
Nagaland.

The Regulation was initially in force for
a period of one year. It was extended from
time to time having regard to the prevailing
circumstances. After the formation of the
State of Nagaland on the 1st December,
1963, the Regulation was continued by
Parliamentary legislation. It will cease to
have effect on the 5th April, 1969. The Bill
sceks to continue the Regulation in the
territory of Nagaland for a further period
of three years upto the 4th April, 1972,
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On this occasion the exiension is sought
for three ycars and not for the usual one
year, for administrative convenience. The
unusual situation obtaining in Nagaland
especially the collusion of the Underground
with China and Pakistan, can bring aboul
circumstances which might require the exer-
cise of the powers conflerred by the Regul-
ation on the Armed Forces, on a relatively
long term basis, to deal with the unlawful
activitics of the remnants of the Undergr-
ound.

A hearlening feature of the situation in
Nagaland has been the peaceful and demo-
cratic manner in which recent clections were
held and  the success  of the ruling MNaga
Nationalist Organisation at the polls. This
party supports the Agreement reached with
the Naga leaders in 1960 which brought the
State of Nagaland into being and rejects the
demands and the methods of the Underg-
round. In voting for this party, the pcople
have rejected the violent ereed of the Under-
ground and have reiterated their faith in the

lawfully constituted Government of Nagaland.

The Government of India will do every thing
in their power o lend weight to the Govern-
ment of Nagaland in the latter’s cfforts to
restore praccful  conditions in  Nagaland.
The policy is alrcady beginning to  show
results as is cvident from the recent  succe-
sses of the security forces against the Und-
crground gangs that had managed to gain
entry into Nagaland.

Sir,

mnve,

MR. DEPUTY-SPEAKER Maotion

moved.

“That the Bill to continue the Armed
Forces (Spccial Powers) Regulation, 1958,
for a further period, as passed by Rajya
Sabha, be taken into consideration™.

SHR1 M.MEGHACHANDRA (Inner Mani-
pur) 1 Mr Deputy Speaker, I rise to sas a
few words on this Rill. As a matter of fact,
it seems that the Bill is very simple It wanls
to extend for three years, that is, upio the
Jth April 1972, the application of the Armed
Forces (8pecinl Powers) Regulation, 1958,
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This pariicular power given to the Armed
Furces, to certain  officers, Commissioned
or non-Commissioned, has been extended
year after year and today this Bill, as passed
by the Rajya Sabha, seeks to extend
it for three years,

In discussing this Bill, it is relevant to
refer to the situation prevailing in Nagaland
and its neighbourhood. It is heartening to
sec that the situation is improving and has
been improving for the last one or two je.
ars and therc has been a general election
in Nagaland. There has been a lot of diffe-
rence between the last general election and
the present onc.In the last clection, there
was the question of boycott by the
underground forces, and the cleclion was
very haphazard. But during the present
election we have scen not only the ruling
party there but also the united front being
manned by some supporters of the under-
ground. This shows that in Nagaland the
elements or forces which love peace are
cxerting, and this is a good sign and this
must be brought forward.

I do not want to go in lo details, but
I see that there has been some split in the
ranks ¢f the underground fuorces. The
federal government is being  confroamted
by another revolutionary government and
so on. May [ submit that all these things
have com: ubout not becausc the Armed
Forces ha:l been given some special powers
to aid the civil nuthoritics but because there
has beecn a political approach to the pro-
blem ? Nagaland has been granted State-
hood and there have been some economic
measures in the interests of the Naga peeple.
As a result, there has been change in &he
situation in favour of peace.  This must be
borne in mind.

So, while diseussing this Bill, 1 would
like 100 deal with some other problem which
is very much connected with the Naga
problem. For instance, there is the claim
of the pcople of Manipur for Statehood.
In Manipur also, there have been uprisings
and there have been armed rebels moving
fiom one part 10 anolher. All M.
problems are these and many areas bav,
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been declared as disturbed arcas. In the
light of this situation in Manipur also there
has been the CRP and there have been the
Armed Forces tackling the problem. But
T would submit that mercly posting military
or the police there to tackle the problem will
not do. The result is that there has been no
solution to the problem and it continucs to
remain  unresolved. T suggest that the
Government of India should take some
initiative. T am glad the Home Minister is
here. T would submit that Government
should come forward to do something
regarding the claim of the people of Mani-

pur for Statchood.  There must be some
administrative  changes  also.  Autonomy
should be granted to  the different tribes

living in Manipur. It is only in this way
that this problem can bhe tackled.

At ths same time. 1 would like to
suggest that there should be restraint and
care exercised by the Armed Forces while
tackling the problem. At the same time,
they must be vigilant and tactful.  IT that
is done inthe present favourable situation,
it will be good, There may be need for
cxtending the grant of these specinl powers
to the Armed Forces for some more time,
but if coupled with this, there is a politi-
cal approach as well, T think the situation
will further improve.

Therefore, T would once again urge
that Government should do something to
satisfy the aspirations of the people of Mani-
pur. If there has been all this trouble in
Manipur it is because there has been no
political approach. Manipur still remains
a Union territory. There are Nagas, there
ar: Kukis and there arc also Mizo ele-
ments inside Manipur. If those elements
are not given some  autonomy, if there is
no administrative change, I do not think
that the problem can be solved in Manipur.
If we go by our expericnce in Nagaland,
we find that the grant of Statehood to
Nagaland and the granting of more politi-
cal rights to Nagaland, and the grant of
funds to Nagaland has solved the problem
and today the situation is better and it is
advancing towards peace.

So. I would appeal to Government that
the claim of the people of Manipur fqr
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Statehood should be considered. With
these words, I give my qualified support to
the extension of these special powers to the
Armed Forces for a further period.

SHR1 BEDABRATA BARUA(Kaliabor):
Itappears that the Naga problem as we tried
to define it for the last so many years has
imperceptibly changed from a law and order
problem to a genuinely political problem
which has to be approached at the political
level. And very correctly, special powers have
been given to the Armed Forces to tackle
the situation. At the time these PpPOWErs
were conferred on the Armed Forces,
voices were raised that more powers should
be given to the Armed Forces and there
were suggestions to put down the Naga
rebellion with a firmer hand. At the
same time, there were also voices Sugges-
ting that the problem must be handled and
solved at the political level and no effort
whatsoever to use the powers ina drastic
way should be tolerated,

Now, we have come to this position
where we now realise that here is a
problem that needed a solution ai the
political level, but also a problem that
needed cqually handling as a law and order
problem, Having taken these two things
together, in 1969, we may come to the
cunclusion. which has been generally
accepted in the country, that in the Naga
problem a water-shed has been reached,
The Nagas themselves have come to realise
the benefits of peaceful conditions and the
benefits of peaccful cconomic development.
They have also come to realise the need for
cconomic  transformation.  Earlier,  the
forces in Nagaland like all elements of
tribal societies used to harken to the past
to the exclusion of what happened in the
present; they used to have those formal
attitudes which were not in conformity
with the socicty that they came across; there
was an_attitude of complete rejection of
the society around them, of the facts of
science and technology around them which
led them to say “We lived for a thousand
vears in complete isolation; we had some
relations with the Assam Government, but
that was on the basis of equality; we do not
now want the Government of India to come
In and to assert that we are thelr subordi-
oetes”, T would submit thet we have
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taken a long time in bringing about this
change, and it is to the credit and success
of the Government of India and of this
Parliament and the attitude that this
Parliament has taken to convince them that
participation in the broader citizenship of
India is not subordination but a participa-
tion in equality. These things have slowly
come to tell upon the Naga pcople.
During the last few months, events have
happened in Nagaland where a vast majo-
rity of the Naga people have participated
in the electral procees, and this time with
great gusto and great encrgy people have
joined in the fray in the same way as
people clsewhere have done, standing as
candidates for election, canvassing furiouly
and 5o on, so that Nagaland has acquired
a political personality of its own, which is
part of the Indian personality, but at the
same time a distinct personality of its own.

Now this fact should be of great encour-
aging significance to us because it is not
only a question of the Naga problem with
us. 1 think every country has the problem
of border people, what sociologists call the
‘strange significance of the fringe people’.
We do not believe in the Chinese way, in
repression, as they have done in Tibet; we
do not belicve in the way of extermination.
Even the Sovict Union has faced this
problem in Kazakhistan and other places.
Most big states have this problem of the
fringe people. They have faced this
problem in their own way. I congratulate
Government on having faced it in the Indian
way, by a process of doing justice to them,
by a process of fair-play to them, by
helping them in cconomic advancement and
by giving them political powers.

Now, this much is good for us. In
apite of all this his happened so long, so
far as my people, the people in the Valley,
people who belong to my constituency, are
conce-ned, they have a wvery legitimate
grievance that while the Naga problem was
sought to be sulved at the political, level,
the people in the outskirts of Nagaland bhave
had to pay for it with their blood. Explo-
sions took place in railways and other
places. They contend that attempis at a

political solution should not be at the cost
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of the security. life and liberty of the people
who are ncar Nagaland. This problem,
however, is a political problem and it has
had to be solved at the political level.

At the same time, this urge for power
of the trial group, while important, does
not explain the cntire dynamics of a tribal
society. For example, when the Nagas
wanted political power, there are others also
in the Assam arca, in the north-east area,
in MEFA, in the proposed automomous
State and in Manipur who have a problem
of their own. While at a paraticular point
in history, this Government decided to solve
the Naga problem by giving them a State,
because the problem was only * at the
political level and not at the economic level,
the problem left a trail behind it and had
its own repercussions in other arcas. When
we discuss the Constitution (Twenty—second
Amendment) Bill, we will have occasion to
refer to this problem, the problem of unful-
filled political aspirations which can be
satisficd only when the whole of India is
cut up into smaller and smaller pieces.

14.24 hrs.
[SHRI VASUDEVAN NAIR in the Chair)

That is why while Nagaland's political
aspirations have been satisfied, although
leaving the political hangover of this event,
even than, on balance, 1 believe that what
has been done was possibly good for the
country. But this cannot prevent us,
ostrichlike, from neglecting the socio-
political situation in the north—cast region,
including Assam, namely, the emergence
of a transport bottleneck after the partition
of India. The Nagas may blame the
Government of India, though they do not
blame the people of Assam, really because
homehow historically they have a very
affectionate relationship with the Valley.
Therc arc storics and memorics of common
intercoursc between the Valley and the
Hills.

The communicalion system in Assam
was completely disrupted and this disruptien
of the communications system has npever
been made up. So far as the railway system

Is concerped, it takes even now three days
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by aril to come to Calcutta, 1If it is Naga-
land or NEFA it may take even one day
more. Here is an economic situation of
great importance to this area that with a
system of economy, with a system of trans-
port, this is essentially incapable of achiev-
ing any real thing in terms of economic
development and having these postulates, it
cannot produce anything either in ferms of
transport of raw materials or for getting raw
materials to these industrics. With the
present difficulty in transport this region is
bound to be a lesson in under-development,
lack of development and it is an essay in
lack of development. The entire north-cast
area remaining undeveloped becomes a
dangerous thing for all of us. You know
how the refinery agitation has been going
on. Now the second refinery is a public
demand. But when a refinery is wanted. a
common feeling is aroused in all persons
belonging to the WNorth-east area. The
sentiment is that even when we have the
raw materials, industrics are not developed
in Assam. It is because of all the these
things that all these tendencies to divide
Assam part by part appear and unless we
attack these forces, these retarding forces
in transport and in economy, we are not
going to solve the problem of disintegration.
Nagaland problem we may solve, but we
will have problems in the other hill areas
of Assam; becausc on the basis of home-
eopathic treatment on symploms alone we
will not be able to solve it. The problem
has been caused by much graver economic
causes to which not enough attention has
been paid or no attention has been paid. I
Can go on giving instances after instances
‘where the North-East arca has not been
economically developed and all opportun-
ities or scope for cconomic development are
lost at present because of lack of transport,
because of certain difficulties like loans and
other thines A jute mill-that was the only
proposal from Assam-applied for a loan
and it was turned down. For 10 years the
Industrial Finance Corporation could not
give two loans to Assam. Unless we try
to solve the problems of the North-East
area on the foundation of economics and we
consider the ecconomic problems of the
Borth-east area as a whole, we are going to
fFeaje much graver problems, That is why
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I think while the Naga problem is getting
much greater attention and much money
has been invested- it is not the investment
of money alone that counts—what is impor=-
tant is that we encourage location of indus-
tries in that area, Otherwise the entire
regional forces in India will come up and
we will have to face them, we cannot give
them a go-by. Wec have to come to terms
with them. This was the problem in the
United States also  There also different
Statcs wanted to have maximum powers
when they founded the United States. In
the beginning they allowed the forces to
have maximum autonomy and then forces
of Tndustrial Recvolution were depended
upon to bring about a centralising impetus
to the economy.

Possibly if we strengthen the forces of
industrial revolution in our courtry, we
shall be able to bring together the disparate
forces and bring about genuine unity.
Today when we think in terms of unity, we
get mixed up witth certain  bureaucratic
controls. ‘That will not be the proper form
of unity. The problem of resionalism has
a certain amount of natural urge, We
must face it and we must not allow the
country to disintcgrate, At the same time,
disintegration can be avoided only when the
regional forces are countered by the forces
of deveclopment and industrial progress,
Unfortunately, Assam and the frontier areas
in India, periphcral areas, had becn denied
the right of development and they had
never beecn given proper attention. We
have had a system called the capitalist
system by which an industry can be located
only where the capitalist and the bankers
want to locate it. If that be so, the case of
the backward arcas is hopeless in spite of
all the sympathies expressed. Even in
Nagaland, have they achieved progress in
terms of horticultural or fruit development,
ete. in spite of all the money spent there ?
If bureaucratic control or the frce play. of
big business were to be the sole instrument
of unity, the sort of unity that we want to
achieve would never be achieved. We have
to find out whether giving Statehood to
Nagaland or even other areas would - solve
the problem. In addition to having an ins-
pector of schools they could have directors
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of public instrution, secretaries of education.

What ultimatcly happens in the name of
Statehood is only very excessive expenditure
on the administrative framework, If this
is the process through which we want to
give local autonomy to all sectors of our
population, India would be drowned under
the weight of bureacracy. That is not what
we want, When autonomy is given, we
should see that the expenditure on adminis-
tration does not incrcase. Unless we go
deeper into these matters, it will not be
possible for us to solve the problem of
autonomy for cvery section or every district
of our country. It should be a viable unit
and all the revenue earncd should not be
spent on the burcaucracy alone or on the
ministry and the bureaucracy.

When we come to the Nagaland Special
Powers Bill 1 am happy to say that the
special powers had been used judiciously
and carcfully, The MNagaland population
had benefited and a lot of consideration had
been shown to the local people. Nagaland
is also functioning under the civilion
administration and it is a pleasant surprisc
that it has achicved a sizable degree of
success. Therefore, 1 support this Bill.

st toita fag (@eftaranz) : awmafa
AR, WA-ATA FLH FE qIAI § T
fudgs qgar = @1 W1 § AT w9 qT-
sxAgg faas frar g f& Amad &
fad T@ F WX graT AW | TG I gH
AT FE FXG 4 {F 99 FI9FY AT FHEAT
FIET FLA H @AT qRG AN @i & A
|y ow (gaaF 8 o §9 & fad a9y
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& sfvar ¥ wgr nar & e Fw A A w
gifq adq frg dad a0 G & aWA
¢, 3t ww1< faeq ga ) ag awar fEar
WA w09 12 a9 @1 @Y @
FHEGT FT WA aF Feq A wwAT § 6
wq 9q a1 3o & fof g T W
& &, aw tar s § e awemn w1 w

wrATeT 8, saife ady ¥ fredr fadt

§9 U veTd weY §, MrEww & wwpw
oAl 3§ faa g wr v & 1

I gz & fany § 39 qARTE
oI9% §9eT 59 {a% TAAr =vgar g-%9
U @iq 9 wAa erg of feofaw &
tar s qgar ar e gurdt gar el
3 Fr§ qwwer sed 7E) ¥ §, afew ey
AFT AT & I AT K1 9wy faur
TATE AT &I & gWes q 17 Sy
farear AT A 41 Sy WX gw wEw
F Arge &, awnfy mEww, awi o
armel ® 5§ wraE §-faw ¥ & ger
¥ |1 q99%F &, 9 A ¥ i A
g orfeeqrT & v gfaae & ¥ o
foa® qursfoq saa aad Far o
AT 7 A & A9 G qafy g avare
7 faay qr-gar<ar #1 aafe-ag awar &
|19 UF WA MUY 47, aqitE oy cafe
F1 9FT KT AT @1 41, N 5 T
sfamr T g7 a1 fis Areaest § AnmdY
T AATFEATE A ST 47 ¢ oI 9w
# for ag A3t Jeer sar or ) o
I ¥ GIS1 AT A IEAT T T WO F
ag fear fe ag oifeear mar, agt @
glugme arar, aat & gfaarr @iwe wair
T ® gufed & ®ag far ammiy
qrET | 99 F qIH1T A9 1 AT MEe
faai ¥ g4 A 1A X afs ey &
aFE § gfeear gz w1 wfnwaw ey
fex qaa w1 | g7 & FEqd qgd W|T
Sh ¥ W IA T ATT qUF 200 wrefwai
Fargwr wWrar) I8 wRg Agt ®
ERTRT AT (EATwT & Ao}« dlo UHT
FaTe A4 w7F Qe A, fagia arethy &
S frai #7 goar g1 1 ag oE ¥ gw fod
wg @ § fw o2t ot AN ¥ WMg
7 fa= aw Hifagi &) a0 Ow @ O,
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I ATH I A A Andr gk A W
IF XA I G oum T wg N
ogt o gATY JATHT A T2 T NfAE) w7
gwraen far g, Afaal #1 qar faar
f& sgt 9X AT FATAT & oig wE W
§ a8 W I g §, 9§ F I@reAT
gfewe  giar & 1 agi gurt FATHT w7
Agea AL JF AT =7 O+, A W
aag fanfeaT &, s @ T J3 7 1945
# qul wvz qT ¥, 99 A FT @ FF
& ATt & g ar, fasdia a1z Howw
T T AT q@aan F1 A1 3T FY gIAr
& & gt qow 200 arfagi & arg
WA qmAarr | faA aw
ZATO g §1d I Fr  afafafaqi w1
gadt @Y | uF ww ggi 9% g @er fwar
mar ar & afz g7 v gArdr gTear &Avei
A g% 41 &Y & & 200 wrew; Fi w9 |
g s fafmasr @ qur g fs 97 a=-
W F gg@ ) et g ]-
arel & av guy 971, 39 # ag famg gan
qr fF g Fa= T AT 1 = W
arEr & A g & |4 §, 99 gw gmar
gaE & AT INIT AR I g7 Fwar
gurd & Wi § § | SwAwa ag W9
Fmar A a1, afew  oF wer g3 w1A
#Y Fifow w1 o 4 f ger ¥t 7 g
#Y T3 AgY aFer, afew G € @ Aren-
aaqu & fad a1 @ 9 Wi 9A w953
T w9Ar gt diz faar

& IH 9ESAT & 419 9T AW qGA4F
ATl #t Qg zz T R WA Az |-
war g & gr wY Qa1 wxw gser wnfed
s g7 38 TRAAr #1 wrenfrae tF saf
# wfaga wT a4, T4 gsaar & qfcfga
FT &% AT €4l g1 9 Trhi §7 greqr
A faur ar &% o & faw adr
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T A7) § fF e ow fadgw g &
w$ wiEg §1 @ aof & fady qerd, afew
ST waEr wf| sedR gar  &Am
F]Z |

A F19 T & UF AWAIT fAx 3 F
1T qATE-IT FT ANTAS HIT FaH & i
§ faw wasrd &fs grem aam
T ouedr wfsr FTgReEm A€ fEan
agy adf afew 39 azad @ wWre,
AAE N W e 1 = afsqai § 3 gU
AT I fraet zzar @, feadt  guaar

Y, AT ¥ qF A T, AT GHLAT

FT T FA FT AT FT | 7T T AR
Jgi e uF 7% fag qar fas o @,
fags armwt &1 O F1 417 faar g, @
gigFy =rfzd fF 37 i 91 9T gfew
nfsq I a0 gz 7%, faad & ag

ALY GIT AL F HZL 92T JACT §
Eipl

amei § uF g gz Argwr ¥
qiffeam & fang & vl =9 & 9 faeg
Bragam 0 @ 7w g A Igar fF
qrfea SR AT F gEAITH ag Fgi
9 fFEIg &) w149 W@ | TH AT F WA
gw Tgd & Fwrwad qr @A Wi & A
AT AT AW Y FAT AEN AT AZF &\
T S 1T FT g qr A 91 fw gaan
% a1q 59 57 fageasrdr af@di @
FTIAT FIAT A3 & | 19 Al F gW
oo gr9 faard O a7 g9 F19 FE@ &
fam gem ¥l &1 9Y T20 9T Agea o
g7 faq mar § s A1 A wrEdr
qXar ATl § a7 qf §, IAWT A7 AW,
grer &l ®) AT wfaw gw awd
ggam &, WX A wfgs wfmai )

TAG qTG AT FAEATd a7t 9T A
avar§ & Armas & fqug #, agi §@1
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farer, gt &1 wifas g=fa adigg, A =
Il A aXE A gIER B wiaw ¥ wfos
eqT 34T Sfge, TaA F1 &7 UF g TaY
asat § | Afww garq g A wgar A fE
ATTTAT FT S WOAY GHEAT & 9 HaAA
anmee & fao €AY &, 9§ AHIT FY
HEQT AT ®IL 9T & 7 & Ay 9%
a1 &Y W@ & 1 W AR qdl & 7 &
#Y &g} wravawar & | €W 9T faas w6
gurR A7 &, afz gu Fgi &t mifaw feafq
A& AdY wan, g & wafaqi 7 Q7
TEN A IgET Aden ag @Y wFAr § F
agl & & wr sl & grg wrarh A faw
S1E | FEE O WA, FT IR q9 @I,
agi & 17 g% e 8) a9y &, 59 9
fairg carT 33 %Y grawsar & | grAilE
T fqigs &1 gravy A A@l & A §
feT Y § |IFX &7t A aTET HI
T femmr aga wrawas FAEATE |
g91fF ag gea w1 e37 AFT TG IAqN
¢ | w7 1% g AT & A I wfa-
o zawg #13 fadas fawadt & ar #vd
a1 Awdr § FfF g 0f enfaa @
Afa 7% &) & weF gw gEFRE dar
e f ag wodt g Dl & fag
us em€ Afa Ty IEd fag afz
HTIEF g ar UF WA FF AT EFIGAT
@y, ard gl & faww & fan
w1 IF qran F¥ fagreal 9T gy 2
g wgt a% € &%, fagarr dar an,
gasr Faifeaa F@ F IJwar w1
S TH SN &) EArTT O® @07 ar
g 1 WE AAC TEAT AT fF oo
¥ KT FET FH FATT, HAT A
e FLAT, IAR! JTAT F 73 FTAT 34w
gm@t @1Ar 9T afz amdT 53 fa@z &
@ & gt AA w4 A g3 A8 @

wwdt §, FAY A T 7 17 aw §
EMT ATH THT Y G0 A6 &, Ar
%1 A1 geg #3718 91 g §1 @@mn
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At & 1 zafac gae) a1, T gT, AT T
< Aifagi § &9 FET gAML EER
faq I awE a7 A gFA 2 | T@
FLHR F| AEAF WS HUA HT &7 47 aY
FE! HAFFAIT § @ & AT qrewee § @l
i Az @ qETE § g 9N
gAt i gE @ o § 1 N A g fE
m1q T Afaat &1 94 99 @l 9%
F< gt 9% f& fawzasd ofsaai @ @
&1 398y g=ra § fAv amm a1y 3’3 Wg,
gt Fifadi 1 309 9477 FE | A §
sy feafa smawr fast & gad Gar awmar
¢ f& oF agr \ve, waAfa § @7 fag
# a1 ar ¢ agifE w1 qaEAr A e
faral #1 fasft § 92 9qAqd awATT )
g AFAAT ¢ | 9§ AFAT famn saqvar @A-
gua s fadrg | ag«r a8 & foag
AFAAT g4 dgh F AvMAT F A &
FT faet & | a7 aAFAAT, F@E F A
gardr § s wragae, faas dqae
u1q FAFE § qgi 71 feafq § o aa@
TFdteg QT Wife ATTIAY ¥ wIalweE &
A, §, IAF qFA 47377 & Freaw A
g1 =A% g9 A9 wwga fw

w:T 7 77 {43 fraga sew iF wm
T/ ¥ FT OF WA AT | qAE AT
&Y wrgaw & 1 ag wi frpen Afcos
gy arfza agifs w4 A T #1
qaA GZAC 14 AT LT qTAT TTAT QYT
& AT faadr i g1 & sta faer,
aifar  wwafy, stafes safy 3 ard
NF =7 gET 19 11 AT § @ATT AN
& f& gare o 4 gar 907 1@ A wrg
Fas oA guilt AT wrE W T 330§
SIE R EE IR LR E LI COETE
a1 & foam o w4 £1¢ q0ar A8 feqr
AT FETE AT BT T AT FqEy
=g (931 8 41 w7 &4 A 3 el
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[ <hra fag)

fomt snwiere A1 wETAEIATAT &7
F1E %+ AT & | a9 T wAw WA qg5f
qT 431 & 99 T IEIT ¥ TGN FT qAT0
AT FaH fawifent &1 saifag s
HTHIL HT GZAT HAT gAT 40637 1 HU
WIgE FIRT R ¥ 92 fagew ¢ fa faadt
WedY A TH A1 FI WA T, IFAT &Y
aedt €A1 A gLEAT F1 & geg g)
qHAT 1

q41T |

st w7 W aRd  ( wWE )
Aty gRiafad, a9 9gq a1 § 9w
F g8 q@ 9T qME ZAT qWgA § 5
AT F guear W qeq:  fagH w4
et & gl Wy guear @ wE oy
YT faa®) o aTe s § faear sgaq
1 9r @ 41, 3y wweqr w0 wify
Fary AT FE f43F & qrg T2t N
I & gEaT 4 g AR ZH FA
i Y N wifgma @ &1 amde
FY A qHEAT § 9§ GFI AT qgT &v
guEqrd gawl WO S w19 7, F3fw agr
9 AT AT FT AEA 41, 37 qwg ¥ fawr-
gad s Hfasr gE & 1 qga @1 FAA-
feai, aga & sgfumi at f& 3w #1 F4-
FT FTA TAT 47 A1 A ZW F ATATT F¥
gafe ®qar F3A are €Y, IAA AU07-
7% &t gReqr A 4t | W& gETq IW
HIATZX AEY 91 W qGF 9T A TA gEAT
JY A1 IAFT AT 54 AT 9T A 41 fw
3N & AT UF AENT AI4AT 947 g1, IW
& aww arn &1 agfeq fagg @ afew
¥ fad oF & 7aqs ur (% fagar =y
afaw & afasw a1 & g7 0 & For HHY
§ ag 3513 | 39 ATA W gAR G ¥ g
¥ A W ¥ fomsr gaeqTd oS 92T @)
W &, o fs frey gu &, foawr fawre
agl gut & W & ax faww & gw
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T F 3% WL wErarfas € § 98 4@
dz1 g€ fF s A wgfw faww @,
% a=41 1 @@ foear sreq g, I
aifgs saq Agax @), I bl
gefa 2t T S war &1 gfad
fawra &1 | ag 4@ eATMfaF €9 § I
AT 43T g§ AT I F AFT FH FA!
et wgfaar g2 Qi § n f6 stedEe
FETH uF Ad fEor 993 o & |
qrmide F1 St gfFandy guear § g 7 R
f gart aw &1 ag w1 fager g WA
o1, qgIEY gArET ar AT faasr f§ gmi
AW & gET ANT §  SUTST gEE A 9T
W IEEr T gE dv | Iq e F
U § §g Qe wfaqar @zt 9T @
fagiT agt a faerr &1 s1aww g fFar
AT 9% a5 A 1 ATAAT G& A
& 9w wa g wow wftaa W@ AT
ITH 2T T a@ H A g fw
TAAT: AT AHFIC T IR Ja&0 1 §
W SFIT w97 wiow) @ famE Wi
qEI AT FT H A AG WA AT GEH
faq F°gia g8 F1@ &1 AT Ay FwAr fF
¥ OF 4979 30 & ®7 A TEAT A5 §,
AT ¥ FA&T 1% grae9 TE1 g 101 T
SFIT F FG WA A F7A1 F HEAIT
FT 917 ISTHL A& TAA AT A AT
Fiforw # W< ag vfFaar agi ax #1fa-
ATH @I AT F T W A %4
0T w1 @arw @1 6 gar 3w ¥ 7 fagd
gu wa st fe SAfa & 3% faq @ aE
# fifaw 1 5 7 Wt @ 2w dfaqm
FOF GTIT G O A4 aAER
v faim s e d arfs o7&
WL & SHIT &1 syl 7 G @ F I
ary AZ-A17 ¥ Afy T 1) a7 7%
arq w1t a1 Afg a1 @ oY
a1 ¥ 3w & fawrw A gepla & ag@q@
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w7 § 1 T T 9x g eqrw faan
FfwT g6 gurt grew w9 7 A gard
FEATd aga 4Y gafau gw gAAT ™
Y a9 AT sH\ AT FAr-HY 38 W=
g qEady gt | AHE  Fr oA gErd
gREAT § a1 AT "iAr F S gAY §AF
§ 99 9T gArdy §I@TC 7 gE § & A
fear #4ifF ATTHT F1 AW TF TTHL
Y ATAIEAT &9 gEq H A 61 qgT "
Bt TEY fF FrT g7 guear §) g« qE¥
FT qf W &, 2gf 9T grar 31 g &R
myfad sugear adf a1 W ¢ AR
wrafaa I & FER G AAF F9-
oA AEY AEdt &, grere wweny famr
@ & 1 afET g3y U= & Tw A &
sroarr #t oA fr 5w awem w1 gw SN
I FAr T 2 1 WY AT AT A wmfs
AMFT TIMAT T FIT I F T7 qWLAT
FT 3T T&! 1A% 4FaT & | IFT 27 gfiz-
FIM 7Y AT H € F qOAT 4

ggaT #ftzgvm ag a1 fF a7 T adr
¢ fF g ®a ¥ 2 gAITT @AM 2
AT HIAT &7 AT § | 99 A dEr
gmA g ), wifg R wmA gw I F
wET &A1 T | gATQ TeEty §har &1 g
wZg ArarEr F#1 fEE A ufed @ "gag
FETQIAZ FWA TFHTFAE & |
gafau g 7 Ao =7 § 57 aF &
et fzar

o fom fagms & wafe &t =
wgt 12 ¢ gtwre 7 famg wfawz s
73 TH AT ¥ ;7 WY g gAwer
F B @ F faiy gfaw @ 5 aifs
agi 1 1 feafaut qar g€ oY, S Fmeard
qar gY 7 oY, gW qg Y 9ar § W%
2o FY aaT H T9 1T F) ArEA G=r w7

¥ fE g 3@ wA A srgAf § ) g
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faelt ot argdY 2w ¥ wiergi WY A fe
IR A yqma I agN § g &
¥ Rz A A g AW A AEE ¥
gAY 29 &) wrndY ® "l H sremAr
AMZH & AT ZH UL AN § IH W1 TF
[T FATAT AEX § €W SA XY TH AT W
Ner A Znfegm A A AW AT A
mifea % sraeqIqE® @A GEd § 9
#t quat 7 fowh & fFft awg A
TS qTF g1 a1 gATL) HiAr & AT W
qar qa1 g i | rafag T ¥ 2@
& foro fadre &9 & & ara & sqIEar €
Y fr zad g @Y ar gEer gl
gfew agi A 2 @Mt Wi ag wfzaat s
fs @i feecena %A1 Tigat § 3@ FIH-
AEADNTGH | ART AT AE®
forw e ¥ sqaeq gt 9% A g% dh )

¥ gy Y gfeeshm awe w1 ar
oz a7 #g (% Timas A awear =gt
FAAT ¥t §aT Y I F qFIIN A Y I &Y
A & ot 37 1) fogmd § 97 1 T
fgr ama | 39 TR F1 [AM ¥ WET
7g wrEAT 471 #1 g iy ag ) 1| fawre
AT T OF H § 677 gAY AT AR
gardt gerafa w7 & afa g afedd &
S T FT AT gAT & AR A 0w 77
arx ga & foad fr qm & wir WY &
fged fawre 7 & ag W 9 Y wraAT o
I F g gL AT ABY § | AT AT
scaamre &1 fogn aEy & fE
ggi 2w & wew  Ar oY avg ¥ agh Y
G & FZANT A FAGAT W7 @NSA ®AA
&), Tgi qu1d) ey s g | agt &
fraw gar #@y @ AT AT wAW
g gf e FTm @ qm & At
o'qi % Far fe @y A Ay A",
w1 7 497 gfesiu & eger qvd)
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[# =7z o7 area)

FIHTT IT FTATY IO I FL &7
afasre arw & w1 wfawr @gi & Sl
FY AT AT A | FERTC T - =T
ara &1 qur AfaFe g8 # gar 7y fear
o g g% g ard A1 Fgd g
it g T o T X 99
F faoogard At a7 ¥ f& =z
tfiegfim s @1 797 gor AR
HIT IH KT OF WA GFA g7 AV gH
2ad & fag w@r & % qomete & auen
FT OF GATAI g0 1 fgmar A9<  war
21 % wA g o Tafan o qarg
gar smgan § f@ogw Aawem 1w
qUEAT & ®9 0 g9 F37 ¥ fAv gw@wm 7
¥ e arEf %1 9o 7EY FA™AT | AEAE
[ AR I T E | UF AT IFA TH
q:7 ¥ 78 ras 3 gzrar fiozw ane
F1 29 & & oo gwrr f1 faQ) g
& A1t #Y favarg # dm wfzn aRsA
%Y T ¥ IW T Fearsi #1 gA A
T Fifgw | gF gaeAar @ fF 9T Fam
Ty F FEET A wIET fwar ) guae
A &t 7 7 far g g AT OR W@
FiT QY am F AT Ay Z® @ B
f o3 & T f g amoar gardt o3
I FHEAT § | I7 N0ET ¥ FAX AV OF
aueqT § W g a9 fger 1 4% AT @
T AT9AY TEAI F AU 9T UF g
famret | & faQdY a9 & Jami #1 Furg
27 IEaAr § fF 9N gmatd F g
T QU ggEw faar 1 gw A w a@m A
WO 9g  gWTd waEmr UF WA
et § faawt 5 ga fag v fsemar
MR 1 73 g¥ &1 fawa § s o ¥ aw
&, A Y o ae # 7 9w A
&1 A qgawm faaar wgr

FTWTE ¥H AT 97 W faw 0 v
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g gafa & fqu @gr @ ¥ e
FEFIT F1 :1€ T 7Y @ fe we gmrQy
AT OF A1 F AR gW & WAy g A
29 TUWA 9T T gW A1 arT aF ge-
AT FT | gH A9:T 9g & 6 ag A
2w & wea a1 Y AR AR WY g@ A
&1 ngar 21 fF agt X uF areA feafa
§z7 gy 22 &, mifeq &Y qvw gW @@ W@
AN Fi A 9T & HEAWT & WY TG
T #1 gary o gfawrd @ wm FTE
g o ¥ &Y, 9 fada gfaw & @
az agt 9T wwygAY W1 favare ¥ arg s
FT A% | 0F vqrfaca I ArEAT §ar 8v 1
9q # 17 57 # gfawr vl Al ww
wafq a% g# q efealyw & &W F@0

g

A, & awwar § fsegnd ol
o7 fana gfew & ag afasrdr qad &
ars # 1 § ¢§ waET 9T g I FAT
argar § fagid armds & 9w wfeT T®
F weeT @Y agrel ¥ AU AT 8, S0 &
WY GHT & 9T 1H @A #1 gfamd sra
ad) &, wzi &1 fF Sqarg A S F AT
o 7#f wzan & Afew oF wraAr A O&
wirfragan Ak A 98 &Ar &
aY UF AT 37 FT 919 T @
21 us Uiy wdeq & faw ag agt 1@
gu & | gt & a1 & @19 faw T we-
M ¥ |TY A FH FAT AEX § | G
Y W7 gfee & oA ot agl dAE@ E
ug uF ol %) ard ¢ f% ag agi & omar
FUHEET TAGUE W N AT F
TZA A KW FT Q@ § | qg @A A
TN @ fFaf agedear I
st a1 gfere orfdy 7€ § < ff o AT
sy 7% ®1 g w2t § a1 wfe

. T ST Wy § w87 A e 2y
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Y 39 T H 4 fash } 1 safa gfem
o S aard #1 qr7 § faegia i srear
& qgam ¥ T2 wm fem

wit gra & fow a0 & ¥y faw-
AR "I HU9F a6 T ¥ HIg A,
glaardY Fiitg &t wag FFT AT AW
Fr grar & fay maa IO FT Q@A
ST g ety uEar M gards Wy
"TATEY F1 37TAT ¥ 1@ ¥, UQ qe7 agf 743
T3 g Wiv ek ey Avgmry WA =gl
g & 17 2 1 98 ¥/ AT FrofiamT g
i ag AqHT #rar 1 e & fad et §
T ag afo afifeafaat & faad aggd
Fam s &7 «ma, r wlzaar s
gt arffear & &g arfqm £ § &
ggi dta % arg aifaw s 3w faar
Wan FeAFT gua fREr A gE
T& e |ifgm g faredta wiagai &
agr 721 f6 & & gEe AWl § g9 wfq ag
fasar &Y wraar qar g @ § wfig @a &
gst am gz & f& tam mmeE 3 Sqar,
[T gl & AT F1 OF TATQAWS I 6
ara Y fam—r T @ &) AR W F
e AAEAIT 431 giY, gW 99 & fay
HTars IEEA HIT gH TG & qATATT &
fair sma 2w & dfqam & gomifas giv
& weaT 99 F1 g7 fawiaa | #fgq ew
q & T ) agid AEl ®T §%a o faan
gu(l wfsq ®1 nag &wT wgar frar
FE AW &Y I AR gA W9 fAd uF
LT @AW §ar FT |

WAl 7w F ws wweqr g7 gf
grarf-® &9 ¥ agi & AW F gy
g femad E wix 97 & g & fad qurg
TR e MM § w57, d3 A
uw e} guear ot fe ow qedt & w0 g
s gwear ff I g Frwrar 1oww
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TR Fagy ¥ gw frwrr g o @R
MY g Wiy ¥ AT AWAMAT H
U2 OF Welad glal g, 39 THIT %
wafa ot f& 2w *1 Fwe &, WA
TS F FAAR FL, GTAT FA€AT B
FHAR FT gH I HT qHGT AG BT
Twd T a1 & g7 W@ Al w1 forer-
aqi & wfy wet wiF A A AT w
oy § o1 fF o O gAE & w
& 1 fir fager gur & 1 ag wamar wfew
|ATET &, TATRT HH FA & FTHC AED &,
SART ASE g & ARy § Wi S & Ay
fogad EIT F1 UF HOA G, A F
ar7 4% T IHFT gF T TA K wfww
FWE | I TFIC ¥ ATMEE & I9
AT a9 & @19 UF O§r wraAr qar
F4A Mfgd aifs 9% gegaw & fa= @3

HT AREATHT FT TRIGT FI0 AT 8 |

% ger @ f grEm ¥ age @ o
gfaare’ ammz & & § g wifes
#zZ ¥Y AY qSTAT TW 3T ¥ W AT G
2 ot s 2w & gal Wil & AdY &Y af
giodow g Al qr gRE AT aE @
s At @ @ & aifs ag wmd G990 9
@2 g 3R w9 7 F Wy I w1 fawiw
FT | THA AW F gAT AN 9T ST AF
qgar § @ gw . 9% a3ivd FHIA &1 JAC
&\ gk gw W ag w9 fogar gt §
a1 sofwg war ¢ fowk 9w wrfas
qieT & eF gt TE & w39 K dw
& zad fgal & A v g AW ATy
w7 1 sexd v wrd At S® g¥ woAT
oF UENT FTH GOF FT FTar arfen 2l
WAy AMET ¥ gEE ST A
=g

W TRl & &/ ag 9 fades qn
fivar mar § Wik 7w € wafe B o A
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[sft == ofrer a127]

ara & fad aary #1 s & & 9w
wmda wxar § 1 & smur war § e aw
F A A A aerT ¥ weaw o d
s fomer fs sw sk weer % g
e @ § ag A wrr A soard s

7 fe gz adl P o gw AT
&Y gAY Aweani F 99 ] GOX IW R
UF W & &5 § A7 FI, A FI a9,
‘Yz arr ¥ agt T oaias  whea
I R AR Aoga i ) wita F 0w
WiHEETH o Gy AT ARG IR
fad sfeag & amddt

T weRl & @iy & @ faduw @
qugT FAr§ |

SHRI §. KANDAPPAN (Mettur) : Mr.
Chairman, Sir, we will be happy if there is
no occasion for the extension of the powers
vested in the armed forces there. 1 am
sure, the Government will also be happy if
there is no such occasion. But, unfortunately,
as things stand today in Nagaland, the
Government cannot withdraw the armed
forces. So, they have come forward 1o
extend this mcasure and retain the armed
forces there for thrce more years to come.

The hon. Member who preceded me
said that our armed forces are doing a
wonderful job. It looks as if they are
really succecding in winning over the Naga
people residing in those arcas. But while
praising the commendable work they have
done, particularly; in the recent past, 1 feel
that we need some improvement in their
day-to-day contact with the local people
there and also in their behaviour and app-
roach, even while they are living in camps.
After all, they are army people. They
have been used to take an offensive atti=
tude or 1o take a detensive attitude. But
here is a deficate situation where, apart
from their operating against the hostile
Magas. they have 1o try to win over the
local population. It Is a delicate matter
and it shoyld be handled properly.
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I want to give only one instance, Re-
cently, I happened to be there, When I
was proceeding to Kohima and also while
I was returning, I saw a lot of army jeeps
in which some senior army officials were
travelling and I saw two or threec sentinels
from the moving car pointing their guns
towards the pedestrians on the road. I
could not appreciate that kind of travelling
at all. T asked some army jawans whom I
happened to meet later.  “*Who is the VIP
travelling in the jeecp 7 Why is he so much
afraid 7 Why should he point the gun
towards the pedestrians 7' They told me,
normally, when the senior officers travel,
they do like that. 1 asked, “What is the
purposc behind it?" They said, “At any
time, some hostile people may attack him.”
After all, when he is moving at a fast pace,
he can have a pistol or a gun with him and
all that. But he nced not all the time point
it towards the pcdestrains. That is not a
conducive way of winning over the loyal
people that are there, 1 do not think the
pecople would like that kind of an attitude,
if you go on suspecting cverybody who
moves in the strcets that anybody may have
a pistol in his pocket and shoot at you.
That is, definitely, not a good way of doing
it.  We should ask our army to cater to
the aspirations of the local population and
to win over the population in that arca.
This might be a small thing. 1 do not
know, therc might be so many other things
like that.

Then, I wvisited many places. [ have
seen our army micn, by and large, do app-
reciate their work and thev do seem to
understand their work. But when 1 con-
tacted some of the local people, some edu-
cated men, the Naga pcople, who have
never <een the mainland and I asked them.
“How do you like thz presence of the army
in your State 7 Arc people, by and large,
happy 7 Are the relations good 7, the
answer 1 got was, *Now it is better”, They
did not say. they are happy. They say, it
is now better. That means, their feeling is
that there needs 1o be some improvement in
addition to the present appioach that the
wrmy is making towards the local people.

These are certaln things which 1 would
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like the Minister to attend to. But, here
again, I am a little puzzled because it is the
External Affairs Ministry that is dealing
with these armed forces, Probably this is the
only country where, for diplomatic purposes,
the Ministry of External Affairs is
armed with forces. So, to the extent
possible, T hope that they will try to do
better than what they have been doing.

Then again there is another important
approach that we have to make towards
this problem, In the beginning, the Minister
himself has admitted that every year they
have beer: extending this. 1 do not know
whether they have not rcally appreciated
the problem or have underrated the impor-
tance of the problem or they werc wvery
much optimistic in those days that within
that particular ycar they would be able to
solve it. But now thzy have come for an
extension for three years. I am sure they
have not suddenly become pessimistic and
they think that it is going to stay with us
perpetually. T hope that that is not the
feeling behind this extension for a total
period of three years. The Government
should take mecasures, simultancously with
these combing op2rations, to create an
atmosphzre where we muke those people
who live thzare fe:l that they belong to
India. That fexling is not there. There is
no us: shutting our eycs to the realities. 1
want to be very frank. Some friends make
a fetish of this unily and cry about fissipa-
rous tendencies, disunity and all that. I
am not able to appresiate their logic at all.
When some people fes! strongly, there
might be some reasons for that. Without
understanding the rcasons, there is no use
just crying th:m down or dubbing them as
unpatriotic if th:y are the only pzople in
this country wha are destined to be patrio-
tic. I feel that kind of approach is nota
patriotic approach; it is imore jingoism than
patriotism. With regard to Nagaland..

SHRI RANGA (Srikikulam) : Nobody

has taken that attitude.

SHRI S. KANDAPPAN: There are
many. Even before Prof. Ranga came to
the House, sonncbody has ~spoken that
way.
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In Nagaland I have found that the people
are gradually trying to understand their
position. But that does not mean that
they are completely with us. I was there
just before elections. I saw the manifesto
of even the loyal Government that is there
in Nagaland, and also the manifesto of the
Opposition parties. Even the loyal Govern-
ment that was ruling at that time and that
is again ruling today after the elections, in
their manifesto, have categorially stated
that their party believe in negotiating and
persuading the Centre to come to an ami-
cable political settlement. By and large,
even their feeling is that the political settle-
ment is not yet there in spite of Nagaland
having been given the Statehood. Prol;bly.
that is the reason why the External Affairs
Ministry is still handling this portfolio.
These are certain basic factors, There is
no use shutting our eyes to these and sy ,ing
that th: position has very much improved
and that it is going to be totally amalgama-
ted and integrated with India, That is not
going to happen unless we make some more
radical and basic approaches which are very
vital for Nagaland,

|

I was told that the road from Jorhat to
Kohima is a national highway., 1 have
never seen such a wretched road in my life,
I travelled for hours together. I was told
that it was about 120 to 140 miles and I
took nine to ten hours to cover that road.
In fact. I met with an accident while | was
returning. Even a panchayat road in my
village is bettor than that national highway.
Dimapur is ths place from where you start
moving to Kohima uphills. From Dimapur
to Kohima the road is somewhat batter, but
from Dimapur to Jorhat this side, connect-
ing Assam, the road is very bad. Everybody
told me that it is a national highway.
*National highway' means that it is Centre’s
responsibility. It is connccting both Assam
and Nagaland as wzll as the mainland along
the eastern region. If you are going to
neglect the basic things, I do not think they
will be very happy with us, After all, the
contact for those p:ople with other Indians
residing clsewhere in India has got to be
through roads. When they lack even this
infra-s ructure, how are we going to open
up the rest of India to them ? That would
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be a very difficult task. Therefore, Govern-
ment must do something. The State Go-
vernment as well as the Ministers and
officials are all feeling that the Government
of India have just put them as a puppet
show and deprived them of every power
that a State should have. That fecling is
very much there, 1 do not know how they
behave when they meet the Ministers here.
But when I met some of them and had a
free and frank discussion with them. I
found that everybody was feeling the sime
way. They gave me a graphic instance
which I would like to mention here. In
Nagaland, the traflic between certain towns
has to transit through some part of Assam
territory. Even though they neither unload
or load anything in the Assam territory,
yet, even for transit, they have to pay some
taxes to the Assam Government while
entering some road in Assam and coming
back to Magaland after transit through that
part of Assam. It scems that the Nagaland
Government have taken up this issue with
the Centre but they feel that the Centre is
not coming to their rescue and help. After all,
it is a very infant State and they are trying
to improve their economy. They seem to
be clever in administration. That is my
impression. Though people say that they
are tribals, I think their administration is
better than that in many other States in
India with regard to the understanding of
problems. I saw some of the sccretaries
and dircctors...

SHRI PI1.0O MODY (Godhra) : Their
regional language is English.

SHRI S, KANDAPPAN : It may be
that is onc of the reasons. They very well
appreciate the problem and they take very
keen interest. Recently they have conducted
a techno-cconomic survey, and from this it
appears that they are very well conversant
with their potentialitics and they are awarc
of it and very much enthusiastic about it.
Herc again the problem is with regard to
industrialisation. [ was able to appreciate
it when I was there.  The very presence of
‘the Army in the eastern region, in Nagaland
and even in Assam, scares away the indus-
trialists. Such scare is bound to be there
hecavse they do not want to risk their
capital.
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As far as Nagaland is concerned, when
I discussed this problem with some impor-
tant people there, they told me that the
Government of India could help them by
way of small assistance to small pcople, to
small contractors and to people who own a
fleet of buses and people who arc running
big retail shops and so on, that is, the
native Nagas; if they could be helped with
som= small assistance, they could start
some industrics, small as well as medium
industrics, Government could consider
at least this. These are all small things
but 1t creates a great psychological impact
on their minds. Otherwise, they feel
that they have been under the control of
the Army and they will be at the mercy of
the Government of India for all time to
come. That is why some of the virulent
elements among the Nagas think *Why not
we have recoursc to the other regions
instead of trying to.plead with thesc follows
at Dclhi 7",

So, cconomic development is the most
That should be the posi-
tive measure that Government  should take
in order to win them over. Along with the
rctention of the Armed forces there, the
endeavour of Government should always be
to sce that as soon as possible they with-
draw the Army; they should take the
Nagaland Government more and more into
confidence; then they can dcfinitcly come
to a settlement. I am surc things can be
settled amicably provided that Government
would wake up to the rcalities and pursue
the matter in a more vigorous way than
they have been doing in the past,

st dewe fag ((werg ) o wamf
watea, § gw fagas &1 @wda 0§
far azr gar g1 1958 & fam afc.
feafaqt & w17 za fasqr &) Qi & &1
wrawEFar Azga gt 4r 3 affeafqai
giwr At fiFft g3 9% gare AEA . 9
Fafos Adi ¢ & fogy g foi &
armee &1 ofifeafy ¥ g5 waT s &,
agt ¥t afefeafs § g ga” gard
afer gv A vz 9% & fiv 3zt 2 af-
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feafs @ #z gav o€ @ v wa 5w fad-
aF w7 grawFar J4f & | gafey & @
fadas #1 cavma s<@r §

ATTHE &1 gaEar g A1 A & fad
W aF & fay os famr &1 fagg
it g€ 2 1| gegE ¥ anm A g, @
qz1el @ §, Faw ag wim oY f5 g
AT €9 & g8 TF J9F TG FJAEl
AT | 9IY IH T4 AT HIETC A I
T AT #Y W1 e A&t foar ) sEeEr
AdraT gz gar f& ael o< @ fagidY Ao
g, o & g 9 fr fggeam & amg a4Y
AT F1ZY 4, FASY aq faAr w7 @Ei
9T UF gade gE A #t fE aaee
F1 fergea & areT F& I@FT UF WA
USY TATAT 1T IFFT TF Eaa+F W
aqar 9rd | § gwaar § fF owa ang
q¥, T GHEAT FT UG FT fgar s
ar AMEE #Y W1 AT GEEAT gHIL
g & 98 7 &Y | Az gl K AT @
f& gary aw #r 3z Aifg w5y & fe 97
¢ QUTAT gATL AW ATHT @ glal g,
39 qHEAT &1 FAr A W gAY qT AT
g TEf @ & SR ST g awedmr W
FY 9T FL AAY §, qF AHC gF I
garar &lgd &t ifow 3@ & ad
Afe gud 2@ gwEar & 17 F wuarg

uaT gH &9 &l gw 4g gar 39w &
ARMAE &Y A1 GAEAT @ ag AE WAl §
stfaw guear @ | AWMEE & A1 g7
T FET A1 4 7 IEFT GET FIWT 45
a1 f& ag fager gar gamer & Wik 3 &
aigd 4 fF SAwT wew weA & AW
gaFr anfexw fagre fean sy arfs 3w &
W gAL EYE A A IAFT q7 gHIAS[
FI &%, I I Ig W &% | ¥ A
&1 aaarn wrgAr § fr ag aaear ggS
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armeE # & auer @Y & A O qerd
TS § S qgrdt W § sAar A
Y qear § | ag aEfeew  am @
f& gard atat wl gaR 2w A
AT ATH AR 9T qgIE SN Y e
TEA a8 93 &1 qzrEr S
#' gwearo  faega fae & 1 agr
@l & W gew e oediww g
3T ZATY AER AT &g { gAN
T 14t & a9 ) 99z @ 7% wlEneat
d@r AT X ww W & oamw
femmaa & m qu@ ws7 Al awim w3 @
2 | 3T N & qgrdt fory &, T A quw
T FY AT FT IZ & | SAF AHEATHI
F1 S GIHR FT eq17 TG omar § WK
I FHEA Al AT g WA aw A g
TR A A & A § e faad
At qgIEt gATE &, WIT ST F oAy
FHLAT € IAF0 FAT IGA A § a1 AT
q1fgd | T 59 W@ Tar A fear mn

‘at agi Wl @WeAd I ®G AIRW

AT & | ST I¥T a1 39 §7 FHEATH)
& @191 W1 ¢ | 13 H w7 W)
grawarg |

wHyg uv W fs fagdy 39
aqq ¥ amras 4 feafa § qarganr &)
EE A 917 AT 9T gaTd fawaifcdt
wifgs &1 @rar § 1 geAIT agh 9¢ agd @
arew Gag & ar1 Fw fwar g dT aga
HifRa araT & wiaT |Wa gy F14 fFar &)
agl 7T #1E 97 gase fafazd aiww
ge 7l frar aar | @ifag i & aw3
19 F g7 A zardt faeafd) wifgg
1 ot wragrEr grfes gk &, oaw fay &
%) gaifearz dar § W ara g am
AMTEE F1 SAar F1 A1 q97E 37 Agan

g1 3T ag a7 ngge wx faard fs
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AFIHE F1 qUET &1 FAMEN JOGAT
7 g1 v afes wf=a & wiz dfams
FoTIT @ gwAT &) TEET IS
AN A ITT &1 AW AT H
fe =g oz st avn A aex § Sl
qAr3 w1 Ay FW & faq | F
IFamar a1, g Fifuw w5 49 5 gae
amaE g AfFT mmde # JFar A
fagifzal &t st 1 ag) v A aEy
A wEAT § AT FT A GEHC A
QAT | 3% 9 a9 F1 g9 & fF amse
Y feafs o us 7gr oYz gy Tar 1 EW
arfed fw o 7% afcizafs g dar gd @
IGFT g9 U FEIN IIG | ATNEE F
e A1 2w AFd ae g, or wifrawa
TOF ¥ 731 F1 GHEATHT  FT gA GFrorw
qMEA §, g9 I Al F gry A9gT F
o 3T AT FY gH WA Al | oga fee-
foor § g ag A Fgw & 5 o F)
Uar AggA B1a1 § FF Ara T S agr
#1 gAY g§ FIFR &, 91 gl 9T W AI
®, 391 a1 wafaga 7Y &t & faga
fe g wfgd | w9 & @g & @ g
DR AT EFIN AT gEY A IF A
a&@ ¥ surar sefwad Y owE
ggerar g feotagt Somsa e €, %
ug wggH o £ fF 97 ®1 faqar angq
oI gguw fasar anfgd, g w&f famar
21 & W gL § qg AIGAT FEW
fe wfqca ¥ ag =@ a7 #1 @w @A
W g W tmr @R A &1, faaw 3w-
BE acil & grd wagd gi-91 Aey-
) ar IraEeAy, W ag &' g gf
T FY w9l & fEaers g ar I+ 93
% gt R gw Wy E fr agt A
L wfggwret a4, A9gT a1, agi /7
FIFR F qi{ FART A7 979, A IEQ
T g0 90 &1 W F 9gae 9+ |
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TF 19 39 73w a7 & falg s §
FAT ATEAT - A SF ¢ fF gw A
amaz N feafs § gg gax gm g,
T TH & gW gW g g W ag a9
fr em & fay qaer w1 gurae & T
¢, Y ag gATd g gFh ) T awd Wt
gardd Arm fagy A F A AWy,
gfamz vt miww W i F §fiw @)
% g & AR ARG # ATy F Fifew w1
wWE AN Ty for @ AR
FIET AT H g7 A qqrar 41 5 |
90 F1§ A AR Avm @A ATE
g faw o= gfaare dFx fgrgeam & qaq
T Fifaw FX WE ) 6T ¥ I8 g T
ara it 3mar g & gara Wy fewnfeEr
AT §, BHIY W1 JTHT €, I A
T FAAIL &, F4T JU-gre § WY gAAT
N AT H ARG &AM WHAT E
=17 ar qiffead & A & fad a9 9 §
"1 ad o) gt afew argm A mv oo
g1 gfaa aFx oy &, 2 aFT Amd
F1IHATT R EH 9T qXFAE | TF
A% gH 3T qU-gA F @H AE FW,
ATdaE &1 w1 geafsa gH gw wrd
T F &Y | a8 3F g fF gw s A
Fgg gaxfy % &, GFa@m @
6 739 % g8 7 &, af47 vwaw
AR HAT-ATT QW w9 F T2 T AT
smar - &1 & ad) awaar v ag awer
9 &5 ¥ g g andr § 1 & wrar war
g fF a@r 3@ Mz fawrg eame 3 o)
A ger § wfus geg awad, fowd
ag v wfaer & faal & o s @
IS A G | 37 qeE) & |y § gw fadgw
FT AT F@T § |

SHRI SAMAR GUHA (Contai): Sir,

the extension of the Armed Forces (Special
Powers) Bill has almost become a ritual,
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an yearly ritual with this House. Happily,
this ritual is almost on a point of a happy
consummation in the sense that the prob-
lem of Nagaland is almost at the pcnulti-
mate stage of its solution. Sir, in this
connection I want to offer our heart-full
thanks for our brave jawans who, with
their ardour, with the full cooperation of
the people of Nagaland and also the
Government of Nagaland, smashed the back-
bone of the rebels, particularly the under-
ground rebels who were inspired by China
and Pakistan, It is clear that China and
Pakistan tried to incite a section of the
people of Nagaland with their political
ideas and also equip them with weapons,
but it was not casy for them to get any
casy passage inlo Napaland. It was
due, firstly, to the brave barrier, the
valiant barrier that has becen crcated by
our jawans as also the people of Nagaland
from whom these rcbels, particularly, the
China-trained and the Pakistar-trained
rebels, have alicnated themsclves with  the
aspirations of the pcople of Nagaland. It
is known to all how the .mopping up action
of these China-returned Nagas has becn
successfully dealt with by our jawans ond
how being demoralised the recently returned
band of Nagas have surrendered 1o our
armed forces.

We will fail in our duty if in this con-
nection we do not offer our gratitude to
our socialist neighbour Burma which has
helped us in dealing particularly with those
Nagas who had their training and political
indoctrinisation and assistance from China.
Even in today's paper you will find that
the Government of Burma has helped to
mop up 200 China-returned Nagas.

The election in Nagaland this year is
almost an eye-opener to all of us. Perhaps
in no State of India the people have shown
s0 much democratic consciousness as was
recently exhibited by the people of MNaga-
land because we all know that 90 per cent
of the people of Nagaland participated in
the last gencral clection-the highest record
ever achieved by any people of any State
of India. 1If the will of the pcople is the
supreme consideration for dealing with any
problem of any Btate of pur gountry, then
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it is clear that unless the people of Naga-
land had their implicit faith in the Indian
Constitution, had their full loyalty for the
concept of Indian nationality, perhaps these
Naga people would not have participated
in such massive numbers as they have done
in the last general elections.

The Nagaland problem has been, I
should say, dealt with by the Nagaland
people themselves by showing the way in
which they bave participated in the last
general clcction.  New, no people in Naga-
lond can claim to speak on behalfl of the
people of that arca, cxcept the democrati-
cally ciccied Government of NMagaland.
There may ke here and therc a few groups
of rchels getting inspiration from Phizo or
China or Pakistan. But thosc people should
be dealt with only as just groups of devi-
ationists, 1 should say. 1t is a happy sign
that those Naga Undeigrounds under the
centrol of Sukhai group have expressed
their desire to have an understanding with
the Government of India and ncgotiations
with the Government of India in a peace-
ful way, not with arms, It is time thal the
Government of India, after the gencral
clection in Nagaland, should make a firm
commitment and makc a firm announce-
ment that now on the political level the
basic issuc of Nagaland's integration with
greater fraternity of Indian community has
been resolved and that henceforth  the pro-
blem of the rebels or deviationists should
be trcated as the local problem of WNaga-
land and that should be dealt with by the
Nagaland Government alone. If need be,
Government of India should cooperatc
with the people of Nagaland and extend
to them all assistance and help to bring the
residual problems to a happy end. But
the Government of India should also
make it very clear that henceforth neither
the Phizo group nor any other rebels
should have any quarter with the Govern-
ment at Delhi. If they have to do anything,
if they have (o negotiate, if they have to have
any talks, they will have to do it with the
Government of Nagaland.

On this lssus. some of my hon, friends
bave already glven certaln hints. It o
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known to many that for somctime the
Government of Nagaland have not always
been with the dealing of the Central Go-
vernment with their authority. They weie
more or less dealt with as subserviants to
a large extent. But after the recent gene-
ral election, itis incumbent on the Govern-
ment of India to sec that the WNagaland
Government gets greater liberty-1  should
say, full liberty-in dealing  with the inter-
nal problems of Nagaland, in co-aperation
with, and with the assistance of, the
Goverement of India,

So far as the defence force is concerned,
naturally it will be a major factor that will
have to be dealt with by the Government
of India.  But that also should be dene in
consullation snd co-operation with the
State Government. The Government of
Nagaland should not have any fecling what-
socver that their viewpoint is not given due
respect and recognition.

When I spoke on the last oscasion on
this subject, I dealt with the problem  of
national integration of the prople of Naga-
land, their cultural integration and also the
problem of economic integration At that
time, | reminded the Minister of the fact
that although today Nagaland has become
almoit a preblem thanks to the hostiles
there. as to whether they really belong to
India or not, during the time of the free-
dom movement, the Nagaland peoplo=we
have forgotten it-fought with  us and
Kohima was the epic  battleground of the
INA under Netaji Subhas, Chandra Bose.
At that time, thousands of Nagas participa-
ted in the fight with Netaji. They fought
under the banner of the Indian tricolour.
It is also known that cven in village areas,
in many houses, thousands and thousands
of them, Netaji's photos are found even
today. Recently during the silver jubilee
cclebrations at a maidan in Manipur, which
our Homec Minister, former Education
Minister, Information and Broadcasting
Minister nnd several other Ministers atten-

ded. not omly the Manipur people
but many Naga people attended.
Most striking was that many Naga

women who attended that funclion said

MARCH 24, 1949

Continuance Bill 272

that they worked in the espionage network
of Netaji at the time of the liberation move-
ment. I pointed out to him that in order
to effect integration of the patriotic fervour
and emotional fecling of Nagaland with
the heritage of our freedom movement, a
monument should be erected at Kohima
in memory of the INA, particularly of the
Naga revolutionaries who laid down their
lives for Indian freedom, 1 also suggested
that the Naga people’s participation in INA
should be brought out in a short history.
1 also made the point that in school text-
books at least there should be a few pages
in which the role played by the Naga people
in that freccdom movement under Netaji
should be included. T suggested in addi.
tion that awards should be given, particu-
larly to the Maga women who fought with
Metaji in the espionage group.

I also made certain suggestions last vear
with regard to the cultural integration  of
the Naga people with the rest of India.

Indian Universities should reserve a
few seats for the Naga boys so that they
can be brought into the greater, 1 should
say, assembly of Indian people and the
Indian Youth so that they can draw the
inspiration of the Indian outlook in

its totality., It is also that the cottage
industry in Nagaland, particularly
the textile industry is a wery important

industry. They are very artistic.  But
unfortunately, due to lack of communica-
tions and other facilitics like marketing
lacilities, that industry is dying. Here. the
Governmient can help them. They can  sct
up some sort of an agency there so  that
their products can be brought to India  and
other parts of India.

Before 1 conclude 1 want to remind the
Minister that in this House, not once, but
several times, one very important point was
raised as to why Nagaland should be dcalt
with by the Foreign Affairs Ministry. Is
Nagaland a foreign country 7 The issucs of
foreign countries are dealt with by the
Foreign Ministry. Successively on many
occasions it was raised in this House that
the Government should transfer the Naga-
land issues to the Home Ministry fiom lh?
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Foreign Ministry. I do not know whether
it has caught the attention of the Govern-
ment that by kceping Nagaland issue in the
hands of the Foreign Ministry, you are
giving an indirect justification to China and
Pakistan to dabble and to interferc in the
affairs of Nagaland because China and
Pakistan say ‘Your Foreign Ministry dcals
with Nagaland". So you indirectly just
create an impression, at least you justify that
Nagaland is a forcign country. If Naga-
land is a foreign country, then China and
Pakistan cun claim certain  justification to
help the prople of Nagaland in the way
they wish 0. Therefore, it is time, parti-
cularly after the General Eleglions when
90 ol the people participated in the clec-
tions--they made a history, a record of the
democratic consciousness, nationalist cons-
ciousncss and  showed their faith in  the
Indian Constitution--when,  without  any
further d:Jay.the Government should make
a firm announcement that  henceforth  the
Nagaland issucs, Nagaland problems and
the Nagalznd State would be dealt with
not by the Forcien AfTairs Ministry  but by
the Home Affairs Ministry.

SHRI C. K. BHATTACHARYYA (Ra-
iganjr : Mr. Chairman, Sir, T will ccho
what Shri Guha said just now that it would
have been better if this  Bill had bcen
sponsored by the Home Ministry  instead
of the External Affairs Ministry. 1t would
have been in the fitness of things if this
was done.

This Bill originally adopted for appli-
cation 1o c¢orlain parts of Nagaland has
later on baen exiended to the entire Naga-
land in 1966 and now the provisions have
been further exterded upto 1972, 1In view
of the nzeds of the situation this should
be done. It is good that the Government
has come forward with the proposal for ext-
ension of the provisions of the Bill by
another threc years.

When the Partition of India took place,
somehow by certain dispensation the cntire
eastern region was made a ground of
experiment of diverse, helerogeneous ele-
ments put together in one area. There

were the plains, there were the bills, there

were different tribes, each speaking a diffe-
rent language. There was Tripura and Mani-
pur, there were Kukais,  there were Mizos
there were the Lushai Hills people, All these
different elements were put together as if in
a cauldron to be brought out in one inte-
grated social composition and one inte-
grated political State. That was a great
challenge., I cannot say that till now we
have successfully met the challenge of the
situation that was thrown before us due
to Partition. In any case, so far as Naga-
land is concerned, we have been trying
to do the best that we can to the brave
and patriotic people,

150 hrs.
[ SHRI R D. BHANDARE in the Chair)

Mr. Guha just now rcferred to Netaji's
association with the Nagas. T do not know
whether he mentioned this episode. 1 was
told that it was the Nagas who showed
Netaji the way to bypass the British line
from Imphal to Kohima. They brought
him over a secrct passage over the hills
to Kohima, bypassing the entire military
line from Imphal to Kohima. It was with
the help of the Magas that he could conme;

otherwise, he would not have been able
to come. They were preat admirers of
Netaji.

I had been there, not on any ofTicial
visit. After a private visit to Dimapur on
some cngagement, I pleaded with the mag-
istrate that he should allow me to go to
Kohima. At that time cars could go only
within convoys twice or thrice in a week.
On the day I wanted to go, there was no
convoy and the magistrate at first declined
to give me permission. 1 insisted that I
should be allowed as otherwise 1 shall
have to return to Delhi and T would have
no chance of going to Kohima very soon.
After my repeated requests the Magistrate
yiclded and I took a friend and a car and
made a dash to Kohima. On the way I
was met by a truck-load of Naga young
man coming to Dimapur side. At that
time no convoy was expected: so a car
was unexpected. Whon thoy saw my car,

the truck stopped and the Nagas in thy
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[Shri Bhattecharyya)

truck jumped down and surrounded my
car. As soon as I saw them I also opened
the door of my car and got out of my
car and stood face to face with them.
They scrutinised me from top to bottom.
I do not know what they felt; they got
upon their truck and went away and allo-
wed me to go away. 1 believe that they
appreciated that what was passing inmy
mind was exactly what was passing in their
own minds--the same love to the mother-
land. That is why, I think, they allowed me
to go and they went their way. I was told by
a very scnior official that thc Nagas were
completely unsophisticated, simple and
truthful people. One of the lawyers told
me how truthful they were and gave me
an example. When a magistrate convicted
a Naga for any offence, he handed over
the sentence to the man himself and asked
him to report to a particular jail. The
man would carry the order and go to the
jail and hand over to the jailor and say :
1 have been convicted of such and such
offence; please allow me to stay in the
jail. The jailor would then take him in.
If the sowing season came, he would tell
the jailor ‘now it is the sowing season
and unless I sow now, my family will
starve the whole year; please allow mc to
go." The jailor would allow him to go
and ask him to come back on a certain
date. Exactly on the date fixed, the man
would come back and report himself to
the jail.

This is the type of people. He said
that these arc wvery simple and truthful
people, and properly tackled, the Nagas
would b.come a great assct to the body
politic of India. That is my opinion. They
are very sharp, very intelligent, very active,
and I should say, also very patriotic. There
should be no misgivings about that. Some
of tham told me about the old traditions
of India. They said that the Pandavas
had come there for a while in their exile,
and the area was shown. which is still
known as the Palace of Hidimba. the tribal
maiden ' whom Dhima had marricd. That
is still known as the Hidimba Palace. They
still refer to tho traditions of the Maha-
bharata. They are not away from our
cultural tradition gven though so many
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things havehappened after partition. Of
course, there are differcnces in custom and
in foodand in matters of habit.

I talked to the Deputy Commissioner
there and he also confirmed that they are
very simple people, He said on onc occa-
sion there were some dances and after
sceing the dances he gave some cash prizes
to some of the dancers and the prizes were
reccived by the male dancers. When the
Deputy Commissioner next day had gone
out on his rounds, the girl dancers surro
unded him on the way and asked him,
“Where is our prize ?" So, he gave them
also some prizes. He said they are very
friendly to him. So, there should be no
misunderstanding about the character and
the motives of the Naga people though,
I should say, some of them have been mis-
led and gone over to do things which we
regret and which they should not have
done.

That is an arca which, as [ have already
said, is something like a cauldron where
different elements  are being cooked up.
We have to find out whether they could
all be intcgrated into a whole : there s
linguistic division; there is a tribal element
and there is a racial division; it is a parti-
cularly strategic arca leading to Burmua
and China and to Pakistan, on all sides,
Thercfore, that particular area requires
particular carc. It is pood that these po-
wers that we are giving to the army are
being given to them to be exercised under
the control of the civil authority. 1 only
hope that the civil authoritics will cxercise
proper control, znd the powers that have
becn given to the army officials will never
be used in cxcess or will never be misused
Particular care should be taken in this re-
gard and the army must be told so.

Nagaland has taken to parliamentary
democracy, and parliamentary Jdemocracy
has a great sobering cffcct. and it is a
very disciplining factor, and I belicve that
in that way they would bhe properly
disciplined and sobcred, even though there
has been some misusc in some way. Rece-
ntly | find that they have asked for g
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separate Governor. That shows that they
are fully conscious of the parliamentary
right which this Parliament has given them
by giving them a separate legislature and
a separate State.

I fully support this Bill, but with this
word of caution : that the civil authorities
should be told that they should exercise
proper waich on the army officers so that
the powers may not be misused, and the
army should be told that the powers that
are being given to them should be exer-
cised with proper care, humanity and con-
sideration and judgment.

st foawz W (wgadt) @ wawfa
agren, & gq fadas #1 fa<ia F@r g |
# ar% #g a1 =g § 5 & gw fatsw
F fadtg Fwar g aaifs Az & aga
qgT @awr mar g fergeam § @A
waar wgfegT & fag | a9 g87 f+ 37
71 #amar§ & fog s Ffag
ag fadas qifea faar st <gr & 99 -
&% #1, 41 TarH F 14T T AGF & |
agt fgegeara &1 A awi A &ar ¥
famAr &, A & Aty fawd § AR
g T qrfseard &) §iar /) § | A" AT
fag1dY Tgd & | SF TEIAT Fray § I
Fw@yd Azl § wfawa WE
o qww ardi & § aifes § WK aqwar
g fragi A gra argw R fegena
® #w @1 wifge fFag g8t & fag
U% ®eT FSH IoA aTE IT I AGH

EATAT AT KIT WA AWM FT FIEAT
FIGH &Y, GUTAY F1 JEATT T )

& g7 A% ardi y aifes g, afew A
gt o faaas § <ar aqr , ag Ak
®1 gz 50 3 fag adf afews ada &1
T Aty § fAT g W) gg @ NI
wr sifqw &Y o€ & fgrgemAa & wAaTw
Framr ey ¥ faq) gzsaguy?
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A g § fF gwa §uT UF WA
arfeas wwr 8, Wfew g8 qwa § gfew
FY @ qAAe § ag fewifger g, w1
FTAIFIR & | B FY qATAT I Y A
s ferzdifaa g 1 wra wgd awe
F fau wifgdt & war & f& &g
gfe &R w19 F sERT  SWartrE
ary | afy gel wEEw e & At o
ATAAT A § &) g wwEq & Jywfaa wy
a3’ 1 Awfad 1947 7 § gam ar A}
ZW 204 gt ¥ A & | WX W -
fagr &1 af qaar W@y ar e
aArexr 1 93 | FEA AN ¥y fear
¢ 99 99 1al w1 ag fAaie § fe oF om-
aifas aarsr &1 aqraw g wrar ¢ fe gfere
] grad A BT &) graa oo @ ok
ITA SAAfAE A 9y, femw anew
farar s | fereaMfeas avaz 1 @ v 1%
I% sgrz fears fek Twt 9 a@ray |
afeT za fados & 99 37 R wUmEr
AFT LA M W & ATTET H wrA o
fafaa woifcdy § 97 amfcs gommT
73z & fac wre gE+wr s@Er arEd,
o qrax, 33 91 @ § arfe wmT aam
¥ AT 9T 35 99 ! I T, NuIAA
qTy & fog 99 &t qag #11 AfwT o
UF'IIT GAEIE AT g A U wEr
qUq AZA fgegeam 1 qiee Awmang
LI

afg arq s1gy § ¥ oagt aT-ngam
SR AT SuEAT § I W gEET WA
WIT Urg-979 SATaT A7 9oy € F w7
al o17 59 A9 &1 Ui ffay [ e
F TIFT 7 2 $T A A QEATZAAR
miframrwfe & & g7 ®1 agET NG A
g, 57 ¥ 931 441 7 ®¢ aifs ag agr
9T g qrIERy dar $ WX gmad
% fay ow qfias widfaga dare e
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[ ez ]
R w19 Y 7gf 9T TSt F4Q A qw-
@ A q8 | qrm S F fgegram & St
F grg a3 ¥ 7 ¥ arsed wATsSTE
wmfsa §ar wfs & mgawr &1 wEAT
FATET | AT FY AZ TEAT WA FAT
@fgy | AfFT gard aFR @ § FATEr
2 saifs g@R A & 5 fadedy aw
ar ot & ag aTdedl WAINE @ =
Ffawz o sy W) s a@feq 7
qIEd # o7 S 1 "y A gg dr gl
# & qraward i 97 & arg arg faeed
¥t AT AE | GE AIWFIK F T |
o 7Y R aWed AIHATATEE F
Tt agrar 7Y v =AY 1 af @R
g@rET & =gt @ fF et fidfeai ay
IAT4T A1F AR qATHT F1 3T fFAr 07,
FURIT F TET 9T AAT WA, q g
R Tq AT 9 AY g G 9T AT A
fe ot W aried widTITwTea watag
qrer gr Wil FAT GT € 99 # Wi
TIET ATF | AT IH TG BT g4 AT
g @ 9z qmET ¥ oF Farae@w aaEn
T @g arg Anm @ fgrgema
FY oar & arq faema Ffan @ &mw
I |

TH gATE &1 WA |aear gar 2 ?
ME AV 9T 99 AR AT GEENT H1AF
g1 99 za@w AN fgmgeam & quafa
Faa £ 1 w7 11 7T g fx e A
# g da g el gadar i @ 31z
Y gEd 4, 0 Ay ¥ agr AvvRE WiT
Ffar AT agi & ¢ wrg v Ay g
w1 ¥ 7 w7 oma § Fn fgrgrom ey
qFF A FAAF wH Nz F7F wry
&1 19 EY IT A aweArAT F1 g wIAT
0, ST & SlaT @ E ganar g,
fag g¥ w7 a1t W & SameaT o
W 43T AR 30 Al 3w gfend
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g & 1 fewr g o g #1 AT aER
TRAMF AN ITE 8 aRIWA wF
AW T @ g, ATAEAW G FI G
3, St awg ¥ ag @i ) gweqw & A

famz @ &

daw FTW @ A qg ISEAT
T1fzd fr ag arm /it & GG femEa
Fawi ¥ waar & sqrar faey A
ANMHE WA & fAT gare uws # O
THIAE & I &1 AH FC AT IF0T AT
fafags samr & smiar €1, 2@ 1 UET 98
eI T3 | AfdT GEFIT ag At 7@ FT
W

qrmds @ Aw g ar A9y 9
HYAF & A7 24 AT <o UA
qa1g% J1fzar Far #3971 fF wa s TIm
qH FU ) 92 F F 9 (5 gqdww
wq fgegeardt miw oAy &0 arfs agi
FAni & gz wigar wr t& 3g W@
fegrarr & wm § w1 faegeam
FI Hesfa HIT TIFGT FoAT E
AT 39 4G & arg ag fggema &
i @ fama & fag ®aw agig ) afe
FIFTT 30 A & AT WA FET
argdi®a & ag or fafsai sy oz de &
qe gFit 3 fafgal &1 3 awdr g,
a1 £1 AAFA FT GHAN 2 Wi qrg @9
SATAT F1 AT AF FT AFal g | AfwA
famgearT &) ®i9 &1 wiF@ a1 &3 &
oy tar & FT T3 € fw mfzemeafzor
Fz w9y A, Iz feem sar fe
f e & At sasrfeas gn o qamr
= § 95 #1Egd ATt wAFr W0 |
WIT ST A 9T F qaEraret F1 2@y
g3 @i §, ufwar ¥ g% gew &, =ef
FAITA FT GIRAT &1 TET § W WG Y
qad F@r FE | FAT FIAT AE AL
gt fr forg gma ® g = 32 g
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cgarfz g ST W, wFuw fe
JqE WE |

& amar § fo fggeam & w90 &

9T qgd ¥ 0¥ F139 & &) d-arnfeAs
§ 9% smarge Ufaefadls vaz, TASET
‘werd, faq & wg wAgea F) @1 F G
£1 919 I gF FT LA A F AAL-
fama &1, ot f wfasfaa &, foger gar
g famg @ e ol 7 @9 gAAIU®
TETH FEY, W& SA S AN
T & fa7 o uF TEd UEAT  HEATT
FLWE ) 929 A1 I AW 9T gEw
g | 9T FOT ®IN Aty gEr 9T W
AT 9% JeA A4 FIG 7 WG AU THEI
fay fr gt ox ¥ar gar g | wfedi #
fama{r &1 fezar @mr wgar & 1 97 MY
F1 gaifedl & wra sufa< aar gagr gar
g7 § ama g f& swomdt & A 35 w40
gii 21wy & qgF arg gwdr 4
afga fergearT 3t qwex amd fggeam
& afel & arg 99 7O T FT 2AIZT
FT GFAI § a1 g9 |iF a5 & F -
dz ¥ 91T AT €147 9T IAF TG IART
feam @ua agagre §iar o 1 zafag
LH AT FTAT TR FU F @I w7
qIET &1 G2 e gTF § o gedwrw
2 ar a3 zarwi § 2 | BT FT ATFT
agra @ aifaw w3 730

16 hrs.

ST A 797 Gfrara g AT 714
o9 3& f& caFr adda & 7 gma
gqi7 2 5 uw feqig fafqeaT Srr ‘aa®
1 441 Sted w9re T2 A wi SA
qa% F9T § ¥z Frn fagar sarew @
S F2T AT | SFATA &7 4Z A37 2
f faf oo &= v oY 3 an waAw
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g flarg f gw gur ® W@t 9% &
A%, W% fed AT qT A1G A AT A
feazaifegw fam § oot gv ¥rw agwr
F{ | 497 7 $& A9 faega @ 9w
FL@ & F awaar § 5 ar qa § oy
NI ag =y INA@ ¥ § I
el fazar 3@ ® @ A gE §
guTL Fa+q # I fatar F1 gArT faw
TRATFAfes A Fm 5T @R,
I TTATAT TW ATUAT F @ H oo
AT FT 1 & TAT AT [KAT |

zafan & ag fe7 & At @ AN
gz fam v g qrar § 1 g @
f& qa w9 wgdl 7 ARY F fae
o fada®s Y a1 W @Y

16.02 hrs.
[MR. DEPUTY-SPEAKER in the chair]

SHRI DASUMATARI (Kokrajhar) :
Sir, I have been tempted to speak on  this
Bill after hearing the speech of  Shri C. K.
Bhattachar: ya, wherein he has  referred to
Nagaland in the context of the Maha-
bharata. 1lc said that Ghotothkach, the
son of Bhima with Hiremba who was the
daughter of the then king of Nagaland.
May [ inform you, Sir, it is said, wc are
the descedents of Ghotothkach according to
Mahabhaiata,

Nagaland has not been propzrly undere
stou:d by many of our fricnds here.  Only
those who have visited Nagaland will know
what a placz it is and what its  problems
are.. Il you go th:re you will be impresscd
by their special coitumes, manners, culture
and non-sophistication, They are wvery
simple, well-built, untiring and strong
people.

MR. DEPUTY-3PEAKER : I am not
surprised to hear this because I have spent
five days there
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SHR1 BASUMATARI : Sir, 1 do not
know with what feeling or expectation you
went there. 1 visited this area for the first
time when I was 2 student, and a many
occasions later.

The pcople of this area are like birds. They
want to move about as they like in com-
plcte freedom. That is why Shri Jawahar
Lal Nehru said let them develop their
own genius. This word genius can be used
for the people of Nagaland; but not for the
tribals of the plains or for the tribals of
Mr. Swell.  Therefore, Nagaland should
be given all the power that thcy want.
This Bill intends to give more power to the
‘personnel then that of constables. Control-
ling Nagas is a simple problem.

My hon. friend, referred to the demo-
cratic way in which they fought the clec-
tions. 1 would not like to rcpeat all  that
Considering all that all the power possiblc
should be given to them so that they can
control the situation and give full oppor-
tunities to the people of that rcgion. So,
1 do not know why this Actis being exten-
ded time to time.

Another point that I want to deal with
is the Ministry to which Nagaland is
attached, When NEFA was with the Exter-
nal Affairs Ministry we demanded that this
should be under the Home Ministry. We
also demanded that in the same way MNaga-
land should be with the Home Ministry.
Rightiy, Shri Guha asked why Nagaland
was being dealt with in the External Affairs
Ministry, We have nothing to say about
the Ministry. But Nagaland being under
the Foreign Affairs Ministry has a psycho-
logical cffect. Sometimes it is questioned
whether Nagaland is in India or outside
India. Therefore I request the hon. Mini-
ster to consider whether this should be with
the Home Ministry or with the External
Affairs Ministry. In my opinion this should
not be continued under the External Affairs
Ministry but should be dealt with by the
Ministry of Home Affairs.

Just after independence some portlion
of Assam was tagged on to Nagaland, that
is. Dimapur. Dimapur was the capital of
the Kachari King. I belong to the Kachari
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community, At that time the Kachari
community ruled the whole of :Assam.
Luckily or unluckily we were subjugated
by the Ahoms who came from Thailand
and we were scattered at various places,
The Tripura Maharaja, who is here, and
the Maharani of Jaipur, the daughter of
the Maharaja of Cooch Behar, who is also
here, will bear me out that we were one
and had been scattered by the Ahoms.

That is the history and we should be re-
conciled,

My aim in saying all this is that the
capital of the Kachari King, that is, Dima-
pur, should be looked upon as a place of
historical importance and should be pre-
served as the Red Fort and other monu-
ments are being preserved, But that is not
being done. Therefore I request the young
hon. Dcputy Minister to see that the capi-
tal of the Kachari King is preserved, It is
an inspiration to everyone of us. I request
him to request the Archaeological Depart-
ment to see to it. v

MR. DEPUTY-SPEAKER : 1 would
like morc hon. Members to participate in
this debatc. As Shri Basumatari just now
suggested, the next dcbate also more or
less covers the surrounding area. So, 1
request hon, Members to be a little brief
because our time is getting ,cxhausted,

SHRI R. D. BHANDARE (Bombay cen-
tral) : We can continue it up to 5 P.M,

SHRI C. K. BHATTACHARYYA :
We saved two hours on the Limitation
(Amendment) Bill,

MR. DEPUTY-SPEAKER : 1 am giving
opportunity as far as possible but because
the Minister will also takc some time and
1 want to call as many hon. Members as

possible, 1 am requesting hon. Members to
be bricf. Shri Prakash Vir Shastri.

uf gyt et (FgE)
Fereger o, fow gwy ame w0 i
FT 19T fadas wrar a1 G I9% fag
gfgurm & qutew F<3 gren fqdas ogi
Fofeqs fear mar g1 9 #4 FEEE
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SO A A TARIATH AgE  war AT
f& armdiE & gu= fmfg ¥ W= e
og war F7o § fF wrere #Y aweaal
&1 FHTETT §) oA, @Y g% TEH 6oy
TIxTwasr fafime @ @ 2 5
AT GTHIT A 95+t g a1 ag & o
fe waw 2 G B TeTedt § gw
Fied ¥ fog aeie &1 99w ¥ fmfo
fawar

Zad YT THY qIE H HIFC T @
%! fe—

AT FT AT ATMAE @Y fzav
AT IW F WY gEAl FT ATH WA
qAMIH § ¢ a9 ATMAE F A19 dE O
F AFT OF HX FTATENTA T I
afmr faar

Al 7 AR §IFR ¥ 9w 5ua
FY fag wwa mmds a1 gg weaAmg &
|19 7 1@ FT fa¥w weAreg F @r 99
T@r | =Y IIIFIATA AGE § q@F AT 97
femfextmmani femr s wr e ? @
I Fama a1 fF aonr A gy Agw
safa & QI § | I weAr  Tegr oEY
gfear ag ag fasmm w 1 mmfsc
fadw aearem & @rw g@ faapr F <Er
ST QT | 9T A TR Agd At A
Fret 7€ & | A dT 99w mer gw
AT g imaam @t & ag
I fder geoft § AT SR § R ww
FH ¥ FRQ 1F IF & § A9 wE
At arTE #Y Ry werrew ¥ Aty @
1N A®F I ogwy ¥ wreATEw
F g 9X A MAET A} g
qeATra ¥ §TY 7@y @rar § W dw &)
qoqawl # OF #1189 qOu 57 e
fiwar omer &)
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I AGRAGTT ¥ ! R 9
WRAIFEi1ag g7 7€ & f& 9w
e faw YT Gfrs faaral & fiedt 91T
T JIAUA AT AT AT |

31 s favam @ qw T & fE
FIHEIT JATHT Y 77 21 w2w T 41 A
FeH Jort & fad #g Y aga &ra-fawT
FT g | AfFT v I AT {7 B wiEY-
FXE faar s a1 fex uanfas) €
a9 § geasdq A @ Arfgd | oF a
ool G F) YT W A I9 799 A)- 9T
FUTT AW tq@er geT A 4r ) 1947 ¥
AT 93T A FT9HIT F goAr  AAre)
&Y AT aY g9 qifsraE & sug % SAqHY
T F1 A9 § ) OF frar | wraaw 1
2Tl gmIt v § weal gf &) gEd A
&6 97 34 TAT A 9@ 1965 ¥ qife-
A AT & Arg wad ¥ gw ¥ A0 WY
sfagre A1 faar 9T ¥ar 1 anw frao
aT &4 7Y agwa fear o =gt fex ww-
At £ @ & 7Y grar ofgy ar o
A9 # geady gt wor wifgd av g
qE #Y A0 4 W g9 ATIET § £7
@ ¥ e ¥ fagyr g awg & WA
eqrfaa 7Y A1 a1 @Y 2 —a2t ¥ oF Efw
ofgsrdl § @ T@FC 7 W TG
97 T FrOw g 41 | 91 dfw ofa-
FY F A AT AT FTETT ST AA
AT ATIEE  # /@ g wifsr qr-
fyg AT @AY § @Y 9gAT S Ay &
& g wwt @91 W & wfe-
FIfEl &Y gra & W €19 § W
w1 gE U ag ¢ fs fadedy faw-
a0 o ATTHE § AT ST Og K AR &
afeiewi ¥ waedty yafs gare @ &
qT gfay amy ) a6 WY ¥ fay
A o1 9 g e o e B o e
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[ w7 wret)

@I X FW  §I 7 wAE]  f=ar
amg, At aprere ¥ frfesw w9 ¥ wfa
eatfad Y awat &1 ¥ gwiw A ww
% T A gwE F gy Faw A
AT §FR =9 gW # Ifa frara
T ¥ A &) 2w F mwT g wrEAT
agat FAY @1 Wy 2 foww 4-5 @
qEI-AT AT AW 97 ag AvET -
FRU AEY &7 9T TEr ¢ AT TAY 32 AW OU%
Iy aTwIT fam w907 fFsam v 9@ ?
ar AR F wasi 1 fFE gF@w FHIGE

FT gAY 7

afed v g oAz @ fe oo 3y
7 arq §7 Afwx mode & o ®
o favga 4ifr ofesare &% & Aom
fagte ga wwix & § & o o7 8%
mifses 7 #1 @gain FFT W 7 F@-
w=F A gAE T @ € Aar Aa & vy
aar® gAr 2 vz ¥ s amdc &
fanimr & arr wra s & fan e
AT UE gwEar @ gu €, 37 & far ga-
“2ar %t qtfg aY afafrag w1 a5 & faa
st z@ar faeft Ay awwai ar et
awr & fay sfa ad) &1

ol @ § 43 g0 uEm gwrward
Azrg ag @ g fe mmEaT & ey
gz1 fugr @ra, @ar =1 gar faar @ig,
gfaw aY g21 faar s, wdlay FrawatiE
Ft g2t A9 s, wifer QAT T2 0T WS
QAW | LF WA T AN Avfa
# mdw agY § 1 SInAe agiea, 93 A
uF g2 g faaa) sdlar 30 § AR &
Hur gz g faasr g s & -vw
qua ma 7 faar § -

w1 ¥ 7 wway &,
7y ¥ vt §,

MARCH 24, 1969

Continuance Bill 288

¥ /5 fF F-geaAq,
HET A ¥ IAGT §
FIHT W SeEr g, T F ITAT R
w3 ¥ ot A enf goq ¥ foar 3 -

Zoz: ofed g @|t |

W o9ER FT 847 W fgeem & fai
uF gmEar Al gwt g, W & fag o
A qar gar @, SR fad wwie ¥
gy g gae faw §, guAr § 0 S
anmee ¥ wiE warfer 39 9 €
o Fgd & fr agt mfea &araY W
wTa, gateg a3 W W, A7 faT
g9 aFa FEa oAl &1 FED WA
Afad 1 g srFx A G fEarE
gafani w1, s waEr s3fiai aiez
nAT TEY &, AGAT /Y AL LW IV qFTAl
AT gyFar §1 FAWr T @) 2, <Aar
FEAT FI | gH A H OIA AT T 0F
aafe #1 WT & A IW AT AEUTAT AT
qyATr H favarg 0 ggaalave &
W GFTC FT AT HTA AT a0 AGAT
fim g | uFam # @Rl wawg Agal

- grgar g 5 oAt gEw Ay o ow aa

¥ g1 gwfcam 7 & @ g fr s 2m-
wa3T Av § wa F o @A mzifpar
FIAGAWAANATRE | S 27 AT
f& g dm-ngg ol o fasara § 7
g7 fa¥el Aarmel & = a7 gy Gy
¢ A oY 3m-mad wE & wfa ww@w §,
¥ A A-AR @G At & g e
W@ &1 9g gOER wY gaw Ao woafe
g

7 a1q arA § &5 fagidr i 2o wwe
¥ A § qUET A 233 R, agd
gfaare s @ § age ¥ wfia ag 3T
Seary f, wrew & Prd g o o
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T @ ¢, oY gv-fadw Y w fadaw &
T 3T gA T A0@ T TAEC NHIG I
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wFar g, A 1016 arat qw gEEa
qIH AT T AE WAT | IEY OET Y
7 fa2)Y arnm} & fa% amg &) @
audt ifgd 1 1 wafy fafraq ot
oifgz 1+ vF fafvea qug aF zg am
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AT AT AT W T ATOAE F Y AY
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SHRI JAIPAL SINGH (Khunti) : Today
I would speak in English. I want to speak
in Hindi but I cannot compete with my hon.
friend. (lnterruption)

I am an Adivasi, a prescriptive citizen
of this country. All these fellows are
newcomers. First of all I would like to
know how many of them have been to
Nagasthan. It is very important that you
must have first-hand knowledge and not
talk about foreign missionaries being there.
They are not there any more. .

=t TRTEIT wEdT ;A [amET 91—

“‘Two missionaries are there",

SHRI JAIPAL SINGH : They are
Nagas. There are no foieign missionaries
in Nagaland .., ... -

SHRI SURENDRA PAL SINGH : Now
there are two foreign missionaries who are
teachers in Nagaland; they are not carrying
on political activities.

SHR1
corrected.

JAIPAL SINGH : 1 stand

{ have been intimately associated with
the Nagasthan revolution. It was 1 who
took Mr. Phizo to the first Prime Minister
of India and to the first Commander in-
Chief of India. It was after that Mr. Phizo
withdrew from the rebellion. Later on,
Sir Akbar Hydari, who was the Governor,
took the idea of military power of the
country, sent the Assam Rifles and so on
and so forth Things went wrong. 1 do
not want 10 go into the history of that. But
let us remember that it was the Nagas who
prevented the Japancse from coming into
this country. It was the Nagas who co-
operated with Netaji Subhas Chandra Bose
and he was able to do somethipg. Iam
sorry. my friend, Mr. Hem Barua, is not
here. All the time everybody talks about
fissiparous tendencies When they talk about
their own province, Haryana or Punjab or
whatever else it is, it is not fissiparous, but
if 1 demand Jharkhand, it is fissiparous; if
we talk about Assam Hills State, it is fissi-
parous. My dear friend, Mr. Prakash Vir
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Shastri, —S7TX_5GA & ZHe g3 H< {27,
at arfers{Y w1 wFe Fai @ fear g,
fast Y a3 #a¥ @y fzar sra—w w1
ware afay | weR g fggeara &

TH TEAT g @Y The security of Indiz depends
on the north-east frontier. Don't argue
about names ATATSIE &t fZ4T everything
must be in Hindi. Do you know what
Nagaland means 7 You just don’t know.
Nagaland extends by 300 miics to the cast.
It is no-man's land. The Chinese want to
have it. What the Nagas want is 1o have
the whole of Nagasthan as one. We have
prevented that...(Interruption), Your speeches
here have prevented that. Some stupid
speeches have been made about Assam and
Magaland., We forget that it is the Indian
army; it is not the British Army. Whenever
any civilian administration has broken down,
whether it is due to drought or floods or
something else, we call out the Army. They
are our people. You don't trust them 7
Remember, it is a frontier area..

SHRI SHIVA CHANDRA JHA: 1 object
to his using the word *stupid’. If you allow
that, then others also will be using it ..

MR. DEPUTY-SPEAKER :
unparliamentary.

It is not

SHRI SHIVA CHANDRA JHA : Il you
allow that word to go on record, then in
future others also will be using it and you
will bec in a corner. 1 would, thercfore,
request you to clarify whether he should
withdraw or that word should be expunged.

SHRI1 JAIPAL SINGH : I regret to say,
my hon, friend does not know the English
language, the meaning of the word ‘stupid".

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : Sir, it is not in good taste to

say that some supid speeches have been
made.

MR. DEPUTY SPEAKER : We always
{ollow curiain procedure, He said about
some arguments and he wused the word
stupid in Lhat way, He was saying that.
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SHRI SHIVA CHANDRA JHA: He has
mentioned ‘stupid specches’.

MR. DEPUTY SPEAKER :As far as
possible, please avoid jarring expressions.
That is all, Now, continue.

SHRI K, NARAYANA RAO (Bobbili) :
If he generalises it, it is all right. But if he
particularizes it, then, it is prohibited.

SHRI SHIVA CHANDRA JHA: If such
expressions are allowed, they will be used
still more and more.

SHRI JATPAL SINGH : He may get
the Oxford Dictionary and sece what the
word stupid mcans before he say all these
things. The pointis this, Sir. This is a
fronticr State. The sccurity of the realm
has beccome very important now. Whatever
mistakes we have niade in the past. they are
there. Knowing the danger we have, we
have to take a little more than the civil
administration’s help, That is the position,
To think that the army will be there to
prevent democracy functioning, is, again,
1 regret to use another word non-sense, I
do not understand this attitude whichpeople
have.

SHRI VASUDEVAN NAIR (Peermade):
Why, today, are you using such strong
words ?

SHRI JAIPAL SINGH : Because, if I
use such words, it sinks into your head,
Otherwise it does not.

Sir, the armed forces have been one of
our best heritage from the British Govern-
ment. Let us be clear about that, If
there is any discipline in India, it is in the
Armed forces. But they don’t go beyond
the authority given to them, They are our
colleagues. They are the Indian army.
They are our own pecople. They are not
there to destroy democracy. The argument
here has been that you are interfering with
the democratic process. 1 wish we had
some army people inside this House abso.
(Interruption) I mean, active Generals. Not
retired ones.
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AN HON. MEMBER :
Constitution.

Change the

SHRI JATPAL SINGH : I can go to
the extent of changing the Constitution. I
support this Bill. It is a very limited one
and anyone opposing it is making a slur on
the finest service we have in this country,
the Armed Forces.

SHRI H.N. MUKERIJEE (Calcuita
North-East) : Mr. Deputv-Speaker, Sir, |
welcome this opportunity which has been
something of windfall 1 speak in relation
to the problems of Nagaland. And. 1 am
particularly happy. Sir, that our friced Shri
Jaipal Singh has made a come-back 1o the
House. 1 am cxcluding frem any calcula-
tion the extraordinary Hindi specch which
h: made the other day.

I had an opportunity, Mr. Deputys
Speaker, along with ny estcemed fiend
Professor Ranga, and some other collcagues
in the other House of Parliament. to have
seen something of Nagaland a few ycars
acpo. At that point of time also the prob-
lems of Nagaland were acute but we could
discover, as we went Lo that arca, that if an
approach was made to the common people
wilth sympathy and understanding, if the
usual attitude of sanclimonious supcriorily
which so many of us have, were discraded,
if we preferred to meet the people on equal
term; and tried to enter into their ways of
life to a certain extent. if for example we
did not very virtuously refuse something
wich they offered as hospitable hosts then
we could touch their hearts to n significant
extent and if that spirit of un'ersianding
was exiended to this sphere of political dis-
cussion, then the problem would have been
solved long time ago,

I have heard here with rejoining how
Subhas Chandra Bhose came over with his
Indian Notional Army and how they all
kissed the soil of India when they were here
and on that occasion the Nagas had assisted
the Azad Hind Fauj and they have done so
because they are a freedom-loving people---
which is something which certain elements
in this House have got to understand,

Their way of life is something which
should appeal to those who swear by the
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name of Gandhiji and il there is any idea
of having anything like Gandhiji and socia-
lism, they could take over Nagaland where
there is a social system rcady-made which
would satisfy all the criteria of Gandhi and
socialism,

They arc a courageous people, they are
a truthful pcople. they are a freedoms
loving people and they helped Subhas
Chandra Bhose because of that. Apart
from helping Netaji Subhas Chandra Bose,
in the heat of freedom  strupgle, there were
very powerful elements among the Nagas
led by a piciurceque personality, Rani
Guidallo, who joined the Indian Naitonal
Movement and were in the stream of it.
There is talk of mnational intcgration here
unnecessalily, but there was actual national
integration in  the days of struggle for
fieeccom. Now when the problem comes
for the consolidation of the frcedom, we
talk about national intepration and we do
not succeed in achieving it.  That is cxactly
what is happening in Nagaland. How are
we going to treat it 7 We had occasicns
to meet many of our armed forces stationed
in Nagaland and we could see what diflicult
and arduous life they had to lexd. It is
quits likely that on occassions some excesses
mught bave been committed here and there,
1 could sce so many of us could draw
applause from Naga audiences when we
poinied out that n.ay be on some occasions
the Indian Army has not behaved as they
cuyht to, but by and large, as my ficnd
Shri Jaipal Singh said, they are a good lot
of pcople, and we teld our audicnees that if
there was any specific (ase of the Indian
Army not bchaving themsclves, then we
could take sicps in bringing them to the
notice of the Administration and we got
response every time when that approach was
put furward. This is the reason why the
approach has got 10 be conducted properly.
This is why, quite apart from the security
provisions of this Bill more important
stress has 10 be put upon the human
approach which this country makcs. That
is why it is important often not to stress
the idea of our having already won the
battle in Nagaland, not 10 talk to0 much of
the Naga bostiles baving been virtually
liquidated, and not 10 be bragging sbout
teaching a lesson to China and Pakistan for
their trying to poke their noses into Indian
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affairs. It is advisable not to indulge in
that kind of vain gloriousness. On the con-
trary, we should lay our hand on our heart
and ask ourselves, how is it that in this year
of grace 1969, 22 years after freedom, there
are clements in our country who do want to
8ot assistance from China and Pakistan.
That is because we should shed our idea
of being merely a successor power of the
British. We should not behave just as if
we have stepped into the shoes of the British
and we should not say that whoever was
under the British should be under our
Raj, That is an idea which we
bave to shed altogether. That is why we
have to be more humble and modest in
regard to the entire Himalayan region.
Questions would arise not in a very distant
future in regard to Bhutan, Sikkim and
Heaven knows what other arca, If we do
have a feeling that we chould hold on to
whatever was under the British rule, then
that is something which is going 1o defeat
our purpose.

In regard to NMagaland, they are our
own people. If they are our own people,
let us treat them with the consideration that
they deserve. Let us not feel too superior,
Let us not talk of national integration in
that area and let us not merely say that
this is fissiparous, This fissiparous business
is driven 100 far. We are a mosaic country.
India is full of diversities and there is a
basic unity in that diversity. The fact of
that diversily has to be taken notice of.

If in the case of Nagaland some very
special provisions are called for, let us go
in for those provisions. Let us not try to
pose with bravado that we can take on
China, we can take on Pakistan and the
Nagas are a footling little tribe whom we
€an teach the lesson we wish 1o teach them.
That sort of attitude is undeserving of a
<ountry like India. This is Mahabharata
which has extended its influence all over.
That is why the land of Chitrangada was
there, That is why Nagaland is part of our
Country. [t is part of our historic memory,
aod it is uar job now to consolidate Naga-

land as part of the political entity which
is ours,
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This is why—-as you have yourself becn
to Nagaland, you know---how important it
is to pursue our economic policy of assis-
tance to the Naga people. 1t is necessary
for us also to grant whatever legitimite
demands they are making today in regard,
for instance, to the demand for a separate
Governor for Nagaland. That sort of thing
would easily make for a beiter harmony, a
better possibility of understanding.

Therefore, my feeling is that for the
time being, some sccurity measures are
necessary---there is no gelting away from it.
For the time being also, I am not geing to
make a song and dance about this matter
being in the hands of the External Affairs
Ministry and not in the hands of the Home
Ministry. Logically, it should be in the hands
of the Home Ministry. But life is not logic
and life is a very complicated, complex and
country like ours is never very logical
Therefore, if with a few psychological
nuances this matter can be tackled more
successfully by the External Affairs Ministry
without a jolt to the sensibility of the Naga
people concerned, I would leave it in the
hands of that Ministry.

Therefore, as on a par with such ques-
tions as the Kashmir quecstion, the Naga
question has to be dealt with imaginatively
and mnot in the manner of a umilateral
approach, not in the usual way of a chau-
vimistic and boastful approach which some-
times finds expression in this House, much
to our regret. Something has got to be done
about it. Whoever in this House has gone
to Nagaland has come back almost having .
fallen in love with that part of our country,
but that shold be transmuted in some kind
of statesmanlike action. 1 hope after the
Government gets these powers it needs for
the time being. it will persue policies which
would really bring about a cementing of the
relationship between Nagaland and ourselves
so that we can really have that kind of
integration that we wish for.

SHRI SWELL (Autonomous Districts) :
1 am happy to note---1 would like the
Deputy Minister to pay some attention to
what 1 say because 1 am directing my
emrarks to him at the very momeat...
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AN HON. MEMBER : He is addressing
the Chair,

SHRI SWELL : I am addressing him
through the Chair.

T am happy to note that my non. friend,
Shri Surendra Pal Singh, has been given
independent charge of the subject of Naga-
land. It is very rare that a Deputy Minister
is given an independent charge of that
nature. He is in the prime of manhood; he
is liberal, hardworking and imaginative, and
I belicve he must have made a special study
of the problems of Nagaland.

It is evident from the speeches that the
debate has gone beyond the ambit of the
Bill. The ambit of the Blll is to seek per-
mission of the House to extend the special
powers of the armed forces in Nagaland for
anofher period of three years. Reasons
have got to be adduced as to why Govern-
ment seek that special permission.

It is obvious that opportunity has been
taken naturally by members to air their
views about Nagaland and also to elicit
certain information about the situation in
Nagaland, which, is, 1 think, legitimate and
proper.

Now I do not want to go far and wide
beyond the scope of the subject. But |
would like the Deputy Minister to enlighten
the House as to what is the actual present
position in Nagaland. In the past we have
always asked for an extension by one year
of these special powers and to-day you
come forward with the proposal that these
powers should be extended for a period of
3 years. We would like to be enlightened
about that.

The other day, if you will recall, we had
& short discussion about the recent develop-
ments in Nagaland. The Hous: at that
time did not have the opportunity of getting
fuller information about the situation in
Nagaland. I would take this opportunity
to ask the Deputy Minister as to what is
the actual position there.

Some time ago we had been told that
the Nagas who had been to China had been
traioed and armed in China and had been
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hovering on the Burmese border had not
succeeded in entering Nagaland, Suddenly
we are overwhelmed with information from
Nagaland that batches of these Nagas had
succeeded in entering Nagaland and the
whole drama was climaxed with the capture
or surrender of the Naga rebel Jeader, Mr.
Mowu Angami. 1 would like to know from
the Desputy Minister as to how this thing
had come about. Is it because the Indian
forces had purposely allowed these Nagas
to enter Nagaland in order to intercept them
and capture them or because our defence
arrangements on the border are not that
good as we have been told in this House
time and again. 1 would also like the
Deputy Minister to take this House into
confidence and say under what circumstances
Mr. Mowu Angaml was arrested. Sir, we
have reccived reports that Mr. Mowu
Angami and his colicague Loche Amgami
were on their way to Zungti headquarters
of the Kunghai groups of rebels and that
intclligence was given to the security forces
by this group of rebels Zungti about the
movement of Mr Mowu Angami when he
was surrounded and taken. 1 am putring
this not to ncedle the Government but to
elicit information. Yesterday or to-lay
again there is the news from Nagaland that
170 Nagas trained and armed by China who
had come to Nagaland along witn Mr.
Mowu Angami have bcen taken into the
protective custody of the Zungti group of
rcbels.  This is a very strange ncws,~170
well armed Nagas to be taken like that
without a shot being fired and to be taken
not into the custody of our sccurity forces
but into what is cuphemistically called, the
protective custody of the Zungti group of
rebels.

1 should like the Housc to be told
whether this is truc and what the actual
significance of this expression ‘protective
custody’ is. [ put this question because
things in Nagaland are not quile as rosy as
they appear to be. When my friend Mr.
Bhattacharyya spoke sometime ago, he used
an expression which 1 myself did not
understand ; speaking of the Nagas he says
that they are good people, intelligent people
and unsophisticated people.

SHRI C. K. BHATTACHARYYA : |
said they were. .((/nferruptions)
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SHRI SWELL : This is the kind of
mentality which as Mr. Mukerjee had just
now pointed oul, betrays a kind of weiled
superiority complex that we have in our
relations with those people and has given
rise to trouble.

SHRI C, K. BHATTACHARYYA : I
said that the Nagas were a simple people,
truthful people and not sophisticated in the
sense that we are. [ paid them a compli=
ment. I do not know why it should be
objected to.

SHRI SWELL : Mr. Bhattacharyya has
to go to school again to understand what
the true import is when you call a person
simple and unsophisticated and say that you
pay him a compliment. When one is said
to be simple, it means that he is not intelli-
gent and that he can easily be misle:d. That
is my understanding of the word in the
English lapguage. I should like to say
here now that the Nagas, or for that
matter any hill people in the whole of the
North eastern India are some of the most
intelligent and clever people thal you can
have anywhere in this country.

SHR1 C. K. BHATTACHARYYA : 1
also stated that; I said that they were sharp
and intelligent. Cannot an intelligent person
be simple ?

SHRI1 SWELL : I am not going to enter
into any controversy about that now. My
point is that when you are dealing with the
Nagas, you are dealing with a set of people
who are politically for decper and for more
sophisticated than others, pcople who have
dealt with politics not only in the national
ambit but also had gone out and had
dealings in the international sphere itself.
1 want to put this question to the Deputy
Home Minister . (An Hon. Member ; Exters
nal Affairs Minister) This is some kind of a
complex with me. Nagaland should pro-
perly be under the Home Ministry but it is,
for some psychological reasons as my friend
Mr. Mukerjee said, being put under the
External Affairs Ministry,

SHRI JAIPAL SINGH : Why not a
separate Ministry for Adivasis ?
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SHRI SWELL : 1 am not going into
that now, I want to know whether a deal
is being struck today either with the know-
ledge of the Government of India or at
their back, between the China trained Nagas
and the revolution:ry group at Zungti.
Until today division among the underground
Nagas, especially in the last four or five years,
following the ceasc-fire and the creation of
& separate Nagaland has been their greatest
weakness. 1 fully subseribe to  the view
that the policy pursued by this Gavernment
in relation to Nagaland is a correct policy
and it has borrie fruit. The underground
Nagas have been split and there is dissen-
sion among them.  The poople of Nagaland
have now develeped a stake in peace and
development. These are the concrete results
that have accrued from the right policy
which this Government has followed in
relation to Nagaland.

MR. DEPUTY SPEAKCR
Member's time is up.

: The hon.

SHRI SWELL : Plcase give me three or
four minutes more. 1 have spid that the
weakness of the underground Nagas so far
was the sharp split, division, dissension,
between what is call:d the Phizoite group
and the Zungti revolutionary group. But
today, if the Navas could unite, if they
could make up their differcnces and if
along with unity they could bz strengthencd
with the addition or accretion of mans more
thousands of men, well-armed by China,
with arms and ammunition they have brough
from China, if they could present a united
force, under the new leadership of the Zungti
revolutionary group. the question is whether
that is not going to pose a bigger problem
to the country than it has been so far.

My information is that deal is being
struck. I want to know whether the
Government knows about it and that
the arrest of Mowu Angani was a trap
that was laid between the Security
Forces and the Zungti revolutionary
group. Mowu Angami and his men were
decoyed to go to Zungti to have parleys and
talks with the rebels there, and because the
question of leadership comes in, and one
of the potential leaders of one group must
be got rid of, Mowu Angami was arrested
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-on the intellicence, information, given by
the Zungti group to the Security Forces,

Sir, there is no doubt about this; that
the Nagaland situation has improved today.
But my point is whether the Government
will be able to hold the situation, to
take advaniage of the improvement of the
situation. There is no doubt that the Nagas
who returned from China have found them-
selves isolated in MNagaland today. They
find tnat the people in Nagaland are no
longer interested in trouble, in fighting in
Nagaland. They f{ind that the powerful
group of rebels under Mr. Kughato Sukhai
is not interested in following their line. They
find also that the pecople of Magaland are
against any collusion with China. And,
therefore, it is onlv right and proper to
imagine, to cxpect, that they do something
to close up their ranks. 1 want to know
whether the Government is aware of it, and
whether it is a fact that Mr. Mowu Angami
who is being interrogated now has also
given expression o some such things, 1
would like this House to be cnlightened
about that.

With these few observations, 1 extend

my support lo the Bill.
Thank you.
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SHRI RANGA : Srikakulem Mr. Deputy
Speaker, Sir, 1 find that on this occasion
there  is  more or less complcte
unanimity between all political parties
represented in this House and all political
elements also. I agree with what my hon.
friend, Shri Mukerjec, has said, as to how
we should approach such problems and
such people and also  such arcas. We
hould not try to approach them in the
same way as we approach these bigger arcas,
arger groupings of population and people
who hive been used 1o other ways of life
which arc much too commercial We also
agree with our hon. friend Shri Bhatta-
charyya, Shri Samar Guha and others in
paying our tribute to the Naga people for
having given their support to the INA and
Netaji Subhas Chandra Bose, and in that
way made it very clear that they are not only
frecdom loving in their own areas for them-
sclves but they also admired the fighters
for freedom who hailed from India and who
were then lighting for the whole of India.

It may be that we made some mistake
on the military level and on the civilian level
also during the first few sears of our free-
dom in taking it for granted that the Naga
people also would be welcoming the totality
of freedom we have achieved from British
imperialism in the same manner as we did.
It was donc more because of our ignorance
of what was happening in their own areas
than because of our arrogance or any
sophistication on our part. We did not
then realise sufficiently that those people
for such a long time had been living so
completely isolated from the rest of this
country and so utterly free by themselves
with such a high sense of their own impor-
tance and their own national as well as
cultural traditions vis- a—vis the all-powerful
British who were hemming them in, sand-
witching them from this side of India and
also from that side of Burma that we
made some mistakes in approaching them
with the result that when no less a man
than Pandit Jawaharlal Nehru, who was
during the first decade of his tenure of
office sv much more than being a mere
Prime Minister, went over there he did not
get the proper treatment and those friends
'did not bother to treat him as the Prime
Minister, did not even bother to treat him
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as we would have liked to treat him. We
got used 1o treat him as one of our topmost
national leaders. That is how misunder-
standings have arisen and so many things
have happened.

Anyhow, slowly a certain sense of
understanding has come to prevail now,
thanks to the good work done by the Peace
Commission.  Our friend Shri Jai Prakash
Narain has also made some effective contri-
bution towards the development of a sense
of understanding between those people and
ourselves.

who are those people 7 1 consider my-
self to be one of their people in blood, in
culture and in my ancestry. We were all
the original people, the Dravidians.

SHRI JAIPAL SINGH : No,

17 hrs.

SHRI RANGA : Shri Jaipal Singh is a
full-blooded Adivasi. I agree. But quite
a lot of them are more precious in culture
and their precious blood has gone into us.
Yet we share some of the traits of our
ancestors. And from these ancestors these
Nagas have come, more or less in direct
descent. yet, they have gonc farther and
farther away. As we were becoming more
and more sophisticated, clever, commercial.
minded, cheating and all that sort of thing
amongst, ourselves, they got disgusted with
us; they did not wish to be subdued by us;
they did not wish to bow before our kings
emperors and the rest who were coming
from various parts of this country. So,
they receded more and more, decper gnd
deeper into the forests, on the hills and that
is how these Nagas have, almost in a kind of
fossilized fachion, come to preserve the
earliest possible civilisation we must have
had, say thousands of years ago.

I was talking to some of their civilian
officers. highly placed officers and they
were talking to me about their dai dictary
habits. Their dictary habitp reminded me
of our own Rishis in Vedic times who used
to cat all sorts of things.

SHR$1 WELL : Including meat,
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SHRI RANGA : There were Rishis and
Rishis. There was Aswa Medha. Anyhow,
from that time to our time people have
started having all sorts of different dietary
habits—some would not eat onion; some
would not eat pumpkin; some would eat
everything else but not meat; some would
eat only fish and everhting clse is taboo;
then, for others, on some days of the week
they can eat them but not on other days
and to on. As we became more and more
civilized, more and more important and
sophisticated, all this has happened. But
those people have lived in the same old
way. My hon. Friend, Shri Jaipal Singh
wants me to take him as a true Adibasi He
is an Adibasi, but an Oxford Adibasi. a
professor Adibasi, an English professor
Adibasi, a cricket-playing Adibasi and a
fox-trotting Adibasi. Yet he has better
claim than me as an Adibasi. So, I have
always admired him. 1 have also admired
his Jharkhand movement. He has inculcated
in them political thought and modern-
mindedness in those areas where he has
influence. Whether we agree with his
views or not, whether we grant Jharkand
State or not, that is another matter. He has
certainly made his contribution to the cause
of Adibasis.

In the same way, Shri Phizo has also
made his own contribution. It is no use
dismissing this man altogether. For the
time being, most unforiunatcly for us, he
has allowed himsell to be misled by some
missionaries and others, British missionaries
I suppose, and he chose to accept British
citizenship, thinking that it was going to be
an assct for his people. But actually it has
proved to be a liability.

Similarly, Shri Mowu Angami and other
people have made a mistake of choosing
Chinese assistance and Chinese leadeiship.
They went over there, they got themselves
trained and now they are coming back. We
hope the whole lot of them will return
and will become good citizens.

In the meanwhile, what is it that we
have to do ? They have asked for the
extension of this Act for three years to give
the police force military powers. 1 would
like the government, not now but later on,
to take the leaders of opposition partics, io
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Parliament as also outside in the country,
into confidence and discuss as to what
permanent steps they have got to take, at
least more or less permanent stcps, because
a part of our defence forces would have to
be kept there anyhow in that arca. So,
we have to consider under what circum-
stances, with what powers, with what res-
ponsibilities and with what limitations they
have to be kept there.

Let us not forget the fact that when the
British were here and used 1o be so power-
ful, they had to kcep their armies on the
north-west frontier. At that time it was
alive, Our north-east frontier at that time
was very quiescent. They had to kecp the
army there. Unfortunately, they did not
develop as good relations with the Pukh-
toons as we would have wished; but they
had to kecep the army.

This frontier has become very much
alive because of the two inconvenicnt, fer
the time being, undependablec and hostilh
neighbours on both sides Both of them
are willing to do mischicf against us
Thercfore they will always be tempting
somebody or the other and there will
always be pecoplc who will allow them-
sclves to be tempted. Under thuse circun.=
stances mere police and the local govern-
ment would not be able 1o deal with i1, Sno,
we have 1o keep our defence forces there
but 10 what exient, in what manncr, with
what powers and with what limitations 7 1
have alicady said that. Subject 10 that we
have to keep our defence forces theie.

When we went there our Deputy-Speaker
was also there and he was very much wel-
comed by the Cabinet. 1 am glad to find
that quite a large number of that Cabinet
has again joined this new Cabinet. 1 agree
with all the nice and welcome things that
our people have said, 90 per cent of the
people had taken part in the vciing.  They
have demonstrated their love for peace and
the democratic way of life.  Ali this every-
one welcomes. But how arc we to deal
with this Ministry ? Is it enough that we
deal with it through the External Affairs
Ministry 7 Would it not be betier to deal
with it through the Home Ministry ?
Would it not be a sensible thing to have a
separate ministry to deal with (he Adivasi
arcas ?
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SHRI JAIPAL SINGH : Hear, hear.

SHRI RANGA : I do not know; today
my hon. friend is minded that way, but
tomorrow he might say, *“Why have a secpa-
rate ministry for Adivasis alone ? You are
making a distinclion and are looking down
upon our people.” But certainly there can
be no difference of opinion in regard to one
point and that is that we must have a
separale ministry to deal with the States.

At one time when the Maharajas were
there, Sardar Vallabhbhai Patel was made
the Minister concerned with the States. but
those were the rajas ‘and maharajas’ States.
Now todav we have the Chief Ministers and
the Chief Ministers’ States. Therefore 1
think, we must give some thought to it
whether it would not be agood thing to
have a separate States” Ministry to deal with
these people in regard to political, financial
and defence problems.

Having said this, let me come to one or
two other points. Should we not havea
separate Governor for that area 7 But,
at the same time it was suggested
that we should have a Naga. | am not
very keen about it. It must be an outsider,
but who that outsider should be 7 Is he to
be a politician-a defeated politician or a
party politician-or an ex-civil servant? That
is another question on which there can be
difference of opinion. Thero can be many
views and we will discuss it on some other
occasion in regard to the Governor. But
certainly he should be a person chosen from
outside as it should be in the case of every
other State also because a local man is no
good just like the goat-you know, Sir, the
goat has got those two things hanging by
the n:ck which do not yield any milk. That
sort of an appendage we should not have.
We do want to have a scparate Governor
but, at the same time, is that ministry to be
on the same footing vis—a—vis the States
Ministry here which [ am suggesting or the
Home Ministry as all other ministries 7 No,
Sir. Not only that Ministry but this Hima-
chal Pradesh Ministry also. My hon.
friends are angry with me becausc [ was
not prepared to say, *“*All right, full state-
bood for Himachal Pradesh.” My hon.
friend from Himachal Pradesh began to
speak in such a way that I began to feel as
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if he was speaking as a great revolutionary.
I am sure, his revolutionary spirit will
quieten down the moment statehood is given
to Himachal Pradesh. That is not enough.

But we are not particular about all
these things. Give as much power as you
like to the States but, at the same time, let
us learn to treat all these security areas in
a different way, and take into confidence
these Chicf Ministers on a higher footing
indeed than even the other Chief Ministers.

Sir, when you were in Manipur, you
met the Chief Minister. That Chief Minis-
ter began to grow red in his face because
of the contemptuous manner in which the
Home Ministry has been dealing with
him, from the Deputy Secretary right up to
the Secretary. He was not allowed to reach
upto the Secretary level. If he was, at any
time, allowed to reach upto the Secretary
level and talk to him, it was a great favour.
Now, this sort of an atmosphere at the
Centre has got to be given the go-by, The
Central Ministers have got to learn to deal
with these people in & semidiplomatic
manner, in the same courteous, decent and
regal manner in which they are dealing with
Bhutan King, Sikkim King and so on, while
at the same time treating them as belonging
to a part of our country, as a part of our
own national leadership. It is a psycholo-
gical approach. I used the term ‘semi
diplomatic manner' not in a rough and
ready manner but we must deal with them in
such a manner that their hearts would be
touched, their sentiments would be touched,
and they would be made to feel, “*Here
are these people, 70 million in U. P., 30
million in Andhra Pradesh, 34 million
in Tamil Nadu and so on like that, who Mre
prepared to bend their knees before us and,
although we are only 4 lakh people or 10
lakh people or 20 lakh people, they treat us
all. not only as equals but with such royal
graciousness™. That is the kind of atmosp-
here they have got to create and, I hope,
my friends will agree and I wish to con-
gratulate the Government for having evoked
such a universal sense of agreement with
them in regard to this question.

Finally, I want to congratulate my hon.
friend, Shri Chandra Jeet Yadav, who
spoke from the Congress Benches today on
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the subject. He made a speech of which
not only he but so many of us can be
proud. Our army is there. My hon, friend,
Shri Jaipal Singh, was angry with us thin-
king that we were not so very keen about
the army. What clse is there in this
country of which we can be proud than the
army, than the dcfence forces 7 We may
not be so very proud of our Prime Minister
and Ministers; they way not be proud of
us, We are all together proud of our army,
of the role they are playing in NEFA, in
Nagaland and everywhere else. Therefore,
let us all unite in treating them as they
should be and say that the whole House
is proud of the services that are being
rendered by our army under the most
trying conditions.

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : Mr.
Deputy-Speaker, 1 am very grateful to hon.
Members who have taken part in this
debate. For the past many years, the
Government of India has been faced with
a very difficult and delicate situation in
Nagaland and a discussion, a dcbate, of
this nature is, certainly, very welcome
because it helps the Government to know
the mood and the mind of the nation in
regard 1o all the issues and the problems,
and it also helps those people who are in-
charge of Nagaland affairs to check their
own bearings, so to speak, so that they do
not go off the course.

Sir, the tone and the tenor of this debate
has been, to my great surprise, different
from the tone and the tenor of the previous
debates on the same subject. In the past,
whenever this subject was discussed in the
House, the hon, Members had only brick-
bats for the Governments, This time, 1 am
‘happy to sce that there are more bouquets
than brickbats, which is a clear indication
of the fact that, now there is a better under-
standing of the Naga problem in the minds
of the hon. Members and also better
appreciation of the Government's policy in
regard therelo,

For a number of years, before the agree-
ment apn suspensions of operations came
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into being, the Government followed, rightly
or wrengly, a tough policy in Nagaland.
For a number of years, a lot of killings
went on; there werc active operations
against hostile Nagas; the local people were
put to a lot of hardships and there was a
lot of destructions of propertics and human
life, etc.  But all that did not bring us any
nearer to the solution of the problem.

The truth of the famous  maxim,
hatred begets hatred and repression leads
to more and more vioce, was proved
beyond any shadow of doubt in Nagaland
during that period.

Another lesson which we learntfrom that
episode wast his that one can fight and defeat
an army, but one cannot militarly subdue
:he people who are imbucd with certain
lofty ideals; they may be wrong ideals or
good ideals or bad idcals, but in the case
of pcople who are emu.ionally worked up
or who feel very surcharged emotionally
in their hearts about a certain matter, it is
very difficult to subduce them militarily
this was also a lesson to be learnt--they
can only be won over by a sympathetic
attitude, by persuasion and by under-
standing their problem. So, after this
episode, a certain change came about in the
strategy and policy in regard to Nagaland.
This was ronnd about 1964. The so-called
policy of iron hand gave way to a policy
of concligition and persuasion but tem-
pered w.ith firmness, and that policy has
beed pursued in Nagalnad for the past few
years.

The basic idea of this policy was to
isolate the exteremists underground MNagas,
who just could not come on to the path of
peace and wanted to settle the issuec by
force of arms, to isolate them from the
rest of the people of Nagaland who, by
and large, wore peace-loving, who had got
completely sick and tired of fighting there
and who wanted to live in peace and
amity among themselves.

This objective was sought to be achie-
ved by a number of methods : firstly, by
taking timely and firm action against all
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lawless activities of the underground.
Whenever they broke the terms of the
agreement itself or they indulged in unlaw-
ful activities, our sccurity forces and our
police forces, under the guidence of the
State authorities, took firm and timely
action, and that created a fecling of confi-
dence among the people. It also created
a feeling among the people that our secu-
rity forces and police forces were able 10
give adequate protection to those people in
Nagaland who were for peace and for
peaccful settlement and who did not want
to revert to fighting.

Another method adopted was by edu-
cating the people, by persuading the people
by telling them that it is in their own in-
terest to remain within the Indian Union.
how profitable it is for them to stay within
the Indian Union and bencfit from the
resources which this entire country has at
its command rather than ask for Indepen-
dence; this had its effect and people began
to see the logic of the argument.

Another method was by strengthening
the hands of the State Government, We
did everything possible to see that they
functioned absolutely independently and
if ever they needed help from us in regard
to police forces etc., that was given to them,
Whatever they asked of us was given 1o
them because we felt that the State Gover-
nment alone could administer that area
effectively. So, it was our policy to stren-
gthen their hands and that was done.

After saying all this, [ think, I have a
right to expect that the hon. members will
realise and will agree that this policy which
the Government of India has been pursuing
there has paid dividends and it has been
quite successful I cannot say that all our-
troubles in Nagaland are over or that we are
out of the woods. Thatis not so. But
itcan be said with a considerable amount
of confidence that our policy there has
succeeded to a very great extent and we are
procecding on the right lines, it is only a
matter of a few more years when, [ sup-
pose, all the troubles will be over. Today
‘T would give ohe example as to how things
are in Nagaland. [ would like to say that
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the hostiles to a very great extend stand
isolated from the people of Nagaland.
Amongst themselves, in their own rank and
file, they are completcly in disarray and
there is a certain amount of confusion
amongst themselves. As  regards normal
conditions, I can say, normal conditions
have been established in Nagaland and
everywhere, in all the cities and towns and
villages, there is normalcy everywhere and
people go about the business every day
and do work every day without any let or
hindrance, without any fear from any quar-
ter whatsoever. And, the writ of the State
Government is quite effective, and it is
respected throughout the length and brea-
dth of the State.

The recent elections arc  yet another
example of how things are in Nagaland
today. These elections were most orderly
and peaceful, It shows us ¢learly that the
conditions in Nagaland have changed com-
pletely and the very fact  that clections
could take place without any incident is a
clear vindication of our policy in Naga-
land.

Now. Sir, the type of policy which the
Government has fullowed in Nagaland for
all these years is a policy which does not
give us immediate results. Itis a long-
term policy which requires a long period
of gestation, And, in the past year or so
Government were asked in the House as to
why it had failed to solve the problem
quickly and in a pcaceful manner and I
may say that we were criticised and we
were told that we had no policy at all or
that our policy was week-kneed. Some hon.
Members did not understand what tie
policy was. We had also some difficulties
in explaining. We were on the right lines
but we had not gained immediate tangible
results. Howere in course of time this
policy has begun to show. good results,
There is now a greater understanding of
our policy in Nagaland and I am sure that
from now on things will begin to improve.

Sir, during the course of the debate a
number of points have been made by the
hon. Members. A point which has been
made by practically all- the Members who
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took part in the debate, is the need and
the desirability of developing this area eco-
nomically to develop this area as quickly

as possible. This is a  very important
matter. Government also realises that be-
cause of historical 1easons this part of

our country has remained out of the main-
stream of the life of our country.  They
have lived in isolation and they have not
enjoved the fruits of modern civilisation
and technological developments. So, Go-
vernment, in the past few years have laid a
great deul of emphasis on  development
works in Nagaland and we are doing every-
thing possible within our own limitations.
Of course our resources are also very limi-
ted. We cannot do as much as we would
like to do. Bui, to the extent possible, we
are giving suflicient help to MNagaland for
their development schemes,

With your pernussion, Sir, 1 would like
to quote a few figures. In Nagaland out
of the total budgetary outlay of Rs. 2318
crores for 1968-69 the Government of India’s
countribution as a grant-in-aid and loans
has been Rs, 22,15 crores  MNow., this grant.
in-aid, if worked out on per capita basis,
comes (0 Rs. 700 per person which is about
the highest that any other State is getting
in this country. In addition to this a sum
of nearly Rs. 35 crores has also been allo-
tted for Nagaland’s Fourth Plan. | do say
that this amount is not really enough to
meet all the demands. But, as hon. Mem-
bers are aware, our resources are also very
limited. It is just not possible for us to
give as much as they want.

In regard to agriculture, 1 have not got
all the details, but 1 may say that there are
various plans and programmes which are
going on in Nagaland. There area pum-
ber of schemes undertaken by the State
Government for the development of agri-
culture io that State and a great deal of
improvement has already been made par
ticularly, to increase rice production etc.
And, 1 bave been told that if the progra-
mme goes on at this rate, in the next 4 or
5 years scil-sufficiency will be achieved in
the requirements of rice in Nagaland.

In the educational field a tremendous
expansion has also taken place, Today the

MARCH 24, 1969

Continuance Bill 316

total strength of school-going chindren is
near about 90,000. There are very nearly
927 primary schools in Nagaland, about 146
middic schools and 33 high schools. This,
for a population under four lakhs of pco-
ple, is I think, quite a substantial achieve-
ment.

In the medical ficld also, there are ele-
ven General Hospitals in Nagaland, 18 dis-
pensaries, one leprosy colony, one anti-
malaria unit and one BCG unit.

Road-building programme is given a
great deal of imporiance because we do feel
that unless and until good roads are built in
Nagaland to facilitate industrial develop-
ment, it will nut be able to progress fast
cnough.  With the help of the Central
Government, the State Goveroment has
been able to built a large number of roads
in Nagaland. The total milecage of roads
of different types comes to 1,911 miles.
They are not all first-class roads; they are
of various types. This, in brief, shows
that this aspect of the question is not being
neglected and everything possible is being
done to develop that area and to bring our
brethern in  Nagaland upto the same level
as the rest of the country as early as
possible.

The other question on which there has
been a great deal of emphasis and to which
reference has been made by many mem-
bers is the hardy perennial why Nagaland
is being dealt with by the External Affairs
and not by the Home Ministry, This ques-
tion has been discussed here on a number
of occasions. The entire background of the
whole aspect is very well known 1o the hon.
Members. But I have to repeat myself
here again. This arrangement, rightly or
wrongly, was entered into between the
Government of India and the Naga leaders
in 1960. This was one of the points of
the sixteen-point agreement to which the
Government of India stands committed.
This is a promise which we made and now
1 would ask the bon, Members how can
we go back upon our own promise ..

SHRI RANGA : What is the attitude
of the present Government ?
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SHRI SURENDRA PAL SINGH : 1
am coming to that. We do feel, as I my-
sell have said on a number of occasions,
that the time has probably come when this
subject should go to the Home Ministry
and we intend to take up the matter with
the new State Goverment. We will give
them time to settle down after the general
election. But I might say that even though
this ministry is cflicially dealing with cer-
tain matters relating to Nagaland, the
Nagaland State Government deals with all
our ministries in the same way as all other
States do. In our Ministry there is a small
cell which deals with the political and Par-
liamentary work and the work relating to
grants to Nagaland. Otherwise, for all
other subjects they are in direct touch with
all the Ministries like any other State.
This link is only a tenuous link, but it is
there and we propose to talk to the new
Statc Government about that. On this
matter we cannot make a change unilate-
rally without their consent.

Shri Prakash Vir Shastri said that we
should give our armed forces a completely
free hand in Nagaland to deal with the
situation there. In this connection. I would
like to say this much that no restrictions are
placed on the security forces. It depends
on what kind of an operation they are
carrying out and what work they are asked
to look after at a particular point. When-
ever any unlawful activity takes place or
violation of the agreement takes place, our
sccurity forces are free to go and take
action against the unlawful activities of the
Underground. Tt is not correct to say that
thes sit back and do not do any thing. 1
do not know what other kind of freedom
he would like us to give to the armed for-
ces in addition to what they already have.
Then he said that because of our ambi-
guous and weak-kneed policy and because
of our failure to give protection to the
loyal Nagas, more and more loyal Nagas
are now going to the extremist side. This
I1am afraid, is absolutely incorrect. In
fact, the position is just the opposite. It
is our assessment that more and more peo-
plc are now coming over to the government
side those extermists who want to settle
affairs by the force of arms arc getting less
and less in oumber and are being gradu-
ally isolated.
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He also wanted to know whether we
would carry on talks with the underground
Nagas or not. This point has also been met
in the past. Wc have said whereas in prin-
ciple we will talk with anybody-we do oot
refuse 1o talk even with the devil himself if
that will solve any problem-we will not be
prepared to carry on any talks with the
underground Nagas so long as their demand
for indcpendcnce remains.  This is absolu-
tely categorical and clear.

There was an approach made by some
underground lcaders sometime ago to have
talks with the Government of India, Our
reply was that they should get in touch
with the State Government or the Governor
and as far as we were concerned, the whole
question has been settled long back.

Shri Swell raised some very fundamen-
tal questions- First of all, he wanted to
know how it is that until a few days ago
we were saying that we were taking ade-
quate measures to prevent the entry of
China-trained Nagas into India and how
they have suddenly come back, many of
them In large numbers. It is very difficult
for me to answer that. All 1 can say is
that we had taken adcquate measures. We
did our best to plug all the loopholes, to
increase our patrolling and the number of
security forces on the border and for mo-
nths, for a very long time, we were success-
ful in preventing their entry into Nagaland.
Hon. members are aware how for months
this practicular gang and one or two others
were hovering on the border and were not
able to gain entry. But this much is true
that recently Mowu Angami and his follo-
wers and one or two other groups were
able to slip into Nagaland, But it will not
be true to say that they were allowed to
come in by our security forces. What
strategy our security forces adopt in trac-
king and capturing them is very difficult
for me to say. it is a question which the
Defence Ministry alone can answer, All 1
can say is that there is no let-up on this
by us Here | have to repeat what has
been said in the past that because of the
difficult terrain and dcnse forests it is
humanly not possible 10 post a soldier at
every yard 10 prevent their entry. It is
very difficult to stop infiliration in small
groups of twos and threes, who regroup
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on our sid¢ into bigger groups again. But
we arc awarc of these things and are doing
our very best to prevent it.

As regards conditions in  Nagaland,
there again, it is very difficult lor me to say
because things are still in th:z melting pot.
Certain developments are taking place; so
it will not be proper for me to make any
kind of guesswork on that. The best thing
would be to wait for some time and sce
how things shape up.

It is true there is a split
underground Nagas.  There is a group
called the extremist group or pro-Phizo
group which 1s in favour of taking help from
China, Pakistan or whatever source they
can get help from, starting hostilitics and
achieving their objective by force of arms,
On the other hand, there is the Zungati
group led by Shri Kughato Sukhai.  He is
in favour ol a peaceful settlement; he does

amongst  the

not want to start hostilities again. We
have no reason to belicve that he has
changed his ideas and wants 1o strike a

deal with the other group.
ledge, that is not so.  As | said, the situa-
tion is very fluid. But we are keeping
our eyes open and are vigilant; the situa-
tion is being kept canstantly in control and
where and when  necessary, adeguale
measures will be taken,

To our know-

Prof. Ranga wanted to know what
kind of a sci-up we have in view of the
future, whether we will keep our armed
forces or not in that region. This is again
very difficult to answer one way or the
other.

SHRI RANGA ; Why ‘one way or the
other 7 1t is a boider area. We have
§ot to keep our forces there,

SHRI SURENDRA PAL SINGH: It
iga very sensitive area on our interna-
tional border. We have to station our
forces on the border for all times to come.

"But what functions these troops will
perform, it is very difficult to say and I
_agree with him that whenever our policy in
this regard has to be formulated, we will
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certainly take the advice of the hon. Mem-
bers. Prof. Ranga referred to the question
of a separte Governor for MNagaland. This
has been a demand from the Naga people
for a very long time, but for wvarious
reasons il has not been possible to concede
this request upto now.

SHRI RANGA : You wanted to wait
till the cleciions are over., You have got
a new Government. If they insist on
having a separate Governor, nothing is
going to be lost by conceding this demand.

SHRI SURENDRA PAL SINGH : Their
demand in this regard has been noted and
as and when conditions there return to
normalcy this matier will be tackled. But
first of all mormalcy will have to come
back and when the entire situation in the
north-east forntizr is settled, then alone we
can think of a separate Governor.

SHRI RANGA : That i1s to big a
question for you to dismiss in that manner.

SHRI SURENDRA PAL SINGH
Some hon. Members said that whereas we
had asked for one year extension, this time
we have asked for threc ycars cxtension
which apparently gives an impression that
things arc not all right in Nagaland and
that we arg pessimistic. That is mnot so.
The position there is well within our
control and things are really improving.
The rcason why we have asked for three
years extension is firstly for administrative
convenience. Secondly, for some time to
come we anticipate some troubles from the
extremist elements in MNagaland. T think
it is better if we retain this power. But
this power will be used with a great deal
of restraint. As I have already said, be-
fore this special power is used, the Govern-
or of MNagaland has to declare that part
of the State as disturbed. Than only it
comes into force. At the present moment
hon. Members will be interested in knowing
that no part of Nagaland is declared as a
disturbed area, except the three miles wide
It is quite possible
that the powers given to the armed forces
may not be exercised at all, but we have to
arm ourselves with these powers in case
there arises some emergency.
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. Before I end, I would like to make a
little correction. During the course of the
debate a reference was made to some
foreign missionaries in Nagaland. 1 said at
that time that therc are only two foreign
missionarics. | was not quite correct. 1 have
BOt the latest information. I am told that
there are five foreign missionary teachers.
They are not indulging in any kind of
political activities. With these words |
Commend this Bill to the House.

SHRI SAMAR GUHA : What about
the heritage of Freedom Movement ?

SHRI SWELL : The Minister has not
answered my question. It is said that
170 China-returned MNagas who came with
Mr. Mowu Angami are under the prote-
clive custody of Shri Kokai Sukhai's
Zungti group. Have they surrendered their
arms or not ?

SHRI SURENDRA PAL SINGH : May
» Sir. in all humility,  submit that this
question is outside the purview of this
Ministry ? If the hon. Member puts that
quesion to the Defence Minister, he can
get a proper reply.

MR. DEPUTY-SPEAKER :
stion is :

The que-

“That the Bill to continue the
Armed Forces (Special Powers) Regu-
lation, 1958, for a further period,
as passed by Rajya Sabha, be taken
into consideration.”

The motion was adopted

MR. DEPUTY-SPEAKER :
no amendments.
wgether.

There are
I will put all the clauses
The question is :

“Clauses 1 and 2; the Enac-
ting Formula and the Title stand
part of the Bill.”

The motion was adopted

Clun es | and.2 the Enacting Formula
and the Title were added 10 the Bill.

SHRI SURENDRA PAL SINGH :1I
move

“That the Bill be passed.
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MR. DEPUTY-SPEAKER : Motion moved:
“That the Bill be passed.”
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SHRI RANGA : I should like the Home
Minmister to say a few woirds on this matter,
It is a very important matter and this is
the third reading stage. 1 should like him
also to give us some idea of his appreci-
ation of the situation. He has been dealing
with certain aspects of it also. The hon.
Minister was also saying that Nagaland
was free to decal with every ome of the
Ministries as and when they found it
neccssary to get any question settled. 1
think they would be ab'c to wunderstand
the significance of my plea without my
saying anything more. This is an occasion
when a Cabinet Minister must say a few
words. I have already expressed the view
that a Cabinet Minister himself should
have given that reply which my hon,
friend so ably gave. Still, he has chosen
to give the reply and the Government has
allowed him to do so, instead of asking
a Cabinet Minister to express the views of
the Government.

MR. DEPUPTY-SPEAKER : I do not
think there is any time left .. .(Intervdpiions)

MR. DEPUTYSPEAKER : The 'quu-
tion is :

“That the Bill be passed.”

The motion was adopted. .

SHRI ABDUL GHANI DAR : Ona
point of order.. [ want. your . ruling.. If a
Member desires to interfere during the
third reading stage, can he do so or not 7

. Especially, wbenl made.s request that I

wanted to. why was 1 not allowed .?
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SHRI JAIPAL SINGH : I regret to say
that we do not interfere; we intervene.

MR. DEPUTY-SPEAKER : The hon.
Member has every right to inrervene at
any stage according to the procedure. But
I bave already put the question to the
vote.
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MR. DEPUTY-SPEAKER : I have no
desire to ignore anybody who waats to
intervene at any stage. But limitations of
time are there for everybody and he must
realise that. We shall take up the next
Bill now,

17.44 hrs.

CONSTITUTION (TWENTY SECOND
AMENDMENT) BILL

THE MINISTER OF HOME AFFAIRS
(S8HRI'Y, B, CHAVAN) : I move :
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“That the Bill furthur to amend
the Constitution of India, as reported
by the Joint Committee be taken into
consideration.”

SHRI SRINIBAS MISRA (Cuttack) :
On a point of order. It appears that when
the Constitution is sought to be amended,
the draft of the Bill shows that we want
to abrogate the whole Constitution. It isa
serious matter which will have to be
decided : has this House the power to
abrogate the Constitution ? We are the
creatures of the Constitution; can we abro=-
gate thke Constitution without straightfor-
wardly giving the power to the House,
can we throw the Constitution overboard? I
am referring to clauses 2 and 3 of the Bill.

The scheme of this Bill is this. Article
244A is songht to be added, empowering
Parliament ‘0 make laws regarding the auto-
nomous States in Assam: the names are
not given. Here, in the Bill, at page 2, cla-
use 2 (3) says as follows :

*“An amendment of any such law as
aforesaid in so far as such amend-
ment relates to any of the matters
specified in sub-clause (a) or sub-
clause (b) of clause (2) shall have no
effect unless the amendment is passed
in each House of Parliament by mnot
less than wo-thirds of the members
present and voling.™

Then, sub-clause (4) says :

“Any such law as is referred to in
this article shall not he deemed to be
an amendment of this Constitution
for the purposes of article 368 mnotw-
ithstanding that it contains any prov-
ision which amends or has the effect
of amending this Constitution.”™

The last two lines of this-sub-clause are
important. The question is whether Parlia-
ment can give to itself the power to amend
the Constitution in any other way or to pass
a law which is contrary to the provisions of
the Constitution saying that it will not be
deemed to be an amendment of the Const-
itution. That amounts to amending article
368 itself, which relates to amendments of
the Constitution.
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Article 368 of the Constitution says :

“Provided that if such amendment
secks to make any change id.....

(a) to (d) and then.......
(e) the provisions of this articles

‘the amendment shall also require to
be ratified by the Legislatures of not
less than one-half of the States....... =
and so on,

So, this House cannot make any laws
by simply changing the nomenclature and
saying that such and such an amendment
of the Constitution will not be deemed to
be an amendment of the Constitution. An
amendment of the Constitution is an amen-
dment of the Constitution. and to the Cons-
titution itself. We cannot make any law by
saying that this will not be an amendment
of the Constitution. Even if it is hit by the
Constitution, we say in this Bill that it will
not be an amendment of the Constitution.
This is my objection No. 1 to the constitu-
tionality of the Bill itsell.

MR. DEPUTY-SPEAKER: Will you just
clarify one point for my understanding ?
Your assumption scems o be this :  assu-
ming it is an amendment of the Constitution,
it will not be considered as an amendment.
That is your contention about the Bill. And
also whether it fits in with article 368 of the
Constitution,

SHRI SRINIBAS MISRA : Yes.

MR. DEPUTY-SPEAKER : Yes;
develop your second point.

now

SHRI SRINIBAS MISRA : It is done
notwithstanding anything in the Constitution.
Even if it is hit by the Constitution, it will
nmot hit. [ say that this House has no power
#0 far as the decision in Golaknath’s case
stands, and until the Bill that is pending
before the House-Mr Nath Pai's Bill-is
passed. We cannot do this, We cannot say
as it is, that this is valid; that this will pot
be deemed 1o be anameniment of
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the Constitution. Because article 13 (1)
of the Constitution is attracted. The funda-
mental rights come in. This power which you
seck to take will affect the fundamental
rights. Can we say, even if they affect the
fundamental rights, it will be valid and that
this House has still the power to make such
an amendment ? this is absurd on the face
of it.

MR. DEPUTY-SPEAKER: If there is a
provision specifically excluding the funda=-
mental rights provision from the Constitu-
tion, according to you, then, it would be
all right. I just want a clarification.

SHRI SRINIBAS MISRA : Yes; in that
case it will partially meet my objection, If
it is said that it excludes the fundamental
rights, to a large extent, my objeition will
be met.

There is one thing more. The Assam
tribal areas are governed by the Sixth Sche-
dule. The Sixth Schedule has one entry,
entry No. 2I. Item 21 relates to the amen-
Perhaps, under an
assumption relating to this item, they wan-
ted to follow this.

Entry 21 says :

*(1) Parliament may from time to time
by law amend by way of addition,
variation or repeal any of the prov-
isions of this Schedule and, when
the Schedule is 50 amended, any
reference to the Schedule in this
Constitution shall be construed as
a reference to such Schedule as so
amended."

(2) No such law as is mentioned in

sub-paragraph (1) of this paragraph

shall be deemed to be an amend-
ment of this Conatitution for the

purposes of article 368."

But this Bill says that notwithstanding
anything in this Constitution, any such
Jaw as is referred to in this article
shall not be deemed to be an amend-
meat of the Constitution for the
purposes of article 368, “notwithstanding
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that it contains any provision which amends
or has the effect of amending this Constitu-
tion.” This is something like Asvaplutham
i.e. trotting of the horse far ahead of
the constitutional provision, It is not
there in entry 21 of the Sixth Schedule

Entry 21 only refers to amending the
schedule. What is provided in the Bill thr-
ows overboard the whole Constitution, if we
pass an amendment to the Constitution and
say, it is not an amendment to the Constitu-
tion, This amendment should have been pla-
ced in Part [ of the Constitution, under
article 3. But it has been placed in Part X,
whether inadvertently or purposely, 1 do not
know.

Part X refers to the administration of
tribal areas But article 3 is the proper
place for this amendment. In our Constitu-
tion, we have no provision for an  Autono-
mous State, If we are making such a prov-
ision, it should really come under Part 1. But
there is some sinister purpose behind it 1
do not want to ascribe any motive, But it
appears to me like that. I feel it is being
brought in under Part X because if it comes
under any other article, there is the question
of ratification and previous consent of the
State concerned. That is being avoided by
bringing this under article 244, It "has got
some relevance under article 244, but it has
greater relevance under article 3. This must
be clarified before we can proceed further
with the Bill.

SHRI SWELL (Autonomous Districts) :
8ir, I submit that Mr Misra's reading of the
provisions of the Bill and of the Constitu-
‘tion is wrong. It is in no way an abrogation
‘of the Constitution. 1 do not know why it is
being misconstrued. I will draw your atten-
tion to Part I and certain relevant provisions
there. Article 3 pives Parlisment power to
make any law to form a new State, to incr-
case the area of any State, to diminish the
‘area of any State and so on and so forth.

Article 4 (2) says :

*‘No such law aforesaid shall be dee-
med to be an amendment of this Con-
stitution for the purposes of article
.358." .

This ls one provision of thd' Constituilbn,
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1t does not mean that it is an abrogation of
article 368. It is a provision of the Constitu-
tion and as long as it is there in the Constit-
ution the Parliament draws its power from
this provision of the Constitution. | submit
that what the Bill here provides is going to
be an amendment of the Constitution. The
moment the Constitution is amended by this
Bill, the provision of this Bill becomcs a
part of ihe Constitution. | do not see any
conflict between this provision of sub-clause
(4) of section 2 of the Bill, to which Shri
Misra objects, by saying that we are secking
to abrogate the Constitution by providing
for an amendment of this Constitution and
article 368 of the Constitution which deals
with amendment of the Constitution. Clause
2 (4) says :

“Any such law as is referred to in this
article shall not be deemed to be an
amendment of this Constitution for
the purposes of article 368 notwiths-
tanding that it contains any provision
which amends or has the effect of
amending this Constitution.™

As | have submitted, this is a Bill to
amend the Constitution and the moment
this House adopts this Bill, this article bec-
ome parl of the Constitution. It is in the
same line as what the Constitution has alre-
ady provided under clause (2) of article 4
of the Constitution. Therefore, there is no
conflict and there is no abrogation of the
Constitution,

17.57 hrs.
[MR. SPEAKER in the Chair]

SHRI R. D. BHANDARE (Bombay
central) : My first point is regarding rule 74,
which dcals with motions afier introduction
of Bills. My hon. fiiend raiced the qucstion
under rule 72, which deals with motion far
leave to introduce Bill. So. on the question
of procedure, since the Bill has already been
introduced, he should have challenged the
validity of the Bill at the initial stage. Of
course, this is a technical point.

Secondly. let us read para 21 (2) of Pari
‘B of the Sixth Schedule. It says :-
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“No such law as is mentioned in sub-
paragraph (1) of this paragraph shall
be deemed to be an amendment of
this Constitution for the purposes of
article 368.”

That provision is copied 1n this Bill.
MNothing has been added beyond what is
given in the Constitution itself. This provision
of the Constitution specifically says that if
there is any amendment of the Sixth Sche-
dule it shall not be considered to be an ame-
ndment of the Constitution under article
368. That has been simply copied here

SHRI SRINIBAS MISRA : No, that is
not so,

SHRIT R. D. BHANDARE : I will again
recad sub-para (2) of the Sixth Schedule. It
|ays :

‘“No such law as is mentioned in sub-
paragraph (1)--" Which is sub-paragraph
(1) 7 It speaks of the power to vary, to
amend, to modify, to change, to add or
subtract--

~of this paragraph shall be deemed
to be an amendment of this Constitu-
tion for the purpose of article 368."

So, it clearly says that if there is any
modification of the Sixth Schedule, it will
not be construed to be an amendment of
the Constitution, and that provision has been
copicd in its entirety in this Bill,

SHRI SRINIBAS MISRA : No, that is
not correct; it has not been simply copied;
wmethln; more is added; you say that even
if it is hit by the Constitution, still it will be
construed as an amendment of the Constitu-
tion.
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“Any such law as is refeired to in
this article shall not be deemed to be
an amendment of this Constitution
for the purposes of article 368 notwi-
thstanding that it contains any prov-
ision which amend< or has the effect
of amending this Constitution. *

wTq 29 fF oz faar wafeadr &1
41 2T & fan 7 Afag fF ag arg @
T At Afgum FTHTE S wa
I98 o ofadq &0 ag 3 56 ? 368
uTT & gaifas geivas @i | AfE g
oz wgramar & :

“Any such law as is referred to in

this article shall not be deemed to be
an amendment of this Constitution™
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that has to be ratified by oot less than
hall of the States
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18 birs.

SHRI BISWANARAYAN ' SHASTRI
(Lakhimpur) : T would only like to add that
in article 239A (2) it has been clearly
Stated: -
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*“Any such law as is referred to in
clause (1) shall not be deemed to be

an amendment of this Constitution
for the purposes of article 368
notwithstanding that it contains

any provision which amends or
has the effect of amending this Cons-
titution.”

It is already there in the Constitution
and now it has been incorporated in this
Bill. Therefore, no constitutional point can
arise on this.

SHRI Y. B. CHAVAN : 1 do not want
to take more time of the House except to
give some information to this House. During
the discussion of this Bill in the Joint Com-
ittee the very same question was raised when
the Attorney-General came to give evidence
before the Joint Committee. Naturally, this
question was agitating the minds of many
ether hon. Members, and rightly perhaps 1|
would like to read the relevant portion of
the evidence. The question was put by
Shri Chandra Sckharan :

*May I invile the Attorney General's
attention to clause (4) of article 244A
and clause (3) of the new article 244A
and the law to be enacted by Parlia=
ment in terms of sub-article (1) of
article 244A, the provisions therein
for the making of the law do not
appear to be in conformity with the
provisions in Art. 368-"

1t is exactly the same question which
Shri Misra has raised. The aoswer of the
Attorney-General is as follows:
think it

““With great respect I isa

littlefallacy--

1 would like 1o repeat it-with great
reapect 1 think it is a little fallacy.

1 said once these provisions come
into the Constitution they form part
of the Constitution. Once they bec-
ome a part of the Constitution there
is an end of the matter. So far as
this point is concerned, which is tro-
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ubling the hon. Member, I will invite
his attention to the fact that there
are other articles af the Constitution
where Parliament has been given the
power to do certain things which, on
the face of it, look like amendment
of the Constitution™

a point mentioned by Shri Swell--

“as for example article 4 or, for
that matter, Schedule 5 or Sches
dule 6"

Shri Bhandare raised this.

“You will find provisions to the sim-
ilar effect that Parliament lay by law
do certain things regarding Fifth
Schedule or Sixth Schedule, even
amend or vary the provisions of the
Sixth Schedule which really relates
to the Constitution or administration
of Scheduled Areas or Tribal areas.
1 do not see any objection 1o this
clause at all.™

Again, Shri Chandrasckharan asked:-

“May I put it this way that when
once Article 244 A is incorporated in
the Constitution, it would be in terms
of restricted amendment of Article
368 7

To this the Attorney-General, Shri Nir-
en De, said:-

“l would mnot say that. There are
two provisions: onc is Article 368"

this is onc thing which one should bear
in mind-

‘and the other is where the Constit-
ution itself provides the way in which
certain matters would be amended.”

If we see article 4, we have practically
the similar provision in this Bill. Clause (2)
of article 4 says:-

*No such law as aforesaid shall be
d d 1o be an d of this
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Constitution for the purposes of article
368."

Once this amendment of the Constitu-
tion is accepted and when this provision
becomes a part of the Constitution, as the
Attorney-General has said, the matter ends
there.

it fira @ex 3% : weqer AR, TE
JU AT FEATE

MR. SPEAKER : No further argument
about it.

SHRI S. KUNDU (Balasore) : The que-
stion that was raised has mot been covered.

ot forg == w1 : ¥ 368 ¥ Forgw
[q @ g

MR. SPEAKER : No, please; all of you
will have to sit now. There is no argument;
I am not going to argue with anybody. 1
bave heard both the sides.

I do not think the Chair is asked to
decide about constitutional issues; that is
for the courts to decide. We have been amen-
ding the Constitution so many times. And
it is not an amendment of the fundamental
rights. Golak Nath's case was pointed out.
That is about the am of fund
tal rights. This Bill is not for that.

As to the point that we are creating new
States or dividing old States and further
subdividing them, so many times we have
done that. Whether it is legal or not, 1 am
not going to express my opinion. That is for
the courts to say, whether it is legal or
not.

Then, in the Joint Committee also it was
raised and he has read the Attorney-Gene-
ral's opinion. I do not think further than
that [ can elucidate or explain the legal
aspect of the question.

Of course, your points appear to be very
valid. They are arguments for oppoding the
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Bill. You can move an amendment or de
something of that kind. It can be argued
further. To that extent I agree but to say
that the Bill cannot be moved here, 1 cannot
agree. We have passed so many Bills, crea-
ting so many States and abridging States.
Therefore, we can proceed with the Bill. You
can bring forward an amendment and then
we shall see. The hon. Minister,

SHRI Y. B. CHAVAN : Sir, while we
discussed the Bill at the first reading stage,
1 had explained the history of the problems
and had said that the present solution
represented a consensus among the partics
concerned in the Assam State.

While discussing the Bill in the Joint
Committec. again all the provisions were
very critically examined and 1 would like
to invite the attention of hon, Members to
the fact that the Joint Committee was
plrased to accept only two amendments.
One was a very formal amendment, am
amendment of the enacting formula, and
the other was about the regional commitice
of the State Assembly which is to be
appointed. There the right to amend the
rules of the Assembly has been given to
that body but it is made clear as to for
what purposes this was to be. Only to
achieve that purpose. the Joint Committee
“had accepted one amendment to clause
4 of th: Bill which seeks to insert anm
addition in article 371 B, which reads :

“for the constitution and proper
functioning of such committee.”

There is a provision wherby are bringing
into existence a committee, constituted of
the members of the State Assembly repre-
senting the Scheduled areas and other areas,
which is expected to comsider and give
its opinion about the Bills which
are of *common interest to”  those
areas. In order to facilitate the fun-
ctioning of this committee certain rules
of the 'Assembly were supposed to be
amended. That power has been confined
by specifying the purposes for which these
rules are to be amended.

These are the only two amendments
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which the Joint Committee in its wisdom
felt necessary. Butl do not mean to say
thereby that th: Joint Committee was very
much unanimous about the purpose of
the Bill. If you will be plzased to sec
the report, there arc a large number of
minutes of dissent.

1 would merely summarise some of the
points that have been explained there.
One point of view is represented by the
minute of dissent of the hon. Member,
Shri Hem Barua and the hon  Member,
Shri Prakash Vir Shastri. The other point
of view is represented by the Member of
Jana Sangh. The third point of view is
represented by the hon. Member, Shri
MNambiar. In the case of Shri Hem Barua,
his criticism is that the sced of disinte-
gration is inherent in the proposal to re-
organise the present Statc of Assam and
that these disruptive forces have emerged
not only within Assam but also within the
country. He has also raised another point
that, unfortunatcly, this proposal enshrines
the idea of a federation within a federation
which is India. This is one point of view.

The second point of view is represcnted
in the minutes of dissent by the Members
of Jana Sangh. They have expressed their
point of view on practically similar lines.
But they have suggested that instcad of
giving this sort of an Autonomous Statc.
it is better to treat every District Council
as a Union Territory. This is their con-
structive suggestion.

The third point of view which is repre-
sented by Mr Nambiar is that the creation
of an Autonomous state itsell is not suffi-
cient and that it is much better to give a
full-fledged State o these arcas.

. These are the three different views. |
may say that these three different view are
not new in that sense because all these
three trends of thought were trying to
“assert themselves during the whole period
when we discussed this question with
different leaders of the hill arcas and the
leaders of Assam also. When we discussed
this quostion with other party leaders also,
theee three ideas always came in.  To meet
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certain  aspirations of particular areas
which are special by themselves, we arc
trying to give them a special treaiment.
Therefore, to compare this question with
othe: areas is fallacious. The constitution
itsell directs us to treat these areas as
spzcial arcas, to treat the problems as
special problems and to give some special
privileges also to them,

Now, the problem has its own history
and in the last decade, I should say, this
question came 1o be discussed with different
lecaders and the Prime Minister of India
had once enunciated the principle to deal
with the problem and that was full auto-
nomy within the framework of the Assam
State.  So, what we have done, really
speaking, is implementing that principle
which the Prime Minister of India had
once formulated.

Therefore, the criticism that we
arc trying to creal some dangerous
principle which is going to disrupt the rest
of the country is unjustified and, I should
say, is rather misconceived. Again, I per-
sonally feel that if the view to give full
State hood to the area had been agreed to
possibly, it would have meant starting a
further phase of division in the country.
So, we persuaded them and 1 am glad
indeed that the leaders of hill areas accep-
ted this point. There are other aspects
of the problem also. There is the aspect
of national security in that area. I know
the Members of Jana Sangh who have
given their minute of dissent have specially
emphasized this particular aspect. They
have said that this should be considered
by a defence-oriented commission. [ would
like to say, it is not only. a commission
which should be defence-oriented but our
entire approach to the problems of eastern
region should always be security-oriented.
1 have no doubt about that in my mind.
When we considered these problems, the
different facets of the problem, we did
take into consideration the security aspect
as well. It is from this security aspect that
we thought that some sort of adjustment,
some sort of compromise between the two
conflicting views, was called for and neces-
sacy and, keeping this point of view, we
laboured, tricd for months together, 'if I
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may say so, for yearstogether, and ulti-
mately reached this consensus.

I therefore, do not agree with the diffe-
rent view points that have been expressed
in these minutes of dissent. 1 am indeed
glad to rccommend to this hon. House the
Bill, as reported by the Joint Committee,
for their unanimous acceptance.

MR. SPEAKER : Motion moved :

“That the Bill further to amcnd the
Constituiion of India, as reported by
the Joint Commitice, be tokcn into consi-
deration.””

Mr. O Prakash Tyagi.

st gtagsm @t gREEE ):
weger 71RT, § qIEE AT AraAr ¥ we-
73 g A7 SIFT AREIFIAIE | 26k A1
A & 7g Y fade wvAr arz § f Faw
A @ A8 wfgg AAg dfam
AT ATEl ¥ 9T TH qfgar #Y s fzar
Iq gAY WY 9% THEAT IAF GIHT 4T AT
IAT YT VE & 9T &1, WA T q@TeY
[t A1 @re AR ¥ FEin d@fqam F g2
VEgd & el war 91 faad gqein
de™l @7 AR 91X qddry AT F fad
faira gfiad gam 71 | =g gata =@
@ w1 @5 a3 39 g2 ey
F g W= @ fRar seaar s
7g feafs o @@t A8 & F14Y 1 WA
TTHTT 1 79 ITT & FQ 997 1 98
fegfg adt "l ag awFT & FHa &
izt faaa € g1 ¥Fa9 aff M =
st A A’ T 3 1 g WA § 6q-
a W1 F@ X fefegar wifeew ok
Ao sifesw 7€ 7€ 9T w AW
a% ¥ 7290 2 g4 9g ®@ IwE@r AT
gwar a1 @i a1 X qEarE g

whygEa ek o ¥ oo
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7O ¥ agew @1 9 qftarersy
Tzt uw watgrra feafa 1 frak gar o

oq AT qfagr a9 ar= & ok
TFHz AT Y @ IEQ qaf A ¥ I
#1 Fdfza amr o grar o fgler §
ghesi & Soa1 s aga ager faar
TG A1 H TTHT IH AEe B 4@ K |
aftmrs ag g f5 <, oifveam ik
AAAFT 27 A1 7 37 /7 & fradey w
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9T H92 gAfEE & W9, 9 T Ay gz
agi 9T ifra ffdr @1 wadsr 3 g
fa2uly fradlsr 9gf 9X ¥% 1 wAfeaw
aifeez fama & agi FAaT F IwaTAT W
AMNAE & 39T ATIAT &1 ATU A-
arar | § oo fedew ® Ay ImT wngar
aff7 ag wava g T APm R aA &
gw qarsfag zfegdz mody F e ®
faR gt 1 9@ &1 AraAr 4G 47 | T
fagel faFdia & ggawy F T agi &
FAAT T 27 TFITHT AT F | GO G
FaF gl At 39 N w1 wifew sEm
TTAHZE W94 gral & &I | agh & |
F n0digr WX A% foudew &) 3T FY
& fAy qw e FEy AfwT I9¥ I
fazgfra¥ & gra ¥ ere faari  wwwr
afvamm ag gwt fr fader freds & aw
wameaTz feay | & g7 wqd weR) ¥ aff
FoAar argat | wfng eawita o s
v fom avg gew F R T WA AR
A7 A & IRV U AT ITH gIHA
Aq1ey tw fear war ar aY 99 dariaw
F1 937 & TR TART AN AgE At X
Fgr a1 fF og dAiEw ATMET & ¥ATar
gom AEY 2 1 77w W & fvar wa
Z ) €W NFTLFT HLE €40 IA & IO WK
feay AT 91 | JAE QI EYE ¥ F
aw ey ¥ awteefy s orvw @ ot |
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a7 fagRes M7 TAN F IFAE A%

WY qu9TT IA% A1y fFgraar & 99 X ag
TEr g

93 9 AT § FAW AT, WA
& §1g FEd HIAT TG 9 & 1 6
T AN wwar & faw W femm § A
ATAAT T R

oY 7gi fax s @ fF w7 gl
waadEl & arg a31€ 97 G 4 97 Aqv0e-
#x &t gt frere ¥ W F o-waay
&1 919 27 & fau g9 & famg qmwt
F wIrAr | 9%y AT SO gw fE
SIS & qEEATE AT @ ¥ araAT 9w
Y ? Ay ag ¢ f@ wwdar A gfe
I qAF 4Y | 3@ F FzAT F faarw v
fufaedr a0 3.fzgd ar | % fAF 9&7
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Constitution

fag /¥ 9T ATTHIE & AT A
&Y g1 wr A7 SFFyg el 7 gae 4y
fwar qr BT &g7 91 fF a9 W wweEar
&1 qrewdt= gurarE 77 F16, g cgrEt
wfaa} & gaear 1 A FT 0F Ie0{E-
w1 grea s &t frgfe afar st
T AT e N A © o 7
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@ AR R qgdt ofar s am ¥
T w1 F1 guraE 4w w3 ) FfE o-
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TR T S F1 FeHy @ | g
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T AT T

79 1967 & 319 & €24 qFRH
FHATHI 3 T gFT & area fay e @
fagzamrer wafrai a1 s\Fr faar sk
TR & &t F1ve gOr I F & O sl
@i § wg qar gmr, sAE aferw §
wgealT gt T sferar wid o 3w
AIAAT F1 FFT fagzasdr a@l 7 9K
FATAT | 9EIET A1 a1 WFAT gHIL A1
2, oeeg fagelt @wii & azE@ g@ @i
o7 {2 J Fgi AT wAAT F]1OFEAL,
Tadr, fagRea #@ St T waw

gL F I9% my fFar, 3q 1 racage
Y TA T & ATL ANTF |
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feas &Y 21 59 wmar g fr W 997
21, W1 g faar quenur § w9 Y
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9% AT A 4 FY @ "EAAr aar §
oY @& WY 9X 99 § | WY 9WE ARY
qT 9 ¢ & A9 WEE F3 99 F) 99
war a1 | A9y 91 fagaw aAm@r @ s§
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nr §) §e gy sER E R R wEA &
qvaTy a8 g wWheHz Wiy ¥ owg &
Oy FY TaFT 9fEmE ager AT SEar
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ow B wfe fear ar, vy g wg
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FTOw ot qUH QA €7 |1 gd 99 Y
wifew &7 § eftw FT@ Eofeaw &
fad, R T e F@ F qE=E
T e o @ & faars amaw ge &
w€ | few w2z femrwifes dtoew ordf
Ia% faares amaa gw 3 & @R w0
fF gt gawase &2z =rfed | 3@ AL A
2 T 39 A F gara w1 foEe w1
fear 1 31 &Y afat & @t ™ A
qrirelt Tghcr fEar T M &) AT OF
T8 et o 71 faar

9 F gfafas o3 g9 a@
qgAT A1ZAT g | BFdT FAH A A
gar 4r, f5 mw ag wiEHe & #3
forar F17 @1 Fur gl & gfar guAr
SR AR FT AN | FAT A IW
a<g *1 wrearaa =gt o oAt & & famr
# 1 ag fz At ofgena 481 ge T am?
gatagg nx W1 qidf 7 @@ A T8
sTwEET At fgar 1wt 9g An Agay
gf® AT W W AT A SrEA
ST T T & | TH A WA /T AIHAT |
fwe gqfcama aqn gr ag A & 519 8
qAAT T |

fufat fgem & @l 7 oF sqfa-—ax
fagr 2 1 99 &1 & 7 & el d wgAr
3 z71 § | fafa facw fefigaz aYaa &
Al w1ag Aq £ f# ¢

We  deem it fair that similar status of
administrative  arrangements proposed
for the Khasi--Jaintin Hills as appear
in the latest proposals be extended to
Mikir and North Cachar Hills, It is
more a guestior of recognising the dis-
trict political entity of our tribes and it
is not a mere question of joining or not
joining the proposed State of Megha-
laya.
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o fafFc fgem awi T qe & e o
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a1d & fF 3w we ufedy war ey
g 97 #t gifeF mfaemar g ofes
TaTHE  dadEa wafear 91 A fgse
s fgew @ mifaw ®T <@ &, o
AR G AT AN ] | F q TR
SN A | qg wEAd gnm, qumAE
®IGQUA TE g0 |

@ fg7 ofam 7 argrfeds @
WA &, AN A A @I o
AWITEA JAST FHE & @qraF grar |
37 Fgr & fF gardr grar & fag «ar
g 7 zEar @ ad 1w oF awenr
FF agt AT 1T | W IAE fau feg
cfedma sroeq T | ag ®B fF o
TGAT AT ZME WIRUEH § SART #4T
gy | TAAT A wEATIE AT 2 7 @
a% wifooeq #t fagha Y7 s3m ? @
& 413 ST HfeT GA€aT WHA WA ¥y
ag fe T37g 1 qzaTU 47 1) wwq ¥
oy oY g efegma eqemwz gw @ ag &«
daEr @ HEMI 2 R A 6
it 7'zfigam tqmaaz 7€ gar ¢ 1 foad
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[t wita smrw @it

21 grel ¥ qgrdr A F NE A gADN-
o F2 H 9 ¥ earfoa w4 KT AT

gT: W W w3 g A I
SqTET ATEre ¥ S 1 e T & i
o 7 wgea X @ Efs matee
o AG @ FF I A qqAT ) FAE
fawrr ¥ At wTH qzAT w7 WA AT AT
§ 1 7@ qT G¥ T 99 €@ 9 F4) @9
A & | I 4 WEHIAH T T @I
g ax ag WA Fn f& AaEr ¥ A
WY RER@TAE NgH A A
®aTe ¥ wew g T 9183 & fE &g ge1y

g1 TEAT AE RS € | AW 43 Tg
HEAATFLAI A T E

ot & @14-919 UF HI gAEAT A
o & qred gy | 98 38 5 we g
g z1ea & yaw-wan fogzra ¢ faw
Fresw F At g7 A E 0 Adfea 2, fom
w gyadmw sorer fael g, Wiez faw
Lk 4

MR. SPEAKER: The hon. Member may
continue tomorrow.

18.30 hrs.
HALF-AN-HOUR DISCUSSION

Grnat of Rcgistration Certificates and
Industrial Licences to Firms

MR. SPEAKER : We will take up the
half-hour discussion now. Even now 1l am
getting chits from members saying  that
they want lo participate, as though it is a
debate. A ballot is held of the namcs of
members who send advance intimation for
permission to ask question within the
prescribed time and from that four names
are picked up. This is the procedure we
have been following.

SHRI S. R. DAMANI (Sholapur) : 1
think you for the opportunity given to me
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to raise this important matter on the floor
of the House, The purpose of this discuse
sion is to have an appraisal of the policy
of granting registration certificates and
industrial licences and how it has worked
on industrial production in the country
since the last 17-18 years.

As we all know, the system of licensing
was introduced to achieve certain objetives,
namely, to canalise resources into industry
in accordance with plan prioritics, ensurc
successful implementation of the plan kecp-
ing the cmphasis on development, removal
of regional imbalance in industrial develop-
ment, check concentration of economic
power in a few hands, utilise the ability of
partics sccking licences to develop indus-
trial capacity in the shortest possible time
and so on. These are laudable objectives,
no doubt. But we have to see how far
these have been fulfilled and how far the
country has benefited by it. If we scc the
working report of the Ministry, we arc
satisflicd about it--therc is no doubt about
it.

I will give figures. In 1966, applications
reccived for licences werc 1291, disposal
1118, balance 143, percentage of pending
cases 11, percentage of disposal 9. In
1967, applications rececived were 849,
disposed of 701, pending 148. In 1968,
applications received were 905, disposals
369, pcending 563 or 60 per cent; this is
only for half the period; 1 hope many of
the pcnding applications wili have bcen
cleared before the year ended.

18.33 hrs.
[SHR1 VASUDEVAN NAIR in tie Chair]

Now we come to the effcct, whether
the objectives set forth when the policy
wis introduced have been achicved or not.
According to me, and also according to
Government, they were not successful in
achieving the objectives. Ciovernment
themselves appointed the following commi-
ttees to cxamine the matter: this Swamina-
than Committee which has submited its
report, then the Lokanathan Committee
which has also given its report, then the
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Mathur Committee which has made its
report; recently, one more committee has
been appointed called the Industrial
Licensing Policy Inquiry Committee which
is expected to submit its report early next
year.

The fact that four committees have been
appointed to examine the matter shows
that there has been some difficulty and
that the objective of the policy has not
been achizved. 1 know that the hon.
Minister is also anxious about this and
that was why he appointed the last-men-
tioned committee,

Government have created many agen-
cies to process the details of applications
before licences are granted. These examine
the total capital investment, location,
foreign exchange availability, availability
of plant and ‘machinery, manpower eic.,
availability of raw materials, power supply
etc, economy of production, expected
demand over a period of years, utilisation
of capacity, return on capital and so on.

This is as it should be, and detailed
scrutiny was made in respect of all the
new industrics that have come up, including
the public sector industries, before licences
were granted. . Most of the public sector
undertakings which have come up, have
also gone through all the scrutinies. What
we sce today is that most of the public
sector projects arc running with some idle
capacily. But they came into existence
after passing through all the scrutinies and
tests by the licensing authorities at the
time when these projects were planned,
So soon after they have been installed and
started production, their capacity is being
utilised only partially because there is no
demand for their products. So at the
first stage of the public scctor we have
failed. Demand is not coming up, projects
are ruaning with idle capacity and incurring
losses. So the scrutiny by the licensing
authority has not helped ir any way the
public sector or the private ssctor,

Now they thought of diversification.
We have been hearing it for about one
year and we do dot know what diversrfica-
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tion is going to take place and how this
idle capacity is going to be utilised and I
do not know why it was not scrutinised
at the earlier stage when the licence was
granted. Suppose in casc the demand
has not come up, we can divert this
capacity to other things. At persent the
Hindusthan Steel has got the idle capacity
so also the Heavy Engineering Corporrtion,
Bharat Hecavy Electricals, Mining and
Allied Machinery Corporation, Heavy
Electrica’s ( India) Ltd and Hindustan
Machine Tools Ltd are all having idle
capacity. Now on the onc side we are
having idle capacity, on the other there is
a little regional imbalance in industrial dev-
clopment, Most of the industries bave
come up around citics and interior and
small towns have been left out., Here
also I think the policy has not proved very
successful,

The third point is concentration of
economic power in the hands of a few.
Now we charge that most of the licences
have been given to certain industrial houses
and small entreprencurs were not granted
licences., What has the Monopolies Inquiry
Commission got to say here 7 The Mono-
polies Inquiry Commission has also made
very significant observations about the
working of the licensing system and in
their report they said

“It bzcame necessary for cnlrepre-
neurs to spend large sums of imoney
just to get the licence, on maintenance
of establishments in Delhi, on highly
paid “contact-men™, on giving lavish
parties, cxpens2s on [lying 1o Delhi
again and again in an attempt to
obtain a licence.”

This is the view of the Monopolics
Commission. Many people have given
up the idea of starting industrics, So the
concentration of cconomic power is also in
the hands of a few persons. On the one
side there is idle capacity and on the other
side there is shortage.

We are importing huge quantities of
special steel, plant and machinery, machine
tools and components, electric machinery
aod appliances, transport cquipment, tre-
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ctors, fertilizers, non ferrous metals, etc.
In 1966 we imported iron and steel worth
Rs. 72 crores compared to Rs. 107.52 crores
in 1967; in six months of 1968, from January
to July our imports totalled Rs, 53.57
crores. The corresponding figures for the
import of machinery for the respective
periods are Rs. 401 crores, 420 crores and
228 crores and for machine tools they are
14 crores, 16 crores and 8 crores respecti-
vely. Itis thc samc story in respect of
electrical machinery and appliances. On
the import of transport equipmcent we spent
Rs. 47 crores in 1966 and Rs. 65 crores in
1967 and Rs. 47.14 crores in the period
January-July 1968,

MR. CHAIRMAN : The hon. Member
should cenclude now.

SHRI S. K. TAPURIAH (Pali) : Plcase
give him as much time at last as onc
licence takes.

SHRI 5. R. DAMANI : I now come to
fertilisers.  We have imported fertilisers
worth Rs. 187 crores last ycar. Against a
target of 8 lakh tonnes for the Third Plan,
only five lakh tonnes were achieved. We
target for a production of 3.7 million tonnes
in the Fourth Plan but the licenses issued
cover only 2.3 million tonnes. So much
time is taken for decisions and it becomes
doubtful if production would increase even
to this extent. Thz same thing is happening
with non-ferrous :metals also. No serious
attempt is made to issuc licenees to increase
production.

Aluminium imports last ycar came to
Rs. 38 crores and copper, Rs. 132 crores;
our zinc imports amounted to Rs. 41  crores
and lead imports, 18.96 crores. The esti-
mated demand of copper during the fourth
plan period is 180,000 tonnes as against
our production target of 37,500 tonnes. The
respective figurcs for zink are 117,000 tons
and 38,00 tonnes; and for lcad, 126,000
tonnes and 4,000 tonnes, The whole trouble is
that licences are held up and there are avoi-
dable delays. We have capacity but still we
have to import things from abroad,

Since you remind me that my time is
up-1 wish to say that the matter does not
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end by giving licence. There should be
follow-up action. They have to see that
land is allotted to the licensee; finance is
there; power is there and raw material
should be available. All these things should
be settled in advance so that as soon asa
licence is obtained, one can go into produ-
ction. Otherwise, a long timec is taken
during which we have to continue to
import.

I have tried my best to sum up the
position and 1 hope the hon.  Minister will
be good enough to go through these points
and reply to them.

MR. CHAIRMAN : Shri F.A. Ahmed.
The procedure is that after your reply, the
questions will be asked.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS ( SHRIF. A.
AHMELD) : Sir, this mauer has bcen
raisell because certain doubts were expressed
when this question was put in  this House
regarding the policy we have been pursuing
in giving licences for scheduled industries.
As the Housc is aware, under the Industrics
(Development and Regulation) Act, all the
scheduled industrics are required to take
licences. But there have been, from time to
time, procedure and rules under which
relaxation has been given. Now, all indus-
trics having a capacity of over Rs. 25 lakhs
are required to take licences and only in
their case, if the expansion is more than
25 per cent or if a new article has to be
manufactured, they have to take licences
provided these industries require forcign
exchange for capital cquipment and raw
material and so on.

We have also recently further relaxed
the procedurc by saying that those indus-
trics which can be set up with indigenous
effort do not have to requite licences, and
as many as 40 industries have bean deli-
censed, where no licence is required.
Recently, the Planning Commission have
also gone into this question further and
suggested that all industries which can be
set up with indigenous cffort, which require
no foreign exchange, either for capital or
for raw material, or for components, nced
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not 'be licensed at all. They have also
suggested that there may be some priority
industries where only a nominal foreign
exchange is required, and they also should
be delicensed. As the hon. Members are
already aware, the entire question of licens-
ing is before the Dutt Committee. We are
expceting a report from them and the
Government have not taken a decision on
the recommendations made by the Planning
Commission because it will be very une
fair to that Committee to anticipate their
recommendations and not to wait for
their recommendations and take a decision.
Therefore, we are hoping that these recom-
mendations will be available to us in the
month of June when it will be possible for
us to streamline the procedure or make any
further relaxation as is considered necessary
after the Planning Commission’s views and
after the Dutt Commiitee’s recommenda-
tions have been considered by the Govern-
ment,

So far as these four or five objectives
which the hon. Member has stated  are con-
cerncd, and which have 1o be kept in view
or which should be the guiding lines for the
introduction of the licensing system, T may
point out that rightly or wrongly, hitherto.
our policy has been that the Planning
Commission fixed the target and on the
basis of that target, when a particular
individual or a company comes for a
licence, the matter is examined by the
Licesing Committee to sce whether there
is scope for setting up a new unit in order
lo satisfy the demand according to the
target fixed by the Planning Commissin and
it is on tnat basis that the Licensing
Committec has been functioning. My hon.
fricnd has said that because of the wrong
targets or because of the wrong demands
today many of the industries, whether in
the public sector or in the private scctor,
are facing idle capacity. When these targets
were fixed, at that time, the Planning
Commission or the persons responsible for
fixing the target, did not know many of the
circumstances which are now responsible
for slowing down the demand in the country.

The developmental activities of the
Central and State Governments entircly
depend on the resources available in the
gountry and the Government. There had

(H.A.H. Dis.)
to be many changes and whatever we had
expected five or six years before by way
of Central and State Government invest-
ments, they are not forthcoming and
therefore, there is idle capacity in many
undertakings, public and private.

Mention has been made about the
Heavy Enginecering Plant and  Heavy
Electrical Plants. HEC is equipped for
manufacturing capital goods to the extent
of providing manufacture of steel plants of
one million tonnes The Heavy Electrical
Plants are in a position to provide equip-
ment which can generate about 4.5 million
KW of power every ycar. Unless and
until that demand is given to the phans,
they will remain idle. In the next four
or five vears, unless we are able to proviur
funds which will generate about 20 millide
KW of power in the fourt plan and thon
will remain idle. We arc ftrying to sey
whether we can extend its aclivity been
cxporting these items. if it is not possibley
to have that cntire demand within the
country. So far as machine tool plant is
concerned,  because of the slackness of
demand in the country. it has been possible
to extend our activities to the export field
and during last ycar wec cxported much
more than in the previous year. While we
arc making cvery cffort in the dircction
of exports, it is not possible to remove the
idle capacity till the internal demand picks
up, on the basis of which all these plants
were set up.

The question of regional imbalance was
raised. This has to be considered not  from
a parochial or regional point of view. We
are not in a position where we can say that
we have the industrial infrastructure in the
country and therefore, it is no: desirable to
consider this matter from a narrow regional
point of view, It has to be considered from
the economic and technical point of view and
from the point of view of availability of
resouces and infrastructure, with which these
industrics can be sct up. In cerlain arcas,
heavyinvestments have been made because of
technical and economic reasons.

8o far as the time taken by the licensing
committee is concerned, my hon. friend
started by saying that considering the num-
ber of licences disposed of in 197 wng
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1968, the disposal is quite satisfactory. I
have been examining this question. It is true
that our intention was that these matters
should be disposed of within three months.

Formerly, we had appointed a committee
which assessed that an averaee disposal took
about 165 days. Recently we appointed ano-
ther committee and 1 may say that it has
brought down the average to 140 days, so
far as the committce is concerned. So far as
the Ministry is concerned, this average has
been brought down to about 90 or 95 days.
We feel that there should be still  speedier
disposal of licences and government is mak-
ing effort in that direction.

SHRI S. K. TAPURIAH : My Question
arises out of the statement of the hon. Mini-
ster just now that the average time taken for
a decision has come down from 165 to 90 or
95 days.

SHRI F, A. AHMED : I said 90 or 95
days for the Ministry and 140 days for the
committee,

SHRI S.K. TAPURIAHI : know. Accor-
ding to the figures given by the Minister
bimsclf to a question in the Rajya Sabha
on the 24th February, the number of appli-
cations received during the last four years
between 1965 to 1968 I am not going into
the details quarter-wise is 5. 289 and the
number of applications received in 1968 was
905. The Minister has further stated that in
the last four years decision has been taken
on 4,329 applications, meaning therchy that
950 cases arc panding In 1958 since only
905 applications were received, it means
that cither the entirc applications made
in 1968 are still pending or applications
mand still earlier, 1966 or 1967 are still
pending. Thercfore, this figure of 90 davs
95 days and
survey of certain interested cases. So
will the hon. Minister kindly clear this
point 7 Szcondly, 1 hope he will agrec
with me that the pres:nt licensing system
leads to corruption. It is being usecd
as a carrot and stick policy by the ruling
party to make the industrialists to toe their
line. It is also proved by the fact that with
the midterm elections in sight the Bill to
ban donations to political parties was delay-
od. At the same time. we have also seen
that the licgnsing systom is bolng used 43 »
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weapon against the State Governments by
the Centre. The Mysore Finance Minister,
Shri Hegde has stated that DGTD is public
enemy No.I. We have seen it in  several
other States also. And only recently we have
seen how armed with this licensing system
a Minister can make cven busincssmen to
forget the melody of the jingle of the coins
or forget the symphony of the ruffling of
the currency notes and can make to take
an interest in Ghalib, mushairas and shers.
This shows how these powers are being used
agains: various States and for promoting cer-
tain interests in the centre. Many a
businessmen has been heard is wail :

g 7 497 gard) frewa f&
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Because of these reasons Becaue of
its inbred corruption, will he scrap the licen-
sing system entirely specially during these last
days of the Congress when its mighty ship
is sinking so that we will have a clean and
cfficient raj 7

SHRI S. KUNDU (Balasore) : I am tot-
tally dissatisficd with the reply which the
hon. Minister gave. The question of the
licensing policy has been cngaging the atten-
tion of the nation. In our view, it has cor-
rupted the entire nation. Business tycoons
arc building up vast industrial empires and
they are corrupting the very basis of demao-
cracy. So, we want a radical change in the
licensing system. We are shocked to find
from the Hazare Report that some antiqu-
ated pattern of licensing system is stll being
followed.

Here I would like to bring to the notice
of the Minister two things. It is not a ques-
tion of speedy disposal of applications for
licences. License is required only for starting
an industry where the capital investment is
more than Rs. 25 lakhs Any entreprenur can
swart an industry with an investment of less
than Rs 25 lakhs over which you have no
check, 1s it not a fact that the five big hou-
ses are setting. up numerous industries with
an investment of less than Rs. 25 lakhs in
each industry, giving employment to their
own kith and kin and looting the economy
of the ountry ? It is another way of buil
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ding the empire and continuing the mono-
poly. What have you done to stop it ?

Then, the Hazare Committee further
stated that certain big business houses
take liccnces and sleep over them for
years together, thereby creating foreclosure.
They do not allow others to take out a
licence for the same industry. Hazare Com-
mittee has made a  specific reference to it,
What is the government going to do about
it. Then,..

MR. CHAIRMAN : Thisisa bhalf an
bour discussion. His time is up.

SHRI S. KUNDU : In view of this, will
the hon, Minister tell us how many licences
have been issued to these top five business
Broups during the last ten years and how
many of these licences have been implem-
ented ?

19 hrs.

Recently there was a news item in the
papers that the Ministry of Industrial Deve-
lopment has asked for a prototype of the
scheme submitted by the Prime Minister's
sf:m for an industry. Any citizen has the
ng_ht to come up with a scheme; we do not
mind it. But when a scheme will cost Rs.
25 lakhs, how could it be done with a cost
of Rs. 50,0007 Is it not making a mockery
of it? I want a specific answer to this. Then
I want to know whether the Minister is
BOINE to enquire into  the entire  sistem of
the licensing policy, and not of Birlus alone.

oY agwr e sww  (@wedyy)
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SHRI F. A. AHMED : Afier [ have he-
ard Shri Tapuriah from one side and Shri
Kundu from the other, I have very litile to

say. So far as the question raised by Shri
Kundu is concerned, the entire question of

(H.A.H. Dis.)

the licences taken by a number of houses,
bow many have been implemented, what are
the defects, all these questions are being
gone into by the Dutt Committee. When
that report is available to us it would be
possible for us to examine and see what the
position is. I would not, at this stage, make
any comments or observations, so far as
that aspect is concerned.

Secondly, coming to Shri Tapuriah, I do
not know why he chose this occasion for
the purpose of indulging in party propag-
anda. I categorically deny the charge that
the licences are considered on the basis of
either cultural work or political work. The
hon. Member himself is aware that so far
as goverment is concerned, the maltter comes
to us after it has been examined thoroughly
by the technical departments. after the mat-
ter has bten considered and the recom-
mendation made by the licensing committee.
It is only when we find that some decisions
are taken against the basic policy of the
government that we interfere; otherwise,
general'y we do not interfere with the rccom-
mendations made by the committee.

I am very sorry thata person of his
amiable nature should also join hands with
people who make all kinds of wild allega-
tions without any substance whatsoever [
hope, he will not indulge in this. If any
information is to be sought, T am prepared
to give him information,

1 think, he has also misunderstood that
about 900 cases are pending. may I just
point-out I have got the figures for the last
two years-that in 1967-849 spplicstions were
received out of which only 42 applications
are now pending and that in 1968 we had
received 905 applications. of which 369 have
been disposed of, 155 are being consideied
by the Licensing Committee und about 381
are pending Most of these arc applications
which were filed towards the end of 1968. 1
can assurc the hon. Member that we are
looking after this and we shall see how quic-
kly they can be disposed of.

So far as the question of giving mono-
poly to one house or 1o the other house is
concerned. | may assure Shri Kundu slso
that we are keeping that question in view
and the Licensing Committee hes the dire-
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ction that when they are considering the
applications they must see with regard to

the dispersal of the applications both from
the point of view of entrepreneur and also
the regions in which those particular indus-
tries have to be- located.

MR. CHAIRMAN : The hon Member
raised the question that they split up and
their own people are put under the cover of
Rs. 25 lakhs and Jess.

SHRI F. A. AHMED : That matter is
also being examined. But as far as possible
a watch is kept over that matter also and
we do whatever is humanly possible. We try
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to look after that also and we shall see to
what extent we can do that.

SHRI 8. KUNDU : It is the most impor-
tant thing.

SHRI F. A, AHMED : One of the obje-
ctives is that through the licensing system
we see that the entreprencurship should not
be confined only to a few houses but there
skould be a dispersal of these things. Thesc
are matters which we are keeping in view.

19.07 hrs. 1
The Lok Sabha then adjourned till Eleven

of the Clock on Tuesday, March 25, 1967
Chaitra 4, 1891 (Saka).



